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 LOK  SABHA  :‘  DEBATES

 LOK  SABHA

 ‘Tuesday,  November  2i,  972/Kartika,  30
 894  (Saka).

 ‘The  Lok  Sabha  met  at  Eleven  of  the  Clock

 (Mr.  SPEAKER  IN  THE  CHatr]
 ORAL  ANSWERS  TO  QUESTIONS

 हिन्दुस्तान  एंटीबायोटिक्स..  द्वारा  तीन
 नई  आऔओबधयों  का  उत्पादन

 *101.  डा०  लक्ष्मी  नारायण  पांडेय  :
 कपा  पेड्रो  लिपि  धार  रसायन  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  या  हिन्दुस्तान  एंटीबायोटिक्स
 ने  तीन  नई  श्रौषधिपों  का  उत्पादन  किया  है,
 और  यदि  हां,  तो  उनको  नाम  का  हैं;

 (ख)  क्‍या  इत  तीन  नई  औषधियों
 में  देमिश्विव  मरहम  विदेशों  में  काफी
 लोकप्रिय  हुआ है;  शौर

 (7)  भारत  में  इसकी  बिक्री  कब  से
 आरम्भ  होगी  ?

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE,  AND  PETROLEUM  AND  CHE.
 MICALS  (SHRI  H.  R.  GOKHALE):
 (a)  Yes,  Sir.  These  are;  Hamycin,  Antia-
 moebin  and  Aureofungin.

 (b)  and  (०.  While  two  formulations
 on  Hamycin  are  already  on  sale, Hamycin  ointment  is  expected  to  be  put on  the  market  in  India  by  December, 1972.  This  drug  has  not  yet  been  put  on the  market-.abroad,

 Tablets  and  Hamycin  Ointment.

 To  लक्ष्मीनारायण  पांडेय  :  मैं  मन्त्री
 महोदय  से  ज/नना  चाहता  हुं  कि  यह  औषध
 कित-किन॒  रोगों  में  प्रभावकारी  सिद्ध  हुई
 हैं  ?  क्‍या  यह  सही  है  कि  द्ेमिसिन
 चरम  रोगों  में  काफ़ी  प्रभावकारी  श्राद्ध  है  ?
 इसका  प्रयोग  शौर  परीक्षण  लगभग  एक
 वर्ष  से  चल  रहा  है  किन्तु  अभीतक  बाजार
 में  इसके  न  आने  का  क्‍या  कारण  है  ?

 SHRI  H.  R.  GOKHALE:  So  far  as
 ‘Hamycin  is  concerned,  this  drug  was
 found  to  be  efficacious  on  diseases  like
 oral  thrush  in  children  and  Vaginal
 Monilissis,  There  are  three  formulations
 which  flow  from  this  particular  drug.
 These  three  formulations  are:  Hamycia
 in  glycerine  suspension,  Hamycin  Vaginal

 The  first
 two  are  already  on  sale  in  the  Indian
 market  since  September,  1963.  The
 Hamycin  Ointment,  which  has  been  cleared
 by  the  Drug  Authorities  recently,  is  ex-

 pected  to  be  put  on  the  market  in  India
 by  December,  ‘1972,  that  means,  this  year.

 बेरोजगार  हरिजन  स्नातकों  को  पेट्रोल
 पम्प  तथा  खाना  बनाने  के

 काम  जाने  वाली  गेस  की
 एजेन्सियों  देगा...

 *103.  भरी  ईश्वर  चोरो  :  क्‍या
 पेट्रोलियम  कौर  रसायन  मंत्री,  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  पैट्रोल  पम्प  तथा  खाना  बनाने  के
 काम  कराने  वाली  गैस  की  एजेन्सियों  देने  की

 सरकार  की  नीति  क्‍या  है  ;

 [ख)  क्‍या.  सरकार  का  विचार
 बेरोजगार  हरिजन  स़्नातकों  को  ऐसी
 एजेन्सियों  देने  का  है;  और
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 (ग)  यदि  हां,  तो  सरकार  का  विचार

 उन्हें  ऐसी  एजेन्सियों  कंब  तक  देने  का

 है  ?

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND  CHE-
 MICALS  (SHRI  H.  R.  GOKHALE):
 (a)  to  (c).  Immediately  after  the  Indo-
 Pak  conflict  in  97i,  the  Government  de-
 cided  that  Indian.  Oil  Corporation  should
 preferentially  award,  initially  for  a  period
 of  one  year  with  effect  from  28th  Decem-
 ber,  1971,  all  its  dealerships  to  the  fqllow-
 ing  categories  in  the  order  of  priority:

 qa)  Disabled  members  of  the  De-
 fence  and  the  Border  Security  Force
 Personnel.

 (2)  Widows/dependants  of  those  kil-
 led  or  missing  in  action.

 (3)  Ex-Servicemen.

 Indian  Oil  Corporation  is  accordingly
 awarding  its  agencies  preferentially  to  the
 persons  belonging  to  these  categories,  on

 pe
 basis  of  the  recommendations  of  the

 irector  General  of  Resettlement,  Ministry
 of  Defence.  Where  the  Director  General
 of.  Resettlement  is  unable  to  re-
 commend  any  one  in  a  given
 formation  for  want  of  applications,  the
 Indian  |Oit  Corporation  advertisey  the
 award  of  the  dealership  and  among  the
 applicants  who  respond  to  the  advertise-
 ment,  preference  is  given  to  unemployed
 engineers/gradyates  fromifow  income  group
 families.  Subject  to  all  things  being
 equal,  applicants  belonging  to  the  Sched
 Jed  Castes/Tribea.  are  given  weightage  in
 the  matter  of  selection.

 tt  ईश्वर  चौधरी  :  प्रध्यक्ष  जी,
 मैं  आपके  माध्यम॑  से  मन्त्री  जी  से  जानता
 चाहता  हूं,  श्रमी  उन्होंने  जों  उत्तर  में  कहा.  है
 कि  कम  राय  वाले  परिवार  के  बे  रोज़गार
 इंजीनियर,  भ्रनुसूचित  जाति  तथा  जनजाति
 को  प्राथमिकता  के  आधार  पर  एजेन्सियों

 (ती  हैं  तो  भ्र भी  तक  ऐसे  कितने  बे  रोज़गार
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 इंजीनियरों  और  श्रतुसूचित  जाति  व  जन-

 जाति  के  लोगों  को  प्राथमिकता  के  आधार

 पर  एजेन्सियों  देने  में  सफल  हुए  हैं  ?

 SHRI  H,  R.  GOKHALE:  I  think  that
 there  is  some  misunderstanding.  In  the
 main  reply,  |  -have  given  the  priorities.
 In  the  list  of  priorities,  first  come  the  dis-
 abled  members  of  the  Defence  and  the
 Border  Security  Force  personnel.  This  has
 been  thereafter  the  97l  war,  which  means
 the  war  widows  or  those  who  were  dis-
 abled  in  the  war  and  so  on  and  so  forth.
 So,  this  is  the  order  of  preference  which
 has  been  given;  wherever  the  applicants
 came  and  the  locations  were  acceptable
 and.  the  Resettlement  Department  recom-
 mended  their  cases,  they  have  been
 given.

 Therefore,  it  is  only  the  second  priority
 which  has  been  given  for  the  unemployed
 graduates  and  so  on.  Now,  there  is  no
 specific  prigrity.  for  Harijans  or  Schedu-
 led  Tribes  as  such,  but  when  we  consider
 the  graduates,  when  their  turn  comes,
 everything  else  being  equal,  we  do  in  prac-
 tice  show  preference  to  Harijans  or  Sche-
 duled  Tribes.  But,.  unfortunately,  the
 position  is  that  in  the  applications  which
 were  received—I  have  got  some  figures
 bere  with  me  which  show  that—very  few
 of  -such  applicants  came  with  the  mini-
 mum.  qualifications  which  were  required
 for  the  granting  of  these  dealerships,  na-
 mely  that  first,  of  all,  they  have  got  to
 be  graduates  and  then  unemployed  gra-
 duates  and  so  gn  and  so  forth.  The
 general  figures  which  I  have....

 SHRI  ATAL  BIHARI  VAIPAYEE:  He
 requires  a  graduate  to  run  a  petrol  pump?

 SHRI  H.  R.  GOKHALE:  The.  priority
 :;The  basis

 of.  the.  priority..was  that.  ynemployed  grp-
 @yates  should..be  provided.  That  ig.,still

 ‘Apeye  ag.a  second  priority.  Ip  that,  5१४०
 applicants,  if,  they.  are  Scheduled  Castes
 and  Scheduled  Tribes,  ह...  given  weight
 age  other  things  being  equal.  In  fact,  in
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 practice,  the  number  of  applicants  who
 have  come  up  to  this  requirement  is  un-

 ‘fortunately  comparatively  few.

 श्री  ईश्वर  चौधरी  :  wir  जी,

 यह  स्पष्ट  हो  गया  है  कि  समी  तक  एक  मी

 अनतःस्पलायड  हरित  को  कड़ों  भी  पेट्रोल

 पम्प  की  एजेंसी  नहों  दी  गई  है  |  यद्यपि

 सरकार  घोतणायें  करती  है  ओर  विज्ञापन

 छपवाती  हैं  परन्तु  आज  ऐसा  लगता  है

 वह  सब  अवश्य  और  ढोंग  है।  मैं  जानता

 चाहता  हुं  कि  मिलिट्री  में  जितने  जवान

 हैं  उसमें  भी  हमारे  हरिजन  हैं,  भले  ही

 ग्रेजुएट  न  हों  लेकिन  हरिजन  हैं  तो  उसे

 कितने  हरिजनों  को  जो  हमारी  मिलिट्री

 में  हैं जों  विकलांग  हो  गए  है,  विस्थापित

 हो  गए  हैं  या  लापता  हैं  उनको  सरकार

 अभी  तक  एजेंसी  देने  में  सफल  हुई  हैं  ?

 ग्रध्यक्ष  महोदय  :  आवने  पाइट  रिया

 पूछा  है।  अगर  नम्बर  पूछता  है  तो  इसमें

 नम्बर  भी  लिख  देना  चाहिए  था

 श्री  ईश्वर  चौधरी  :  मैं  यह  जानना

 चाहता  हूं  कि  मिलिट्री  में  जो  हमारे

 हरिजन  बन्ध  हैं  जो  फि  विकलांग  हो  गए

 हैं  या  लापता  हैं  उनको  एजेंसी  देने  में  यह

 सरकार  सफल  हुई  है  ?

 SHRI  H,  R.  GOKHALE:  I  have  got
 ‘the  figures  here  and  with  your  permission,
 I  might  mention  this,  because  the  main
 question  falls  into  two  categories.  Firstly,

 even  amongst  those  who  are  disabled  etc.
 “in  the  war,  there  might

 There  the  criterion  of  graduates  does
 not  necessarily  apply.  I  understand  that
 question.  As  I  mentioned,  the  applica-
 tions  which  come  from  these  defence  peo-
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 ple  who  have  suffered  in  the  war  or  have
 become  lame  or  disabled  are  scrutinised
 by  the  Rehabilitation  Branch  of  the  De-
 fence  Ministry.  So  far  as  our  Ministry
 is  concerned,  we  go  entirely  by  the  names
 recommended  by  them,

 As  to  the  question  whether  there  are
 any  Harijans  or  Scheduled  Tribes  in  this
 eategory  also,  that  is  a  matter  which  I
 will  have  to  find  out  from  the  Defence
 Ministry.  I  am  prepared  to  give  that  in-
 formation  to  the  hon.  member.  But  with
 regard  to  the  other  part  of  the  question,
 ३  have  got  some  information.  The  last
 part  of  the  question  was  with  regard  to
 the  second  priority,  namely  unemployed
 graduates  and  so  on.  I  have  got  some
 figures,  but  I  do  not  think  I  will  take
 time  reading  them.  I  am  prepared  to  lay
 it  on  the  Table.  But  I  should  like  to
 indicate  the  number  of  MHarijans  which
 was  the  main  question  asked.  In  the  se-
 cond  priority,  by  the  end  of  September
 4972,  retail  outlets  were  given  to  2,  S  K
 ©  3,  Indane  agency  1,  total  6,  out  of
 the  total  number  which  is  quite  large,
 if  you  take  into  account  the  non-Schedu-
 led  Castes  and  non-Scheduled  Tribes.  With
 your  permission,  I  will  lay  the  statement
 on  the  Table.

 MR.  SPEAKER:  Yes.

 SHRI  P.  VENKATASUBBAIAH:
 Government  have  taken  the  correct  deci-
 sion  in  giving  first  priority  to  defence  per-
 sonnel  war  widows,  etc.  In  this  connec-
 tion,  may  I  draw  the  hon.  Minister’s  atten-
 tion  to  a  big  racket  going  on  in  this?
 When  a  war  widow  in  Rajasthan  is  al-
 lowed  an  agency  in  Andhra  Pradesh  or
 Tamil  Nadu,  with  a  meagre  commission
 of  Rs,  500  or  Rs.  1,000,  she  will  not  be
 able  to  go  there  and  function.  Thus  anti-
 social  elements  are  taking  advantage  of
 this  position.  Have  Government  examin-
 ed  this  aspect  to  see  that  such  cases  do
 not  occur?  If  there  are  no  such  war
 widows  in  those  areas,  let  engineering  gra-
 duates  or  Harijans,  whoever  it  be,  may
 be  given  a  chance;  let  not  the  créerion
 be  applied  in  toto  leading  to  some  mal!-
 practices,



 SHRI  H.  R.  GOKHALE:  The  criterion
 was  applied  mainly  ००९  of  the  situa-
 tion  arising  out  of  the  last  war.  I  do  not
 suppose  the  hon.  member  also  has  any
 objection  to  the  criterion  itself.  The  ob-
 jection  is  that,  according  to  the  hon.  mem-
 ber,  this  is  misused  in  some  areas,  be-
 cause  if  somebody  in,  say,  Rajasthan  is
 given  a  petrol  pump  agency  in  some
 other  State  where  that  person  or  dis:
 abled  soldier  is  not  able  to  go,  it  is  mis-
 used  by  other  interested  parties.  No  spe-
 cific  ‘case  has  been  brought  to  my  notice.
 But  I  will  take  note  of  it  and  find  out  if
 this  has  happened.

 SHRI  JYOTIRMOY  BOSU:  Will  the
 hon.  Minister  be  kind  enough  to  give  the
 state-wise  breakup  figures  of  unemployed
 graduates  and  engineers  who  have  been
 allotted  petrol  pump  agency?

 MR.  .SPEAKER:  When  I  said  that  the
 question  did  not  relate  to  figures,  the
 Minister  himself  came  out  with  figures.
 Now  I  cannot  prevent  this  question.

 SHRI  H.  R.  GOKHALE:  I  have  got
 figures,  but  not  state-wise.  As  I  said,  I
 will  lay  it  on  the  Table.  I  could  have
 read  them  out,  but  it  will  take  some  time.

 SHRI  JYOTIRMOY  BOSU:  It  will  take
 only  two  minutes.

 MR.  SPEAKER:  He  might  lay  it  on  the
 Table.  It  is  too  long.

 SHRI  H,  R.  GOKHALE;
 on  the  Table.

 T  will  lay  it

 SHRI  JYOTIRMOY  BOSU:  Through
 your  good  offices,  the  state-wise  alloca-
 tion  may  kindly  be  noted  by  the  Minis-
 ter.

 MR.  SPEAKER:  Of  course,  it  is  beyond
 the  scope.  But  if  the  Minister  is  prepared,
 he  should  lay  it  on  the  Table.

 थ
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 SHRI  RAJA  KULKARNI:  Are  there
 any  cases  of  petrol  pumps  given  to  ex-
 servicemen  or  unemployed  graduates.
 which  have  been  surrendered  back  to  the
 {OC  and  the  latter  has  given  them  on
 commercial  lines  to  somebody  also?

 SHRI  H.  7  GOKHALE:  T  have  no
 information.

 MR.  SPEAKER:  It  is  far  beyond  the
 scope.  If  he  is  in  a  pjosition  to  answer,
 he  may  answer.  He  is  on  your  side.  You
 can  ask  him  privately  also.

 शास्त्रो

 महोदय  ने  अपने  क्राइ:रियः  में  अनुसूचित
 जातियों  व  भ्रतुमूचित  जनजातियों  को  नहीं
 रखा  है  जोकि  और  मामलों  में  गअ्रवृुसूचित
 जातियों  और  अनुसूचित  जनजातियों  के  लिए
 स्थान  सुरक्षित  रखे  जाते  हैं।  तो,

 उन्होंने  यहां  पर  भी  उन  के  वास्ते  स्थान

 सुरक्षित  क्‍यों  नहीं  किया  और  वैसा  करने

 में  कया  कठिनाई  है  ?  क्‍या  मंत्री  महोदय
 कौर  सर्विसों  ककी  तरह  पैट्रोल  जम्प्स  भर

 गैस  के  बंटवारे  में  भी  इन  भ्रनुसूचित  और

 अनुसूचित  जनजातियों  के  लिए  कुछ  स्थान

 सुरक्षित  रखने  का  विचार  रखते  हैं  ?

 शी  रामावतार  मंत्री

 SHRI  प्र.  R.  GOKHALE:  We  will
 examine  thisr  question,  but  prima  facie  ‘it
 does  appear  that  there  may  be  some  legal
 difficulties,  because,  it  is  not  discrimi-
 nation  so-called—giving  a  preference  to
 the  Scheduled  Castes  and  Scheduled  Tri-
 bes  has  been  permitted  under  the  Consti-
 tution  with  regard  to  the  services  in  cer-
 tain  matters.  But  I  do  not  make  a  cate-
 gorical  statement.  I  will  examine  this
 question  and  try  to  see  whether  this
 Policy  can  be  implemented.
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 Supply  of  Urea  and  Liquid  Amoniu  by
 Kuwait

 #103.  SHRI  K.  LAKKAPPA:

 SHRI  P.  GANGADEB;

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state;

 (a)  whether  India  and  Kuwait  have  re-
 solved  their  differences  over  ammonia
 Price;

 (b)  whether  Kuwait  has  agreed  to  sup-
 ply  Urea  and  liquid  Ammonia  to  India;
 and  e*

 (c)  if  so,  the  price  fixed  and  the  quan-
 tity  to  be  supplied?

 THE  MINISTER.OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND  CHE-
 MICALS  (SHRI  H,  R.  GOKHALE):  (a)
 During  the  recent  visit  of  the  Kuwaiti  de-
 legation  to  India,  it  was  noted  that  the
 pegotations  for  the  conclusion  of  an  agree-
 ment  for  supply  of  ammonia  from  Kuwait
 to  India  had  reached  final  stages.  It  has
 been  agreed  that  a  formal  agreement  in
 this  respect  should  be  concluded  as  early
 as  possible.

 (b).  and  (c).  Urea  to  the  extent  of  about
 150,000  tonnes  per  year  is  expeccted  to  be
 available  from  Kuwait  during  the  next
 three  years.  India  has  expressed  interest
 in  its  purchase  subject  to  mutually  satis-
 factory  agreement  on  price,  delivery  sche-
 dule,  etc.

 SHRI  K.  LAKKAPPA:  There.  is  a
 shortage  of  urea  and  liquid  ammonia  in
 the  country.  So,  our  country  is  very
 much  dependent  on  their  import  especial-
 ly  from  Kuwait.  I  would  like  to  know
 the  quantum  of  import  and  also  the  price
 negotiated  in  India  when  the  Kuwait  de-
 legation  was  here  and  also  up  to  what
 period  it  was  negotiated,

 SHRI  H.  R.  GOKHALE:  As  I  have
 said  in  the  main  answer,  conclusions  of

 8  preliminary  nature  by  way  of  protocol
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 only  have  been  reached,  on  the  basis  of
 which  an  agreement  has  still  to  take  place,
 depending  upon  the  price,  delivery  sche-
 dule,  etc.  But  on  the  preliminary  nego-
 tiation,  what  is  expected  is  that  so  far  as
 urea  is  concerned,  we  should  possibly  ob-
 tain  from  July,  973  to  June,  1974,  a
 quantity  of  -1,50,000  tonnes;  from  July,
 974  to  June,  1975,  the  same  quantity,  and
 from  July,  975  to  June,  1976,  1,50,000,
 tonnes  to  two  lakh  tonnes.

 As  far  as  the  question  of  ammonia  is
 concerned,  these  are  all  matters  yet  to  be
 finalised.  Only  the  preliminary  protocol
 has  been  signed.

 SHRI  K.  LAKKAPA:  May  I  know
 whether  it  is  a  fact  that  during  the  negotia-
 tions  with  the  officers  of  our  country,  the
 Kuwaiti  delegaion  officials  have  dictated
 certain  terms  regarding  the  price  which  is
 not  palatable  to  our  country  and,  if  so,
 what  is  the  outcome  of  those  negotiations,
 and  may  I  know  whether  there  was  such
 a  pressurisation  and  dictation  of  prices
 so  far  as  the  import  of  these  items  is
 concerned  and,  if  so,  what  is  the  reaction
 of  the  Goevrnment?

 SHRI  i.  R.  GOKHALE:  First  of  all,
 this  has  been  answered.  The  price  has
 not  been  negotiated  yet;  and  nobody  can
 dictate  anything  to  us.

 SHRI  P.  GANGADEB:  In  view  of
 the  petroleum  feedstock  of  nitrogenous
 fertilisers  which  is  likely  to  be  in  short
 supply,  I  would  like  to  know  from  the
 hon.  Minister  what  long-term  arrangement
 has  been  made  by  the  Government  to  ob-
 tain  naphtha  or  ammonia  at  reasonable
 prices  from  the  alternative  sources  of  sup-
 ply  from  abroad?

 SHRI  H.  R.  GOKHALE:  I  do  not
 know  whether  it  really  arises  out  of  this
 question  as  he  is  asking  about  alternative
 sources.  I  entirely  agree  with  the  hon.
 Member  that  we  have  to  take  a  serious
 view  of  the  shortage  of  fertilizers  and  we
 are  going  into  that  matter.  So  far  as



 F  4  Oral  A  nawers

 Kuwait  is  concerned,  I  have  given  the
 detajls  as  much  as  J  could  under  the  cir-
 cumstances

 ah  झील  बिहारी  बाजपेयी  :  क्‍या  यह

 सच  है  कि  हम  कुवैत  से  झ्र धिक  मात्रा  में  यूरिया

 इस  लिए  मंगाना  चाहते  हैं  कि  पूर्वी  यूरोप

 के  देशों  से  जितनी  यूरिया  की  मात्रा  मिलते
 वाली  थी  उस  में  कभी  कमी  होने  की

 आशंका  है  ?

 SHRI  H.  R.  GOKHALE;  No,  Sir;  this
 is  because  we  want  to  exploint  all  possible
 sources.  With  Kuwait  there  are  possibi-
 lities,  although,  as  I  said,  no  final  Arrange-
 ments  have  been  reached.  It  can  be  bi-
 lateral;  we  can  export  something  also  to
 them.  That  is  an  advantage.

 SHRI  S.R.  DAMANI:  From  what
 time  have  negotiations  with  Kuwait  been
 going  on?  May  I  also  know  if  they  had
 given  us  an  alternative  offer  and,  if  so,
 what  will  be  the  mode  of  payment?  Are
 we  going  to  export  something  to  them?

 SHRI  H.  R.  GOKHALE:  The  joint
 protocol  was  signed  on  6  October,  972
 I  have  already  given  figures  with  regard
 to  tentative  expectations  of  import  of  urea,
 as  ajso  liquid  ammonia;  that  is  under
 discussion.  As  I  said,  details  are  to  be
 worked  out  both  with  regard  to  the  price
 and  other  things.  This  is  a  preliminary
 protocol,  where  they  have  shown  an  inter-
 est  in  the  deal  and  we  have  also  shown
 our  interest.

 Regional
 Imbalance  ia  Irrigation

 #105.  SHRI  M..  RAM  GOPAL  REDDY:
 SHRI  ANNASAHEB~  GOT-

 KHINDE:
 Will  the  Minister  of  IRRIGATION

 AND  POWER  be  pleased  to  state:

 (a)  whether  the  regional  imbalance  in
 irrigatiqn  facilities  persists  inspite  of  the

 additional  potentialities  created  from  time
 to  ,time;  and
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 (b)  if  so,  the  steps  proposed  to  be
 taken  to  have  balanced  irrigation  facilities
 in  the  country?

 THE  DEPUTY  MINISTER  IN|  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KUREEL):  (a)  and
 (b).  A  statement  is  laid  on  the  Table  of
 the  House:

 STATEMENT

 (a)  Imbalances  in  irrigation  facilities,
 exist  from  State  to  State  as  well  as  in
 different  regions  in  individual  States,  de-
 pending  upon  relative  availability  of  water
 resources;  relative  ease  of  harnessing
 available  water  resources;  the  develop-
 ments  which  had  been  already  carried  out
 prior  to  the  Plans  and  the  priority  which
 State  Governments  have  accorded  (०  irri-
 gation  projects  in  Plan  period

 A  statement  showing  the  cropped  orea
 f  each  State  tentative  ultimate  irriga-

 tion  potential,  the  potential  already  deve-
 loped  at  the  time  of  initiation  of  plans,
 the  potential  likely  to  be  available  in  1973-
 74,  and  on  completion  of  all  the  Major  and
 Medium  projects  already  taken  up  and  the
 likely  Plan  outlays,  till  the  end  of  the
 Fourth  Plan  on  the  Major  and  Medium
 irrigation  sector  is  laid  on  the  Table  of
 the  House  (Placed  in  Library.  See  No.
 LT-374/72)

 (b)  While  considering  the  inclusion  of
 new  irrigation  schemes  in  the  Fifth  Plan,
 priority  is  proposed  to  be  accorded  to
 schemes  which  will  benefit  drought  areas.

 The  waters  which  may  be  transferred
 from  surplus  regions  is  also  proposed  to
 be  used  mostly  for  the  drought  affected areas.

 SHRI  ANNASAHEB  GOTKHINDE:  It
 is  said  in  the  statement  that  while  sanc-
 tioning  new  irrigation  schemes  jn  the  Fifth
 Plan,  periority  is  proposed  to  be  accorded
 to  schemes  which  will  benefit  drought
 areas.  In  this  cannection,  I  may  mentiqn
 that  Maharashtra  and  Madhya  Pra-
 di

 >
 according  to  the  statement,  have  to-

 gether  one-fourth  of  the  country's  total  जा
 ‘area  But  they  are  far  behfnd  ‘in  the  matler
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 ot  irrigation  facilities.  Maharashtra  stands
 second  from  the  bottom  in  percentage  of
 irrigation.  May  I  know  from  the  hon
 Minister  whether  weightage  would  be
 given  to  the  schemes  in  Maharashtra  while
 considering  the  inclusion  of  new  irrigation
 schemes  in  the  Fifth  Plan?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR.  K.  L.  RAO):  It  is

 M.P.  is  0.2  and  in  Maharashtra  !.4
 against  the  all-India  average  of  27.8
 Therefore  in  the  interest  of  development
 of  irrigation  in  the  couftry,  priority  must
 be  given,  if  that  is  possible,  to  both  Sta-
 tes  for  extending  irrigation  to  more  res-
 sonable  proportions

 SHRI  ANNASAHEB  GOTKHINDE
 The  statement  ‘says  that  imbalances  in
 rrigation  facilities  exist  from  'Stafe  to

 State,  pending  upon  the  relative  avail-
 ability  of  watér  resources.  Water  8
 available  in  the  country  but  it  is  locked
 up  under  tribunal  disputes.  65  projects  in
 Maharashira  are  awaiting  clearance  from
 the  Government  of  India  and  8  of  these
 projects  are  pending  with  the  Govern-
 ment  for  over  five  years,  because  the  de-
 cision  of  the  Tribunal  is  not  there.  Is  it
 possible  for  the  Government  of  India  to
 give  conditional  clearance  to  these  projects,
 the  condition  being  that  the  projects  taken
 up  after  he  constituion  of  he  tribunals
 would  not  be  considered  to  ‘be  commit-
 ments  on  the  river  waters  which  need  to
 be  protected  and  that  the  total  utilisation
 in  the  State  would  not  exceed  its  alloca-
 ion  as  may  be  awarded  by  the  Tribunals?

 MR.  SPEAKER:  It  is  not  a  question;
 it  is  a  suggestion  for  action.

 SHRI  ANNASAHEB  GOTKHINDE:
 The  Minister  is  eager  to  ह...

 MR.  SPEAKER:  if  want  to
 ueations  like  ths,  ue  en  fy  better tat  debate. Me  Ea
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 DR.  K.  L.  RAO:  I  am  afraid,  unless
 the  Tribunal  gives  its  decision,  ‘it  ‘will  not
 be  possible  to  sanction  any  irrigation  pro-
 ject  which  will  utilise  the  watets.  Ob-
 viously,  we  do  not  want  to  incur  any  tn-
 penditure  which  may  become  infructuoiis
 later  on.  Particularly,  in  ‘regard  to  the
 krishna  Tribunal,  I  am  expecting  the  Tri-
 bunal  giving  its  ‘finding  in  a  year’s  tine
 I  think,  we  should  await  that.

 SHRI  LILADHAR  KOTOKI:  May  I
 know  from  the  toh.  Minister’  whether  a
 detailed  estimate  tias  beet!  made  regarding
 imibalanie  in  different  ‘States  and  alsd  In
 different  areas  of  various  States,  as  the
 statement  itself  shows,  bo  that’  corrective
 mieasiires  can’  be  taken?  This  is  a  very
 rough  and  vagtle  sfatefhent’  that  we  have
 In  answer  to  part  (b)  of  the  Question,  it
 says,  in  the  Fifth  Plan,  allocations  will
 be  made  for  the  drought-affected  areas
 only.  But  the  Question  relates  to  the‘  im
 balance  in  irrigation  facilities  in  various
 States.

 MR.  SPEAKER:  What  is  your  question?
 SHRI  LILADHAR  KOTOKI:  May  I

 point  out  in  the  statement  itself,  the  unit
 of  area  and  even  the  unit  of  outlay  have
 not  been  given.  Certain  figures  are  given.
 We  have  to  imagine  whether  it  is  in  hec-
 tares,  million  hectares,  thousand  hectares,
 lakh  hectares  or  in  acres  or  the  amount
 is  in  lakhs  or  crores  of  rupees.  Anyway,
 those  comparative  figtires  ‘cain  be  worked
 out,  ‘But  ‘somebody  will  fhavé  to  work
 out  the  ‘percentages

 My  question  is  whether  a  detailed  esti-
 mate  Has  been  ‘made  so  that*in'  the  Fifth
 Plan,  as  promised  in  answer''to  part  ७०)
 of  the  Question,  corrective  measures  cim
 be  taken  to  rethove'  the’  ifnbalance  in  prd-
 viding  irrigation  facilities  to  various  States.

 DR.  K.  L.  RAO:  The  main  point  to
 be  noted  about  the  Fifth  Plan  is  this  We have:  got  a  large  number  ‘of  continting
 irrigation  schemes  going  on  for  the  last

 ‘I0"Yyebts  Which’  have  hot  been  completed
 It  is  expected  that  there  will  be  schemes
 worth  Rs,'000  crores’  spilling  over  in  the
 Fifth  Plan.”  We  60  sot  Enow'the  tire
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 of  the  Fifth  Plan  in  the  irrigation  sector.
 It  is  obvious  that  a  very  large  amount
 will  go  in  for  continuing  schemes.  -There-
 fore,  it  is  stated,  whatever  balance  .we
 have  has  to  be,  as  a  priority,  for  the
 drought  areas  of  the  country-nearly  /3rd
 of  our  cropped  area  in  in  drought  areas.
 It  is  obvious  that  we  should  spend  what-
 ever  balance  we  have  in  the  Fifth  Plan
 in  drought  areas.  So  far  as  the  hon.
 Member's  areas  is  concerned,  that  is,
 Assam,  it  is  true,  irrigation  is  not  very
 much  there.  It  is  just  an  uverage-it
 may  be  28.5  as  against  an  average  of
 27.8.  But  it  is  very  easy  to  develop
 irrigation  there  bedause  extremely  good
 ground  water  is  there.  I  am  sure,  if  any
 schemes  are  forthcoming,  they  will  be
 considered  very  favourably.

 श्री  सूरज  पांडे:  इस  बात  को  देखते

 हुए  कि  उत्तर  प्रदेश  के  पूर्वी  जिले  सिंचाई
 के  मामले  में  बहुत  पिछड़े  हुए  हैं,  कया  सरकार

 पांचवीं  पंचवर्षीय  योजना  मेँ  किसी  ऐसी
 स्कीम  पर  विचार  कर  रही  है  जिससे  उस

 इलाके  का  इम्बेलेंस  कम  हों  और  वहां  और

 प्रदेशों  के  मुकाबले  में  ही  सिंचाई  को  बढ़ाया
 जा  सके  ?

 DR.  K.  L.  RAO:  As  far  as  eastern  part
 of  U.P.  is  concerned,  there  is  Gandak  pro-
 ject  which  will  be  in  operation  and  near-
 ly  7  lakh  acres  will  be  brought  under
 irrigation.  That  must  make  an  impact.
 Resides  this,  if  there  is  an  area  where
 ground  water  can  be  utilised  fully,  that
 can  be  done.  But  as  far  as  I  can  see,
 there  can  be  no  other  project  proposed
 for  the  eastern  part  of  U.P.

 aft  विभूति  मित्र  :

 “को  i2  सालों  से  बनाया  जा  रहा  है  कौर  मेरे

 जिले  में  प्रभी  तक  सवा  लाख  एकड़  में  सिचाई

 हुई  है।  जहां  सिंचाई  हुई  है  वहां  फसल

 अच्छी  है।  मैं  जानना  चाहता  हूं  कि  इस

 गंडक  प्रोजेक्ट  को  पूरी  करने  में  सरकार  को

 गंडक  प्रोजेक्ट
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 ‘the  necessary  steps.
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 feat  समय  लगेगा,  और  चुंकि  स्टेट

 गव मिंट  इप  काम  को  चला  नहीं  पाती  है
 इस  लिये  केन्द्रीय  सरकार  उस  को  अपने

 हाय  में  ले  कर  जो  म्  पी०,  बिहार  और

 नेपाल  का  एरिया  है  उप  में  इस  प्रोजेक्ट

 के  जरिये  जल्दी  से  जल्दी  सिंचाई  की  व्यवस्था

 करने  जा  रही  है?
 MR.  SPEAKER:  It  is  a  general  ques-

 tion.

 DR,  K.  L.  RAO:  The  non-compietion
 of  some  of  the  projects  is  one  of  the
 reasons  why  we  fall  short  of  the  irrigation
 targets.  Take  the  Gandak  project,  for
 instance.  Although  the  main  barrage  is
 complete  and  the  main  canals  are  fairly
 good,  the  tragedy  is  that  the  distributaries
 and  the  field  channels  are  yet  to  be  com-
 pleted.  I  hope  the  Government  of  Bihar
 is  fully  aware  of  this  problem  and  will
 take  effective  steps  to  utilize  the  potential
 already  created.  I  hope  they  will  take  the
 necessary  steps  to  see  that  the  irrigation
 potential  that  has  been  created  will  be
 utlized.  I  am  afraid,  the  Centre  would
 Not  step  in  at  this  stage.

 SHRI  SHYAMNANDAN-  MISHRA:
 May  I  know  the  rate  of  utilisation  of  the
 potential  created  in  the  various  regions
 and  also  the  amounts  given  by  the  Centre
 to  the  various  regions  during  the  period  of
 the  Fourth  Plan?

 DR.  K,  L.  RAO:  The  rate  of  utilisation
 of  the  irrigation  projects  has  been  very
 good.  But  there  are  some  projects  !ike
 Kosi  and  Gandak  where  there  is  a  large
 amount  of  potential  created  but  ot  ut'li-
 zed.  A  committee  has  been  set  up  undei
 the  Chairmanship  of.the  Maharashtra  Irri-
 gation  Minister,  Shri’  Patil  with  the  Irri-
 gation  Ministers  of  various  States  as  mem-
 ters  to  go  into  the  reasons  why  some  of
 the  projects  have  mot  come  up  aid  in
 some  of  the-  projects  which  have  come
 up  why  there  is  not  enough  utilisation,
 what  are  the  reasons,  so  that.  we  can.  take

 For  to  country  as  a
 whole  I  can  say  that  the  rate  of  utilisa-
 tion  is  fairly  good.
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 SHRI  SHYAMNANDAN  MISHRA;
 The  second  part  of  the  question  has  not
 been  answered.  I  wanted  to  know  the
 amounts  granted  by  the  Centre  to  the
 various  regions  for  the  creation  of  addi-
 tional  capacity  during  the  Fourth  Plan.

 DR.  K.  L.  RAO:  The  target  for  capa-
 citv  is  4.8  million  hectares  and  the  actual
 realisation  is  4  million  hectares.

 श्री  हुकम  चन्द  कछवाय  :  मंत्री  महोदय
 ने  स्टेटमेंट  में  स्वीकार  किया  है  कि  मध्य

 प्रदेश  भें  बहुत  कम  सिंचाई  होती  है  क्या

 यह  सही'  है  कि  मध्य  प्रदेश  सरकार  ने  कुछ
 योजनायें  स्वीकृति  के  लिए  आपके  पास

 भेजी  हैं  और  पैसे  की  मांग  की  है  ताकि

 मध्य  प्रदेश  अपने  पैरों  पर  खड़ा  हो  सके

 आपके  सहयोग  से,  यदि  हां,  तो  कब  तक

 इन  योजनाओं  की  स्वीकृति  प्रदान  कर  दी

 जाएगी  ?

 नर्मदा  का  झगड़ा  गुजरात  ने  शलाका
 रखा  हैं।  मैं  जानना  चाहता  हूं  कि  इस
 मामले  को  श्राप  कब  तक  सुलझा  लेंगे  ?

 DR.  K.  L.  RAO:  Regarding  the  Nar
 mada  dispute,  as  hon.  Members  may  be
 aware,  an  agreement  has  been
 between  the  four  Chief  Ministers  concern-
 ed  that  they  would  abide  by  the  decision
 of  the  Prime  Minister.  It  is  expected
 that  decision  will  be  available  by  the  end
 of  this  year.

 reached

 SOME  HON.  MEMBERS:  rose—

 MR.  SPEAKER:  We  have  spent  quite
 some  time  on  this,
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 wet  तो  जनरल  नेचर  का  होता  है्‌

 लेकिन  एक-एक  स्टेट  ले  बैठते  हैं।  8-

 20  सवाल  अगर  स्ट्रेट  वाइस  करने  दू
 तो  सारा  घंटा  ही  इसी  में  ला  जायेगा  1

 कभी  तो  देखा  करें।  इस  तरह  से  कहां
 तक  वहू  जवाब  दे  सकते  हैं  1

 श्यो  हुकम  बम्ब  कछवाय  :  मेरे  प्र/न  का

 उत्तर  नहीं  शाया  है।  मैं  जानना  चाहता

 था  कि  कौन  सी  योजनाकारों  के लिए  मध्य

 प्रदेश  की  सरकार  ने  स्वीकृति  मांगी  है

 शोर  केन्द्रीय  सरकार  ने  क्या  उनको  स्वीकृति

 देदी  है?

 MR.  SPEAKER:  If  members  start  ask-
 ing  about  individual  States  there  will  be
 no  eng  to  it.  I  am  sorry,  I  cannot  al-
 low  it.  If  you  have  no  information,  you
 can  tell  the  Member  that  you  have  no
 information.  If,  however,  you  have  got
 it,  then  you  may  give  him  definite  and
 conciete  information.

 DR.  K.  L.  RAO:  There  are  g  few  छा0-
 jects  pending  clearance  in  the  Centre.
 These  projects  which  are  on  the  Narn:ada
 river  will  not  be  sanctioned  until  a  fina)
 decision  has  been  made.

 As  regards  the  other  projects,  some  are
 in  the  process  of  examination,  and  must
 of  these  projects  will  be  sanctioned  early.

 SHRI  S.  B.  GIRI:  May  I  know  from
 the  hon,  Minister  whether  he  is  uware
 that  in  the  Nizamabad  district  in  Telengana
 tegion,  Nizamsagar  dam  is  full  of  silt,
 For  the  88  so  many  years,  the  Andhra
 Pradesh  Government  has  been  assuring
 the  people  that  a  bund  will  be  raised,  but
 so  far  nothing  has  been  done  because  the
 Telengana  people  are  getting  .step-motherly
 treatment.from  the  Andhra  Pradesh  Gov-
 ernment.  May  I  know  whether  the  bund
 will  be  raised  so  that  irrigation  facilities
 can  be  given  to  the  people  of  Nizamabad
 district?
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 DR.  K.  L.  RAO:  So  far  as  Nizam«agar -is  concerned,  it  is  one  of  the  few  projects in  tae  country  which  Have  silted  more ‘than  SO  per  cent.  The  Capacity  of  the

 Teservoir  has  gone  down.  So,  there  is  di-
 Miculty  in  feeding  the  area  which  -is.  about
 24  lakh  acres.  |  inspected  the  project three  days  back,  and  I  have  given  neces-
 sary  instructions  so  that  we  May  try  to

 -adopt  some  measures  which  will  ensure
 adequate  amount  of  water  in  the  project. In  particular,  raising  of  the  gates  will  sub-
 merge  some  lands  which  are  already  irri-
 fated.  ‘I  have  suggésted  that  ‘the  lands may  be  screened  off  by  construction  of  a
 bank,  so  that  the  lands  which  have  al-
 ready  been  brought  under  irrigation  faci-
 lity  do  not  get  submerged.  I  am  glad to  state  that  I  have  spoken  to  the  Chief
 Minister  yesterday  and  necessary  funds will  be  made  available;  and  I  am  sure  it will  be  taken  up  shortly.

 SHRI  VASANT  SATHE:  I  want  to -ask  about’  ‘Vidharba,

 SOME  HON.  MEMBERS:  rose—

 MR.  SPEAKER:  Now  I  leave  it  to
 your  judgment.  There  are  other  ques- tions  also.  Please  sit  down.  (Interrup-
 tion).  “Please  ‘give  notice  of  a  motion  for
 half-an-hour  discussion.

 Next  Question.

 Loan  from  LD.A.  for  expansion  of  Ferti-
 fizers  and  Chemicals’  Travancore  Ltd.  and pean

 ‘Gorakhpor  Plant.

 107.  SHRI  ron  K.  CHANDRAPPAN:
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  I.D.A.  extended  two
 credits’  totalling  30  -  million  @olNars  to
 finiitce  ‘thé  expasision  ‘progfamme’  ‘of  Ferti-
 liver:  200  -Oheticdls.  Travaticore  “Limited and  chit’  of  “the

 ‘Gorakhpar  Plant;  and :  vin  of  ote  toad  Tv  ee
 (b)  if  so,  the  reasons  why  the  work  has

 “been  delayed?  ab  १४५
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 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND  CHE-
 MICALS  (SHRI  H  R.  GOKHALE): (aY  Two  credits  totalling  $30  ‘million
 have  been  extended  by  £.D.A,  for  -the
 Cochin’  expansion  and  the  Gorakhpur
 expansion  projects.

 (b)  The  two  projects  are  being  imple-
 mented  according  to  schedule.

 SHRI  C.  K.  CHANDRAPPAN:  I  woyhi
 like  to  know  from  the  hon.  Minister
 whether  the  FACT  has  brought  to  the
 notice  of  the  Government  that  the  expan-
 sion  of  Fertilizers  and  Chemical  Travan-
 core  Limited  is  being  delayed  due  to  the
 defective  machinery  which  has  been
 installed  in  the  FACT?

 SHRI  H.  R.  GOKHALE:  No,  Sir,  as
 I  have  said,-there  has  been  no  delay  and
 it  is  expected  to  go  into  production  accord-
 ing  to  schedule.

 SHRI  C.  K.  CHANDRAPPAN:  The
 hon.  Minister  said  that  it  is  going  accord-
 ing  to  schedule.  ‘Will  the  hon.  Minister
 kindly  tell  me  as  to  what  are  the  expan-
 sion  works  which  are  being  undertaken
 now  and  what  was  the  schedule?

 SHRI  H.  R.  GOKHALE:  The  ques-
 tion  obviously  is  with  regard  to  the  second
 phase  of  thé  expansion  in  the  FACT  where
 NPK  ‘mixtures  are  expected  ‘to  be  pro-
 duced  and  according  ta:the  credit  condi-
 tions,  various  things  have  .to  be  complied
 with,  and’  I  am  in  a  position  to  say  that
 efforts  are  being  made  and  were  imadeé  to
 comply  with  all  these  conditions  with  the
 result,  that,  according  to  schedule,  it  is
 expected’  to  be  completeg' by”  September,
 ‘1974.  The  agreement..for  credit  itself
 the  hon.  Member  will  realise,  was  signed
 on  30th  July,  1971,  8  ee
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 st  मरसिंहि  नारायण  पांडे  मंत्री

 महोदय  ने  कहा  है  कि  शिड्यूल  के  मुताबिक
 गोरखपुर  के  फ़राइज़  प्लांट  का  एक्सटेंशन

 हदी  जायेगा ।  क्या  वह  इस  बात  की  जांच

 करायेंगे  कि  इस  सम्बन्ध  में  सारो  प्रक्रिया

 पूरी  कर  ली  गई  है  ?

 SHRI  H.  R.  GOKHALE:  With  regard
 to,  the  Gorakhpur  project,  part  of  the
 credit  is  for  the  Gorakhpur  project,  and
 the  expansion  is  expected  to  cost  about
 Rs.  4.82  crores  and  it  is  expected  that
 the  project  will  be  completed  during  the
 first  half  of  1975,  according  to  schedule.

 SHRI  VAYALAR  RAVI  rose.—

 _MR.  SPEAKER:  Where  had  you  been
 all  these  days?

 SHRI  VAYALAR  RAVI:  I  was  away
 ia  connection  with  Party,  electigns.
 Will  the  hon.  Minister  kindly  inquire
 into  the  affairs  of  the  Cochin
 Division  of  the  FACT  because  there  is

 Jot  of  rumour—or  whether  jit  is  a.fact
 Ido  not  know—that  the  design  js  defec-
 tive  and  is  ngt  functioning  properly,  and
 that  it  will  go  on  stream  according  to
 sehedule?.  Will  the  hon.  Minister  kindly
 inquire  into  the  Cochin  division  and.  will
 he  assure  us  that  it  will  be  commissioned
 in  1973?

 SHRI..H.  R..  GOKHALE:  As.I  said.  it
 has  not  been  brought  to  my  notice  Now
 th:t  the  hon.  Member  and  alsg

 another hon.  Member  have  referred  to  the  defec-
 tive  machinery  and  things.  fike  that,  cer-
 ‘winly,  y  will  look  into  it,  byt  |  am  quite
 -श्याम  that  the  information  which,  is  given
 that  there  is  any  flaw  or  it  is  .not.  going

 ‘Aocoriling  to..schedule,  is  nat-.correct;,  and
 MNlesy  anything  very  ynexpeoted  happens,
 it.  is  expected  to  be  completed  in  Septem-
 ber.  ‘1974,
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 Height  of.  Srieafiam  Hydro  Electric
 Project

 *I08.  SHRI  P.  VENKATASUBBAIAH
 Will  the  Minister  of  IRRIGATION  AND-
 POWER  be  pleased  to  state

 (a)  whether  Government  Propose  to
 reduce  the  height  of  the  Srisailam  Hydro-
 Electric  Project;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  height  to  which  it  is  proposed
 #  be.  reduced  and  the  resultant  effect
 thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  ..OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KUREEL):  (a)
 No,  Sir.

 (b)  and  (c).  Do  not  arise.

 SHRI  P..  VENKATASUBBAIAH:  May
 I  know  from  the  hon.  Minister  that  with
 regard.  to  the  completion  ofthe  Srisailam
 Hydro-Electric  Project  and.  with  regard  to
 its  height  also  a  sort.  of  misapprehension
 has  been  created  in  the  minds  of  people,
 especiatly.  the  people  from  Rayalaseema,
 that  this  project  will  not  see  the  light  of
 day  and  it  will  be  prolonged  with  the
 enhanced  estimates  from  time  to  time,  and
 also  about  its  height?  [I  would  also  like
 to  know  whether  it  is  linked  up  with  the
 River  _,Waters’  Tribunal,  and  has  the
 Goyernment,  any  idea  te  conyert.  this
 Project,  into  en  irrigation-cum-hydro-
 electric.,  project,  becayse  of  the  recent
 Policy  that.  drqught-affected..ancas  are  also
 to  be  given  irrigation  facilities?

 !  a  8  6  at  3३
 THR  MINISTER  OF  IRRIGATION

 AND.  POWER:  (DR  L.  RAO):  oe  Ac-
 cording,  to  the.  sanction  .  given,  this  project

 purely,,@  hydro-electric  pewer  projept
 and  as  the  matters  stand  before  the  Tri-
 bunal,  there  is  no  question  of  using  this
 projpcé.,for  any,  irrigation,  purpase.  When
 the  Tribunal’s  findings  are  available... then
 it  will  be  possible  for  the  Government
 of  Andhra  Pradesh  to  adjust  whatever
 water  is  given  to  them  as  their  share.  So
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 far  as  this  project  -is  concerned,  there
 need  be  no  such  mis-apprehension  because
 the  main  reason  why  the  project  is  not
 progressing  is  entirely  due  to  the  finances.
 The  cost  of  the  project  has  gone  up  from
 Rs.  46  crores  to  Rs.  92  crores,  almost
 double,  and  the  amount  spent  so  far  is
 Rs,  33  crores.  It  is  the  question  of
 inadequacy  of  funds  available  with  the
 Andhra  Pradesh  Government  that  is
 responsible  for  the  slowness  of  this  pro-
 ject.  Otherwise,  there  is  no  other  reason.
 It  is  no  question  of  regional  considerations
 or  anything.  This  project  will  be  of  great

 “use  to  improve  the  peak  loads  of  the
 hydro-electric  power  stations  or  the
 hydro-electric  power  system  not  only  of
 Andhra  Pradesh  but  also  of  the  Southern
 region.  We  are  very  anxious  to  see  that
 the  project  is  completed  as  early  as
 possible,  wut  the  question  of  finance  stands
 in  the  way.

 SHRI  P.  VENKATASUBBAIAH:  To
 view  of  the  fact  that  the  cost  has  gone
 up  not  because  of  the  fault  of  the  State

 -Government,  and  in  view  of  the  fact  that
 the  drought-hit  areas  have  got  to  be
 provided  with  irrigational  facilities  as  well
 as  hydro-electric  power,  may  I  know
 whether  the  Central  Government  would
 come  forward  to  provide  the  necessary
 finance  and  also  provide  the  additional
 finances  required  for  the  completion  of
 the  project  in  time?

 DR.  K.  L.  RAO:  It  is  a  question  where
 “80  far  as  we  are  concerned  we  realise  the
 importance  and  the  necessity  of  these
 projects  being  undertaken.  Beyond  that  I
 will  not  be  able  to  say  anything.

 SHRI  ९,  ESWARA  REDDY:  May  I
 “know  whether  the  hon.  Minister  is  aware
 that  the  chronic  famine  haunting  Rayala-
 ‘seema  cannot  be  eradicated  unless  the
 water  from  Krishna  is  diverted  from

 “Srisailam  reservoir?

 MR.  SPEAKER:  This  is  a  matter  of
 opinion.

 SHRI  Y.  ESWARA  REDDY:  I  want  to
 “know  whether  he  is  aware.
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 MR.  SPEAKER:  It  comes  to  the  same
 thing.  If  you  are  aware,  please  say  that
 you  are  aware,

 DR.  K.  L.  RAO:  It  is  not  so  simple;
 if  I  say,  I  am  aware,  it  is  a  commitment
 We  are  fully  aware  of  the  importance  of
 the  project  for  Rayalaseema.  The  possi-
 bility  of  bringing  water  depends  upon  the
 findings  of  the  Tribunal.  Unless  the  Tri-
 bunal  gives  its  findings  and  the  require-
 ments  of  Andhra  Pradesh  are  considered
 we  cannot  say  anything  on  the  subject.

 SHRIMATI  T.  LAKSHMIKANTHAM-
 MA:  He  said  that  lack  of  funds  is  stand-
 ing  in  the  way  of  implementation  of  the
 projects.  May  I  know  if  the  hon.  Mi-
 nister  knows  that  Rayalaseema  is  a  very
 backward  area,  undeveloped,  drought-hit,
 as  much  as  Telangana  is  backward.  What
 specific  steps  has  he  taken  to  get  more
 funds  for  the  speedy  implementation  of
 the  projects  to  benefit  these  areas.

 DR.  K.  L.  RAO:  I  have  said  earlier
 that  so  far  as  the  project  is  concerned,  its
 importance  ig  realised.  But  there  is  the
 problem  regarding  funds.  The  question  is
 one  of  _  resources  and  it  is  something
 which  does  not  lie  with  me.

 Integrated  Petro-chemical  Complex  in  er
 around  Haldia

 *110.  SHRI  JAGANNATH  MISHRA:
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  the  scientists  and  planniag
 experts  have  urged  the  setting  up  of  aa
 integrated  petro-chemical  complex  in  or
 around  Haldia  in  the  Midnapore  District
 of  West  Bengal  to  pave  the  way  for
 multi-lateral  development  of  chemical  ia-
 dustry  in  the  eastern  region;  and

 (b)  if  so,  the  reaction  of  Governmoat
 thereto?

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H.  R.  GOKHALE):
 (a)  In  the  recent  past  Government  has
 not  received  any  suggestion  from  scien-
 tists  and  planning  experts  for  setting  up
 of  an  integrated  petro-chemical  comp-
 lex  in  or  around  Haldia.
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 (b)  The  question  does  not  arise,

 SHRI  JAGANNATH  MISHRA:  In
 view  of  the.  answer  given  by  the  Minis-
 ter,  may  I  know  from  him  whether  it  is
 not  a  fact  that  the  Kane  Committee  had
 recommended  for  completion  of  five  pet-
 to-chemical  projects,  jncluding  that  of
 Haldia,  by  19727  If  the  answer  is  in  the
 affirmative,  how  many  have  been  comp-
 leted?  What  are  the  reasons  for  the  delay
 in  respect  of  the  uncompleted  ones?

 SHRI  H.  R.  GOKHALE:  As  ]  |  said,
 in  the  recent  pist,  no  such  recommenda-
 tion  has  been  made  by  our  experts  or
 scientists.  That  was  the  main  question.  I
 think  the  hon.  Member  is  referring  to  Dr.
 Hennys  recommendations.

 MR.  SPEAKER:  That  is  too  wide  a
 question.  That  is  beyond  the  scope  of  the
 main  question.

 Holding  up  of  the  4  Down  Assam  Mail
 by  Dacoits

 “lll.  SHRE  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  RAIL-
 ‘WAYS  be  pleased  to  state:

 (a)  whether  a  gang  of  armed  dacoits
 held  up  the  4  Down  Assam  Mail  between
 Neshimsara  and  Kalchini  at  midnight
 on  the  480  October,  1972;

 (b)  if  so,  the  loss  of  life  as  a  result
 thereof;  and

 (c)  the  persons  arrested  in  this  con-
 mection.

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  and  (b).  No,  Sir.
 However,  a  dacoity  was  committed  by  a
 ‘gang  of  armed  criminals  in  4  Down  As-
 sam  Mail  on  the  night  of  6]I7-0-72
 between  Kalchini  and  Hamiltonganj  _sta-
 ‘tions.  Though  no  life  was  lost,  ten
 ‘Passengers  were  injured.  Property  worth
 Tupees  forty-thousand  was  robbed.
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 (c)  Investigations  are  in  progress  and
 two  persons  have  been  arrested  so  far.

 श्री  सुखदेव  प्रसाद  वर्मा  :  मैं  मंत्री

 डो दय  से  मानना  चाहता  हूं  कि  उस  ट्रेन
 में  सशस्त्र  दस्ते  थे  या  जड़ों  ब्रोकर  साथ-भाव
 मैं  यह  भा  गाड़ियों
 मे  इतर  तरह  की  डा पया  जो  हूं  रही  हैं
 इस  को  रोकते  के  सम्बन्ध  में  सरकार  ने

 कोई  डोन  योजना  बनाई  है  या  नहीं  ?

 यदि  बनाई  है  तो  वह  क्या है?

 का  चाहता  हूँ  कि

 SHRI  T.  A.  PAI:  We  do  provide  two
 armed  guards  in  each  of  these  trains.
 But  in  this  particular  case,  they  were
 very  ineffective,  and  all  that  we  have  done
 is  to  suspend  them.  The  number  of
 people  who  entered  this  very  train  with
 arms  was  about  2  to  14,  I  find  a  repeti-
 tion  of  these  incidents  in  many  States,
 particularly  in  Bilar,  UP,  and  West
 Bengal  in  some  parts.  Therefore,  I  have
 written  a  letter  to  the  Chief  Ministers  of
 these  States,  expressing  our  deep  concern
 about  these  incidents  and  requesting  them
 to  take  effective  steps  to  see  that  this  law
 ‘and  order  problem,  not  affecting  the  rail-
 ways  alone  ig  checked.  I  propose  te
 call  a  meeting  of  the  Home  Ministers
 and  the  JGPs  of  the  States  and  discuss
 with  them  further  as  to  what  best  steps
 can  be  taken  to  prevent  this  type  of  inci-
 dents.

 st  gute  प्रसाद  बर्मा :  मंत्री

 महोदय  ने  बताया  कि  उस  में  सशस्त्र  दस्ते

 थे  लेकिन  उन्होंने  कुछ  किया  नहीं  जौर  उन

 को  उन्होंने  मुअत्तल  कर  दिया  है
 जातना  चाहता  हूं  कि  क्‍या  मंत्री  महोदय
 इस  दृष्टिकोण  से  उस  की  जांच  करेंगे

 कि  गाड़ियों  में  जो  डकैतियां  होती  हैं  उन  में  जो

 श्राप  के  दस्ते  हैं  उत  का  भी  हाथ  रहता  है?

 इस  दृष्टिकोण  से  जांच  कराने  के  लिए  श्राप
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 सोचते  हैं  या  नहीं  कौर  साथ  ही  साथ  मैं

 यह  भी  जानना  चाहता  हूँ  कि  मुख्य  मंत्रियों

 को  जो  ड्राप  ने  पत्र  लिखा  है  उन  पत्रों  को

 लिखे  कितने  दिन  हुए  और  उन  पर  मुख्य
 मंत्रियों  +  श्राप  को  क्या  जवाब  दिया  और

 अरब  शाप  क्‍या  व्यवस्था  करने  जा  रहे  हैं  ?

 SHRI  T.  A.  PAI:  I  am  unable  to  say
 or  draw  any  conclusion  as  to  whether
 there  is  any  collusion  between  the  armed
 guards  and  the  dacoits.  But  the  fact  is
 that  when  22  to  14,  persons  enter  with

 arms,  you  would  agree  that  it  is  not
 possible  for  two  people  to  face  them.
 So,.  the  very  idea  of  two  armed  guards  ac-
 eompanying  these  trains  is  a  matter  which
 requires  to  be  looked  into  with  a  view  to
 seeing  how  far  it  could  be  effective.  The
 replies  that  I  have  received  from  the  Chief
 Ministers.  show  that  they  have  acknow-
 ledgeq  my  letter  and  they  say  that  they
 are  taking  necessary  action.

 ओ  सुखदेव  प्रसाद  वर्मा:  प्रत्यक्ष

 मंद  गेदर,  मैं  ने  यह  निवेदन  किया  था

 श्राप  तो  पूछ  चके

 ३  सुखदेव  प्रसाद  बर्मा  :  में  प्रश्न

 नहीं  कर  रहा  हूं  ।  मैं  श्राप  से  निवेदन

 करना  चाहता  हुं  कि  गांवों  में  जब  डकैतियां

 होती  हैं  तो  गांव  वालों  को  कहते  हैं  कि  भ्रापने

 मुकाबिला  क्‍यों  नहीं  किया,  लेकिन  यहाँ  जाप

 के  सशस्त्र  दस्ते थे  और  साथ  में  हजारों
 पैसेंजर  भी  मुकाबिले  में  थे  तो  वह  कहते

 हैं कि  वह  कर  भी  क्‍या  सकते  थे  ?  मेरा

 निश्चित  रूप  से  यह  कहना  है  7"  इन  भ्रार

 पी  एफ  के  लोगों  का  स  तरह  की  चोरियों

 शौर  डकैतियों  में  हाथ  रहता  है  भ्र ौर  इस
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 पर  जांच  कराने  से  वह  मुकर  रहे  हैं  7  मैं

 समझना  हूं  कि  यह  बड़ा  महत्वपूर्ण  है  भौर

 इस  की  जांच  कराई  जाय  ।

 _  झब्यवा  महोदय  :  जब  रेलवे  पर

 डिस्कशन  होगा  उस  समय  श्राप  यह  कह
 लीजियेगा  ।

 SHRI  CHAPLENDU  BHATTACHAR-
 YYIA:  In  view  of  the  losses  to  which
 these  particular  passengers  are  put  in  such
 incidents,  may  I  know  from  the  hon.
 Minister  whether  he  will  be  prepared  to
 consider  a  scheme  of  insurance  and
 reimbursement,  if  any  of  the  losses  in-
 curred  by  passengers  as  a  result  of  dacoities
 in  the  running  trains?

 SHRI  T.  A.  PAI:  I  think  it  would  be
 very  cumbersome  to  have  an  insus‘ance  of
 personal  effects  of  passengers  because  in

 ‘many  cases  they  go  about  with  a  lot  of
 jewellery.  It  would  be  extremely  diffi-

 Tt  may  be
 that  it  is  possible  to  insure  upto  a  certain.
 cult  to  get  all  these  insured.

 amount.

 oh  बोरे:  सिंह  राव  :  मैं  पूछता

 चाहता  हूं  कि  कौन  से  हथियार  ये  सशस्त्र
 दस्ते  ट्रेन  में  कैरी  करते  हैं  कौर  इस  पर्टीकुलर
 केस  में  कौन  से  हथियार  इन  गार्ड्स  के  पास

 थे  ?  क्‍या  वह  आटोमेटिक  थे  या  मानूँगी

 राइफलें  थीं  ?  कितनी  एम्यूनिशन  वह  कैरी

 करते  हैं  भौर  डकैतों
 के

 पास  कौन  से
 हथियार

 थे  जो  उन्होंने  इस्तेमाल  किए  ?  में

 पूछता  चाहता  हूं  कि  क्या  बह  हथियार  भी

 लूट  ले  गए  या  वह  इस्तेमाल  ही  नहीं  किए.

 गए  शौर  डकैत  ले  कर  भाग  गए  ?
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 SHRI  T.  A.  PAI:  The  weapons  used  by
 the  police  were  ordinary  303  rifles.  I  am
 not  aware  what  weapons  were  used  by
 the  dacoits;  they  may  be  country-made.

 at  हुकम  -  कछवाय  :  गाड़ियों  में

 इस  तरह  की  डकैतियों  का  मामला  यह  कोई

 नई  घटना  नहीं  है,  यह  सब  जगह  होती  रहती

 है श्ौर  दिन  प्रति  दिन  बढ़ती  भी  जाती  है  ।

 इस  के  कारण  से  कई  रेलवे  कर्मचारी  भी

 हताहत  होते  हैं  कौंर  उन  के  साथ  काफ़ी

 झंझटें  होती  हैं  -  उन  की  सुरक्षा  का  किसी

 तरह  का  उपाय  श्राप  की  तरफ  से  नहीं  है
 यदि  वह  किसी  तरह  का  चार्ज  करते  हैं,

 मुकदमा  लड़ना  होता  है  तो  उस  में  भी  श्राप

 कोई  हैन  नहीं  करते  हैं,  उन्हें  खूद  लड़ना

 पड़ता  है ऐसो  परिस्थिति  में  कर्मचारी

 ठीक  प्रकार  से  यात्रियों  की  रक्षा  भी  नहीं  करते

 हैं।  तो  ऐसी  परिस्थिति  में  बाप  क्या  उन्हें
 कोई  विशेष  सहूलियतें  देने  का  विचार  रखते

 हैं  ।  इसके  अलावा  द्वोस्पटल  शौर

 पुलिस  की  व्यवस्था  सभी  गाड़ियों  में  हो,
 इसके  लिए  श्राप  विचार  कर  रहे  हैं  क्या?

 SHRI  T.  A.  PAI:  I  have  already  said
 that  merely  providing  two  armed  guards:
 in  a  train  ig  not  going  to  help  because
 the  safety  of  the  personnel  is  as  important
 as  that  of  the  passengers  themselves.  We
 have  found  that  dacoities  are  taking  place
 in  trains  even  where  there  were  armed
 guards.  In  the  light  of  this,  it  is  a  serious
 situation  and  I  share  hon.  member's  an-
 xiety  that  something  should  be  done.  That
 is  why  I  am  pressing  on  the  Home  Minis-
 ters’  and  IGPs  of  States  to  sit  with  us  and
 discuss  what  more  effective  steps  we  can
 take.  If  hon.  members  are  willing  to
 give  any  suggestions,  I  shall  take  these
 into  consideration.
 249]  LS—2,
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 कोसती  सहोदरा  बाई  राय  :.  भाप

 के  माध्यम  से  रेल  मंत्री  से  मैं  पूछना  चाहती

 हूं  कि  चलती  हुई  गाड़ी  में  चेन  को  खींच  कर

 फर्स्ट  क्लास  से  भी  सामान  ले  कर  भाग

 जाते  हैं  कौर  महिलाओं  को  मार  देते  हैं
 तो  ब  क्‍या  वाकी  रह  गया  कि  जिसमें

 चलती  हुई  ट्रेन  में  चेत  खींच  कर  हमला  होने
 से  रक्षा  हो  सके  ?  हर  जगह  चेन  खींची

 जाती  है  और  इस  तरह  से  हमला  होता  है
 तो  बताई  किस  प्रकार  से  रक्षा  हो
 सकती  है?

 SHRI  T.  A,  PAI:  In  spite  of  this  House
 making  chain-pulling  without  any  reason
 ‘an  offence  with  very  stringent  punishment,
 Rs,  250  fine  ang  imprisonment,  the  num-
 ber  of  chain-pulling  per  day  on  an  ave-
 rage  is  about  1,200.

 AN  HON.  MEMBER:  How  much  monty
 has  been  realised?

 SHRI  T.  A.  PAI:  We  are  not  able  to
 apprehend  the  persons  who  have  puiled
 the  chain.

 Underground  Rajlway  System  for
 Calculated  and  other  big  Cities

 *113.  SHRI  JYOTIRMOY  BOSU:

 SHRI  R.  S.  PANDEY:

 Will  the  Minister  for  RAILWAYS  be
 pleased  to  state:

 (a)  whether  any  progress  has  been
 made  on  the  construction  of  underground
 Railway  System  in  Calcutta  and  other  big
 cities  in  the  Country;  and

 (b)  if  sq,  the  brief  outlines  thereof?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAID):  (a)  and  (०.  The
 Metropolitan  Transport  Project  (Railway)
 Calcutta  have  invited  tenders  for  cons-
 truction  of  a  portion  of  Dum  Dum-
 Totlyganj  under-ground  Railway  system
 in  Calcutta.  Tenders  are  to  be  opened
 in  December  972  for  concluding  come
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 truction  contracts.  There  are  no  sanc-
 tioneg  construction  schemes  for  Bombay,
 Delhi  and  Madras  where  Metropolitan
 Transport  Project  organisations  ‘are  doing
 survey  investigations.

 SHRI  JYOTIRMOY  BOSU:  ‘Sir,  will
 the  hon.  Minister  kindly  tell  us  whether
 the  authorities  in  Calcutta  who  are  en-
 trusted  with  this  job  are  apprehending
 serious  delay  in  the  completion  of  the
 work  because  of  the  land  acquisition  com-
 plications  that  have  arisen  and,  if  so,  what
 steps  have  they  taken  to  undo  it  and  do
 the  job  as  quickly  as  possible?

 SHRI  T.  A.  PAI:  We  do  not  apprehend
 any  undue  delay  as  considered  by  the
 hon.  Member.  We  are  taking  up  the  pro-
 ject  this  December  and  we  expect  it  to
 be  completed  within  seven  years  as  sche-
 duled.

 SHRI  JYOTIRMOY  ‘BOSU:  Sir,  my
 second  question.  Now,  I  am  the  princi-
 pal  man  in  this  question;  the  second  out
 of  two.  Sir,  will  the  hon.  Minister
 kindly  tell  us  whether  the  other  project,
 between  Sealdah  and  Howrah  is  running
 into  certain  difficulties  and  that  the  whole
 question  of  the  second  project  will  also  be
 facing  similar  difficulties?

 SHRI  T.  A.  PAI:  I  am  unable  to  give
 any  answer  to  this  question.  I  shall  give
 the  information  to  the  hon.  Member  later.

 MR.  SPEAKER:  The:  Question  Hour  is
 over.

 SHRI  JYOTIRMOY  BOSU:  To  one
 part  of  the  question,  the  hon.  Minister
 did  not  reply.  The  difficulties  about  the
 lang  acquisition  proceedings—he  has  not
 covered  that  part.  There  are  land  acqui-
 sition  difficulties.

 SHRI  Tt.  A.  PAI:  So  far  we  have  not
 come  across  any  problem.  The  State
 Government  have  assured  us  every  help
 to  see  that  the  scheme  is  expedited.
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 to  questions

 Inclusion  of  Upper  KKrisKhna  Project  in
 Fifth  Plan

 *i04.  SHRI  DHARAMRAO  AFZAL-
 PURKAR:  Will  the  Minister  of  IRRIGA-
 TION  AND  POWER  be  pleased  to  state:

 (a)  whether  a  memorandum  has  been
 submitted  by  the  Government  of  Mysore
 to  the  Central  Government  for  the  in-
 clusion  of  the  Upper  Krishna  Project  in
 the  Fifth  Plan;  and

 (b)  if  so,  the  reaction  of  Government
 thereon?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR.  K.  L.  RAO):  (a)  and
 (b).  The  Upper  Krishna  Project,  Sanc-
 tioned  by  the  Plannjng  Commission  in
 November,  1963,  ig  already  included  in
 the  developmental  Plans  of  the  Govern-
 ment  of  Mysore.

 Wagons  for  Salt  Industry  in  Gujurat
 State

 *106,  SHRI  ISHAQUE  SAMBHALI:
 SHRI  K.  MALLANNA:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  the  shortage  of  Railway
 wagons  has  seriously  hit  the  salt  industry
 in  Gujurat;  and

 (b)  if  so,  what  steps  have  been  taken
 to  provide  adequate  number  of  wagons  to
 salt  manufacturers  in  the  State?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  No,  Sir.

 (b).  During  the  periog  April  to  Octo-
 ber  1972,  16,042  Broad  Gauge  and  23,405
 Metre  Gauge  wagons  were  loaded  with
 salt  in  Gujarat  area.  When  a  drive  was
 instituted  in  October  to  step  up  wagon
 supply  for  movement  of  salt,  registrations
 for  40,970  indents  on  the  Broad  Gauge
 and  39,390  jndents  on  the  Metre  Gauge
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 were  withdrawn/forfeited,  indicating  that
 the  demands  registered  for  loading  salt
 are  not  all  genuine.

 Strike  by  Electricity  Workers  in  Uttar
 Pradesh

 #109.  SHRI  JHARKHANDE  RAI:
 SHRI  M.  M.  JOSEPH:

 Will  the  Minjster  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  whether  the  State  Government  of
 Uttar  Pradesh  has  drawn  the  attention  of
 the  Central  Government  to  the  recent  strike
 of  the  Electricity  workers  in  Uttar  Pradesh;

 (b)  whether  army  was  called  in  to  man
 U.P.’s  major  power  stations:  and

 (c)  if  so,  whether  the  Central  Govern-
 ment  have  decided  to  intervene  in  the
 matter?

 IRRIGATION
 (a).

 THE  MINISTER  OF
 AND  POWER  (DR.  K.  L.  RAO):
 Yes,  Sir.

 (b)  and  (c).  Army  assistance  was  pro-
 vided  to  Uttar  Pradesh  for  the  mainten-
 ance  of  Electricity  Supply  service  which
 was  declared  as  essential  service.  The
 a:my  technicians  were  drafted  fo  stand
 by  in  case  of  need  at  selected  power  sta-
 tions.  The  strike  which  commenced  on
 24th  October,  972  was  called  off  un-
 conditionally  in  the  evening  of  30th  Octo-
 ber,  1972.

 Use  of  Less  Petrol

 #112,  SHRI  SHASHI  BHUSHAN:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  whether
 there  is  any  proposal  under  the  considera-
 tion  of  Government  whereby  it  could  be
 ensured  that  people  use  less  petrol,  as
 quite  a  large  amount  of  foreign  exchange
 is  involved  in  this  and  if  so,  the  outlines
 thereof?
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 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H.  R.  GOKHALE):
 It  has  been  the  endeavour  of  Govern-
 ment  to  curb  the  consumption  of  petro-
 leum  products,  including  motor  spirit,
 commonly  known  as_  petrol,  without  in
 any  way  adversely  affecting  the  country’s
 economic  growth.

 New  Line  to  Connect  Jamnagar  with
 Bedi

 114,  SHRI  D.  P.  JADEJA:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  Government  propose  to
 close  down  the  Jamnagar-Bedi  Railway
 line  to  avoid  accidents;

 (0)  if  so,  by  what  time  the  line  will  be
 closed;

 (c)  whether  a  new  line  will  be  cons
 tructed  to  connect  Jamnagar  with  Bedi;
 and

 (d)  if  so,  its  route  and  when  that  line
 will  open  for  traffic?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  to  (d).  The
 diversion  of  the  existing  Jamnagar-Bedi
 M.  G.  line,  so  as  to  avoid  the  congested
 area,  has  been  jncorporateg  in  the  Viram-
 gam-Okha-Porbandar  M.G.  to  B.G.  con-
 version  project.  This  project  has  been
 sanctioned  on  20th  December,  97i  and
 the  work  is  in  progress.  The  entire  con-
 version  work  including  the  diversion  of
 Jamnagar-Bedi  line  is  expected  to  be

 pleted  by  December,  1977.

 Indo-Soviet  Agreement  on  Power
 Generation  Technique

 *I5.  SHRI  Y.  ESWARA  REDDY:
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:
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 (a)  whether  the  Soviet  Union  has  agreed
 to  share  here  latest  power  generation
 technique  with  India;

 )  whether  Government  have  entered
 into  any  agreement  with  the  Soviet  Union
 in  this  connection  ang  if  so,  the  salient
 features  thereof;  and

 (c)  the  advantages  of  the  latest  power
 generation  technique  developeg  by  the
 Soviet  Union?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR.  K.  L.  RAO):  (a)  to
 (0.  Am  agreement  between  the  Gov-
 ernment,  of  India  and  the  Government  of
 U.S.S.R.  on  cooperation  jn  the  fields  of
 Applied  Science  and  Technology  was
 signed  in  Moscow  on  the  2nd  October,
 1972.  Under  this  agreement  it  has  been
 agreed  to  promote  development  of  coope-
 ration  in  the  fiekis  of  Applied  Science
 and  Technology  between  the  two  count:
 ries  and  by  mutual  consent  to  define  various
 fields  in  which  this  cooperation  is  desir-
 able.  Periodic  meetings  are  to  be  held
 to  draw  up  programmes  of  cooperation
 and  to  see  to  their  implementation.

 Possibilities  of  undertaking  of  studies
 relating  to  the  latest  power  generation
 techniques  in  the  scope  of  cooperation
 under  this  agreement  are  being  explored.

 Steps  taken  to  Eliminate  Wasteful
 Expenditure  on  Railways

 #116.  SHRI  R.  P.  YADAV:  Will  the
 Minister  of  RAILWAYS  pleased  to  state:

 (a)  what  steps  have  been  taken  to  eli-
 minate  wasteful  expenditure  on  the  Rail-
 ways;

 (b)  what  is  the  ratio  beween  Officers
 and  other  staff;  and

 (0)  whether  it  is  justifiable  in  the  pre-
 sent  set-up?  .
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 THE  MINISTER  OF  RAILWAYS.

 (SHRI  T.  A.  PAI):  (a)  Railways  take
 adequate  administrative  measures  to
 study  the  pattern  of  fuel  consumption  to
 ensure  effective  economy  and  proper  utili-
 sation.  Railways  also  develop  and  im-
 plement  a  phased  programme  for  intro-
 duction  of  the  latest  techniques  in  engi-
 neering  and  operational  fields.  On  the
 maintenance  of  rolling  stock,  the  Works
 Management  is  made  responsible  for  ac-
 countal  of  proper  analysis  and  control  of
 unit  cost  of  repair  and  out-turn.  Strict
 economy  in  electric  power  consumption
 also  exists.

 Codified  rules  and  procedures  have
 been  framed  for  various  Departments  of
 the  Railways  to  eliminate  wasteful  ex-
 penditure.  Periodic  meetings  are  held  at
 various  levels  to  discuss  ways  and  means
 to  eliminate  wasteful  expenditure  and  to
 bring  about  efficiency  and  economy.  On
 matters  like  employment  of  ca  ual  labour,
 travelling  allowance  etc.  consant  watch
 is  maintaineg  for  reduction  in  cxpendi-
 ture.

 (0)  and  (c).  There  is  no  fixed  ratio
 between  officers  and  supervisors.  and
 other  staff  in  the  various  departments  of
 Indian  Rajlways.  The  provision  of  staff,
 supervisors  or  Officers  is  determined  ac-
 cording  to  the  specific  requirements  of  the
 work  and  the  technical  ang  managerial
 requirements.

 Corridor  Train  Service  Running  through
 the  Territory  of  Bangladesh

 117,  SHRI  DASARATHA  DEB:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  Government  have  made
 negotiations  for  corrider  train  service
 running  through  the  territory  of  Bangla-
 desh;

 (b).  if  30,  the  progress  of  the  ,negotia-
 tions;  and

 (c)  when  the  direct  train  service  from
 Calcutta  to  Agartala  via  Bangladesh  is
 likely  to  be  operated  ?
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 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAT):  (a)  No,  Sir.

 ६0)  and  ©.  Do  not  arise.

 भारी  वर्षा  होने  के  कारण  बीना  पौर
 गंगापुर तथा  सीकर  कौर  गया
 के  बीच  रेलवे  लाइनों  को  जाति

 *118.  श्री  आकार  लाल  बैरवा  :

 क्या  रेल  मंत्री  यह  बताते  की  कृपा  करेंगे  कि

 हाल  ही  में  भारी  वर्षा  होने  के  कारण  बीना

 झोर  गंगापुर  तथा  सोकर  कौर  आगरा  के

 बीच  लाइनों  को  अनुमानतः  कितनी  क्षति

 हुई  है  ?

 रल  मंत्री  (श्री  to  ए०  पाई  )  :  संभवत:

 माननीय  सदस्य  का  श्राशय  अगस्त,  972

 में  बाढ़ों  से  गम्भीर  रूप  से  दुष्प्रभावित  पश्चिम

 रेलवे  के  बयाना-गंगापुर,  बयाना-भरतपुर
 कौर  बयाना-प्रागार  फोर्ट  खण्ड  की  रेलवे

 लाइनों  को  हुई  क्षति  से  है  ।  इन  रेलवे

 लाइनों  की  अस्थायी  पुन:  स्थापना  पर  0.3
 लाख  रुपये  खर्च  होने  का  शअ्रनुमान  है  ।

 Project  by  F.  C.  L  in
 Kuwait

 “119.  SHRI  ८.  T.  DHANDAPANI:
 SHRI  V,  MAYAVAN:

 Setting  up  of  a

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  the  Fertilizer  Corporation  of
 India  is  likely  to  set  up  a  project  in  Kuwait

 in  collaboration  with  the  Kuwait  Govern-
 ment;  and

 7  (b)  if  so,  when  the  final  decision  is
 likely  to  be  taken  ?

 THE  MINISTER  OF  LAW.  AND  JUS-
 FICE  AND  PETROLEUM. AND  CHEME
 CALS  (SHRI-H.  oR  GOKHALE):  (a)

 and  (b).  Some  preliminary  discussions
 have  taken  place  between  Fertilizer
 Corporation  of  India  and  concerned  autho-
 rities  in  Kuwait  in  this  matter.  During
 the  recent  visit  of  the  Kuwait  delegation,
 it  was  agreed  that  these  discussions  should
 be  continued.
 Halt  between  Nandra  and  Sangle  Railway

 Stations
 #120.  SHRI  JAGANNATHRAO

 JOSHI:  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  Government’s  attention  has
 been  drawn  to  the  public  demand  for  a
 Railway  Station  or  a  Passenger  halt
 between  Nandra  and  Sangle  on  the  broad
 gauge  for  the  area  which  used  to  be
 served  by  Madhavnagar  Station  of  the  old
 metre  gauge;  and

 (b)  if  so,  Government's  reaction  there-
 to?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  Yes,  Sir.

 (b)  A  proposal  to  provide  a  train  halt
 near  Madhavnagar  between  Nandra  and
 Sangle  stations  was  examined  in  Novem-
 ber  497  and  was  not  accepted  on  the
 grounds  that  the  proposed  site  was  only
 2  Kms.  far  from  Sangle  station  and  the

 area  is  adequately  served  by  road  services.
 South  Central  Railway  Administration  is,
 however,  re-examining  the  proposal  as
 fresh  representations  have  been  received
 from  the  public.

 उच्च  न्यायालयों  तथा  उच्चतम  न्यायालय
 में  विचाराधीन  मामले

 1001.  भी  हुकम  जल्द  WORT  :
 tt  झोंककर  लाल  बैरवा  !

 क्या  विधि  शौर  न्याय  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :
 |

 (क)  इस  समय  विभिन्न  .उच्च  न्याय-

 क्यों  तथा  सर्वोच्च  न्यायालय  में  कितने
 मामले  विचाराधीन  है;  बर...
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 (ख)  कितने  मामले  गत  दो  वर्षो  से  विवरण  IT

 विचाराधीन  हैं.  ?  30  जून,  972  तक  गत  दो  वर्षों  से उच्चतम
 न्यायालय  तथा  उच्च  न्यायालयों  में  लम्बित

 विधि  और  न्याय  तथा  पैट्रोलियम  और  मामलों  की  संख्या
 रसायन  मंत्री  (श्री  एच०  आर०  गोखले)  :

 (क)  30  जून,  972  तक  जानकारी  उच्चतम  न्यायालय  1,750

 देने  वाला  विवरण  (विवरण 1)  संलग्न  है  ।
 उच्च  न्यायालय

 (ख)  जानकारी  देने  वाला  विवरण  l.  इलाहाबाद  5,938

 (विवरण  TT)  संलग्न  है  ।  2.  आंध्र  प्रदेश  54

 3.  बम्बई  2,768
 विवरण  I  4.  कलकत्ता  3,956

 a  5.  दिल्‍ली  1,210
 उच्चतम  न्यायालय  9,913

 6.  गोहाटी,  (भूतपूर्व  कासम

 उच्च  न्यायालय  और  नागालैंड  )  565

 l.  इलाहाबाद  हि  74,02I  7.  गुजरात  1,256

 2.  आंध्र  प्रदेश  16,946  8.  हिमाचल  प्रदेश  88

 3.  बम्बई  40,879  9.  जम्मू-कश्मीर  05

 4.  कलकत्ता  75,387  10.  केरल  4,026

 5.  दिल्‍ली  हे  ‘15,868  L,  मध्य  प्रदेश  1,218

 6.  गोहाटी  (भू तपु वे  आसाम  12.  मद्रास  2,686
 और  नागालैंड  )  दि  5,792  13.  मैसूर  1,398

 7.  गुजरात  i3,927  14,  उड़ीसा  ,  787
 8.  हिमाचल  प्रदेश  1,495,  15.  पटना  नि  हि  2,872
 9.  जम्मू-कश्मीर  1,757  16.  पंजाब  और  हरियाणा  1,636

 10.  केरल  32,448  7.  राजस्थान  657
 l.  मध्य  प्रदेश  18,629
 42

 महाल  हु
 Sales  Compensation  paid  to  owners  of  water

 13.  मैसूर  11,641  Flour  Mills  in  Beas  Dam  Area

 14.  उड़ीसा  .  6,625  1002,  SHRI  NARENDRA  SINGH:
 15.  पटना  .  21,705  wee  te  reese  toate

 ON  ane

 i6.  पंजाब  और  हरियाणा  25,907  (a)  whether  the  owners  of  Water  Flour
 .VA  'राजस्थान  12,334  Mills  who  have  been  displaced  on  account

 of  the  cotistruction  of  the  Beas  Dam  are
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 being  paid  compensation  at  different  rates
 depending  on  the  facts  as  to  whether  their
 mills  fall  within  dam  area  or  Railway  Line
 realignment  area;  and

 (b)  if  so,  the  different  rates  at  which
 compensation  is  being  paid  to  these  per-
 sons,  and  fhe  reasons  for  the  disparity  in
 compensation  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI-~B.  N.  KUREEL):
 (a)  and  (b).  While  exercising  their
 judicial  powers,  the  Land  Acquisition
 Officers  under  administrative  control  of
 Himachal  Pradesh  Government  assess  and
 award  due  compensation  under  the  com-
 pensation  act,  to  the  owners  of  the  water-
 flour  mills  affected  by  the  Beas  Dam.

 Generating  sets  imported  by  Punjab  State
 Electricity  Board  from  East  Germany

 Czechoslovakia,  etc,

 1003.  DR.  H.  P.  SHARMA:  Will  the
 Minister  of  IRRIGATION  AND  POWER
 be  pleased  to  state:

 (a)  whether  several  generating  sets  im-
 ported  by  the  Punjab  State  Electricity
 Board  from  some  East  Germany  and

 Czechoslovakia  etc.,  have  been  found  to
 be  unserviceable;

 (b)  if  so,  the  number  of  such  imported
 sets  lying  out  of  service  with  the  Punjab
 State  Electricity  Board,  the  countries  from
 which  they  were  imported  and  when;  and

 (c)  the  extent  of  loss  incurred  on  this
 account  and  the  “steps  taken  to  put  these
 sets  in  order  and  the  extent  of  foreign
 exchange  likely  to  be  spent  on  import
 of  spares  for  these  sets  to  put  them  in
 order  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  8.  N.  KUREEL):  (a)
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 to  (c).  Three  Nos.  diesel  generating  sets
 out  of  a  total  of  8  Nos,  procured  by  the
 Punjab  State  Electricity  Board  from  an
 East  European  Country  are  damaged  and
 not  serviceable  The  damaged  sets  are
 under  repair  with  necessary  replacements
 being  made  by  the  suppliers  under  warranty.
 The  availability  of  power  from  these  sets
 has  been  delayed  due  to  damage.  The
 actual  loss  thereby  has  not  so  far  been
 assessed.

 Irrigation  in  Madhya  Praedsh

 1004,  SHRI  MARTAND  SINGH  OF
 REWA:  Will  the  Minister  of  IRRIGA-
 TION  AND  POWER  be  pleased  to  state:

 (a)  whether  the  Madhya  Pradesh  Gov-
 ernment  have  decided  to  increase  area
 under  irrigation  to  23  percent  during  the
 coming  seven  years;

 (b)  if  so,  whether  any  special  develop-
 ment  programme  has  been  chalked  out  for
 the  welfare  of  backward  areas  in  the
 Eastern  Region  also;  and

 (c)  if  so,  the  main  features  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KUREEL):

 (a)  Yes.

 (b)  and  (c).  Investigations  have  been
 now  organised  by  the  Government  of
 Madhya  Pradesh  on  river  Zone  basis,  to
 draw  up  specific  schemes  to  provide  such
 irrigation  facilities  in  the  different  ad-
 ministrative  units  of  the  State.  Details  of
 the  programme  for  different  regions  would
 be  available  after  some  time  after  these
 investigations  have  progressed.

 कृषि  योग्य  वसीयत  भूमि  का  सर्वेक्षण

 1005.  श्री  हुकम  चन्द  कछवाय  :  क्या

 सिचाई  झोर  बिद्युत  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :
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 (क)  क्‍या  सरकार  द्वारा  इस  सम्बन्ध

 में  कोई  सर्वेक्षण  करवाया  गया  है  कि  देश  में

 इस  समय  अनुमानतः  कितनी  कृषि  योग्य

 भूमि  भ्रसिचित  है;  शौर

 (ख)  इस  सम्बन्ध  में  सरकार  की

 भावी  योजना  क्‍या  है  ?

 सिंचाई  झोर  विद्युत्  मंत्रालय  में  उपमंत्री

 थी  बेजनाथ  कुरील  ):  (क)  शौर

 (ख).  देश  में  कृष्य-क्षेत्र  लगभग  i59

 मिलियन  हैक्टेयर  है  ।  यह  मूल्यांकन
 किया  गया  है  कि  पहले  से  प्रारम्भ  परियोजनाश्रों

 के  पूर्ण  होने  पर,  51.4  मिलियन  हैक्टेयर

 भूमि  की  सिंचाई  सुविधाएं  उपलब्ध  हो

 जाएंगी  u  i

 राज्य  सरकारें  अनेक  नई  परियों-

 नहीं  का  आयोजन  तथा  प्रस्ताव  कर  रही  हैं,

 जिन्हें  संसाधनों  के उपलब्ध  होने  पर  कार्यान्वयन
 के  लिए  हाथ  में  ले  लिया  जायेगा  ।  यह  प्रत्याशा

 है  कि  ऐसी  नई  परियोजनाओं  के  पूर्ण  हो
 जाने  पर  देश  में  कुल  सीमित  क्षेत्र  बढ़  कर

 लगभग  89  मिलान  हैक्टेयर  तक  हो  जाएगा  ।

 देश  के  आधिक्य  वाले  भागों  से  सूखाप्रवण
 क्षेत्रों  को जल  का  स्थानान्तरण  करके,  सिंचित
 क्षेत्र  मे ंप्लोर  बढ़ौतरी  की  जाएगी  ।

 Parity  in  Wages  and  Paid  Rests  to  Dally
 Rated  Labour  of  Northern  Railway  and

 M.T.P,  (Railway)  in  Delhi  Area
 106.  SHRI  NARENDRA  SINGH:  Will

 the  Minister  of  RAILWAYS  be  pleased
 to  state:  es

 (a)  whether  wages  and  paid-rests  given
 td.  “the  ‘unskilled  daily-rated  labour  in
 Delhi  area  under  the  Northern  Railway
 nd  the  Metropolitan  ‘Yransport  Project
 (Railways),  Delhi  area  the  same;  and
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 (b)  if  not,  the  reasons  therefor  and
 whether  this  is  in  conformity  with  the
 orders  issued  by  the  Board  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  No.

 (b)  The  Metropolitan  Transport  Project,
 Delhi,  have  been  asked  to  review  the  rates of  wages  granted  to  their  Casual Labourers  so  that  there  is  no  disparity  in
 their  rate  of  remuneration  in  comparison to  that  granted  to  the  Casual  Labourers
 of  the  Northern  Railway  employed  in  the
 same  area  in  Delhi,

 Standard  yard  Stick  for  Staff  of  Signnal  and
 Tele-communication  Staff  (Northern  and

 Southern  Railway)

 1007.  SHRI  NARENDRA  SINGH:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  sOme  approved  yard-stick
 is  existing  for  the  various  categories  of
 signal  and  Telecommunication  staff  for
 equal  distribution  of  workload  or  for
 justification  for  sanctioning  of  new  posts
 on  new  works;

 (b)  if  so,  what  are  the  yardsticks  which
 are  being  followed  over  Northern  Railway
 and  Southern  Railway;

 (c)  if  not,  the  reasons  therefor  and  why
 a  standard  approved  yardstick  for  Signal
 and  Telecommunication  Department  has
 not  been  framed;

 (d)  ‘whether  some  Signal  and  Tele-
 communication  officials  who  were  deputed
 to  work  out  Standard  Yardstick  in  the
 Efficiency  Bureau  of  the  Railway  Board
 have  been  transferred:and  their  posts  have
 been  surrendered  leaving  the  work  of  fixing
 the  yardstick  incomplete;  and

 (e)  if  so,  the  reasons  therefor,  if  not,
 whether  the.  work  of  fixing  -the-yardstick
 has  .been  completed.  and:  if  so,  what  are
 the  broad.outlines  of  the  yardstick?.-
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 THE  MINISTER  OF  RAILWAYS

 (SHRI  T.  A.  PAI):  (a)  and  (०).
 While  no  uniform  yardstick  has  been  pres-
 cribed  by  the  Railway  Board,  staff  are

 being  sanctioned  by  the  Railway  Adminis-
 trations  according  to  the  local  conditions
 and  the  specific  requirements  of  the  work
 to  be  done.

 (c)  The  provision  of  staff  is  being  made
 as  stated  in  the  reply  to  (a)  and  (b)  above
 and  the  absence  of  a  uniform  yardstick
 thas  not  been  felt.

 (d)  and  (e).  The  incumbent  of  the  post
 of  Dy.  Director  (Signalling),  Efficiency
 Bureau,  who  was  engaged  on  conducting
 various  studies  on  Signalling  subjects,  has
 been  transferred  to  the  Southern  Eastern
 Railway  on  promotion  and  the  question  of

 ‘filling  up  the  vacancy  is  under  considera-
 my tion.

 Comparative  Costs  of  Pharmaceutical
 Products  being  produced  in  Public  and

 Private  Undertakings

 1008.  SHRI  BISHWANATH  JHUN-
 JHUNWALA:  Will  the  Minister  of
 PETROLEUM  AND  CHEMICALS  be
 Pleased  to  state:

 (a)  the  names  of  the  pharmacentical
 Products  that  are  being  produced  both  in
 Public  sector  undertakings  and  the  private
 sector  undertakings;
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 (b)  how  does  the  cost  of  Production  of
 each  of  these  items  compare  in  both  the
 “sectors  and  their  selling  price  in  each
 case;  and

 (c)  the  reasons  for  disparity,  if  any?

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  प्र.  R.  GOKHALE):
 (a)  The  names  of  the  bulk  drugs
 which  were/  are  produced  both  in  the  pub-
 lic  and  private  sector  undertakings  are  as
 follows:—

 Penicillin

 Streptomycin

 Tetracycline

 Phenacatin

 Paracetamol

 ILN.H.

 Sodium  PAS

 Diethy]  carbamazine  citrate

 Niacinamide

 Sulphacetamide

 (b)  and  (c).  The  cost  of  production  of
 the  following  drugs  as  reported  by  the
 Tariff  Commission  was  as  under:—
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 Public  sect  Pri —  sector  rivate  sector

 iRs,  Rs.
 Potassium  penicillin  ‘  0°29§  ‘per-mu.  O47l  -per-miu.
 Procaine  penicillin  0284  0475  a
 Sodipm  penicillin  G  0337  »  0496  Fry
 Potassium  penicillin  V  .  0446  re  nil.
 Streptomycin  sulphate  30280  per  kg.  246°5r  per  kg.
 Tetracycline  :  नि  652°  42  to  Rs.  740°  67

 per  kg.
 IL.N-H.  «  .  °  न  ta  82°59  to  Rs.  99  per

 Kg.

 (Produced  from  picolines)
 Rs.  48-40  per  kg.

 (Produced  from  cyanopyridines)
 P.  A.  S.  Sodium  7  .  Rs.  26  ,87  0०  Rs.

 38-04,  -per  kg.

 Subsequently  there  has  also  been  some
 increase  in  the  cost  of  raw  materials
 which  have  been  allowed  to  the  extent
 justified.  The  present  selling  prices,  as
 approved  by  Government  wnder  the  Drugs

 Pricé¥”  Cofitrol_  Order,  keeping  in  ‘view
 the  Tariff  Commission’s  recommendations
 and  subsequent  escalation  -in  -the  cost  of
 Taw  materials,  etc.,  are  as  follows:—

 Penicillin  G  Potassium,  First  crystals-
 nonsterile  .  .

 Penicillin  सप्त  Sodium/Potassium  Sterile
 Penicillin  G,  Procaine  Sterile  .  नि
 Penicillin  V.  Potassium
 Streptomycin  woe  el

 Tetracycline  .  .  .  .

 Sodium  PAS  os  ow  «
 LN.E  .  .

 Rs.  0°  40  per  mu.
 Rs.  0°  50
 Rs.  0°  50  33
 Rs.  o-
 Rs.  295  .per  dag.
 Rs,8g0  per  kg.  Pooled  price

 Rs.  650  per  kg.)
 Rs.  47  per  kg.
 Rs.  30°32  per  kg.  (if  produced  from

 Beta  pioolines)
 Re.  £38  por  ह.

 W_mphed  f=
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 The  cost  of  production  of  Shenacetin,
 Paracetamol,  ‘Diethyl  Carbamazine  citrate
 Niacinamide  and  Sulphacetamide  ‘has  also
 been  examined  subsequently  by  the  working

 »Group  set  up  under  the  Chairmanship  of
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 the  Chairman  of  the  Bureau  of  Industrial
 Costs  and  Prices  and  the  report  of  the

 working  ‘Group  is  under  examination.
 The  selling  prices  of  these  items  currently
 inforce  are  as  follows:—

 =
 Selling  price  (per  kg.) Item  ‘Pub!  Private  sector  pooled

 sector  price

 Sulphacetamide  Rs.  62°50
 Phenacetin  ‘Rs.  44  Rs.  42  to  Rs.  70  Rs.  43
 Niacinamide  Rs.r70  Rs.  332  00  Rs.  r60
 Peracetamol  Rs.  36  to  38  Rs.  45  to  Rs.  90
 Deitbyl  carbamazine  citrate  Rs.  390  Rs.  r90  to  Rs,  220

 The  reasons  for  disparity  are  main'y  as  under  :

 @)  Cost  differential  on  capital  investment  on  plant  and,  machinery; operations  involved.

 (it)  The  type  of  technology  used  with  special  reference  to
 manufacture  of  the  drugs  are  under  taken:

 and  the  scale  of

 the  stage  from  which  the

 (iit)  The  nature  and  cost  of  in-puts  employed.
 Charging  of  Double  Prices  by  Pharinaceu-
 tical  Companies  with  Foreign  Collaboration

 1009,  SHRI  BISHWANATH  JHUN-
 JHUNWALA:  Will  the  Minister  of
 PETROLEUM  AND  CHEMICALS  te
 pleased  to  state:

 (०)  whether  some  of  the  pharmaccu-
 tical  Companies  with  foreign  collabora-
 tion  are  selling  their  products  at  a  price
 which  is  double  of  the  price  that  is  pre-
 vailing  in  cintinental  markets;

 (२)  if  so,  whether  Government  -have
 made  any  ffiquiry  into  the  matter  and  if
 ३0,  the  names  of  the  Companies  which  are
 involved  in  this  case  and  the  names  of  the
 Products  in  which  such  profits  are  being
 earned;  and

 (c)  the  nature  of  steps  Government
 have  taken  to  curb  the  malpractice?

 THE  MINISTER  OF  LAW  AND
 PETROLBUM  ARD  CHEMEALS
 (SHRI  H.R.  -GOKHALE):  (a)  to  (c).

 No  such  information  has  come  to the  notice  of  Government.  In  fact the  prices  of  all  drugs  and  pharma- ceuticals  are  controlled  under  the  Drugs (Prices  Control)  Order  1970.  The
 Tariff  Commission  in  its  Report  (1968) on  the  Fair  selling  prices  of  drugs  and
 Pharmaceuticals  has  also  observed  that generally  the  prices  in  the  Indian  market
 of  formulations  compare  favourably  with
 the  prices  of  similar  formulations  in  the
 domestic  markets  of  other  countries.

 Breeing  of  Remittances  by  Foreign  Of
 Companies

 1010.  SHRI  BISHWANATH  JHUN-
 JHUNWALA:  Will  the  Minister  of
 PETROLEUM  AND  CHEMICALS  be
 please  to  state:

 (a)  whether  Gavernment  have  since
 frozen  the  remittances  .by  the  foreign.  Qil
 Companies  from  India;

 (b)  if  so,  the  names  of  the  Oil  Com-
 panics  and  the  amownt  of  money  frozen
 in  cach  case,  separately;
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 (c)  what  are  the  causes  for  the  same
 and  whether  these  Companies  have  been
 found  to  be  remitting  their  profits  beyond
 the  prescribed  limits  and  if  so,  the  quan-
 tum  remitted  by  each  during  the  last
 three  years  in  excess  of  the  limit;  and

 (d)  whether  any  change  in  the  present
 Jegal  provisions  is  contemplated  to  curb
 this  practice?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  BALBIR  SINGH):
 (a)  to  (d).  The  Government  has  not
 frozen  the  remittances  by  the  foreign  oil
 companies  from  India.  However  the  Gov-
 ernment  reserves  the  right  to  look  into  the
 propriety  of  specific  amounts  claimed  for
 fepatriation.  It  hag  already  been  de-
 cided  that  prior  scrutiny  of  remittances
 falling  under  the  heads  engineering  and
 technical  services,  royalties,  licence  fees
 ang  home  office  expenses  will  be  done  to
 ensure  that  services  are  not  obtained
 from  abroad  in  cases  where  indigenous
 ‘know-how  is  available.  The  question  of
 evolving  a  procedure  by  which  the  reaso-
 nableness  or  otherwise  of  claims  for

 repatriation  of  funds  for  individual  _  ser-
 vices  etc.  under  the  said  heads  is  under
 discussions  with  the  oil  companies.  More-
 over,  the  Government  has  decided  that
 remittance  facilities  in  respect  of  divi-
 dends  declared  by  00  per  cent  foreign
 owned  companies  wholly  or  in  part  out  of
 reserves,  will  be  conditional  on  the  Reserve
 Bank  being  satisfied  (i)  that  the  reserves
 have  been  drawn  upon  only  for  main-
 taining  the  dividend  quantum  at  the
 average  of  the  previous  5  years  or  at
 30  per  cent  of  the  paid  up  capital,
 whichever  is  more  (ii)  that  the  drawal
 on  reserves  does  not  exceed  0  per  cent

 .of  the  total  of  the  paid  up  capital  and
 ‘free  reserves  of  the  company  at  the
 beginning  of  the  year  and  (iii)  that  the
 ‘balance  of  free  reserves.  left  after  the
 drawal  .does.  nat  fall.  below.  1  per  cent
 of  the  total  of  the.  paid  .up:  capital  and

 ‘reserves  as  in  (ii)  above.  The  above
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 formula  was  evolved  in  April  972  and
 is  applicable  to  dividend  remittances

 thereafter.  हि

 Target  for  rural  electrification  in  Rajas-
 than

 0ll.  SHRI  BISHWANATH  JHUN-
 JHUNWALA:  Will  the  Minister  0
 IRRIGATION  AND  POWER  be  pleased
 to  state.

 (a)  what  are  the  targetg  for  rural
 electrification  for  Rajasthan  for  1972-73;

 (०)  whether  the  targets  for  the  ear-
 lier  year  have  been  achieved  fully  and
 if  not  the  shortfall  and  the  reasons
 therefor;

 (c)  whether  any  scheme  has  been
 formulated  for  supplying  electricity  to
 the  Harijan  Bastieg  in  the  state;  and

 (d)  if  80,  the  outlines  thereof  and  the
 Progress  made  so  far  in  the  implemen-
 tation  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  8.  N.  KUREEL):  (a)
 It  is  targetted  to  electrify  1,000  villages
 and  energise  20,000  pumpsets|tubewells
 in  Rajasthan  during  the  year  1972-73;

 (b)  Against  a  target  of  electrification  of
 600  villages  ang  energisation  of  13,000
 pumpsets  in  Rajasthan  during  1971-72,
 actual  achievements  were  of  the  order
 of  electrification  of  1,100  villages  and
 energisation  of  14,102,  pumpsets/tube-
 wells,

 (c)  and  (d).  As  it  was  observed  that
 some  Harijan  Bastis  adjacent  to  already
 electrified  villages  were  not  electrified
 because  of  unremunerative  loads  in  these
 areas  and  constraint  of  financial  resour-
 ces  of  the  State  Electricity.  Boards,  the
 Government  of  -  India  “haye  we  introduced
 since  December,  97l,  a  special  scheme
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 for  electrification  of  such  Harijan  Bas-
 tis.  According  to  this  Scheme  loan
 assistance  at  concessional  terms  is  being
 provided  through  the  Rural  Electrifica-
 tion  Corporation  to  the  State  Electricity
 Boards  for  electrification  of  such  Harijan
 Bastis.  The  loan  carries  an  interest  of
 4  3/4  per-cent  per  annum  and  is  to  be  re-
 paid  over  a  period  of  45  years.  The
 Corporation  has  so  far  sanctioned  27  such
 schemes  of  Andhra  Pradesh,  Bihar,  Guj-
 arat,  Haryana,  Kerala,  Madhya  Pradesh,
 Maharashtra,  Mysore,  Punjab,  Rajasthan,
 Tamil  Nadu.  Uttar  Pradesh  and  West
 Bengal  envisaging  loan  assistance  of
 Rs.  56.585  lakhs,  aiming  provision  of
 22,884  Street  lights  in  3,390  Harijan
 Bastis  adjoining  already  electrified  vil-
 lages.

 It  is  also  proposed  to  electrify  one
 Harijan  Tribal  village  a  day  in  each
 State  during  the  Silver  Jubilee  Year’s  of
 India  Independence.  So  far  reports  re-
 ceived  from  State  Governments,  reveal
 that  about  2,500  such  bastis  had  been !  electrified.

 khand

 1012.  SHRI  RANABAHADUR  SINGH:
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 i

 est
 Irrigation  project  in  Bundel-

 r
 ?

 (a)  whether  the  Chief  Ministers  of
 Madhya  Pradesh  and  Uttar  Pradesh  have
 reached  an  agreement  on  the  issue  of

 ‘inter-State  irrigation  Project  in  Bundel-
 khand;  and

 (0)  if  so,  the  main  features  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND

 fa

 (SHRI  8.  N.  KUREEL):  (a)
 ०

 (०).  The  Chief  Ministers  of  Uttar
 ‘adesh  and  Madhya  Pradesh  have  re-

 ached  an  agreement  in  regard  to  some
 inter-State  irrigation  projects  in  Bundel-
 khand.  The  details  of  the  agreement are  as  under:—

 Written  Answers  KARTIKA  30,  894  (SAKA)  Written  A  nswers  54 e

 l,  Rajghat  Project
 This  project  consists  of  a  dam  on

 Betwa  river.  It  is  agreed  that  this
 project  will  be  developed  in  the  interests
 of  both  Uttar  Pradesh  and  Madhya  Pra-
 desh.  The  project  may  be  built  for  a
 live  storage  of  about  62  T.M.C.  and  dead
 storage  of  about  6  T.M.C.  to  provide
 for  possible  gitting.  Out  of  this  live  sto-
 rage  of  62  TMC,  9  TMC  storage  will  be
 reserved  for  committed  downstream  08८5 _
 in  Uttar  Pradesh  and  Madhya  Pradesh.
 The  balance  will  be  divided  between
 Uttar  Pradesh  and  Madhya  Pradesh
 equally  and  costs  shared  in  proportion
 to  benefits.

 Madhya  Pradesh  can  use  53  T.M.C,
 for  new  upstream  projects.  In  years
 when  the  annual  flow  ut  Rajghat  exceeds
 9  T.M.C.,  Madhya  Pradesh  will  be

 entitled  to  use  also  such  excesses.  From
 Rajghat  reservoir,  Uttar  Pradesh  can  use
 upto  26.5  T.M.C.  including  half  of
 reservoir  losses.  In  addition  to  _  this,
 Uttar  Pradesh  will  also  be  entitled  to

 use  9  T.M.C.  for  committed  uscs  down-
 stream  in  its  area  and  also  for  use  in
 Bhander  Canal  of  Madhya  Pradesh.

 Any  temporary  use  of  water  by  Uttar
 Pradesh  in  excess  of  the  above  which
 may  flow  down  due  to  non-completion

 of  projects  by  Madhya  Pradesh  to  utilise
 their  share  as  allotted  to  them  in  the
 preceding  paragraph  may  be  made  with
 the  approval  of  a  Joint  Board  consisting
 of  Chairman,  Central  Water  and  Power
 Commission  and  Chief  Engineers  of  Irri-
 gation  of  Uttar  Pradesh  and  Madhya
 Pradesh.  Such  use,  however,  will  not
 create  any  right  of  permanent  use  to
 that  excess  water  by  Uttar  Pradesh.

 2.  Rangawan  Dam

 Madhya  Pradesh  can  utilise  for  Kharif
 crops  upto  ३38  October  upto  2  T.M.C.
 and  the  balance  storage  as  available  on
 lst  November  will  be  divided  between
 Uttar  Pradesh  and  Madhya  Pradesh  in
 the  ratio  of  36:15,  As  Gangau  Dam
 is  silted  up  and  is  not  supplying  adequate
 water  for  irrigation  in  Uttar  Pradesh,  it
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 $  agreed  that  the  existing  structure  may
 be  modified  to  provide  additional  storage.
 This  will  be  equally  shared  between
 Uttar  Pradesh  and  Madhya  Pradesh  after
 meeting  the  shortage  at  Rangawan.

 3.  Greater  Gangan  Dam

 This  is  a  good  project  and  should  be
 undertaken  in  Fifth  Plan.  Madhya  Pra-
 desh  has  agreed  to  complete  the  investi-
 gation  upto  June  1973.  Central  Water
 and  Power  Commission  will  assist  in
 completing  the  investigations.  Feasibility
 report  may  be  prepared  as  early  as  pos-
 sible.

 4.  Urmjl  Dam
 40  per  cent  of  water  available  at  the

 dam  site  proposed  by  Uttar  Pradesh  at
 75  per  cent  dependability  is  allocated  to
 Uttar  Pradesh  and  60  per  cent  to
 Madhya  Pradesh.

 s.  Lalitpur  Dam

 Water  will  be  made  available  by  Uttar
 Pradesh  for  irrigation  in  Tikamgarh  Dis-
 trict  (Madhya  Pradesh)  for  800  acres—
 CCA  from  Lalitpur  Dam,  taking  the  duty
 same  as  prevailing  on  this  project  in
 Uttar  Pradesh.  Madhya  Pradesh  will  cons-
 truct  extension  of  canal  system  in  their
 areas  at  their  cost.

 Direct  Train  from  Delhi  to  Okha

 0i3.  SHRI  VEKARIA:  Will  the
 Minister  of  RAILWAYS  be  pleased  io

 ‘state:

 (a)  whether  Government  are  considering
 any  proposal  to  start  a  direct  train  from
 Delhi  to  Okha;  and

 (b)  If  not,  the  reasons  therefor?

 THE  MINISTER  OF  RAILWAYS
 <SHRI  T.  A.  PAT);  (a)  No.
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 (0)  Introduction  of  a  direct  train  bet-
 ween  Delhi  and  Okha  is  at  present  not
 justified  on  considerations  of  traffic.  There
 are  also  no  terminal  facilities  at  Delhi  to
 handle  an  additional  train.

 Reduction  of  expenditure in  Nati
 ject  Construction  Corporation

 mal  Pro-

 0I4.  SHRI  K.  SURYANARAYANA:
 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state;

 (a)  the  latest  measures  taken  to  cut
 down  losses  and  reduce  expenditure  at  the
 Headquarters  under  establishment  and
 other  Charges  of  the  National  Projects
 Construction  Corporation;  and

 (b)  the  anticipated  economy  achieved  or
 expected  to  be  achieved  at  the  Head-
 quarters  and  in  the  Units;

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  8.  N,  KUREEL):  \a)
 Some  of  the  important  measures  under-
 taken  by  the  National  Projects  Construc-
 tion  Corporation  to  cut  down  the  losses
 and  reduce  the  expenditure  are  as
 under:—

 (6)  Efforts  are  being  made  to  under-
 take  more  work  realise  old  outstand-
 ing  arrears  and  dispose  off  to  the  extent
 possible  surplus  machinery  and  equip-
 ment.

 (ii)  Surplus  staff  and  labour  is  being
 reduced  and  requirements  of  new  units
 are  being  met  by  adjusting  the  existing
 staff.

 (iii)  Stricter  control  is  also  being  exer-
 cised  on  continuing  to  and  recurring  ex-
 penditure.

 (b)  As  a  result  of  these  measures,  the
 Corporation  has  been  able  to  reduce  its
 losses  from  about  Rs,  3i  lakhs  in  1970-
 1  to  about  Rs.  70  lakhs  in  1971-72.  It
 is  expected  that  the  trend  will  be  main-
 tained  during  the  current  year.
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 Selection  for  the  post  of  Member  (Judi-
 cial)  Income-tax  Appellate  Tribunal

 0i5.  SHRI  K.  SURYANARAYANA:
 Will  the  Minister  of  LAW  AND  JUS-
 TICE  be  pleased  to  state:

 (a)  the  number  of  candidates  recently
 interviewed  for  the  post  of  Member  (Ju-
 dicial),  Income-tax  Appellate  Tribunal,
 Centre-wise;

 (b)  the  number  out  of  them  who  were
 Advocates,  belonged  to  the  Judicial  Ser-
 vice  of  the  States  and  others;
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 (c)  the  names  of  persons  selected  and
 the  number  of  vacancies  at  present  and
 the  number  and  names  of  persons  kept
 on  the  Waiting  List;  and

 (d)  the  persons  who  have  been  issued
 appointment  letters  uptodate?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  JUSTICE
 (SHRI  NITIRAJ  SINGH  CHAUDHARY):
 (a)  and  (b).  The  required  information  is
 as  under:

 Number  of  candidates  interviewed  for  the
 Centre  of  Interview  post  of  Judicial  Member,  Income-tax

 Appellate  Tribunal

 Advocates  Belonging  Others  Total
 to

 State
 Judicial Service

 Madras  .  7  Io  I  18,

 Bombay  -  I  6  2  9

 Delhi  73  22  7  42

 Allahabad  °  °  2  6  8

 Calcutta  6  9  I  76

 29  53  Ir  93

 (c)  and  (d).  There  are  at  present  eight  Board,  have  not  yet  been  made.  The
 vacancies  in  the  posts  of  Judicial  Member
 in  the  Income  Tax  Appellate  Tribunal.

 The  formal  appointments  against  the
 aforesaid  vacancies,  on  the  basis  of  the
 recommendations  made  by  the  Selection

 information  about  the  names  of  the  per-
 sons  when  appointed  will  be  laid  on  the
 Table  of  the  House.

 It  is  not  in  public  interest  to  disclose
 the  names  of  persons  kept  on  the  Waiting
 List.
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 Verification  of  Membership  of  Recognised
 Unions

 1016.  SHRI  DHARAMGAJ  SINGH;
 SHRI  CHANDRIKA  PRASAD:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  refer  to  the  reply  given  to  Un-
 starred  Question  No.  344l  on  the  29th
 June,  97l  regarding  the  Exchange  of
 correspondence  with  unrecognised  Railway
 Unions  and  state  the  basis  on  which  Gov-
 ernment  have  come  to  the  conclusion  that
 the  majority  of  the  Railwaymen  are
 members  of  the  recognised  Unions?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI);  Recognised  Unions
 on  nine  Zona)  Railways  have  a  member-
 ship  over  8  lakhs  out  of  13.1  lakhs  non-
 gazetted  staff  employed  on  these  Railways;
 hence  it  was  stated  that  recognised  Unions
 represented  the  majority  of  the  staff.

 Reimbursement  of  Medical  Expenses  to
 Managing  Director  (Marketing)  Indian  Oil

 Corporation

 0I7.  SHRI  SARJOO  PANDEY:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No.
 95  on  lith  August,  i972  and  state:

 (a)  whether  the  Ministry  of  Petroleum
 and  Chemicals  has  consulted  the  Health
 Ministry  on  the  question  of  reimbursement
 of  the  amount  of  Rs.  ,I5,000  spent  by
 the  Managing  Director  (Marketing)  of
 Indian  Oil  Corporation  Ltd.,  for  his  treat-
 ment;

 (b)  if  so,  the  opinion  given  in  the  mat-
 ter;  and

 (c)  the  decision  taken  thereon?

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND  CHE-
 MICALS  (SHRI  H.  R.  GOKHALE):  (a)
 Yes,  Sir.
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 (b)  The  Ministry  of  Health  have  opin-
 ed  in  consultation  with  the  DGHS  that
 this  case  needs  special  consideration  in
 view  of  the  need  for  treatment  abroad
 having  been  certified  by  the  top  cancer
 specialist  in  the  country,  whose  view  was
 also  concurred  in  by  the  Superintendent
 of  the  J.  J.  Group  of  Hospital,  Bombay
 and  the  Director  of  Health.  Services,
 Maharashtra.

 (c)  The  matter  is  being  considered  in
 the  light  of  the  opinion  given  by  the
 Ministry  of  Health.

 Five  Year  Programme  for  production  of
 Crode  Oil

 0i8.  SHRI  SEZHIYAN:  Will  the
 Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  to  state:

 (a)  whether  the  Oil  and  Natural  Gas.
 Commission  has  finalised  a  Five-years  pro-
 gramme  for  the  production  of  crude  oil
 in  the  country;  and

 (b)  if  so,  the  physical  and  the  financial
 targets  of  the  programme?

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND  CHE-
 MICALS  (SHRI  H.  R.  GOKHALE):
 (a)  Yes,  Sir.

 (0)  The  programme  is  based  on  Vari-
 ant—I,  suggested  in  the  recent  techno-eco-
 nomic  study  jointly  conducted  by  a  team
 of  ONGC  and  Soviet  experts,  on  develop-
 ment  of  hydro-carbon  resources  within
 the  country.  The  programme  which  has
 been  submitted  to  Government  for  appro-
 val,  has  the  following  objectives:—

 @  to  establish  additional  recoverable
 reservers  of  64.00  million  tonnes  of
 crude  oil;

 ii)  to  step  up  the  production  of  crude
 oil  in  a  manner  so  as  to  achieve  a

 Production  rate  of.  8.00  million  tonnes
 during  1977-78  with  a  cumulative  pro-
 duction  of  30.35  million  tonnes  during
 the  five-year  period;  so
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 (iii)  to  establish  a  gas  production  rate
 of  about  090  million  cubic  metres  per
 year  by  the  end  of  ‘1977-78,  with  a  cu-
 mulative  production  of  4344  million  cu-
 bic  metres  during  the  five-year  period;

 (iv)  to  intensify  exploration  work  in
 New  areas  so  as  to  obtain  information
 for  assessing  the  hydrocarbons  potential
 of  these  areas;  and

 (v)  to  maximise  efficiency  and  mini-
 mise  costs  of  operations  by  introducing
 sophisticated  equipment  and  techniques,
 wherever  necessary.

 The  realisation  of  the  above  objectives
 is  likely  to  involve  drilling  of  about  .337

 |  Million  metres,  04  party-years  of  geolo-
 |  gical  work  and  52  party-years  of  geo-
 physical  work.

 '  The  estimated  cost  of  implementation  is

 a

 to  be  Rs.  624.02  crores,  includ-
 ing  a  foreign  exchange  component  of  Rs.
 66.29  crores.

 minar  organised  by  F.I.C.C.I.  at  New
 Delhi

 1019.  SHRI  D.  K.  PANDA:
 DR.  H.  P.  SHARMA:

 Will  the  Minister  of  IRRIGATION
 ND  POWER  be  pleased  to  state:

 (a)  whether  Government's  attention  has
 (been  drawn  to  the  observations  and  sug-
 gestions  made  at  the  Seminar  organised

 p
 the  FICCI  at  New  Delhi  in  September is  Year;  and

 (b)  if  s0,  the  observations  and  sugges- tions  made  at  the  Seminar  and  the  action, if  any,  taken  or  being  taken  by  Govera-
 ment  in  the  light  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER’  (SHRI  B.  N.  KUREEL):  (a) Yes,  Sir
 249]  LS_3
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 (b)  The  consensus  was  that  almost  all
 the  States  in  the  Country  were  experienc-
 ing  acute  power  shortage  of  varying  in-
 tensity  resulting  in  power  cuts,  consequent
 loss  of  production  in  the  industrial  agri-
 cultural  sectors,  unemployment  etc.  Causes
 for  the  power  shortage  were:

 (i)  Reduced  power  generation  from
 hydro  station  due  to  shortage  of  water
 in  hydel  reservoirs.

 (ii)  Shortfall  in  power  from  Atomic
 Stations.

 (iii)  Continued  growth  in  demand  for
 power,  and  ।

 (iv)  Shortfall  in  the  addition  to  gene-
 rating  capacity.

 There  was  need  for  providing  adequate
 power  supply  facilities  on  a  very  urgent
 basis  comensurate  with  the  agricultural  and
 industrial  development  envisaged.

 The  Seminar  recommended  improved
 maintenance  of  the  power  generating  plants
 by  setting  up  the  necessary  Task  Force
 comprising  the  best  talents  in  the  country
 and  adequate  supply  of  coal  to  thermal
 power  stations  to  ensure  fuller  utilisation
 of  the  available  capacity,  it  also  emphasiz-
 ed  (i)  that  power  planning  should  be  for
 a  longer  period  than  the  existing  five
 years.

 (ii)  that  additions  to  the  generating  ca-
 pacity  should  be  on  a  continuous  basis.

 (iii)  that  there  should  be  better  coordi-
 nation  in  planning,  execution  and  opera-
 tion,

 (iv)  that  industrial  undertakings  should
 be  allowed  to  generate  power  as  a  bye-
 product.

 (v)  that  import  of  generating  plants  be
 allowed  where  the  indigenous  manufac-
 turers  ‘are  unable  to  make  available  the
 power  plant  in  time,  and

 (vi)  that  the  progress  in  respect  of  ¢s-
 tablishing  regional  national  grids  be  ex-
 pedited.  Tha  Government  is  already
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 seized  of  the  measures  necessary  for  im-
 proving  the  present  power  supply  situa-
 tion.  ‘Two  Teams  of  Technical  Experts
 have  been  appointed  to  make  on  the  spot
 inspections  of  thermal  and  hydro  power
 Stations  with  a  view  to  suggesting  impro-
 vements  in  their  operation  and  taking  mea-

 sures  tor  preventive  maintenance  etc.,  so
 as  :o  caable  improved  utilisation  of  the
 avaiiable  capacity.  Te  ensure  adequate
 supply  of  coal  to  the  power  stations,  the
 power  stations  are  being  linked  up  with
 the  coal  fields  in  a  rational  manner.  For-
 ward  planning  for  power  projects  has  al-
 ready  been  taken  up  by  the  Ministry  of
 Irrigation  and  Power  and  advance  action
 to  ensure  the  commissioning  of  additional
 genorating  capacity  during  the  Fifth  and
 Sixth  Plans  has  already  been  initiated.

 Memorandum  from  All  India  Himachal
 Social  Bodies  Federation  Re:  Royalty  for
 Himachal  Pradesh  Waters  used  for  Irriga-

 tion  and  Power  Generation  purposes

 1020.  SHRI  &  ve  VIKHE  PATIL:
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  Government  have  received
 any  Memorandum  from  All  India  Hima-
 chal  Social  Bodies  Federation  demanding
 royalty  for  Himachal  Pradesh  on  waters
 flowing  through  its  territor  yand  tapped
 by  the  neighbouring  States  for  irrigation
 and  power  generation  purppses;  and

 (b)  if  so,  the  main  features  thereof  and
 the  reaction  of  Government  thereto?

 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  IRRIGATION  AND  PO-
 WER  (GHRI  8,  N.  KUREEL):  (a)  and
 (b).  The  Federation  has  recently  demanded
 that  some  suitable  formula  may  be  devised
 to  apportién  sore  anthual  funds  to  Hima-
 chal  Pradesh  by  way  of  royalty,  fee,  levy,
 surchatge  for  the  additional  wealth  géne-
 rated  by  the  water  and  power  tapped  froma
 Himachal  rivers  to  benefit  the  neighbouring
 States.  This  issue  has  also  been  raised
 by  the  Government  of  Himachal  Pradesh
 and  the  matter  is  in  correspondence.
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 Supply  of  Alcohol  to  Industrial  Units

 Will
 AND

 02l.  SHRI  SARJOO  PANDEY:
 the  Minister  of  PETROLEUM
 CHEMICALS  be  pleased  to  state:

 (a)  whether  black-marketing.  in  molas-
 ses  and  consequent  non-availability  of  alco-
 hol  for  industrial  units  are  scriously  affect-

 a
 the  growth  of  alcohol-based  industries; an

 (b)  if  so,  the  steps  being  taken  to  en-
 sure  adequate  supply  of  alcohol  to  these
 industries?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SiNGH):
 (a)  The  Government  has  received  no  spe-
 citic  complaint  regarding  balck  mnurketing in  molasses.  However,  production  of
 molasses  and  of  alcohol  in  the  cu

 went alcohol  year  has  been  considerably  short
 of  requirements.

 The  Government  has  permitted  import
 of  40,000  toanes  of  alcohol  from  abroad
 to  augment  indigenous  availability.  The
 Central  Government’  has  also  isiucd  ins-
 tructions  to  the  State  Governments  to
 obseive  austerity  in  respect  of  non-essen-
 tial  consumption.

 दिल्‍लो  के  न्यायालयों  में  यातायात
 नियमों  के  उल्लंघन  के  निर्णयाधीन

 मामले

 L022.  tt  yew  नद  कल चाय  :  वा

 विधि  झोर  न्याय  मंत्री  मह  बताने  की  बना
 करेंगे  कि  :

 (क)  इस  समय  ढिल्लों  के  विभिन्न

 स्याग्रालयों  में  यातायात  नियमों  के  उल्लंघन
 के  कितने  मामले  पैंडिंग  हैं;  भौर

 (ख)  इन  मामलों  को  शीघ्र  नि यं टोने
 के  लिए  सरकार  का  विद्या  क्या  कार्यवाही
 करने  का  है  ?
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 विधि  शौ!  न्वॉव  तथा  पं  ट्रिलियन  ज़ोर

 रसायन  मंत्री  (क्रो  एच०  प्यार  गोखले)

 (क)  ग्रक्टूबर.  972  के  प्रीत में  ,  56,942

 मामले  t

 (ख)  इन-मामलों  को  शी  भरत।  से  निपटाने
 के  लिए  निम्नलिखित  कदम  उठाए  गए  _

 (I)  ट्रैफिक  मजिस्ट्रेटों  की  संख्या  2

 से  बढ़ा  कर  4  कर  दी  गई  है  1

 (II)  जीत,  i972  के  दौरान  ट्रैफिक
 दालानों  की  संख्या  कम  करने  के  लिए  एक
 विशेष  कदम  उठाया  गया  v  सिविल  न्यायालय

 10-6-72 3  9-7-1972  तक  बन्द  कर  दिए
 गए  ।  चार  उपन्यायाधीश  ग्रीष्म/वाकाश  के

 दौरान  रोक  लिए  गए  और  उन्हें  लम्बित  ट्रैफिक
 मामलों  के  निपटाने  के  काम  में  लगाया  गया  ।

 उन  मजिस्ट्रेटों  को  छोड़  कर  जिन्हें  ड्यूटी

 मजिस्ट्रेट  के  रूप  में  कार्य  पर  लगाया  गया  था,

 लगभग  सभी  मजिस्ट्रेट  ट्रैफिक  मामलों  को

 देख  रहे  हैं  और  दो  सप्ताह  तक  मजिस्ट्रेटों  ने

 घटना-स्थल  पर  ट्रैफिक  मामलों  को  ही  निपटारा

 ५  किया  ।  घटना-स्थल  अभियोजन  स्कीम  का

 आयोजन  2-6-1972  से  19-6-1972

 तक  और  20-6-1972  से  27-6-72  तक
 किया  गया  और  उक्त  भ्र वधि  के  दौरान

 सभी  न्यायिक  मजिस्ट्रेट  ट्रैफिक  के  काम  पर

 लगाए  गए  ।

 (IIL)  कश्मीरी गेट  पर  नियुक्त  मजिस्ट्रेटों
 के  पास  लम्बित  ट्रैफिक  मामलों  को  निपटारे
 के  लिए  तीस  हजारी  पर  चुका  is  wal

 मजिस्ट्रेटों  के बीच  पुनः  वितरित  किस  गय  ।
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 (IV)  ट्रैफिक  मामलों  पर  कार्यवाही
 करने  वाले  न्यायिक  मजिस्ट्रेटों  को  और
 अधिक  म  मले  निकाने  के  लिए  निदेश  दे  दिए
 गए  हैं  ।

 (५)  ट्रैफिक  मामलों  के  शीघ्र  निपटारे

 के  लिए  ट्रैफिक  न्यायालयों  को  मोटर  गाड़ी
 अधिनियम  की  धारा  30  के  उपबन्धों  को

 उपयोग  में  लाने  और  झ्रादेशिकाओं  पर  जुमना
 को  वह  खम  दिखाने  के  लिए  निदेश  दे  दिए

 गए  हैं,  जो  अभियुक्त  द्वारा  उस  दशा  में  जमा

 कर  री  जाए  या  मनी-आर्डर  द्वारा

 भेज  दी  जाएं,  जिस  में  वह  उक्त  चालान  का

 प्रतिवाद  नहीं  रना  चाहता  है।  ट्रैफिक  मजिस्ट्रेट
 उक्त  अनुदेशों  का  पालन  कर  रहे  हैं  ।

 (VI)  यह  विचार  है  कि  शीघ्र  ही

 ट्रैफिक  के  काम  के  लिए  और  अधिक  न्यायिक

 अधिकारियों  को  लगाया  जाए  ।

 दस  के  सहयोग  से  पैरा-रसायनिक
 उद्योगों  का  विकास

 _  1023.  श्री  हरि  सिह  :  क्या  पेट्रोलियम
 शौर  रसायन  मंत्री  यह  बसाने  की  कृपा  करेंगे

 कि:

 (क)  क्या  बैट्री  रासायनिक  उद्योगों

 के  थीसिस  के  लिए  रूस  के  साथ  कोई  तथा.

 शे मली ता  हुमा  है;  कौर

 ख)  यदि  हां,  तो  उस  की  मुख्य  बातें

 कया  हैं?
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 पेट्रोलियम  धौर  रसायन  मंत्रालय  में
 जप  मंत्री  (श्री  बलबीर  सिह)  :  (क)  जी

 नहीं  ।

 (ख)  प्रश्न  नहीं  उठता  !

 Decline  in  Price  of  Menthal  O#

 1024,  SHRI  PHOOL  CHAND
 VERMA:  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleased  to
 state:

 (a)  the  annual  requirement  of  Menthol
 Oil  and  how  much  has  been  the  indigenous
 production;

 (b)  whether  due  to  bulk  imports  of
 Menthol  Oil  this  year,  its  price  has  fallen
 so  much  that  Indian  farmers  are  comped-
 led  to  make  distress  sales;  and

 (c)  the  full  facts  in  this  regard  and
 Government’s  reaction  thereto?

 THE  MINISTER  OF  LAW  AND  JUS8-
 TICE  AND  PETROLEUM  AND  CHE-
 MICALS  (SHRI  प्र.  R.  GOKHALE):  (कक
 to  (c).  Presumably,  the  Hon'ble  Member

 is  referring  to  pepperment  Oil  which  is
 one  of  the  raw  materials  for  production
 of  menthol.  There  are  at  present  four
 units  in  the  organised  sector  registered
 under  the  Directorate  General  of  Techni-
 cal  Development,  of  which  two  are  per-
 mitted  to  import  Dementholised,  Pepper-
 ment  Oil  (i.e.,  the  oil  left  over  after
 partial  recovery  of  menthol)  and  the  other
 two  are  obtaining  their  requirement  ef
 Pepperment  Oil,  on  contract  basis,  from
 indigenous  sources,  viz.,  from  the  farms
 they  have  established.

 The  annual  requirement  of  Pepperment
 Oil  is  about  200  tonnes  and  the  indige-
 nous  production  is  estimated  at  50  tonnes.

 The  Menthol  Industry  is  a  priority  ia-
 dustry  and  therefore  import  of  raw  mate-
 rial  for  this  industry,  namely,  Dementho
 lised  Pepperment  Oil  is  allowed  on  reple-
 nishment  basis,  and  there  has  been  no
 excess  import  through  these  units.
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 Government  have  received  no  comp-
 laints  about  distress  sales  by  our  farmers.

 ग्वालियर  रेयन  के  लिये  पुत्र  किये  हुए
 साल  डिब्बों  का  नागदा  जंकशन

 पर  खालो  किया  जाना.

 1025.  डा०  लक्ष्मीनारायण  पाण्डेय  :

 क्‍या  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  खासियत  रेयन  के  लिए

 बुक  हुए  माल-डिब्बे  पश्चिम  रेलवे  के  रतलाम

 डिवीजन  में  नागदा  जंक्शन  पर  कई  दिन  तक

 रुके  पड़े  रहते  हैं  श्र  उक्त  संस्थान  द्वारा  उन्हें

 समय  पर  खाली  नहीं  किया  जाता  है  ;

 (ख)  क्या  इस  तथ्य  की  जोर  पहले  भी

 रेलवे  अधिकारियों  का

 था;  गौर

 ध्यान  दिलाया  गया

 (ग)  यदि  हां,  तो  इस  संबंध  में  अधि-

 कारियों  द्वारा  क्या  कार्यवाही  की  गई  है  ?

 रेल  मंत्री  (श्री  ढी०  ए०  पाई)  :  (क)
 जी  हां

 (ख)  जी  हां  ।

 (ग)  97  में  कुल  77,202.  20

 रुपये  के  विलंब  प्रभार  में से  61,762  रुपये

 वसूल  हो  चुके  हैं  ।

 मध्य  प्रदेश  में  कृषकों को  बिजली

 सप्लाई  करने  के  लिए  कृषकों  से

 अध्यावेदन

 1026.  Blo  लक्ष्मीनारायण  पाण्डेय  :

 क्या  सिंचाई  शौर  विद्युत  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :
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 (क)  क्या  मध्य  प्रदेश  राज्य  बिजली  की

 दृष्टि  से  'सरप्लस'  है;

 (ख)  क्‍या  'सरप्लस'  राज्य  होते  हुए
 भी  वहां  के  कृषकों  को  सिंचाई  हेतु  बिजली

 उपलब्ध  नहीं  है,  जिस  के  लिए  उन्होंने  केन्द्रीय

 सरकार  को  एक  अभ्यावेदन  दिया  है.
 शौर

 (7)  यदि  हां,  तो  उस  के  कारण  क्‍या

 हैं  और  इस  बारे  में  क्‍या  कार्यवाही  की  गई

 है?

 सिंचाई  शरीर  विद्युत  मंत्रालय  में  उप  मंत्री
 शी  बज  नाथ  रोल):  (क)  इस समय  मध्य

 प्रदेश  के  पास  उन  की  आवश्यकताओ्रों  के

 अतिरिक्त  कुछ  फालतू  बिजली  है;

 (ख)  शौर  (ग)  सिंचाई  उद्देश्यों  के  लिए
 किसानों  को  बिजली  की  सप्लाई  मध्य  प्रदेश

 बिजली  बोझ  द्वारा  उनके  विद्युतीकरण  कार्यक्रम

 के  अनुसार  की  जा  रही  है  ;।

 इस  संबंध  में  इस  मंत्रालय  को  कोई
 अभ्यावेदन  प्राप्त  नहीं  हुआ  है  ।

 पश्चिम  रेलवे  के  स्कूलों  के

 त:  भ्रध्यापकोंको  स्थायी  बनाना

 1027.  श्री  ईश्वर  चौधरी  :

 श्री  कार  लाल  बैरवा  :

 क्या  रेल  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  क्या  पश्चिम  रेलवे,  Fos  वर्ष

 तक  भ्रध्यापक  पद  पर  कार्य  करने  के  बाद  भी

 अनेक  भ्र ध्या पक  अस्थायी  हैं  ;
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 (a)  i5  at  तक  सेवा  करने  के  पश्चात्‌
 भी  कुल  कितने  अध्यापक  स्थायी  नहीं  किए

 गए  हैं  ;  और

 (ग)  इसके  क्‍या  कारण  हैं  शौर  उन्हें
 कब  तक  स्थायी  बना  दिया  जायेगा  ?

 रेल  मची  (भी  टी०  ए०  पाई)  :  (क)
 से  (ग)  सूचना  इकट्ठी  की  जा  रही  है
 ग्र  सभा  पटल  पर  रख  दी  जायेगी  ।

 Finalisation  of  tenders  for  goods  haniling
 contract  at  Kanpur  Central  Goods-shed

 and  Juhi  tncluding  Faralganj
 4028.  SHRI  ISHWAR  CHAUDHARY:

 Will  the  Minister  of  RAILWAYS  be  pleas-
 ed  to  refer  to  the  reply  given  to  Unstarred
 Question  No.  7040  on  the  23rd  May,  972
 yegarding  the  finalisation  of  Tenders  for
 Goods  handling  contract  at  Kanpur  Cen-
 tral  Goods-Shed  and  Juhi  including  Fa-
 aalganj  and  state:

 (a)  whether  fresh  tenders  for  the  above
 contracts  have  since  been  called  for  by  the
 Divisional  Superintendent,  Allahabad.

 )  if  so,  the  date  from  which  the  New
 Contractor  Society  have  been  awarded  the
 Contracts;  and

 (c)  what  is  the  percentage  of  increase
 allowed  to  the  new  Contractor  over  the
 rates  paid  to  the  outgoing  contractor?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAT):  (a).  As  reasonable
 terms  could  be  obtained  from  a  genuine
 local  Labour  Co-operative  Society  of  Ac-
 tual  Workers  by  negotiation,  fresh  tenders
 were  not  called.

 (b)  the  Janta  Labour  Co-operative  So-
 eiety  Ltd,  Kanpur  was  awarded  contract
 for  Kanpur  Central  Goods-Shed  from  Ist
 August  972  and  for  Juhi  Transhipment
 Goods  Shed  including  Fazalganj  from  Ist
 September,  ‘1972.
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 (c)  The  percentage  increased  allowed  to
 the  Janta  Labour  Co-operative  Society,
 Kanpur  over  the  previous  contract  rates
 is  29  per  cent  in  case  of  handling  con-
 tract  of  Kanpur  Central  Goods  Shed  and
 3  per  cent  in  case  of  Juhi  Transhipment
 and  Goods-Shed  including  Fazalganj.

 Rail  Passengers  shot  dead  between  Haldaur
 and  Bijnor  Railway  Stations

 1029.  SHRI  K.  LAKKAPPA:
 SHRI  P.  M.  MEHTA:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  on  the  23rd  October,  1972
 two  rail  passengers  were  shot  dead  bet-
 ween  Haldaur  and  Bijnor  Railway  Sta-
 tions;  and

 (b)  if  so,  whether  Railway  Protection
 Force  could  not  provide  help  to  save  the
 passengers?

 THE  MINISTER  OF  RAILWAYS:
 (SHRI  T.  A.  PAT):  (a).  Yes.  One  pas-
 senger  was  shot  dead.

 (b)  Protection  of  passengers  in  trains
 and  railway  premises  is  the  responsiblity
 of  the  Government  Railway  Police.  Ne-
 cessary  liaison  and  co-ordination  was
 maintained  by  the  Railway  Protection
 Force  with  the  Government  Railway  Po-
 lice  in  investigation  of  this  case.  Four
 persons  involved  in  the  commission  of
 the  offence  have  since  been  arrested.

 /
 Negotiation  between  Workers’  Union  and

 Management  of  O.N.G.C.

 1030.  SHRI  K.  LAKKAPPA:

 SHRI  P.  M.  MEHTA:

 Will  the  Minister  of  PBTROLBUM
 AND  CHEMICALS  be  pleased  to  state:

 (७)  whether  negotiation  between  the
 Workers’  Union  and  the  Management  of
 ON.G.C,  for  the  increase  of  wages  have
 failed;
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 (b)  if  so,  the  points  of  dlsagreement;.
 aad

 (c)  whether  employees  of  O.N.G.C.
 have  threatened  to  go  on  strike?

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND  CHE-
 MICALS  (SHRI  H,  R.  GOKHALS):  (a).
 Yes,  Sir.

 (b)  The  ONGC  Management  offered,
 subject  to  approval  of  Government,  a
 certain  revision  of  the  pay-scales  along
 with  certain  pay  increases.  The  Unions
 did  not  accept  this  offer  and  made  a
 counter-proposal  stating  that  the  ONGC
 should  declare  its  acceptance  in  principle,
 to  prescribe  pay-scales  equivalent  to  IOC’s
 pay-scales.  The  Unions  further  stated
 that  a  settlement  on  an  ad-hoc  basis  on
 the  lines  of  the  ONGC’s  proposal  could
 be  reached  but  limited  to  the  period  upto:
 3ist  December  972  only  and  effective
 from  January,  1971.  The  Union's  pro-
 posal  for  acceptance  of  parity  with  IOC
 in  the  matter  of  pay-scales  could  not  be
 agreed  to  by  the  ONGC  Management  on
 the  grounds  that  (1)  the  duties  attached
 to  the  vast  majority  of  the  posts  in  the
 ONGC,  are  quite  different  from  the  duties
 attached  to  the  posts  in  the  I.0.C.  and
 (2)  bringing  up  the  pay-scales  and  pay  to
 the  corresponding  levels  of  posts  in  IOC
 will  inolv:  a  very  large  additional  expen-
 diture  which  the  ONGC’s  financial  posi-
 tion  does  not  permit.

 (c)  Most  of  the  Unions  of  ONGC  have
 given  a  Strike  Notice.  However,  the  Con-
 ciliation  proceedings  in  the  dispute  have
 been  initiated  by  the  Deputy  Chief  La-
 bour  Commissioner  (Central)  at  New
 Delhi.

 Drastic  action  against  tax  offences

 1031.  SHRI  M.  RAM  GOPAL
 REDDY:  Will  the  Minister  of  LAW  AND:
 JUSTICE  be  pleased  to  state:

 (a)  whether  the  Law  Commission  has
 recently  recommended  drastic  action  in-
 cluding  the  preventive  detention  against  tax
 offences;  and
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 (b)  if  so,  the  decision  taken  thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  JUSTICE
 (SHRI  NITIRAJ  SINGH  CHAUDHARY):
 (a)  Yes.  The  Law  Commission,  in  its
 Forty-seventh  Report  of  the  Trial  and
 Punishment  of  Social  and  Economic
 Offences,  has  made  certain  recommenda-
 tions  on  Social  and  Economic  Offences,
 including  the  preventive  detention  of  per-
 sons  guilty  of  such  offences.

 (b)  The  Report  is  being  examined  by
 the  Government.

 New  Railway  lines  in  Andbra  Pradesh

 1032.  SHRI  P.  VENKATASUBBAIAH:
 Will  the  Minister  of  RAIWAYS  be  pleas-
 ed  to  state:

 (a)  whether  the  earlier  proposal  to  lay
 new  Railway  lines  in  Andhra  Pradesh  has
 been  given  up;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  steps  Government  propose  to
 take  in  the  matter?

 THE  MINISTER’  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  to  (c).  Railway
 development  is  not  envisaged  on  State-
 wise  or  region-wise  concepts  but  on  over-
 all  developmental:  considerations  in  the
 national  interest.  Based  on  this  policy,  a
 new  ‘rpilway  line  from  Kottavalasa  to
 Bailadilla,  of  which  8  Kms  from  Kot-
 tavalasa  and  fall  in  Andhra  Pradesh,  was
 opened  for  movement  of  iron  ore  traffic
 in  November,  ‘1968.  Certain  other  new
 lines  in  Andhra  Pradesh,  which  were  con-
 sidered,  and  their  ‘present  position,  are
 indicated  below:—

 Name  of  line  Present  Positicn

 t)  Ongoleto  Hydera-  Surveys  for  a  new
 bad  via  Nagarjuna-  line  from  Secunde-
 sagar,  rabed  (Bibinagar) to  Nadikude  (with

 the  conversion  of
 Guntur  Macherla
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 Nams  of  line  Presant  Position

 section)  have  be  n
 complete.i  an’  whe
 reports  are  under
 the  examinaticn  «f
 the  Railway  Board,
 A  decision  ree
 garding  this  project
 will  be  taken  after
 this  examination  is
 completed.

 2)  Bailadillato  Ko-  Surveys  carried  out
 theguilam  (Bhand-  —  in  96s  revcaled  that
 rachalam  Ri)  the  line  would  be

 justified  only  if
 large  scale  develoo-
 ments  of  industries
 in  the  Danda-
 Karanya_  region  is
 taken  up,  of  which
 there  are  no  indi-
 cations  s'  fur.

 Feasibility  -«.m-ccst
 studies  carricd  out
 in  966  ha.  revealed
 that  the  linc  would
 not  be  remuncrativet
 However,  the
 study  report  hes
 been  upiated  re-
 cently.  According to  this  updating this  rail  link  would
 still  be  heavily  un-
 remunerative. There

 3).  Bhadrachalam
 Road  Kovwvur.

 fore,  this  line  is
 not  _  bei:.g_  consi-
 dered.

 Earlier  investigatk n had  revealed  that
 the  linc  would  not
 be  financially  justi-

 ‘es  fied.  Due  to  the
 present  difficen)t
 ways  and  means  pcsi tion,  the  line  is  not
 being  considered,

 4)  Nizamabad-Peda-
 Palli.

 Representation  from  commuters  for  attach-
 iug  more  coaches  and  Diesel  Engine  to

 the  Meerut  Shuttle

 1033.  SHRI  JAGANNATH  MISHRA:
 SHRI  S.  2,  BESRA:

 Will  the  Minister  of  RATLWAYS  be
 pleased  to  state:
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 {a)  whether  Government  have  received
 any  representation  from  commuters  for
 attaching  more  coaches  and  Diesel  en-
 gine  to  the  Meerut  Shuttle  which  leaves
 ‘Ghaziabad  at  9.02  A.M.  for  New  Delhi;
 and

 {b)  if  so,  the  action  taken  thereon?
 THE  MINISTER  OF  RAILWAYS

 (SHRI  T.  A.  PAD:  (a)  Yes.

 (b)  The  proposal  is  neither  justified
 from  the  traffic  stand-point,  nor  feasible
 due  to  non-availability  of  diesel  engines
 and  operational  difficulties  in  handling
 more  long  trains  at  Delhi-New  Delhi.

 ‘Construction  of  Bhatinda  Thermal  Project
 1034,  SHRI  JAGANNATH  MISHRA:

 SHRI  S.  C.  BESRA:

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  whether  construction  of  Bhatinda
 Thermal  Project  is  much  behind  schedule;
 and

 (b)  if  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND  PO-
 WER  (SHRI  B.  N.  KUREEL):  (a)  Yes,
 Sir.  The  commissioning  of  the  first  gene-
 rating  unit  is  behind  schedule  by  twelve
 months.

 (b).  The  reasons  are  delay  in  the  deli-
 very  of  equipment  by  indigenous  suppliers,
 delay  in  civil  works,  non-availability  of
 steel  in  adequate  quantities,  scarcity  of
 skilled  high-pressure  welders  and  the  ab-
 normal  conditions  that  prevailed  during
 hostilities  with  Pakistan.

 I.0.C.'s  share  for  Public  Subscription

 1035.  SHRI  JAGANNATH  MISHRA:
 Will.  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  there  is  any  proposal  to
 release  part  of  Indian  Oil  Corporation's

 shares  for  public  subscription;  and
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 (b)  if  so,  the  outlines  of  the  ‘proposal
 and  the  reasons  therefor?

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND  CHE-
 MICALS  (SHRI  H.  R.  GOKHALE):  (a)
 No,  Sir.

 (b).  Does  not  arise.

 Alleged  sabotage  in  fertilizer  reactor  of
 Fertilizer  Plant  Gorakhpur

 1036.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleased

 ot  state:

 (a)  whether  the  fertilizer  reactor  of  the
 Fertilizer  Plant  at  Gorakhpur  has  come
 to  a  stand-still;

 (b)  whether  any  act  of  sabotage  is  sus-
 pected  in  it;  and

 (c)  if  so,  the  steps  Government  are  tak-
 ing  in  this  regard?

 THE  MINISTER  OF  LAW  AND
 JUSTIC  AND  PETROLEUM  AND  CHE-
 MICALS  (SHRI  H.  R.  GOKHALE):  (a)
 to  (c).  The  required  information  is  being
 collected  and  will  be  laid  on  the  Table  of
 the  Sabha.

 Fall  in  Railway  traffic  on  North  Eastern-
 South  Eastern  and  Central  Raliways

 1037.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  there  is  a  fall  in  Railway
 traffic  on  the  North  Eastern,  South  Eastern
 and  Central  Railways  during  the  last  four
 months  ending  July,  ‘1972;  and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A,  PAI):(a)  and  (b).  Yets  there

 were  marginal  short  falls  in  loading  of
 originating  revenue  earning  traffic  on  these
 three  railways  up  to  the  end  of  July,
 1972,  The  unusually  severe  summer
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 conditions  this  year  resulted  in  heavy  ab-
 senteeism  of  railway  staff  and  shortage
 of  water  for  running  steam  trains  affecting
 loading  in  the  first  three  months  of  the
 ‘current  financial  year.

 Intermittent  power  failures  from  the
 Damodar  Valley  Corporation  and  Bihar
 State  Electricity  Board  during  the  -months
 of  May  and  June  and  to  some  extent  in
 July  also  severely  affected  train  movement
 on  the  South  Eastern  Railway.  Prolo-
 nged  labour  strike  during  April  and
 May  in  Pench  and  Chanda  fields  on  the
 Central  Railway,  led  to  less  loading  of
 coal  on  that  railway.  The  shortfall  in  load-
 ing  on  the  North  Eastern  Railway  was  pri-
 marily  due  to  less  offering  of  sugar  cane
 traffic.

 As  a  result  of  improvement  in  the
 general  conditions  of  operation  and  the
 efforts  taken  by  the  Railways,  the  originat-
 ing  loading  on  all  Indian  Railways  had
 improved  by  2I.5  lakh  tonnes  during  the
 first  six  months  of  the  current  financial
 year  when  compared  to  the  corresponding
 period  of  the  previous  financial  year.

 Rest-Giver  Electrical  Signal  Main-
 tainers  at  Okhla,  Debhi,  Safdar-Jung  and

 Hazrat  Nizamuddin

 1038.  SHRI  CHANDRIKA  PRASAD:
 Will  the  Minister  of  RAILWAYS  be  ple-
 ased  to  refer  to  the  reply  given  to  un-
 starred  Question  No.  7878  on  the  30th
 May,  972  regarding  classification  under
 Hours  of  Employment  Regulation  of
 Electrical/Mechanical  Maintainers  and
 State:

 (a)  whether  posts  of  Rest-Giver  Electri-
 cal  Signal  Maintainers,  working  on  round
 the  clock  shift  duty  at  Okhla,  Delhi  Saf-
 darjung  and  Hazrat  Nizamuddin  have  been
 created;

 (b)  whether  Rest-Givers  are  working  for
 Biving  rest  to  the  Electrical/Mechanical
 Signal  Mainteners  working  on  round  the
 clock  shift  duty  at  other  places  over  Indian
 Railways;  and
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 (c)  if  so,  which  are  those  places?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  to  (c).  Informa-
 tion  is  being  collected  and  will  be  laid  on
 the  Table  of  the  Sabha.

 New  Railway  Lines/Stations  im  Delhi

 1039,  SHRI  SHASHI
 Will  the  Minister
 pleased  to  state.

 BHUSHAN:
 of  RAILWAYS  be

 (a)  the  total  number  of  local  trains
 running  in  Delhi;

 (b)  whether  a  proposal  to  construct new  Railway  lines  and  new  Railway  Sta-
 tions  in  Delhi  to  cope  with  the  rush  of
 travelling  public  is  under  the  considera- tion  of  Government,  if  so,  the  gist  there-
 of;  and

 (c)  whether  the  survey  work  in  this  re-
 gard  has  geen  done  and  if  so,  when  the
 construction  work  is  likely  to  be  started?

 THE  MINISTER  OF  RAILWAYS (SHRI  T.  A.  PAI):  (a)  64,

 (b)  and  (०).  A  comprehensive  study  of the  requirements  for  traffic  in  Delhi  aréa is  in  progress.  This  includes  investigation for  the  provision  of  an  additional  terminal
 and  new  Mass  Rapid  Transit  Carridors.
 These  studies  are  expected  to  be  complet- ed  in  973  and  on  receipt  of  the  report, a  decision  will  be  taken  in  consultation  with
 the  Planning  Commission.

 Changes  Proposed  in  the  set  up  of  R.P.F.
 to  combat  crime  on  Railways

 1040.  SHRI  R.  S.  PANDEY:  Will  the
 Minister  of  RAILWAYS  be  pleased  to  state:

 (a)  whether  Government  have  worked
 out  a  scheme  to  reorganise  the  Railway
 Protection  Force  in  order  to  combat  in-
 creasing  crime  on  the  Railways;
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 (b)  if  so,  the  major  changes  proposed
 in  the  present  set  up  of  the  Force;  and

 (c)  the  steps  taken  to  implement
 those  changes  so  far?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  Yes.

 (b)  The  major  changes  which  are  being
 made  in  the  present  set  up  of  the  Rail-
 way  Protection  Force  are:—

 (dy  Merger  of  the  existing  Unifor-
 med  and  Armed  Branches  and  forma-
 tion  therefrom  of  an  Investigation
 Branch,  a  Prosecution  Branch  and  Pro-
 tection  Branch  on  standard  Company
 pattern  with  higher  percentage  of
 armed  personnel;

 (2)  strengthening  of  Crime  Intelli-
 gence  Branch;

 (3)  admitfigtnative  changes  at  Divi-
 sional  and  Headquarters  level;  and

 (4)  changes  in  the  working  methods
 of  the  Force  by  replacing  the  fixed-
 point  duties,  where  possible,  into  beat-
 cum-patrol  duties.

 (०)  Instructions  have  recently  been  issued
 to  the  Zonal  Railways  to  implement  the
 scheme.  The  implementation  will  start
 shortly.

 Conference  of  State  Irrigation  and
 Power  Ministers

 1041,  SHRI  R.  Ss.  PANDEY:  Will  the
 Minister  of  IRRIGATION  AND  POWER
 be  pleased  to  state:

 (a)  whether  a  Conference  of  State  Irri-
 gation  and’  Power  Ministers  was  held  rec-

 ‘ently  to  take  stock  of  the  present  power
 crisis  in  the  country;

 (b)'  if  so,  the  assessment  made  at  the
 Conference;  and

 “(¢)  the  decisions  taken  at  the  Confer-
 ence  to  improve  the  power  supply  situation
 in  the  deficit  States  and  how  they  are
 implemented.
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  8.  N.  KUREEL):  (a)
 Yes,  Sir.  Discussions  were  held  with
 the  Chief  Ministers/Power  Ministers  of
 the  States  of  Northern,  Western,  South-
 ern  and  Eastern  Regions  to  discuss  the
 Power  supply  position  in  the  country  and
 to  recommend  measures  to  meet  the
 power  shortage.

 (b)  There  is  shortage  of  power  all
 over  the  country  excepting  Delhi,  Madhya
 Pradesh,  Kerala,  Himachal  Pradesh  und
 Assam.  The  over-all  shortage  in  the  cayn-
 try  being  about  25  million  kWh/day.  The
 shortage  has  occurred  on  account  of:—

 (i)  Reduced  power  generation  from
 Hydro  station  due  to  shortage  of  water
 in  hydel  reservoirs;

 i)  Shortfall  in  power  from  Atomic
 stations;

 (iii)  Continued  growth  in  demand  for
 power;  and

 (iv)  Shortfall  in  the  addition  to  gene-
 rating  capscity.

 (c)  To  relieve  the  power  shortage  to
 the  extent  possible  the  following  measures
 have  been  recommended:—

 (i)  Surplus  power  available  from  Sat-
 pura  Station  be  made  available  to  Pun-
 jab,  Uttar  Pradesh  and  Maharashtra.
 The  surplus  available  from  Bassi  in
 Himachal  Pradesh  to  Punjab  and  that
 from  Delhi  to  Haryana.  Surplus  avail-
 able  from  Rajasthan  Atomic  Station

 should  be  fed  into  the  Northern  Re-
 gion.

 (ii)  Increased  supply  of  fuel  oil
 should  be  made  to  all  Thermal  Power
 Station  in  Gujarat  to  incregse  their  out-
 put.

 (iii)  Supply  of  geod  quality  of  coal
 should  be  given  to  all  Thermal  Power
 Stations  in  the  Eastern  Region.

 (iv)  The  projects  under  construction
 such  as,  Badarpur,  Bhatinda.  Obra,
 Kothagundam  and  Ennore  be  expedi-
 ted.
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 (v)  The  shortage  is  Pondicherry  and
 Goa  of  0.l  MU  and  0.3  MU/day  respec-
 tively  would  be  shared  by  the  four  States
 Aadhra  Pradesh,  Kerala,  Mysore  and  Tamil
 Nadu.-

 Diversion  of  Power  Supply  From
 Surplus  States

 1042.  SHRI  R.  S.  PANDEY:
 SHRI  SAMAR  GUHA:

 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  Government  have  taken  any
 steps  recently  to  divert  supply  from
 the  surplus  States  to  those  States  which
 are  facing  power  shortage;

 (b)  if  so,  the  broad  outlines  thereof;
 and

 (c)  the  immediate  steps  being  taken  to
 make  arrangements  for  generation  of  more
 power  for  deficit  States?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N,  KUREEL):  (a)
 Yes,  Sir.

 (b)  Surplus  power  from  Satpura  Power
 Station  in  Madhya  Pradesh  has  been  ar-
 ranged  to  be  supplied  to  Punjab  through
 Rajasthan  to  the  extent  of  0.4  million
 units  per  day.  It  would  be  possible  to
 enhance  the  supply  further  on  the  comp-
 letion  of  Kota-Jaipur  200  KV  line.  Sur-
 plus  power  from  Satpura  is  also  being
 supplied  to  Uttar  Pradesh  and  Maharashtra.
 Surplus  Power  from  Delhi  is  being  fed  to
 Haryana.  Surplus  power  from  Bassi  Hy-
 del  Project  in  Himachal  Pradesh  is  being
 given  to  Punjab.  Surplus  power  from  Kerala
 has  been  arranged  to  be  supplied  to  Tamil
 Nadu  and  Pondicherry.  Surplus  power
 from  Ranapratapsagar  Atomic  Power  Pro-
 ject  would  be  fed  into  the  Northern  Grid.

 (c).  0)  Good  quality  coal  is  being  ar-
 ranged  for  the  thermal  power  stations.
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 (ii)  Additional  supply  of  fuel  oil  is
 being  arranged  for  the  thermal  stations  in
 Gujarat  for  stepping  up  power  generation.

 (iii)  Arrangements  for  supply  of  cooling
 water  which  were  inadequate  are  being
 implemented  to  enable  Ennore  thermal
 Power  station  in  Tamil  Nadu  to  step  up
 its  output.  Already  there  has  been  consi-
 derable  improvement  in  power  production
 at  Ennore.

 (iv)  Repairs  of  any  power  plant  out-
 of-order  are  being  expedited.

 (v)  Coordinated  Schedules  of  mainten-
 ance  outages  is  being  drawn  up  region-
 wise  for  maximising  Power  Energy  avail-
 ability:

 Better  pension  for  the  Judges

 1043.  SHRI  0.  P.  JADEIJA:
 SHRI  R.  P.  ULGANAMBI:

 Will  the  Minister  of  LAW  AND  JUS-
 TICE  be  pleased  to  state:

 (a)  whether  Government's  attention  has
 been  invited  to  the  news  item  published
 in  the  ‘Hindustan  Times’,  dated  the  29th
 October,  972  regarding  the  statement
 made  by  the  Chief  Justice  of  India  that
 pension  of  Judges  should  be  almost  equal to  the  salary  so  that  they  may  not  seek
 jobs  or  start  practice  after  retirement;  and

 (b)  if  so,  the  reaction  of  Government
 thereto?

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND  CHE
 MICALS  (SHRI  प्र,  R,  GOKHALE):(a)
 and  (b).  Government  have  seen  the  news
 item  referred  to.  The  question  of  im-
 Proving  the  conditions  of  service  of  Jud-
 ges  is  under  consideration  of  Govern-
 ment.

 Supply  of  Uniforme  to  Workers  of  Sani-
 tary  Department  sSouth  Central  Railways)

 1044,  SHRI  Y.  ESWARA  REDDY:
 Will  fie  Minister  of  RAILWAYS  be
 Pleased  to  state:
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 (a)  whether  the  supply  of  uniforms  to
 workers  of  the  Sanitary  Department  on
 the  South  Central  Railway  was  stopped
 about  two  years  ago;

 (b)  if  ७०,  the  reasons  therefor;  and

 (c)  when  uniforms,  chappals  and  gloves
 are  likely  to  be  supplied  again?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  and  (b).  The
 supply  of  uniforms  was  stopped  from  966
 jn  view  of  Economy  orders,  which  are
 still  in  force.

 (c)  Uniforms  would  be  supplied  when
 economy  orders  are  withdrawn.  Chap-
 pals  and  gloves  are  not  part  of  prescribed
 uniform.

 Bad  Debts  in  Marketing  Division  of  F.C.I.

 1045.  SHRI  R.  P.  YADAV:  Will  the
 Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  to  state:

 (a)  total  bad  debt  in  Marketing  Division
 of  Fertilizer  Corporation  of  India  during
 1970-71,  and  1971-72;

 (b)  total  bad  debt  in  area  covered  by
 Bangalore  Marketing  Office  during  1969-
 70,  970-7l  and  97i-72;  and

 (c)  whether  C.B.I.  made  any  jnveatigs-
 tion  into  the  matter  and  if  90,  the  out:
 come  thereof?

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H.  R.  GOKHALE):
 (a)  to  (c).  The  information  is  being  col-
 lected  and  will  be  laid  on  the  table  of  the
 House.

 Complaints  Against  the  Director.in-
 Charge  of  Marketing,  F.C.I.

 1046.  SHRI  R.  P.  YADAV:  Will  the
 Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  to  state:

 (a)  whether  Government  have  been
 receiving  complaints  against  the  Director-in-
 Charge  of  Marketing  of  the  Fertilizer  Cor-
 poration  of  India  from  Members  of  Par.
 liament  since  August,  97i;  and
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 (b)  if  so,  the  action  taken  by  Govern-
 ment  thereon?

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROIEUM  AND
 CHEMICALS  (SHRI  प्र.  २.  GOKHALB):
 (a)  and  (b).  Some  allegations  have  been
 received  in  this  regard  and  these  are  under
 examination.

 Refusal  by  .Railway’s  Fire-Brigade
 Putting  out  Fire  at  Dharamnagar

 1047,  SHRI  DASARATHA  DEB:  Wii
 the  Minister  of  RATLWAYS  be  pleased  to
 state:

 for

 (a)  whether  Fire-brjgade  of  Dharamnagar
 Railway  Station  had  refused  to  render  any
 service  during  the  recent  havoc  caused  by
 fire  in  Dharamnagar;  and

 (b)  if  so,  the  reasons  for  the  refusal?
 THE  MINISTER  OF  RAILWAYS

 (SHRI  T.  A.  PAI):  (a)  There  is  no  Railway
 Fire  Brigade  at  Dharamnagar  Railway
 Station.

 (b)  Does  not  arise.

 राजस्थान  नहर  के  निर्माण  कार्य
 को  सरकारी  अ्रधिकार  में  लिया  जाना

 1048.  श्री  कार  लाल  बैरवा  :

 क्या  सिलाई  कौर  विद्युत  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि

 (क)  क्या  सरकार  ने  राजस्थान  नहर
 के  निर्माण  कार्य  को  प्र पने  हाथ  में  ले  लिया  है;
 और

 (ख)  यदि  हां,  तो  इस  कार्य  क ेकब  तक

 पूरा  होने  की  सम्भावना  है  ?

 सिचाई  गौर  विद्युत  मंत्रालय  में  उपसंत्री

 (शनी  बेजनाथ  करोल)  :  (क)  राजस्थान

 नहर  परियोजना  राजस्थान  सरकार  की  राज्य

 योजना  के  एक  रूप  में  चल  रही  है  t
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 (ख)  परियोजना  के  प्रथम  चरण  के
 पांचवीं  योजना  अवधि  के  तरन्त  तक  काफी
 हद  तक  पूर्ण  हो  जाने  की  सम्भावना  है  ।
 उसके  उपरान्त  द्वितीय  चरण  के  कार  हाथ  में

 "लिए  जाएंगे  |

 विभिन्न  संबंधों  में  कानूनी  शब्दावलो

 तथा  वाक्यांशों  के  शब्द कोषों  का
 ~  प्रकाशन

 1049.  श्री  शिकार  लाल  बैरवा  :  क्‍या

 विधि  तथा  न्याय  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्‍या  देश  की  विभिन्न  भाषाओं

 में  कानूनी  शब्दावली  तथा  वाक्यांश  के  अधिकृत
 शब्दकोष  प्रकाशित  करने  का  कई  प्रस्ताव  है  ;
 शौर

 (ख)  यदि  हां,  तो  तत्सम्बन्धी  मुख्य
 बातें  क्या  हैं  ?

 विधि
 प्रो  पाव  मंत्रालय  में  राज्य  मंत्री

 (भो  नोतिराज  सिंह  चोरों  )  :  (क)  जी

 नहीं

 (ख)  प्रश्न  ही  नहीं  उठता  ।

 .

 freigation  of  Cultivable  Land  in  Madhya
 Pradesh

 1050.  SHRI  NARENDRA  SINGH:  Wili
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  the  total  extent  of  cultivable  land  ia
 Madhya  Pradesh  and  the  percentage  of  such
 land  brought  under  irrigation;

 (b)  whether  it  is  proposed  to  bring  the
 remaining  land  under  irrjgation  in  Fourth
 Plan;  and
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 (c)  if  so,  the  main  features  of  the-
 proposal?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND-
 POWER  (SHRI  B.  N.  KUREEL):  (a)  to
 (c).  The  cropped  area  in  Madhya  Pradesh
 is  about  20  million  hactares.  By  the  end
 of  the  Fourth  Plan,  it  is  expected  that  irri-
 gation  potentjal  of  about  2  million  hactares
 or  0  per  cent  would  be  available,  out  of
 which  about  .7  million  hectares  would
 be  from  major  ‘and  medium  schemes  and’
 the  remaining  from  minor  irrigation
 schemes.

 It  is  roughly  assessed  that  the  ultimate
 irrigation  potential  of  the  State  may  be
 about  5.6  million  hectares  from  major  and
 medium  schemes  and  2.4  million  hectares
 from  minor  irrigation  schemes.  It  is
 hoped  that  all  this  will  be  developed  in
 the  next  two  or  three  Five  Year  Planc
 periods.

 सौराष्ट्र  मेल  जौर  त्रिवेणी  मेल  से

 यात्रा  करने  वाले  यात्रियों  को  असुविधा

 I05i.  श्री  औंकार  लात  वेरका:

 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि  :

 (क)  क्‍या  सौराष्ट्र  मेल  शर  त्रिवेणी

 मेल  में  कंडक्टर  की  कोई  व्यवस्था  न  होने
 के  कारण  यात्रियों  को  भारी  परेशानी  होती  है;

 कौर

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में  यात्रियों

 को  सुविधाएं  देने  क ेलिए  क्‍या  कार्यवाही  करने

 का  विचार  है  ?

 रेल  मंत्री  (  श्री टी  ए०  पाई)  :  (क)
 5  डाउन/6  कप  सौराष्ट्र  मेल  कौर  5  श्री/6-
 डाउन  तिवारी  एक्सप्रेस  गाड़ियों  में  कंडक्टरों

 की  व्यवस्था  है  ।

 (ख)  प्रश्न  नहीं  उठता  ।
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 Centrally-Sponsored  Irrigation  Projects  in
 Madhya  Piadesh

 1052.  SHRI  NARENDRA  SINGH:  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 fa)  the  number  of  centrally-sponso-ed
 -irrigation  projects  under  construction  in
 Madhya  Pradesh;

 (b)  how
 schedule;

 many  of  them  are  behind

 (c)  whether  any  of  these  p  ojecis  are  in
 nev  J  foreiga  collaboratien;  and

 (d)  if  so,  the  names  and  loc:ition  of  the
 projects  which  need  collaboration?

 THE  DEPUTY  MINISTER  IN)  THE
 MINISTRY  OF  IRRIGATION  60370
 POWER  (SHRI  B.  N.  KUREEL):  (a)  to
 (d).  Irrigation  is  a  State  subject.  There
 is  no  centrally  sponsored  scheme  of  irriga-
 tion  and  irrigation  projects  are  planned,
 investigated  and  constructed  by  the  State
 Governments  as  a  pari  of  their  develop-
 mental  plans.  Central  assistance  to  State
 Plans  is  provided  in  the  form  of  block  loans
 and  rrants  for  the  State  Plans  as  a  whole
 and  is  not  related  to  any  individual  head
 of  development  or  project.

 Some  of  the  projects  taken  up  by  the
 Government  of  Madhya  Pradesh  _  like
 Chambal,  Tawa  and  Barna  and  a  number
 ot  medium  schemes  have  been  under  cons.
 truction  for  a  long  time.  Priority  has  been
 given  to  such  projects  and  they  are  expect-

 ‘ed  to  be  substantially  completed  by  the  end
 of  the  Fourth  Plan  or  early  in  the  Fifth

 ‘Plan.

 No  proposals  for  any  forejgn  collabora-
 -tion  have  been  received  from  the  Govern-
 ~ment  of  Madhya  Pradesh,

 Ansisinnce  from  World  Bank  for  the
 Expansion  of  Nangal  Fertilizer  Plant

 1053.  SHRI  con  T.  DHANDAPANI:
 SHRI  GIRIDHAR  GOMANGO:
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 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:  ~

 (a)  whethe:  the  World  Bank  has  agreed
 to  assist  the  expansion  project  of  the
 Nangal  Fertilizer  Plant  jn  Punjab;

 (b)  whether  this  project  of  Rs.  75  crores
 required  foreign  exchange  to  the  extent  of
 Rs.  29  cores  and  whether  the  world  Bank
 has  agreed  to  give  assistance  to  that  extent;
 ‘and

 (c)  if  so,  when  the  project  is  likely  to  be
 completed?

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  ¢SHRE  H.R.  GOKHALE):
 (a)  to  (०).  The  Nanga't  Expansion)  Pro-
 ject.  which  is  estimat.d  to  cost  about
 Rs.  75.6  CHOLES,  includ’ng  =  World  Bank
 foreign  exchange  assistance  of  about  Rs.  39
 crores,  has  been  posed  to  the  World  Bank.
 The  time-schedule  fos  the  comple‘ion  of
 the  project  is  36  month;  from  the  date  of
 commencement  of  work.

 Supply  of  Power  to  Andhra  Pradesh  by
 Orissa

 1054,  SHRI  C.  T.  DHANDAPANI:
 SHRI  GIRIDHAR  GOMANGO:

 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  Orissa  has  offered  to  sell  to
 Andhra  Pradesh  the  entjre  power  to  be
 generated  from  its  newly  constracted  Hydel
 power  station  at  Balimera  Koraput  District;

 (b)  if  so,  the  total  power  to  be  supplied
 to  Andhra  Pradesh  by  Orissa;  and  u

 (c)  the  terms  and  conditions  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  8.  N.  KUREEL):  (a).
 Orissa  has  not  offered  to  sell  to  Andhra
 Pradesh  the  entire  power  to  be  generated
 from  the  Balimela  Hydro  Electric  Project,
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 but  is  considering  the  request  of  Andhra
 Pradesh  to  sell  power  from  the  Balimela
 Hyrdo  Electric  Project  through  the  Bali-
 mela-Si'eru  220  KV  line  until  such  time  as
 Balimela-talcher  220  KV  line  is  completed
 and  would  enable  transfer  of  power  from
 Balimela  to  Orissa  Grid.  It  would  also
 ‘appear  that  durjng  the  discussions  with
 the  Chief  Ministers  of  Southern  Region,  it
 was  suoeested  that  surplus  power,  if  any.
 available  from  Balimela  Project  should  be
 utilised  by  Andhra  Pradesh.

 (b)  The  total  power  likely  to  be  supplic:|
 is  about  $  lakh  units  per  day.

 (c)  These  are  under  negotiations  between
 the  Oricsa  ‘and  Andhra  Pradesh  State
 authorities,

 Holding  up  of  an  Indian  Train  at  Darshana
 Railway  Station  in  Bangladesh

 1055,  SHRI  ron  T.  DHANDAPANT:
 \  SHRI  K.  SURYANARAYANA:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  an  Indian  train  with  ten
 bogies  was  held  up  at  Darshana  Railway Station  in  Bangladsh  in  October,  1972;  and

 (b)  if  so  the  reason
 Present  position?

 therefor  and  the

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  ‘Yes.

 (b)  A  ‘special  train  consisting  of  2  empty
 ‘wagons  and  I  wagons  loaded  with  surplus
 Materjal  released  on  completion  of  -repait
 works  at  Hardinge  Bridge  was  held  up  at”
 Darshana  station  op  (25-10-1972,  primarily for  customs  check.  After  the  loads  were
 cleared  by  the  Banglaifesh  customs  autho-

 a
 they  were  drawn  into  India  on  29-10.
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 रेलगाड़ी  लेट  होने  पर  किराये  के

 कुछ  भाग  की  वापसी

 1056.  श्री  जगन्नाथ  राव  जोशी  :
 हों  टन  विहारों  बाजपेयी.  :

 क्या  रेल  मंत्री  यह  बताने  ककी  कपा  करेंगे

 कि:

 (क)  क्या  जापान  में  सुपर  एक्सप्रेस

 गाड़ियों  के  एक  घंटे  से  अधिक  लेट  होने  पर

 यात्रियों  को  'एक्सप्रेस  गाड़ी  के  किराए  का

 कुछ  भाग  लौटा  दिया  जाता  है;

 (ख)  यदि  हां,  तो  भारत  में  भी  कुछ

 गाड़ियों  के  सम्बन्ध  में  ऐसी  ही  व्यवस्था  की

 जायेगी  ;  और

 (ग)  यदि  नहीं,  तो  इसके  क्या  कारण

 हैं  ?

 रेल  मंत्री  (  श्री  Eto  ए०  पाई  ):

 (क)  जी  हां  ।  जापान  में  मूल  किराये  के

 अलावा,  यात्रियों  को,  यदि  वे  सुपर  एक्सप्रेस,

 लिमिटेड  एक्सप्रेस  या  एक्सप्रैस  गाड़ियों  से

 यात्रा  करते  हैं  तब,  'एक्सप्रैस  प्रभार  भी

 देना  पड़ता  है।  ये  एक्सप्रेस  प्रभार”  गाड़ी  के

 टाइप,  सेक्टर  और  मील  दूरी  के  अ्रनुसार
 भिन्न  भिन्न  होते  हैं  और  मूल  किराये  के

 50  प्रतिशत  से  400  प्रतिशत  के  बीच  होते

 हैं।  शादियों  के  विलम्ब  से  चलने  पर  किराये

 की  वापसी  केवल  “एक्सप्रेस'  प्रभार”  तक

 सीमित  है।  सुपर  एक्सप्रैस  गाड़ियों  के  सम्बन्ध
 में  एक  घंटे  से  अधिक  ओर  अ्रस्य  गाड़ियों  के

 सम्बन्ध  में दो  धंटे  से  भैतिक  का  विलम्ब  होने
 पर  00  प्रतिशत  रकम  वापस  होती  है  ।
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 (a)  जी  नहीं  ।

 (ग)  जापान  में  लगाया  जाने  वाला

 “एक्सप्रैस  प्रभार”  की  धारणा  भारत  में

 लिये  जाने  वाले  मेल/एक्सप्रेस  किराए  से  बिल्कुल
 भिन्न  है  |  जापान  में  यह  एक्सप्रेस  गाड़ियों
 की  रफ्तार  से  सम्बन्ध  है  जो  प्रति  घंटा  0

 कि०  मी०  से  20  कि०  मी०  तक  होती है  1

 भारत  में  यह  स्थिति  नहीं  है  ।

 Setting  up  of  a  Four  Tier  Organisation  for
 Power  Generation  and  Operation  of  Major
 Transmission  Lines  on  National  Highways

 1058,  SHRI  K.  MALLANNA:
 SHRI  MUKHTIAR

 MALIK:
 SINGH

 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  there  is  any  proposal  under
 the  consideration  of  Government  to  set  up
 four-tier  organisation  to  control  central
 power  generation  as  well  as  ownership  and
 operation  of  major  power  transmission
 lines  on  the  national  highway;

 (0)  if  90,  the  main  features  thereof;  and

 (c)  the  time  by  which  it  is  expected  to
 be  set  up?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KUREEL):  (a)  to  (c).
 In  order  to  meet  the  growing  demand  for
 power  and  arranging  for  such  supply  in  an
 economical  manner  it  is  considered  neces-
 sary  to  suitably  restructure  the  power
 supply  industry.  This  subject  is  presently
 under  study.

 ESSO’s  Offer  for  sale  of  its  Business
 Interest

 1059.  SHRI  PAMPAN  GOWDA:
 SHRI  MUHUMMED  SHERIFF:

 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:
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 (a)  whether  Esso,  one  of  the  three  foreign
 Oil  Companies  operating  in  India,  has
 offered  to  negotiate  the  total  sale  of  its
 business  interest  in  India  if  its  proposal  for
 26-74  per  cent  equity  was  not  acceptable
 to  Government;  and

 (b)  if  so,  the  broad  outlines  of  the  pro-
 posal?

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H.  R.  GOKHALE):
 (a}  Yes,  Sir.

 (b)  The  broad  outlines  of  the  proposal
 have  already  been  given  in  reply  to  the
 unstarred  question  No.  253  answered  in
 the  Lok  Sabha  on  14-11-1972,

 Upper  Krishna  Project

 1060.  SHRI  PAMPAN  GOWDA:
 SHRI,  ८.  K.  JAFFER  SHARIEF:

 Will  the  Minjster  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  whether  Government  have  decided
 to  give  up  top  priority  to  the  Upper
 Krishna  Project;  and

 (b)  if  so,  the  steps  taken  in  persuance
 of  this  decision?

 THE  DUPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  8.  N.  KUREEL):  (a)
 and  (b).  Irrigation  js  a  State  subject  and
 irrigation  projects  are  constructed  by  the
 concerned  State  Governments  with  in  the
 overall  frameworks  of  the  State  Plans.
 The  Central  assistance  to  States  is  pio-
 vided  in  the  form  of  block  loans  and
 grants  for  the  State  Plan  as  a  whole  and
 is  not  related  to  any  individual  head  of
 development  of  project.

 The  Government  of  Mysore  have  a  num-
 ber  of  major  projects  in  hand  and  are
 providing  funds  to  the  Upper  Krishna
 Project  Stage-I  in  the  context  of  the
 requirements  of  other  projects  which  are
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 in  a  more  advanced  stage  and  other  Sec-
 tors  of  development.  According  to  pre-
 sent  indications,  the  project  is  likely  to  be
 completed  during  the  Sixth  Plan.  The
 State  Government  have  requested  that
 they  might  be  given  some  special  Central
 assistance  and  this  matter  is  being  looked
 into  by  the  Planning  Commission.

 Release  of  water  from  Maharashtra  to
 Mysore

 ‘1061.  SHRI  PAMPAN  GOWDA:  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  Government  of  Mysore
 have  asked  the  Maharashtra  Government
 to  release  water  from  Koyane,  but  no  $8-
 tisfactory  quantity  of  water  has  heen  re-
 leased  so  far;  and

 (b)  if  so,  whether  Central  Government
 propose  to  use  their  good  offices  in  this
 régard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KUREEL):  (a)  and
 (b).  The  Government  of  Maharashtra
 have  reported  that  no  such  request  has
 heen  received  by  them  in  the  current  fair
 weather  season.

 जाती  रेले  को  सि गमे लिंग  व

 टेलीक्स्पृलिकेशन  चिराग  के
 कर्मचारियों  के  कार्य  का  विश्लेषण

 (जांच  एनेलिसिस  )

 1062.  श्री  महा दीपक  सिंह  शाक्य  :
 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  भारतीय  रेलवे  के  सिनेगलीस
 व  टेलीकम्यूनिकेशन  विभाग  के  नवीकरण  के
 फलस्वरूप  इस  विभाग  के  सिगनल  इंस्पेक्टरों,
 टलीकम्पूनिकेशन  इंस्पेक्टरों  तथा  भ्रसिस्टेन्ट
 हन् स्पेक्टर ों  के  कार्यभार  तथा  काम  की  शर्तों
 में  भी  परिवर्तन  पाया  हैं;
 (2491,  LS—4.
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 (@)  इस  विभाग  के  इंस्पेक्टरों  तथा
 प्र सि स्टेट  इंस्पेक्टरों,  जो  कि  विभिन्न  स्थानों
 पर  स्थित  आधुनिक  प्रणालियों  यथा  रूट  रिले
 इन्टर ला किंग,  सेन्टलाइज्ड  ट्रैफिक  कन्ट्रोल
 तथा  माइक्रोवेव  के  रख-रखाव  सम्बन्धी  कार्य
 पर  लगे  हुए  हैं,  क ेकाये  का  गत  तीन  वर्षों  के
 दौरान  कोई  विश्लेषण  किया  गया  है;  जौर

 (ग)  यदि  हां,  तो  उन  स्थानों  के  नाम
 क्‍या  हैं  जहां  उक्त  कार्य  विश्लेषण  किया  गया
 था,  कौर  उसके  क्‍या  परिणाम  निकले  ?

 रेख  मंत्री  (छोटी  ए०  पाई  )  :  (क)
 जहां।

 (@)  जी  नहीं  i  fer  भी.  सिगरेट  जौर
 दूरसंचार  विभाग  के  प्रतिरक्षण  कर्मचारियों
 की  संख्या  और  उनका  क्षेत्राधिकार  निश्चित
 करने  के  लिए  ग्रहण  भ्र नग  क्षेत्रीय  रेले  पहले
 से  ही  स्थानीय  स्थितियों  कौर  काम  की  मावा
 तथा  उपस्कर  के  ढंग  को  ध्यान  में  रखकर  अपने
 मानदण्ड  के  ग्रनुसार  कार्य  कर  रही  हैं  |

 (ग)  उपयुक्त  (ख)  के  उत्तर  को  देखते

 हुए  प्रश्न  नहों  उठता  ।

 सिग्नल  ौर  टेलीकम्यूनिकेशन
 विभाग  में  मशीनों  को  चोरी

 1063.  थी  महादीपक  सिंह  साक्ष्य  :
 क्या  रेत  मंत्री  यह  बताने  की  बरपा  करेंगे
 कि:

 (क  )  क्या  रेलवे  के  सिग्नल  व  टे  लि काम
 विभाग  के  यंत्र  जैसे  रिले  मशीनें  शादी,  बड़ी
 संख्या  में  चोरी  होने  से  रेलवे  विभाग  को  हानि
 हो  रही  है;

 ख)  19728  अरब  तक  विभिन्न  रेलवे
 जोनों  में  इस  प्रकार  की  कुल  कितनी  चोरियां

 हुईं  धौर  इनसे  रेलवे  को  कितना  नुकसान
 सभा;
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 (ग)  इन  चोरियों  की  रोकथाम  के  लिए
 रलवे  सुरक्षा  दल  और  सिग्नल  इंजीनियरों
 ने  क्या  कदम  उठाये  और  उनका  क्‍या  परिणाम
 रहा;  और

 (घ)  दिल्ली  मण्डल  व  दिल्ली  क्षेत्र  में
 L972H  इस  प्रकट  र  की  चोरियां  कितनी  बार

 हुई  हैं  ग्रोवर  इनसे  फितना  नुकसान  हुसना  है  ?

 रेल  मंत्री  श्री  ही०  ए०  पाई)  :  (क)
 जी  हां,  कुछ  हद  तक  1

 (ख)  1972  (ग्रक्तूबर  तक)  सभी
 भारतीय  रेलों  पर  ऐसी  चोरियों  क्री  227
 घटनायें  हुई  थीं  और  4,36,857/-  पये  की
 हानि  हुई  थी  ।

 (ग)  इस  तरह  के  अफसरों  को  रोकने
 तथा  पकड़ने  के  लिए  रेलवे  सुरक्षा  दल  और
 रेलवे  सिगनल  इंजीनियरी  विभाग  द्वारा
 निम्नलिखित  उपाय  किये  गये  हैं  nel

 (1)  रेलवे  सुरक्षा  दल  द्वारा  किनारे  गये  उपाय:

 (६1  भद  खण्डों  में  गश्त  लगाने  के  लिए
 रेलवे  सुरक्षा  दल  के  कर्मचारियों
 की  नियुक्ति  ।

 (il)  कुत्ता  दस्तों  द्वारा  गश्त  लगाना  ।

 (ji)  अपराध  आसूचना  इकट्ठी  करना
 और  ज्ञात  संदेहास्पद  अपराधियों
 तथा  चोरी  का  माल  रखने  वालों  पर
 छापे  मारना  t

 (iv)  रेलवे  सुरक्षा  दल  द्वारा  पकड़  गये
 मामलों  में  निवारक  दण्ड  देने  के
 लिए  रेल  सम्पत्ति  विधि  विरुद्ध  कब्जा
 अधिनियम  के  अर्न्तगत  कार्यवाही
 की  जाती  है  1
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 2.  सिगनल  इंजीनियरी  विभाग  द्वार  किये
 गये  उपाय

 (i)  महत्वपूर्ण  स्थानों  १र  सिगनल  उपस्कर |
 लगे  संस्थानों  और  भंडारों  की
 विभागीय  चौकीदारों  द्वारा  लीग-
 रानी  ।

 (ii)  रेल  मार्ग  पर  लगे  अवरोधी  बांड,
 मिली  तथा  अन्य  सिगनल  उपस्करों
 के  लिए  ढक्कन  और  बचाव  की
 व्यवस्था  ।

 (iii)  रिले  मशीनों,  बटरियों  तथा  अन्य
 महत्वपूर्ण  सिगनल  उपस्करों  को
 दुबारा  सिगनल  लगाने  के  कामों  के
 साथ  साथ  केबिन  से  स्थिर  संस्था-
 पदों  में  केनी  त  किया  जा  रहा  है  t

 (4)  जनवरी  1972  सें  अक्तूबर,
 972 तक  दिल्ली  क्षेत्र  में  ऐसी  47  चोरियां
 हुई  ।  इनमें  6i,885/-  रुपये  की  हानि
 हुई  ।

 उत्तर  प्रदेश  में  विद्युत्  को  सप्लाई

 l064.  श्री  सहादोपक  सिंह  शाक्य :
 क्या  सिंचाई  और  बिच  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  वर्ष  972  के  मध्य  काल  से
 अरब  तक  के  महीनों  में  उत्तर  प्रदेश  राज्य  में
 बिजली  की  सप्लाई  दो  घंटा  भी  नहीं  हुई  है;
 औ

 (ख)  किसानों  को  बिजली  की  सप्लाई
 लगातार  जारी  रखने  के  लिए  सरकार  का  क्‍या
 कार्यबाही  करने  का  विचार  है  ?

 सिंचाई  भोर  विद्युत्  ल  में  उपे मंत्रो
 की  बज नाथ  कुशल  =  (कं)  जुलाई/अगस्त,
 972  के  सूखे  के  दौरान,  सिंचाई.  मांग  बहुत
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 ग्रसित.  बढ़  गई  कौर  चूंकि  ताप  संयंत्र  को
 पहले  से  नियत  कार्यक्रम  के  प्र  दार  बारीक
 झोवरहाल  के  लि  बंद  करना  पड़ा  7  ग्राम
 फोडरों  का  लोड  शेडिंग  साधारणतथा  i0  से
 2  घंटे  प्रतिदिन  करना  पड़ा  ।  सितम्बर.
 972  में  स्थिति  कुछ  सु  र  गई  थो,  किन्तु

 पझक्तूबर,  972  के  मध्य  से  विद्युत  को  पुनः
 भारी  कमी  हो  गई  है  श्लोक  लगभग  6  से  8
 घंटे  ति  दिन  तक  लोड  शेडिंग  किया  जा
 रहा  है  v

 (ख)  विंमान  विद्युत्‌-जनन  क्षमता  के
 साथ  कृषकों  को  लगातार  विद्युत्‌  को  सप्लाई
 सम्भव  नहीं  है  ।  बहरहाल,  पहले  से  सुनिश्चित
 कार्यक्रम  के  अनुसार  i8  घंटे  प्रति  दिन
 विद्युत्‌  की  सप्लाई  के  लिए  प्रयत्न  किये  जा
 रहे  हैं  t

 Formation  of  a  New  Power  Zone

 1065,  SHRI  RANABAHADUR  SINGH:
 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  whether  talks  have  been  held  among
 the  Chief  Ministers  of  Madhya  Pradesh,
 U.P.,  and  Bzhar,  regarding  the  possibility
 of  forming  a  new  power  zone;  and

 (b)  if  so.  outcome  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KUREEL):  (a)  The
 Central  Government  are  not  aware  of
 any  such  discussion  being  held.

 (b)  Does  not  arise.

 Setting  up  of  Super  Power  Thermal
 Station  in  Madhya  Pradesh

 1066.  SHRI  RANABAHADUR  SINGH
 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleaseg  to  state:

 ‘(@)  whether  a  Super.  Power  Thermal
 Station  to  generate  000  megawatt  of
 electricity  has  been  decifed  to  be  set  up
 in  Madhya  Pradesh  for  increasing  power
 generation;  and
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 (b)  if  so.  the  salient  features  thereof  and
 the  total  amount  sanctioned  to  impoct
 équipments  for  this  thermal  station?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KUREEL):  (a).
 At  the  discussions  held  with  the  Chief
 Ministers  of  the  States  of  the  Western
 Region  at  Bombay  on  12-10-72,  a  sugges-
 tion  was  made  that  the  Centre  might  set
 up  two  thermal  power  stations  of  2  mil-
 lion  KW  capacity  each  of  which  one  was
 to  be  at  Satpura.

 (b)  The  project  features  ete.,  will  be
 decikled  after  detailed  investigations  are
 carried  out  and  the  feasibility  reports  arc
 prepared.

 aa  972  के  बोरान  रेलवे  को  प्राय

 1067.  श्री  शिव  कुमार  शास्त्री
 क्या  रेल  मंत्री  यह  बताने  की  बरपा  करेंगे
 कि:

 (क)  क्‍या  गत  कुछ  वर्षों  से  रेलवे  की
 ग्राम  में  लगातार  कमी  होती  रही  हैः  यदि
 हां,  तो  इसके  क्‍या  कारण  हैं;

 (@)  क्‍या  सरकार  ने  उन  कमियों  को

 दूर  करने-  तथा  ग्रसित  करने  के  लिए  कुछ
 उपायों  पर  विचार  किया  था;

 (ग)  चालू  वित्तीय  वर्ष  के  प्रथम  छः
 महीनों  के  प्रीत  में  इस  बारे  में  क्या  स्थिति
 है;  और

 (घ)  क्या  चालू  वर्ष  में  उस  लाभ  में
 कोई  वृद्धि  होने  की  संभावना  है  ?

 रल  मंत्री  (भी  Fo  ए०  पाई)  :  (क)
 विधिक  लाभांश  की  दायिताएं  पूरी  करने  के
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 बाद,  गत  पांच  वर्षो  में  जो  शुद्ध  बचत/बाटा
 हुआ  वह  नीचे  दिखाया  गया  है  :--

 \

 बचत  (+)/
 घाटा  (—)

 1967-68  (--) 31.53

 1968-69,  (--)  7.86

 1969-70  (--)  9.83

 1970-71  (--)19.  84

 1971-72  (+)  7.84

 1971-72  में  वित्तीय  स्थिति  में  काफी

 सुधार  न  |  पिछले  वर्षो  में  रेलवे  की  वित्तीय
 स्थिति  के  प्रसन्‍्तोबजनक  रहने  के  मुख्य  कारण
 निम्नलिखित  हैं  :--

 (a)  भाड़े  और  यात्री  किरायों  की  दरें  कर्म-
 चारियों  और  वस्तुग्नों  दोनों  की  बढ़ी

 हुई  लागत  के  अनुरूप  नहीं  रहीं;  शौर

 (2)  इस  अवधि  में  भाड़ा  यातायात  में  वृद्धि
 प्रत्याशा  से कम  हुई  जिसके  मुख्य  कारण
 थे  आर्थिक  मन्दी  ब्रोकर  पूर्वी  क्षेत्र  में

 कानून  और  व्यवस्था  की  खराब
 स्थितियां  ।

 (ख)  रेलों  के  वित्तीय  'फलितायं  में

 सुधार  के  उद्देश्य  से  प्रा मदनी  बढ़ाने  तथा  खर्च
 कम  करने  की  दिशा  में  अनेक  कदम  उठाये
 गये  हैं  ।

 विपणन  सर्वेक्षण  तथा  वाणिज्यिक  गति-
 विधियों  पर  अधिक  बल  दिया  जा  रहा  है  t
 ऊंचे  दर  वाले  यातायात  को  आकृष्ट  करने  के

 लिए  विभिन्न  उपाय  :अपनाये  गये  हैं,  जैसे

 कंटेनर  सेवा,  भाड़ा  झप्रेसण  योजना,  स्टेशन  से

 NOVEMBER  2  972  Written  Answers  100

 स्टेशन  की  दरें  शादी  |  बिना  टिकट  यात्रा  पर
 निरंजन  रखने  के  लिए  भी  कार्रवाई  की
 गयी  है  ।

 व्यय पक्ष  में,  परिचालन  की  कुशलता
 बढ़ा  कर  चोरियों,  उठाईगीरी  और  अप-व्यय
 को  कम  करके  तथा  मरम्मत  एवं  अनुरक्षण  तथा
 ग्राकृस्मिकता  खर्चों  को  यथासंभव  न्यूनतम
 करके,  ईधन  के  खर्च  में  कमी  करने  के  प्रयास
 किये  गये  हैं  ।

 (ग)  वित्तीय  फलितार्थों  की  सही  स्थिति
 केवल  तभी  प्राप्त  हो  सकती  है  जब  पूरे  वर्ष  के
 लेखे  बन्द  हो  जायें  क्योंकि  कुक  समायोजन
 वार्षिक  झ्राधार  पर  किये  जाते  हैं  कौर  देय
 लाभांश  के  आंकड़े  केवल  तभी  ज्ञात  हो  सकते  हैं
 जब  वर्ग  के  समूचे  पूंजीगत  व्यय  उपलब्ध  हो
 जायें  ।

 (घ)  वर्ष  के  दौरान  अनेक  मती  घटनाएं

 हुईं  जिनकी  संभावना  नहीं  थी  और  उनके

 परिणामस्वरूप  व्यय  के  काफी  बढ़  जाने  की

 संभावना  है  |  कुछ  महत्वपूर्ण  घटनाक्रमों  की

 सूची  नीचे  दी  गयी  है  :--

 (a)  वेतन  आयोग  की  सिफारिश  पर  सरकार

 द्वारा  |  भागवत,  972  से  स्वीकृत

 प्रतिम  सहायता  की  दूसरी  किस्त  का

 भुगतान  ।

 (2)  मियां  भाई  अधिनिर्णय  का  कार्यान्वयन  ।

 (3)  इस्पात,  कोयले,  डीजल  तेल  भारी  के

 मूल्य  में  वृद्धि  ।

 इन  परिस्थितियों  में  प्राय  बढ़ाने  तबा

 व्यय  घटाने  के  सतत  प्रयासों  के  बावजूद  चालू
 वर्ष  के  परिणाम-  पिछले  वर्ष  के  समान  नहीं

 हो  सकते  ।
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 1972-73  की  वित्तीय  स्थिति  के

 सम्बन्ध  में  अधिक  व्यापक  जानकारी  इस

 वर्ष  के  संशोधित  अ्रनुमानों  में  परिलक्षित  होगी

 जिन्हें  बजट  सच्  में  संसद  को  पेश  किया

 जायेगा  |

 Rural  Electrification  Schemes  in  West
 Bengal

 1068.  DR.  RANEN  SEN:  Will  ‘the
 Minister  of  IRRIGATION  AND  POWER
 be  pleased  to  state:

 (a)  the  number  of  Rural  Electrification
 Schemes  sanctioned  so  far  by  the  Rural
 Electrification  Corporation  for  West  Ben-
 gal;

 (b)  the  estimated  amount  that  would  be
 given  for  West  Bengal:  and

 (c)  the  number  of  Rural  Electrification
 Schemes  which  are  likely  to  be  sanctioned
 for  West  Bengal  during  the  next  few
 months  of  4th  Five  Year  Plan?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KUREEL).  (a)  and
 (b).  The  Rural  Electrification  Corporation
 since  its  inception  in  July,  1969,  has  so
 far  sanctioned  26  rural  electrification  sche-
 mes  of  West  Bengal  involving  loan  assis-
 tance  of  Rs.  82.699  lakhs  for  the
 electrification  of  4,873  villages,  energisa-
 tion  of  29.4i  agricultural  pumpsets  and
 power  supply  to  15,869  small  scale  and
 agro  industries.

 (e)  Further  schemes  received  from  the
 West  Bengal  State  Electricity  Board  will
 be  examined  on  the  basis  of  criteria  fixed
 by  the  Corporation  and  if  found  techni-
 cally  feasible  and  financially  viable,  will
 be  approved  for  financial  assistance  de-
 Pending  upon  the  availability  of  funds  for
 sanction  of  such  schemes  of  West  Benga!
 and  other  State  Electricity  Boards.
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 Electrification  of  Villages  and  Tobewells
 in  West  Bengal

 1069.  DR.  RANEN  SEN:  Will  the
 Minister  of  IRRIGATION  AND  POWER
 be  pleased  to  state:

 (a)  how  many  villages  and  shallow
 tube-wells  out  of  the  target  of  electrifica-
 tion  of  10,000  villages  and  35,000  shallow
 tube-wells  fixed  by  the  West  Bengal  Gov-
 ernment  have  been  approved  for  electri-
 fication  with  Rural  Electrification  Corpora-
 lion's  assistance;  and

 (b)  the  time  by  which  the  work  is  ex-
 pected  to  begin?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER(SHRI  B.  N.  KUREEL):  (8)  and
 (b).  26  schemes  have  so  far  been
 sanctioned  by  the  Rural  Electrification
 Corporation  for  West  Bengal.  These
 schemes  cnvisage  electrification  of  4,873
 villages.  energisation  of  19,411  shallow
 tubewells  and  power  supply  to
 5.869  small  and  agro  _  industries.

 These  schemes  are  likely  to  be  completed
 tn  periods  ranging  from  two  to  five  ycars
 according  to  programme  framed  by  the
 West  Bengal  State  Electricity  Board.

 Wagon  Building  Plant  in  Public  Sector

 1071.  SHRI  BIRENDER  SINGH  RAO:
 SHRI  MUHAMMED  SHERIFF:

 Will  the  Minister  of
 pleased  to  state:

 RAILWAYS  be.

 (a)  whether  there  is  any  proposal  to  set
 up  a  new  wagon  building  plant  in  the
 public  sector;

 (b)  if  so,  its  location;

 (c)  the  production  capacity  carmarked:
 and

 (d)  the  financial  implications  thereof?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAT):  (a)  There  is  no  such
 proposal  at  present.

 tb),  to  (d).  Do  not  arise.
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 Revision  of  Pay  Scales  and  Luprovemeni In  the  conditions  of  Service  of  Judges

 1972  SHR]  BIRENRER  SINGH  RAO
 SHRI  MUKHTIAR  ‘SINGH

 MALIK:

 Will  the  Minister  of  LAW  AND
 JUSTICE  be  pleased  to  state

 (a)  whether  thre  is  any  proposal  under
 the  consideration  of  Government  to  raise
 the  pay-scales  and  to  improve  the  con-
 ditions  of  service  of  the  Judges  of  the  High Courts  and  the  Supreme  Court

 (b)  if  so,  the  salient  features  thereof;
 and

 (c)  at  what  stage  the  proposal  stands
 at  present?

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H.  R.  GOKHALE):
 (a)  to  (c).  There  is  a  widespread  feeling
 that  the  terms  and  conditions  of  service

 of  High  Courts,  Supreme  Court  Judges  are
 mot  attractive  enough  for  able  members
 of  the  Bar  to  accept  Judgeship.  The
 matter  is,  therefore,  under  consideration  of
 Government.
 Railway  Lines  im  Orissa  during  Sth  Five

 Year  Plan

 1073  SHRI  GIRIDHAR  GOMANGO
 Witt  the  Minister  of  RABLWAYS  be
 pleased  to  state:

 (a)  whether  Orissa  State  is  not  served
 by  Railways  adequately  and  most  of  the
 villages  in  the  State  are  without  Rail  con-
 nections;

 (b)  whether  Railway  Ministry  is  con-
 templating  to  have  new  rail  lines  in  the
 Orissa  State  during  the  Fifth  Five  Year

 Plan;  and

 (c)  if  so,  the
 Scheme?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (३)  the  Railway
 lines  in  Orissa  including  those,  recently
 constructed  and  the  Cuttack-Paradeep  rail
 link  under  constructian  at  present,  appear
 adequate  for  the  quantum  of  rail  traffic

 broad  outlines  of  the
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 generated  in  Orissa  State.

 (b)  and  (c).  Formulation  of  the  Fifth
 Five  Year  Plan  has  not  yet  been  finished.

 Supply  of  Electricity  to  Villages
 ‘1074,  SHRI  GIRIDHAR  GOMANGO:

 SHRI  RAMSHEKHAR  PRASAD
 SINGH  :

 Wilt  the  Minister  of  IRRIGA'TION
 AND  POWER  be  pleased  to  state:

 (a)  whether  a  survey  was  recently  con-
 ducted  in  regard  to  the  supply  of  electricity to  the  villages;

 (b)  if  so,  whether  out  of  the  30,762
 Villages  with  a  population  of  over  2000,
 only  20,596  villages  have  been  supplied
 electricity  so  far;  and

 (०)  the  steps  taken  tq  supply  electritity
 to  remaining  villages?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  8.  N.  KUREEL):  (a)
 and  (b).  Out  of  30,762  villages  with  a
 population  of  over  2000  in  the  country,
 21,784  villages  were  electrified  on  3ist
 March,  1972,

 (c)  With  the  intensive  programme  of
 rural  electrification,  taken  up  im  _  the
 country,  it  is  expected  that  more  villages
 will  be  electrified  in  the  near  future.  Ac-
 cording  to  a  Decade  Ptfan,  it  is  envisaged
 that  by  the  end  of  March,  1981,  alf  villa-
 ges  with  a  population  of  over  500  will  be
 electrified

 Completion  of  Upper  Krishna  Project

 1075.  SHI  C.  K.  JAFFAR  SHARIEF:
 SHRI  G.  Y.  KRISHNAN:

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased.  to  state:

 (a)  whether  the  Central  Government
 propose  to  complete  the  upper  Krishna
 Project  by  the  target  date;  and
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 e&)  if  ७०,  the  steps  taken  by  the  Gov-
 ernment  in  the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER.  (SHRI  B.  N.  KUR®EL):  (ay

 and  (b)  Irrigation  is  a  State  subject  and
 irrigation  projects  are  constructed  by  the
 concerned  State  Governments  within  the
 overall  frameworks  of  the  State  Ptans.
 The  Central  assistance  to  States  is  pro-
 vided  in  the  form  of  block  foans  and
 grants  for  the  State  Plan  as  a  whole  afd
 is  not  related  to  any  individual  head  of
 development  or  project.

 The  Government  of  Mysore  have  4
 number  of  major  projects  in  hand  and
 are  providing  funds  to  the  Upper  Krishna-
 Project-Stage  I  in  the  context  of  tie
 requirements  of  other  projects  which  ure
 in  a  more  advanced  stage  and  other
 Sectors  of  development.  According  to
 present  indications,  the  project  is  likely  to
 be  completed.  ducing  the  Sixth  Plan.  The
 State  Government  have  requested  that
 they  might  be  given  some  special  Central
 assistance  and  this  matter  in  being  looked
 into  by  the  Planaiag.  Commiesion.

 Kaluada  Power  Project  in  Mysore

 “1076.  SHRi  2.  K,  JAFFER  SHARIEP:
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 @)  whether  execution  of  Kalina
 power  project  in  thle  State  of  Mysore  ims
 received  a  new  impetus  with  the  Central
 Government  agreeing  to  release  Rs.  3.5
 crore  for  the  project’  during  the  current

 year;

 (b)  the  estimated  cost  of  the  project
 and  whether  Central  Government  have
 agreed  to  assist  the  State  fully  in  com-
 pleting  this  project;  and

 (c)  the  main  features  regarding  the
 various  stages  of  the  project  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KUREEL:  (a)
 Yes,  Six.
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 (by  The  estimated  eost  of  the  Kalirtadi
 Project  Stage  I  is:---Rs.  3240  .-¢rores.
 Kalinadi  Project  is  a  project  in  the  State
 Sector.  However,  Centre  hs  agrecd  to
 Give  necessary  financial  assistance  in  so
 far  es  the  requirements  of  the  First  Phase
 of  the  Project  during  ‘1972-73,  and  1973-74
 are  concerned.

 (c)  The  Kalinadi  Project  is  to  be
 exécuted  in  two  Stages.

 The  First  Stage  of  dévelopment
 envisages  the  utilisation  of  the  run  of  the
 river  flow  at  Nagjhari  Power  Station  with
 an  installed  capacity  of  270  MW  _  to
 generate  1000'  million  kWh  per  annum  by
 integrated  operation  with  Sharavathi
 generating  units.  The  Scheme  broadly
 contemplates  the  construction  of:

 (i)  a  pick  up  dam  at  Bommanahalli,

 (ii):  @  water  conductor  system  coin-
 prising  2I.5  ft.  dia,  head  race  tunnel,

 (iii)  a  75  ft.  dia.  surge  tank,

 (iv)  two  4.5  ft.  dia  penstocks  to  feed
 the  two  generating  sets  at  a  head  of  1140
 ft.

 (v)  a  surface  power  house  at  Nagjhari
 with  two  generating  units  each  of  35

 The.  second:  Sege  development  of  the
 Kalinadi  Project  comprises  the  installation
 of  four  additional  sets  of  35  MW  at
 Nagjhari  Power  House  and  100.  MW  at
 the  Dam  Power  House  at  Supa.  The
 works  would  comprise  :

 (i)  36  ft.  Kigh  masonry  dam  at  Supa
 one  mile  downstream  of  Supa  town  with
 FRL  at  RL  845  with  a  gross  storage
 capacity  of  48.6  TM  oft.

 (ii)  A  dam  at  Tattihaltds  and  diversion
 turned  to  Bomrmanshalli  Lake.

 (ili)  @  dam.  on  Upper  Kaneri  and
 diversion  tunnel.  to.  Supa  reservoir.
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 (iv)  a  power  house  with  installation  of
 two  generating  units  of  50  MW  each
 working  under  a  head  of  300  ft.

 (vy)  four  Nos.  additional  generating
 units  of  35  MW  each  working  under  a
 mean  head  of  40  ft.  with  the  necessary
 auxiliary  equipment.

 ‘The  Wirst  Stage  cost  of  the  project  is
 estimated  to  cost  Rs.  37.94  crores,  of
 which  Rs.  32.0  crores  is  for  generation
 and  Rs.  5.84  crores  for  the  transmission
 works.

 The  Second  Stage  of  the  Project  is
 estimated  to  cost  Rs,  42.5  crores,  of
 which  Rs,  90.12  crores  for  generation
 and  Rs.  22.38  crores  for  transmission
 works.

 Deterioration  on  Standard  of  Railway
 Catering

 1077.  SHRI  SAMAR)  GUHA:  Will
 the  Minister  of  RAII.WAYS  be  pleased  to
 state:

 (a)  whether  the  standerd  of  Railway
 catering  has  deteriorated  and  the  rates
 increased:

 (b)  if  so.  the  reasons  therefor;  and

 (c)  the  steps  taken  or  proposed  to  be
 taken  to  improve  the  standard  of  catering
 in  mail  trains  and  at  important  Railway
 stations?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  and  (b).  Some
 complaints  have  been  received  regarding
 inferior  quality  of  food  2nd  service,  The
 number  of  complaints  received  during  the
 first  half  of  the  current  financial  year  is.
 however,  less  than  the  number  of  com-
 plaints  receiveg  during  the  corresponding
 period  of  the  previous  year.

 ‘There  has  been  no  increase  in  the  rates
 of  tea  and  coffee  since  10-4-68  knd  in  the
 prices  of  meals  since  20-12-70,
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 (c)  Some  of  the  important  steps  taken
 to  improve  the  standard  of  catering  on
 railways  are  as  under—

 (i)  Officers  and  Inspectors  have  been
 asked  to  intensify  inspection  and  supper-
 vision  of  catering  units  to  ensure  good
 quality  of  food  and  service;

 Gi)  On  receipt  of  specific  complaints,
 enquiries  are  made  and  erring  contractors
 or  departmental  catering  staff  are  penalis-
 ed;

 (iii)  Murchase  and  supply  of  =  raw-
 materials  of  good  quality  for  departmental
 catering  units  ere  ensured  and  detailed
 instructions  have  been  issued  laying  down
 the  proportion  of  various  ingredients  tuo
 be  used:

 (iv)  Arrangements  have  been  made  for
 the  training  of  staff  employed  in  depart-
 mental  catering  estabiishments;  and

 (v)  On  Frontier  Mail  trains  between
 New  Delhi—Bombay,  food  cooked  ai
 ftatic  units  is  picked  up.  stored  in  hot
 casés  and  served  from  pantry  cars.  It  is
 proposed  gradually  to  introduce  a  similar
 system  on  other  important  trains.

 Shortfall  in  Target  for  Power  Production
 jn  4th  Plan

 J078.  SHRI  M.  KALYANASUNDA-
 RAM:  Will  the  Minister  of  IRRIGA-
 TION  AND  POWER  be  picased  to  state:

 (४)  whether  in  the  current  plan  there
 has  not  been  a  single  year  in  which  the
 tarze  for  power  production  was  achieved.

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  shortfally  in  the  production  of
 power  during  each  year  of  the  Fourth
 Plan?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND

 ‘POWER  (SHRI  B.  N.  KUREEL):

 “(a)  There  have  been  shortfalls  in  the
 installed  power  generating  _  capacity
 additions  during  the  last  three  years.
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 -(b)  Fhe  reasons  are:

 (i)  delay  in  the  delivery  of  equipment
 from  indigenous  as  well  as  _  foreign
 suppliers.

 (ii)  slow  progress  in  civil  works  due  to
 shortage  of  steel,  cement  and  other
 materials,  and

 (ii)  delay  in  repairing  and  procuring
 imported  replacement  parts  of  the  equip-
 ment  damaged  during  transit  and  con-
 sequent  hold-up  in  the  erection  and  com-
 missioning  of  the  plants.

 (c)  The  shortfall  in  he  production  of
 power  during  1969-70,  1970-71  and
 1971-72  was  0.8  million  kW,  0.3  million
 kW  and  0.6  million  kW,  respectively.

 Alleged  Cases  of  Corruption  in  Marketing
 Division  of  7.0.C

 1079.  SHRI  BHOGENDRA  JHA:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  the  Indian  Oi!  Employces
 Union,  Eastern  Branch  submitted  in  4972
 specific  cases  of  corruption  and  malpracti-
 ces  by  big  contractors  in  Marketing  Divi-
 sion  of  the  Indian  Oil  causing  huge  loss
 to  the  country  and  the  Indian  Oil  Corpo-
 ration;

 those
 by

 (b)  whether  enquiries  including
 by  the  C.BI.  have  been  sabotaged
 powerful  influences;  and

 (c)  whether  it  is  proposed  to  set  up  a
 Commission  of  Enquiry  and  take  firm
 measures  against  those  responsible  and’  if
 not,  the  reasons  therefor?

 THE  MIN';TER  OF  LAW  AND  JUS.
 TICE:  AND  PETROLEUM  AND  CHF-
 MICALS  (SHRI  H.  R.  GOKHALE):  (a)
 to  (c).  The  Indian  Oil  Employees  Union
 Eastern  Branch.  Calcutta,  submitted  a
 Memorandum  in  May,  972  to  the  Gov-
 ernment  alleging  certain  irregularities  and
 malpractices  committed  by  certain  con-
 tractors  working  in  th:  Eastern  Branch  of
 the  Indian  Oil  Corporation,  Marketing
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 Division.  These  allegations  are  under  in-
 vestigation  by  the  appropriate  authorities,
 and  action  will  be  taken  after  the  results
 of  the  investigations  now  in  progress  are
 known.

 Flood  forecasting  arrangements  at  Sisa-
 pani  and  Barahaksetra  in  Nepal

 l080.  SHRI  BHOGENDRA  JHA:  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  3168,  on
 the  22nq  August,  972  regarding  flood
 forecasting  arrangements  at  Sisapanj  ard
 Barahaksetra  in  Nepal,  and  state:

 (a)  whether,  in  view  of  the  suddenness
 of  the  devastating  floods  in  rivers  Kosi,
 Kamala,  Adhawara  and  Gandak  rivers,  it
 is  proposed  to  have  flood  forecasting  sta-
 tion  at  Barahaksetra,  Sisapani  and  other
 places;

 (b)  if  so.  whether  any  approach  has  been
 or  is  going  to  be  m:ide  to  the  Government
 of  Nepal  for  the  sme  in  mutual  interest;
 and

 (c)  if  not.  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KUREEL):  (a)  to
 Ac).  There  is  no  proposal  at  present  to
 have  flood  forecasting  stations  at  Baraha-
 ksetra,  Sisapani  and  other  places  in  Nepal
 Territory.

 A  Central  Flood  Forecasting  Unit  has
 already  been  set  up  at  Patna  with  control
 toom  at  Muzzafarpur.  Darbhanga  and
 Monghyr  for  issuing  flood  forecasts.  on
 the  Gandak,  Buhri  Gandak,  Adhwara,
 Bagmati  and  Kamala  rivers  and  on  the
 main  Ganga  between  Buxar  and  Farakka.
 A  control  room  is  also  bing  cstablished
 at  Birpur  for  forecasting  of  floods  on
 the  Kosi.  The  forecasts  issued  by  the
 Floog  Forecasting  Unit  have  been  found
 quite  satisfactory.  Studies  are  being  made
 to  plan’  measures  including  setting  yp  of
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 wireless  stations  in  Bihar  and  Nepal  Ter-
 ritory.  for  improving  the  forecasts.

 Recognition  t  North  Eastern  Railway
 Mazdoor  Union

 1081.  SHRI  BHOGENDRA  JHA.
 SHRI  SARJOO  PANDEY:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  refer  to  the  reply  given  to
 Unstarreg  Question  No.  372  on  the  2280
 August,  972  regarding  the  recognition  to
 North  Eastern  Railway  Mazdoor  Union
 and  state:

 (a)  What  has  been  the  result  of  the
 consideration  of  .the  matter  for  the  recog-
 nition  of  the  North  Eastern  Railway  Maz-
 ‘door  Union  in  the  light  of  the  legal  ad-
 vice;  and

 (b)  Whether  both  Unions,  after  Patna
 decision,  stand  derecognised?

 THE:  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAD:
 ceiving  consideration.

 (a)  The  matter  is  re-

 (b)  The  position  remains  the  same  as
 Stated  in  reply  to  Unstarred  Question  No.
 372  on  22-8-1972,  in  the  Sabha.

 Exte:  of  Line  from  Jhanjharpur  to
 Lauksba  and  conversion  to  Broad  Gauge
 from  Samastipur  to  Raxaul  via  Darbhanga

 1082.  SHRI  BHOGENDRA  JHA:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  refer  to  the  reply  given  to  Unstarred
 Question  No.  28[  on  the  ist  August,  972
 regarding  the  new  Railway  Line  from
 Thanjharpur  to  Laukaha  Bazar,  Sakri  to
 Rosera  and  extension  of  Broad  Gauge
 line.  from  Samastipur  to  Raxaul  via  Dar-
 bhanga  and  state:

 (a)  whether  examination  of  the’  report
 for  extending  the  Metre  Gauge  line  from
 Jhanjharpur  to  Laukaha  and  converting
 the  Metse  Gauge  line  into  Broad  Gauge
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 from  Samastipur  te  Raxaul  via  Darbhanga
 has,  since,  been  completed;

 (0)  if  so,  the  outcome  thereof  and  ac-
 tion  being  taken  thereon;  and

 (c)  whether  traffic  survey  for  the
 Sakari-Hasanpur  has  since  been  completed
 and  if  not  the  present  position  of  6
 matter?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAT):  (a)  and  (b).  The  exa-
 mination  of  these  reports  is  expected  to  be
 completeg  shortly.

 (c)  The  survey  was  sanctioned  on
 10-8-1972  and  is  in  progress.  It  will  be
 completed  in  the  next  few  months.

 Percentage  of  Punctual  Trains
 1083.  SHRI  PRABODH

 Will  the  Minister  of
 pleased  to  state:

 CHANDRA:
 RAILWAYS  be

 (a)  the  percentage  of  trains  that  rea-
 ched  their  destinations  on  scheduled  time
 during  the  last  three  years;  and

 (b)  the  action  taken  to  ensure  that
 more  train  services  are  punctual?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAT):  (a)  The  percentage
 of  passenger  trains  reaching  destinations
 right  time  to  the  total  number  of  trains

 run  on  all  Government  Railways  during
 the  last  three  years  was  approximately  as
 under:—

 B.G.  M.G

 1969-70  82-0  84°S

 ‘1970-71  79°6  86:2

 I97I-72  RO-3  ‘Born
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 (b)-  Punctuality  -performance  of  trains
 is  closely  watched  at  all  levels  by  the
 Zonal  Railways  and  for  important  trains,
 at  Railway  Board's  level.  Avoidable
 detentions  are  promptly  investigated  and
 suitable  remedial:  or  punitive  action  is
 taken  to  improve  punctuality.  In  some

 chain  apparatus  has
 effect  an  improve-

 trains  even  alarm
 been  blanked  off  to
 ment  in  punctuality.

 Threat  of  Strike  by  Railway  Employees  for
 Payment  of  Bonus

 1084,  SHRI  M.  S.  SIVASAMI:
 SHRI  B.  K.  DASCHOWDHURY:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  Railway  employees  have
 decided  to  go  on  strike  early  next  year,  if
 their  demands  for  bonus  are  not  con-
 ceded  by  next  month:  and

 (b)  if  so.  the  steps  taken  by  CGiovern-
 ment  to  avert  the  strike?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  and  (b):  No
 such  decision  is  referred  to  in  part  (a)  of
 the  Question  has  been  taken  by  railway
 employees.  However.  according  to  a  re-
 solution,  adopted  by  the  Working  Com-
 mitee  of  the  National  Federation  on
 Indian  Railwaymen  at  its  meeting  held  on
 2ist  October.  1972,  a  meeting  of  the
 General  Council  of  that  Federation  will
 he  convened  from  9th  to  2ist  Novem-
 her.  972  in  order  to  “assess  the  situation
 and  chalk  ont  further  course  of  action.

 ballot  for including  conducting  strike
 calling  a  general  strike  on  th:  Indian
 Railways”.
 —
 r_ Guidelines  on  Re-s‘ructuring  Burmah

 Shell

 1085.  SHRI  M.  S.  SIVASAMI:

 SHRT  B.  K.  DASCHOWDHURY: ee
 "will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  Buramah-She!l  had  sought
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 any  guidelines  from  his  Ministry  for  re-
 Structuring  itself  in  a  manner  acceptable
 to  Government;  and

 (b)  if  so,  the  reaction  of  Government
 thereto?

 THE  MINISTER  OF  LAW  AND.
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  पर  R.  GOKHALE):
 (a)  Yes,  Sir,  Burmah-Shell  have  offered
 to  discuss  the  question  of  substantial
 equity  participation  by  Government  or
 public  in  their  refinery  and  marketing
 companies.  Their  offer  is  dependent  upon
 expansion  of  refinery.  capacity  and  mar-
 keting  operations,  determ‘nation  of  crude
 prices,  crude  supply  right  to  be  replaced
 by  an  option  to  match  the  Jowest  com-
 mercial  offer  for  about  85  per  cent  of

 their  present  crude  oil  imvorts,  ctc.  They
 have  also  agreed  to  offer  a  portion  of
 their  incremental  production  to  IOC  on
 terms  to  be  negotiated.  They  have  asked
 for  product  prices  being  increased  to  fullv
 reflect  crude  prices  and  acceptance  of
 some  form  of  limitation  on  the  cutflow
 of  foreign  exchange  on  account  of  profits.
 for  a  certain  period.

 (b)  No  final  view  has  yet  been  taken
 in  the  matter  and  the  proposal  is  under
 detailed  scrutiny  and  consideration

 Shortfall  in  Railway  Freight  Traffic  in
 1972-73,

 l086.  SHRI  M.  S.  SIVASWAMY:
 SHRI  BL  K.  DASCHOWDHURY:

 ao
 Will  the  Minister  of  RAILWAYS  he

 pleased  to  state:

 (a)  whether  there  has  been  any.  shert-
 fall  noticed  in  the  Railway  freight  traffic
 during  the  year  1972-73;

 (b)  if  so,  the  extent  thereof  and  the
 reasons  therefor;  and

 improve  the (c)  the  steps  taken  to
 situation?
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 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  No.
 venue  earning  fonnage  has  increased  by

 The  re-

 more  than  two  million  tonnes  in  the  first
 six  months  of  the  current  financial  year
 ‘1972-73  over  the  corresponding  period  of
 1971-72.

 (b)  and  (c).  Do  not  arise.

 रेलवे  कालोनी,  किशनगंज,  दिल्‍ली
 में  नागरिक  सुविचारों  को  व्यवस्था

 हेतु  शासन

 1087.  श्री  फूल  हम्द  बर्मा :  क्‍या

 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  रेलवे  कालोनी,  किशनगंज,

 दिल्‍ली  में  नागरिक  सुविचारों  की  उपलब्धता

 के  संदर्भ  में  एक  ज्ञापन  प्राप्त  हुआ  है  ;  और

 (ख)  यदि  हां,  तो  इस  संबंध  में  सर-

 कार  की  क्या  प्रतिक्रिया  है  ?

 शेख  मंत्री  (भी  टो०  पु  पाई)  :  (क)
 ब्रोकर  (ख).  रेलवे  कालोनी,  किशनगंज,
 दिल्ली  में  नागरिक  सुविधाघरों  के  सम्बन्ध

 में  कोई  ज्ञापन  प्राप्त  नहीं  हुआ  है  ।  लेकिन,
 क्वार्टरों  की  मरम्मत  तथा  कालोनी  में  सूची-
 धानों  की  व्यवस्था  के  सम्बन्ध  में  समय-समय

 पर  अभ्यावेदन  प्राप्त  होते  रहे  हैं  ।  सभा

 पटल  पर  रखे  गए  विवरण  में  इन  प्रतिवेदनों

 में  उठाए  गए  प्रश्नों  और  उसे  पर  की  गयी

 कार्यवाई  का  ब्यौरा दिया  गया  है।  (च्रस्था-
 लय  में  रखा  गया  ।  देखिए  संख्या  LT

 3742/72)
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 Seniority  Rules  in  Metropolitan  Transport
 Project  (Railways)

 1088.  SHRI  PHOOL  CHAND  VERMA:
 Wilt  the  Minister  of  RAILWAYS  be
 pleg$ed  to  state:

 (a)  what  are  the  rules  of  _  seniority
 framed  by  the  Metropolitan  Transport
 ‘Project’  (Railways)  for  various  categories
 of  staff;

 (b)  whether  provisions  of  Para  321,
 Chapter  वी  of  the  Indian  Railway  Estab-
 lishment  Manual  are  being  adhered  to
 while  filling  up  selection  and  non-selection
 posts.  if  not,  the  reasons  therefor;  «nd

 (c)  whether  the  Project  as  a  whcele  or
 various  Branches  thereof  are  the  basis  for
 framing  the  seniority  lists  for  the  purposes

 of  promotions?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  to  (c).  Metro-
 politan  Transport  Project  Organisations  at
 Calcutta,  Bombay,  Madras  and  Delhi  are
 just  being  set  up.  Detailed  seniority  rules
 have  not  been  finalised.  The  intention  is
 that  as  far  as  possible  the  rules  in  Chap-
 ter  Til  of  the  Indian  Railway  Establish-
 ment  anual  will  be  followed.

 Railway  Line  between  indore  and  Baroda
 via  Dohad,  Dhar  and  Jhabua

 1089,  SHRI  PHOOL  CHAND  VERMA:
 SHRI  G.  C.  DIXIT:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  people  of  Jhabua  have  urged
 upon  Government  to  construct  a  Railway
 line  connecting  -Indore  and  Baroda  via
 Dohad,  Dhar  and  Jhabua;  and

 (b)  if  50.  what  decision.  has  been  taken
 by  Government?
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 THE  MINISTER  OF  RAILWAYS
 (SHRI  T,  A.  PAD):  (a),  Yes.

 (b)  Engineering  and  Traffic  Surveys  for
 a  B.G./M.G.  rail  link  between  Indore  and
 Dohad  via  Jhabua  were  carried  cut  in
 ‘1953-55,  The  survey  reports  revealed  that
 the  line  would  cost  Rs.  7.94  crores  and
 be  heavily  unremunerative,  yielding  a
 negative  return,  on  account  of  which,  the
 Proposal  was  shelved.  Thereafter,  there
 ‘appears  to  have  been  no  significant
 development  in  the  areas  to  be  served  by
 the  suggested  line.  In  view  of  this  and
 also  the  meagre  resources  available  for
 construction  of  new  lines,  it  would  not  oe
 possible  to  take  up  the  construction  of
 this  line  at  the  present  moment.

 Irrigation  of  areas  by  Major  and  Medium
 Irrigation  Project

 J090.  SHRI  D.  0.  DESAI:  Will  the
 Minister  of  IRRIGATION  AND  POWER

 be  pleased  to  state:
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 (a)  whether  waters  of  the  Ganga  and
 other  North  and  Central  India's  rivers
 have  been  fully  utilised  for  Meeting  the
 total  requirements  of  the  Northern, Western  and  Central  India;  and

 (b)  whether  full  quantity  of  waters  of
 Southern  rivers  have  been  utilised,  if  not,
 the  quantity  of  waters  of  Northern,
 Central  and  Western  rivers  and  the
 Southern  rivers  allowed  to  go  waste
 into  the  sea?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KUREEL):

 (a)  and  (b).  The  Irrigation  Commission
 who  examined  the  prospects  of  irrigation
 in  the  country  have  assessed  the  flows  in
 the  various  river  systems,  the  prospective
 utilisations  and  surpluses  as  follows:

 River  System  Average  Utilisable  Surplus Annual  flows
 flow

 Ganga

 Brahmaputra

 Mahanadi  and  other  east  flowing  rivers  between  Ganga and  Mahanadi

 West  flowing  rivers  excluding  Tapti  and  Narmada

 Narmada,  Tapti,  Godavari,  Krishna,  Cauvery  and  other
 Southern  river

 Indus

 Million  acre  feet

 400  I50  250

 3I0  t9  300

 360  700  60

 200  4०  76०

 200  200

 4°  40
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 Scafefty  of  Waltér  for  Irrigattol  in  States

 2091.  SHRI  9.  0.  DESAI:  Wilt  the
 Minjster  of  IRRIGATION  AND  POWER
 be  pleaséd  to  state:

 (a)  whether  there  is  an  acute  scarcity
 of  water  for  irrigation  in  Bihar,  U.P.,
 Rajasthan,  Gujarat,  Kutch  and  Madhya
 Pradesh;  and

 (b)  if  sd,  the  steps  ptoposéd  to  be  taken
 to  fulty  irrigate  Northern,  Western  and
 Central  India  with  Northern  and  Central
 India  rivers?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KUREEL):  (a)
 The  Irrigation  Commission  ard  the
 Ministry  of  Agritutturé  who  have  gone
 into  the  questidn  of  drought-prone  areas
 in  the  country  have  indentified  suct!  dreas
 in  Bihar,  U.P.,  Rajasthan,  Gujarat,
 Madhya’  Pradesh,  Andhra  Pradesh,  Hlar-
 yana,  Maharashtra,  Mysore,  Orissa,  Tamil
 Nadu,  West  Bengal  and  Jammu  and  Kash-
 mir.

 (b)  The  State  Governments  have
 already  in  band  a  number  of  irrigation
 projects.  More  are  being  planned  and
 will  be  taken  up  by  the  State  Governments
 as  and  when  resources  permit.  The  waters
 which  may  be  transferred  from  surplus
 regions  is  also  proposed  to  be  used  mostly
 for  the  drought  affected  arcas.

 Power.  Projects  in  Fourth  Plan

 1092.  SHRI  0.  D.  DESAI:  Will  the
 ‘Minister  of  IRRIGATION  AND  POWER

 be  pleased  to  state:

 (a)  the  exact  shortfall  during  each  of
 the  years  of  the  Fourth  Plan  in  imple-
 menting  the  installed  power  genereting

 ‘capacities  programmes;  a.

 (0)  the  particulars  of  the  Foatth  Pian.
 power  projects  their’  capacities,  scheduled
 time  for  commissioning  of  each  and  the
 period  of  delay  for  want  of  supply  of
 turbo  Generating  sets  by  BHEL  and  HEL;
 and
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 (c)  what  steps  Goverhmett  have  taken
 and  propose  fo  take  fo  make  up  the
 shortfall  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION.  AND
 POWER  (SHRI  B.  N.  KUREEL):  (a).
 The  exact  shortfall  in  edditional  installed
 generating  capacity  during  1969-70,
 1970-71.  and  ‘1971-72  was  respectively  0.8
 million  kW,  0.3  million  kW  and  0.6
 million  kW.

 (b)  A  statement  giving  the  required
 information  is  Iaid  on  the  Tabté  of  the
 House.  (Placed  in  Library.  See  No.  LT-
 3743/72).

 (c)  The  following  steps  have  been
 taken  to  make  up  the  shortfall:

 (i)  The  delivery  of  eqtipriént  by  the
 indigenous  manufacturers  for  the  projects
 is  being  constantly  reviewed  and  is  being
 expedited.

 (ii)  The  projects  under  construction
 aide being  accelerated  for  early  combifssipnifig.

 मध्य  प्रवेश  में  गांवों  का  विद्युतीकरण

 1093.  श्री  धन शाह  प्रधान  :  क्‍या

 सिचाई  कौर  विद्युत  मंत्री  यह  बताने  की  युवा

 करेंगे  कि  ;

 (क)  चालू  वर्ष  में  मध्य  प्रदेश  के

 झोदिवांसी  बयां  पिछड़े  क्षेत्रों  में  कितने  नौंवीं

 में  सरकार  द्वारा  बिजली  पहुंचाने  का  प्रस्ताव

 है  ;  बौर

 (ख)  प्रगामी  पंच-केय  चीजों  में

 कितनी  राशि  इन  क्षेत्रों  में बिजली  पहुंचाने
 के  लिए  रखी  गयी  है  ?
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 सिचाई  जौर  विघुत  मंत्रालय  में  उप-

 मंत्री  (श्री  बैजनाथ  कुरील)  :  (क)  जैसाकि

 मध्य  प्रदेश  राज्य  बिजली  बोर्ड  नें  सूचित
 किया  है  ।  1972-73,  के  दौरान  राज्य

 के  आदिवासी  और  पिछड़े  क्षेत्रों  कले  35

 जिलों  में  300-400  ग्रामों  कौर  900

 पस्पसेटीं/नलं हज़ारों  को  विद्युतीकृत  करने  का

 प्रस्ताव  है  ।

 (ख)  अभी  पांचवी  योजना  को  अंतिम

 रप  नहीं  दिया  गया  है  शर  इस  लिए  मध्य

 प्रदेश  के  लिए  कार्य  क्रम/प्रांकटस  उपलब्ध

 नहीं  है  ।

 West  Coast  Railway  to  connect  Kotaba
 and  Ratnagiri  Districts

 1094,  SHRI  SHANKERRAO  SAVANT:
 Wilt  the  Minister  of  RAILWAYS  he
 pleased  to  state:

 (a)  whether  Survey  Team  has  yiven  its
 estimates  and  opinion  on  the  inland  route
 aad  the  coastal  route  of  West  Coast  Rail-
 way  in  Kolaba  and  Ratnagiri  Districts;

 (b)  if  so,  what  are  the  estimates  for
 fiese  two  foutes  and  which  of  the  routes
 is  recommended  by  thé  team;

 @  ‘how  long  would  the  Railway  Board
 and  the  Planiting  Conimission  take  to
 finalise  the  proposal;  and

 (d)  whether  the  West  Coast  is  the  only
 region  without  a  rail  link?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  to  (c).  Engineer-
 ing  Reconnaissance-cum-Traffic  Surveys
 for  a  new  line  from  Apta  (near  Bombay)
 to  Mangalore  have  recently  been  corh-
 pleted  and  the  reports  are  under  cxariina-
 tion  of  the  Railway  Beard.  The  estimated
 cost  of  the  909  Km.  line  wotfd  be
 Rs.  23  crores.  A  decision  regarding  the
 construction  of  the  line  will  be  taken
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 after  the  survey  report  is  examined  by  the
 Railway  Board  from  all  angles.

 (d)  No;  there  are  a  few  regions  else-
 where  also  where  rail  communication  _  is
 not  available  within  a  reasonable  distance.

 Control  of  Power  Units

 1095,  SHRI  MUHAMMED  SHERIFF:
 SHRI  P.  VENKATASUBBAIAH:

 WiH  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  whether  Government  have  decided
 to  control  powcr  units  through  some
 central  body;  and

 (b)  if  so,  the  broad  outlines  of  the  deci-
 sion  and  the  steps  taken  by  Government  in
 this  regard?

 THE  DEPUTY  MINISTER  जि  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KUREEL):  (a)
 and  (b).  Considering  the  need  for  provid-
 img  economic  power  supply  300  meeting
 fhe  growing  demand  for  power  the
 question  of  re-structuring  the  eleotricity
 supply  mdustry  is  under  study.  Cential
 Power  generation  body  will  be  considered
 as  a  part  of  this  re-structuring.

 Setting  up  of  Central  Power  Generation
 Stations  in  Western  Region

 1096.  SHRI  B.  K.  DASCHOWDHURY  :
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  any  decision  has  been
 taken  by  Govetnment  for  setting  up  of  two
 Central  Power  generation  stations  to  tide
 over  power  shortage  and  hefp  meet  the
 growing  demafids  of  lectiicity  in  the
 Western  region,  and

 (b)  if  so.  the  main  features  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  8.  N.  KURBBL);  (a)
 No,  Sir.  The  State  Governtttients  havd  teen
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 requested  to  formulate  suitable  proposals
 for  consideration  by  the  Central  Govern-
 ment.

 (©)  Does  not  arise.

 Stoppage  of  309  Up  and  30  Dn  Coalfield
 Express  at  Panagarh

 1097.  SHRI  PRIYA  RANJAN  DAS
 MUNSI:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  his  Ministry  has  received
 any  deputation  or  memorandum  asking
 for  the  stoppage  of  309  Up  and  310  Dn
 Coalfield  Express  at  Panagarh;  and

 (b)  if  so,  what  action  has  been  taken
 in  the  matter?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A,  PAI):  (a)  Yes.

 (b)  Stoppage  of  309  Up|3!0  Dn  Coalfield
 Expresses  at  Panagarh  Station  has  not  been
 considered  justified,  as  the  existing  com-
 plement  of  Train  Services  stopping  at
 Panagarh  station,  including  2!Up/22Dn
 North  Bihar  Express,  which  runs  to
 timings  very  near  to  those  of  309  Up/
 30  Dn  Coalfield  Express,  is  considered
 adequate  to  meet  the  traffic  requirements
 at  Panagarh.

 Railway  Over-Bridge  at  Cuttack  Level
 West  Bengal

 1098.  SHRI  PRIYA  RANJAN  DAS
 MUNSI:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  his  Ministry  has  recently
 announced  its  decision  to  regulate  the
 working  of  Martin  Light  Reilway,
 Howrah;

 (b)  if  so,  when  actually  the  work  is  to
 be  started;  and

 (e)  whether  employees  would  be  kept
 as  before  to  run  the  Railway?
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 THE  MINISTER  OF.  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  No.

 oa
 (b)  and  (c).  Do  not  arise.

 Orissa  Government  Reports  on  Rengali and  Bhimkund  Projects  ६०  Central:  Water
 and  Power  Commission

 1099,  SHRI  ARJUN  SETHI:  Will  the
 Minister  of  IRRIGATION  AND  POWER
 be  pleased  to  state:

 (a)  whether  Orissa  Government  have
 recently  submitted  the  project  report  .of
 Rengali  and  Bhimkund  projects  to  the
 Central  Water  and  Power  Commission, and

 (b)  if  so,  the  reaction  of  Government
 thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  8,  N.  KUREEL):

 (a)  Yes,  Sir.

 (b)  The  Project  reports  are  presently
 under  detailed  examination  in  the  Central
 Water  and  Power  Commission.

 Railway  Over-Bridge  at  Cuttack  Level
 Crossing

 1100.  SHRI  ARJUN  SETHI:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  Government  ere  consider-
 ing  8  proposal  to  construct  a  Railway  over-
 bridge  at  Cuttack  level  crossing;  and

 (b)  if  so,  when?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAT):  (a)  and  (b),  Proposal
 to  contract  .a  road  over-bridge.  at  north
 end  of  Cuttack  Station  in  replacement  of.
 both  the  north  and  “south  and  level  cros-
 sings  in.  Cuttack  Yard  has  been  sponsored
 by  the  Government  of  Orissa.  The  work
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 has  been  included  in  the  Railway's  Works
 Programme  for  972-73.

 Rail  Link  between  Cuttack  and  Paradip

 ‘1101.  SHRI  ARJUN  SETHI:  Will  the
 Minister  of  RAILWAYS  _  be  pleased  to
 refer  to  reply  given  to  Starred  Question
 No.  33  on  the  Ist  August,  972  regarding
 the  construction  of  Cuttack-Paradip  Rail
 link  and  state  when  the  new  rail  link
 between  Cuttack  and  Paradip  is  going  to
 be  completed?.

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T,  A.  PAI):  By  June,  1973.

 Elimination  of  Private  Licensees  of  Electric
 Supply  in  West  Bengal

 1103.  SHRI  JYOTIRMOY  BOSU:  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  the  Minister  for  Irriga-
 tion  and  Power  of  the  West  Bengal  Gov-
 ernment  stated  at  Kalimpong  on  the  3th
 September,  972  that  Government  was
 determined  to  climinate  all  private
 licensees  of  electric  supply  in  the  State
 and  an  Ordinance  would  soon  be  promul-
 gated  to  this  effect;

 (b)  if  so,  whether  the  Centre  has  been
 informed  of  the  West  Bengal  Govern.
 ment’s  decision  on  this  issue;

 (c)  if  so,  the  main  features  thereof:
 and

 (d)  the  names  of  electricity  generation
 and  supply  Companies  in  West  Bengal  in
 the  private  sector,  proposed  to  be  covered
 by  the  Ordinance?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KUREEL):
 (a)  According  to  a  press  report  the  West
 Bengal  Minister  had  stated  that  an
 Ordinance  would  soon  be  promulgated
 for  taking  over  the  private  licensee  under-
 takings.
 249]  LS—S.
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 (b)  to  (d),  The  proposed  legislation
 would  cover  all  the  private  licensee  under-
 takings  in  West  Bengal.  Proposals  in  this
 regard  have  been  received  from  the
 Government  of  West  Bengal  and  =  are
 under  examination.

 Railway  wagods  for  Transporting  coal  to
 Northern  India

 I04.  SHRI  JYOTIRMOY  BOSU  :  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state:—

 (a)  whether  his  attention  has  been  drawn
 to  a  memorandum  submitted  by  West
 Bengal  Coal  Industry  to  the  State  Govern-
 ment  on  the  issue  of  Railway  wagon
 supply  to  it  for  transporting  coal  to
 Northern  India;

 (b)  whether  in  the  said  memorandum,
 the  Industry  has  complained  that  the
 difficulties  in  supplying  West  Bengal  coal
 to  the  Northern  India  have  been  created
 largely  by  the  Railway's  failure  to  provide
 an  adequate  number  of  wagons  for  destina-
 tions  beyond  Mughalsarai;  and

 (c)  if  so,  what  is  the  exact  position?
 THE  MINISTER  OF  RAILWAYS

 (SHRI  T.  A.  PAI):  (a)  and  (b).  No
 such  memorandum  has  come  to  the  Rail-
 ways.  Some  Associations  and  ihe  State
 Government  had,  however,  represented
 about  insufficient  allotment  of  wagons

 about  insufficient  allotment  of  wagons
 sarai  direction.

 (c)  Overall  coal  loading  from  the
 Asansol  sphere  collieries  and  loading  for
 above  Mughalsarai_  direction  during  the
 current  year  and  in  the  corresponding
 period  of  last  year  has  been  as  under:—

 (Loading  from  April  to  October)
 1972-73,  1971-72

 ह)  Overall  coal  loading
 from  Asansol
 sphere  95]  795

 (ii)  Loading  for  above
 Mughalsarai  657  670

 (Figures  in  terms
 four-whecler  wagons).

 of  Daily  Average
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 These  figures  indicate  substantial  im-
 provement  in  over-all  loading  from
 Asansol  in  the  current  year  as  compared
 to  the  last  year.  Direction-wise  distribu-
 tion  of  this  loading  has  to  be  made  keep-
 ing  in  view  the  demands  of  other  con-
 sumers  also  situated  nearer  to  these  fields.
 Efforts  are,  however,  being  made  to
 improve  the  loading  further  and  in  doing
 so  movement  in  the  above  Mughalsarai
 direction  will  also  increase.

 Construction  of  Rajasthan  Canal

 1105.  SHRI  N.  K.  SANGHI:  Will  the
 Minister  of  IRRIGATION  AND  POWER
 be  pleased  to  state:

 (a)  whether  the  Central  Government
 held  discussions  with  the  World  Bank

 experts  on  the  question  of  financing  the
 second  phase  of  the  construction  of  the
 Rajasthan  Canal;

 (b)  if  so,  whether  the  Central  Govern-
 ment  have  finalised  the  proposals  for
 submission  to  the  World  Bank;  and

 (c)  the  broad  outlines  of  the  proposals
 submitted  and  the  reaction  of  the  World
 Bank  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHR  8,  N.  KUREEL):

 (a)  to  (0).  The  Government  of  India  have
 submitted  to  the  World  Bank,  for  financial
 assistance,  a  proposal  which  envisages
 extension  of  the  Rajasthan  Main  Canal
 from  km.  200  to  km.  470  with  distribu-
 tion  networks  to  cover  a  culturable  com-
 manded  area  of  0.6  million  hectares  (15
 million  acres)  with  an  intensity  of  irriga-
 tion  of  i0  per  cent  at  an  estimated  cost

 of  Rs.  85.98  crores.  A  World  Bank  Recon-
 naissance  Mission  at  present  in  India,
 bave  visited  the  Project  area  and  have

 held  discussions  with  the  Central  and
 State  Government  officers  concerned.  The
 reaction  of  the  World  Bank  to  the  pro-
 posal  is  awaited.
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 Increase  in  Passenger  Traffic  doring  972
 1106.  SHRI  P.  GANGADEB:

 SHRI  V.  MAYAVAN:

 Will  the  Minister  of  RAILWAYS  ४८
 pleased  to  state:

 (a)  the  percentage  of  increase  in  passen-
 ger  traffic  on  Railways  between  April  and
 July,  972  over  the  corresponding  period
 last  year;  and

 (b)  the  increase  in  revenue  from  freight
 traffic  during  the  said  period?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAD:  (a)  About  8  percent.

 (0)  Rs.  9.89  crores  or,  say,  9  percent.

 Setting  up  of  a  Task  Force  for  Mainten-
 ance  of  Power  Stations

 1107.  SHRI  P.  GANGADEB:
 SHRI  P.  M.  MEHTA:

 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  Government  propose  to  set
 up  a  task  force  for  improving  the  main-
 tenance  of  the  power  stations  in  the
 country;  and

 (b)  if  so,  the  salient  features  of  the  pro-
 posal  and  the  compositions  of  the  task
 force?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KUREEL):  (a)  and
 (b).  Two  Expert  Groups,  one  for  hydro
 power  stations  and  the  other  for  thermal
 power  stations  have  been  set  up  by  Gov-
 ernment  to  visit  the  existing  power  stations,
 inspect  their  working  and  make  recom-
 mendations  for  improving  their  perform-
 ance  particularly  in  regard  to  their  opera-
 tion  and  maintenance.  The  composition  of
 these  groups  is  as  under:

 Therman  Group

 qd)  Shri  K.  R.  Radhakrishnan,  Re-
 tired  Chairman,  Tamil  Nadu  State
 Electricity  Board,  Madras.



 329  Written  Answers

 (2)  Shri  C.  Laxmipathy,  Retired  Chief
 Engineer,  Andhra  Pradesh  State
 Electricity  Board,  Hyderabad.

 (3)  Shri  L,  J.  Sane,  Retired  Chief  En-
 gineer,  Madhya  Pradesh  Electrici-
 ty  Board,  Jabalpur.

 Hydro  Group

 €)  Shri  K.  L.  Vij,  Retired  Vice-Chair-
 man,  Central  Water  and  Power
 Commission,  New  Delhi;

 (2)  Shri  G.  S.  Gyani,  Retired  Mem-
 ber,  Bhakra  Management  Board,
 Chandigarh.

 (3)  Shri  V.  Ganapathy,  Retired  Tech-
 nical  Member,  Kerala  State  Elec-
 tricity  Board,  Trivandrum.

 India’s  Offer  for  an  Oil  Concession  to  Iraq
 1108.  SHRI  BHOGENDRA  JHA:

 SHRI  P.  M.  MEHTA:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  Iraq  has  not  communicated
 to  India  her  decision  in  regard  to  the  ac-
 ceptance  of  India’s  offer  for  oil  concessions
 in  that  country;

 (b)  if  so,  the  reasons  for  the  same;

 (c)  whether  the  Union  Planning  Minis-
 ter  who  visited  that  country  discussed  this
 question  with  the  Iraq  Government;  and

 (9)  if  so,  the  outcome  thereof?

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND  CHEMI-
 CALS  (SHRI  H.  R.  GOKHALE):  (a)  to
 (d).  Subsequent  to  the  submission  of  its
 bid  by  ONGC  to  Iraq  National  Oil  Co.
 (NOC)  for  oil  exploration  and  develop- ment  in  one  of  the  areas  in  Iraq,  ONGC
 Was  selecteq  as  one  of  the  parties  by  the
 INOC  for  conducting  detailed  negotiations. The  first  round  of  Negotiations  has  recent-
 ly  taken  place  and  these  may  continue  in
 future  before  INOC  take  a  decision.
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 In  view  of  the  negotiations  which  were
 then  to  take  place  between  the  ONGC
 and  INOC,  the  issue  was  raised  in  general
 terms  during  the  visit  to  Iraq  of  the  dele-
 gation  led  by  the  Union  Planning  Minister.

 Petro-Chemical  Complex  at  Barauni

 1109.  SHRI  HARI  KISHORE  SINGH:
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.  97  on
 the  4th  August,  972  regarding  Petro-Che-
 mical  Complex  at  Barauni  and  state:

 (a)  the  progress  made  towards  the  estab-
 lishment  of  a  Petro-Chemical  Complex  at
 Barauni;  and

 (b)  whether  Government  propose  to.
 consider  the  area  along  the  National  High-
 way  around  Muzaffarpur  for  shifting  the.
 site  of  the  said  Petro-Chemical  Complex?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH):
 (a)  The  report  of  the  Study  Team  consti-
 tuted  to  examine  the  possibilities  of  pro-
 duction  of  Aromatics  and  to  suggest  a  suit-
 able  location  for  these  facilities,  is  still
 awaited.  ५

 (b)  in  view  of  (a)  above,  the  question
 of  determining  g  site  is  premature.

 निर्मली  में  सरायगढ़  तथा  पुरानी  लाइन
 का  पुनः  चालू  किया  जाना

 1110.  श्री  नीरज  व  झा:  क्‍या  रेल  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  पूर्व ोन  र  रेलवे  पर  निर्मली

 से  सरायगढ़  तक  की  पुरानी  रेल  लाइन  को

 पुन  :  चालू  करने  के  लिए  सर्वेक्षण  कराया  गया

 है,  यदि  हां,  ता  उसका  प्रतिवेदन  क्या  है  ;

 (ख)  क्‍या  सरकार  निर्मली  से  सराय-

 गढ़  के  बीच  कोसी  नदी  पर  रेल  पुल  का  निर्माण

 करना  चाहती  है  ;  शौर
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 (ग)  क्‍या  जब  तक  कोर्स  नंदी  पर

 पुल  का  निर्माण  नहीं  होता  ,  तब  तक  अनुकूल
 मौसम  में  इस  रेल  लाइन  को  चालू  करने  की
 योजना  है  ?

 रेल  मंत्री  (  श्री  ato  ए०  पाई  )  :  (क)
 सें  (ग)  हाल  ही  में  पूरें  हुए  इंजीनियरिंग,

 व्यावहारिकता  एवं  यातायात  मूल्यांकन  की

 रिपोर्ट  के  अनुसार,  42.26  किलोमीटर

 लम्बी,  मीटर  आमान  की  इस  रेलवे  लाईन

 पर  2.  79  करोड़  द्फ्ए  की  लागत  का  ग्नू-
 मान  है।  रेलवे  बोझ  में  रिपोर्ट  की  जांच  पेड़-
 ताल  पूरी  हो  जानें  पर  हीं  अन्तिम  निर्णय

 किया  जायेगा  v

 सराहना  से  माधोपुर  तक  नई  रेलवे

 लाइन  बिछाने  के  लिए  सर्वक्षण

 TlL.  श्री  चीजों  झा  :  क्‍या  रेल

 मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्या  दो  वर्ष  पूर्व  रेलवे  विभाग

 ने  सरायगढ़  से  माधोपुर  तक  रेलवे  लाइन

 के  पुननिर्माण  के  लिए  कोई  सर्वेक्षण  किया

 था  ;  और

 (ख)  यदि  हां,  तो  सर्वेज्षग  दल  द्वारा

 प्रस्तुत  प्रतिवेदन  का  सारांश  क्‍या  है  और

 सरायगढ़  से  राधा  पुर  तक  की  पुरानी  रेलवे

 लाइन  को  पुन  :  कब  तक  चालू  किया  जायेगा  ?

 रेल  मंत्री  (  श्री  tio  ए०  पाई  )  :  (क)
 ओर  (ख).  माधोपुर  के  रास्ते  सरायगढ़  शरीर

 फारंबिसगंज  के  बीच  त्याग  दी  गयी

 पुरानी  लाइनों  को  पुनः  चालू  करने  के  लिए

 नवम्बर,  970  ब्रोकर  अप्रैल,  97  के
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 बीच  एक  द्र  प्रंध्येयन  किया  गया  था  !

 रिपोर्ट  से  पिता  चला  कि  लाइन  56  किलो-

 मीटर  लम्बी  होगी  ब्रोकर  इस  पर  2.94

 करोड़  पये  लागंत  आयेगी  ।  यह  देखा  गया

 कि  यह  प्रस्ताव  बहुत  ही  अलाभप्रद  रहेगा  |

 फिर  भी,  इस  लाइन  की  पुन  :  स्थापना  के

 लिए  अप्रैल,  972  में  यातायात  सर्वेक्षण

 के  परिणाम  मालूम  हो  जाने  के  पश्चात्‌
 इसके  बारे  में  जागे  और  विचार  किया  जायेगा।

 Wagous  for  ‘Transportution.  of  Sait  from
 Rajasthan

 ii2.  SHRI  PURUSHOTTAM  KAKO-
 DKAR:

 SHRI  P.  M.  MEHTA:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  six  lakh  quintals  of  salt  is
 lying  piled  up  at  Didwana  and  four  amd  a
 half  lakh  quintals  at  Pachpadra  in  Barmer
 District  in  Rajasthan  State  awaiting  trans-
 poration  by  rail;  and

 (b)  if  so,  the  reasons  therefor  ‘and  the
 steps  taken  by  Railway  to  transport  the
 salt?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  and  (b).  Although
 some  indents  for  salt  loading  are  pending,
 the  exact  quantum  of  salt  lying  at  Didwana
 and  Pachpadra  is  not  known  to  this  Minis-
 try.  During  the  period  ist  April  to  l0th
 November,  1972,  1471  wagons  at  Marwar
 Ballia/Didwana  and  664  wagons  at  Pach-
 padta  were  loaded  with  salt.  During  the
 sathe  period,  indents  for  191  wagons  at
 Marwar  Ballia|Didwana  and  943  at  Pach-
 padra  were  withdrawn,  thus  indicating  that
 the  pending  indents  are  not  all  genuine.
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 However,  consistent  with  the  require-
 ments  of  essential  commodities  all  over  the
 country,  effort  is  being  made  to  regutfate
 supply  of  wagons  equitably  for  all  com-
 modities  in  different  areas  including  Did-
 wana  and  Pachpadra.

 Steps  taken  to  make  Railways  Safer

 I3.  SHRI  BANAMALI  PATNAIK:
 Will  the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  the  steps  taken  to  make  Railways
 safer  during  the  last  three  years;  and

 (b)  the  results  achieveg  so  far?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  and  (b).  A  state-
 ment  indicating  the  steps  taken  to  make
 Railways  safer  during  the  last  three  years
 and  the  results  achieved  so  far  is  laid  on
 the  Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No,  LT-3744/72.]

 Steps  taken  to  ease  Congestion  on
 Railways
 BANAMALI  PATNAIK:

 RAILWAYS  _  be
 14,  SHRI

 Will  the  Minister  of
 pleased  to  state:

 (a)  the  steps  taken  to  ease  the  conges-
 tion  on  the  Railways  during  the  last  3
 years  ang  the  results  achieved;  ‘and

 (b)  the  steps  Government  envisage  to
 provide  at  least  sitting  accommodation  to
 every  passenger?

 THE  MINISTER  OF  RAILWAYS
 {SHRI  T.  A.  PAI):  (a)  and  (b).  Consistent
 with  the  availability  of  requisite  resources
 ‘by  way  of  line  capacity,  terminal  facilities.
 rolling  stock  etc.  continuous  efforts  are
 made  to  introduce  new  trains,  extend  the
 Tung  ang  augment  the  loads  of  existing
 trains.  In  case  of  some  overcrowded
 long-distance  fast  trains,  diesel  locos  are
 utilised  in  place  of  steam  locos,  thereby
 augmenting  their  loads  on  an  uverage  by
 three  to  four  coaches.  During  the  period
 1969-70  to  97I-72  484  trains  have  been
 introduced  extending  involving  an  addi-
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 tional  33,662  daily  train  kilometres.  In
 the  time  tables  which  came  in  force  from
 1-5-1972,  and  1-11-1972,  09  trains,  in-
 volving  699  daily  train  kilometres,  were
 introduced|extended.  After  ‘14-1969,  4
 Pairs  of  trains  on  the  Broad  Gauge  and 9  pairs  on  the  Metre  Gauge  have  been
 placed  under  the  diesel  traction.

 Workers’  Representatives  on  Committee
 for  Improvement  and  efficient  workigg

 of  Railways

 I5.  SHRI  RAMAVATAR  SHASTRI:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  Railway  Ministry  has  constj-
 tuted  a  Committee  headed  by  Chairman,
 Railway  Board  with  three  representatives
 of  the  two  recognised  Federations  only  te
 advise  them  in  matters  of  improvement
 and  efficient  working  on  the  Railways;
 ond

 (b)  if  so,  the  factors  weighing  with  the
 Ministry  in  selecting  representatives  of
 workers  only  from  the  recognised  Federa-
 tion?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  The  Governmest
 have  set  up  a  joint  forum  to  be  called
 “Corporate  Enterprise  Group  of  Manage-
 ment  ang  Labour”  (short  title  ‘““CEG").
 consisting  of  the  Chairman  Members,
 Additional  Members  of  the  Railway  Boacd,
 Secretary,  Railway  Board  and  three.  re-
 presentatives  each  of  the  National  Fede-
 ration  of  Indian  Railwaymen  and  All  India
 Railwaymens  Federation.  The  aim  is  te
 provide  for  free  flow  ang  exchange  of  Kieas
 on  the  running  ‘and  shaping  of  the  ente:-
 prise  of  Railways.

 (b)  The  National  Federation  of  Indian
 Railwaymen  and  All  India  Railwaymen's
 Federation  are  the  two  Central  Railway
 labour  organisations  with  ‘affiliated  recog-
 nised  Unions  on  the  Zonal  Railways,  col-
 lectively  constituting  the  largest  body  of
 railway  employees,  and  who  are  jointly
 represented  on  the  National  Council  of  the
 Joint  Consultative  Machinery.
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 Permanent  status  to  class  Bite  and  IV  staff
 after  3  years’  service

 ‘1116.  SHRI  RAMAVATAR  SHASTRI:
 Will  the  Minister  of  RAILWAYS  _  be
 Bleased  to  state:

 (a)  whether  skilled  artisans  in  shops  and
 depots,  on  completion  of  three  years’  con-
 tinuous  service,  are  treated  as  permanent

 ‘staff  for  all  purposes;

 (b)  whether  no  such  orders  exist  for  other,
 categories  of  class  III  and  IV  staff;  and

 (c)  if  so,  whether  Government  propose
 to  extend  similar  facilities  to  Class  m  and
 TV  staff  and  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAD):  (a)  As  per  extant  orders,
 skilled,  semi-skilled  and  unskilled  staff  em-
 ployed  in  g  workshop  are  treated  as  con-
 firmed  for  all  purposes  on  completion  of
 fhree  years’  continuous  service  in  the  ini-
 tial  grade  of  recruitment.

 (b)  Yes.

 (c)  No.  Confirmation  of  staff  otber
 ‘than  “Workshop  staff’  depends  upon  avail-
 ability  of  permanent  vacancies  and  fulfil-
 ment  of  certain  prescribed  criteria  by  the
 staff.

 Committee  to  Probe  into  Alleged  Scandals
 ang  Corruption  fin  Dhanbad  Division

 (Eastern  Railway)

 i7.  SHRI  RAMAVATAR  SHASTRI:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  Whether  the  attention  of  Govern-
 ment  has  been  drawn  to  the  Editorial  com-
 ments  in  the  ‘Indian  Nation’  dated  the
 29th  March,  972  under  the  caption  “New
 Trend”;

 (b)  if  so,  what  is  the  reaction  of  Gov:
 ernment  particularly  to  the  comment  “What
 is  going  on  in  Dhanbad  Division  of  Eastern
 Railway  is  not  corruption  but  toot  and
 plunder  of  Railway  Money”;  and
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 (०)  whether  Government  are  instituting
 any  high  power  Committee|Commission  to
 probe  into  the  alleged  scandals  and  corrup-
 tion  in  this  Division?

 THE  MINISTER  OF  RAILWAYS.
 (SHRI  T.  A.  PAI):  (a).  Yes.

 (b)  and  (c).  Pursuant  to  recommenda-
 tions  made  by  two  high  powered  commit-
 tees  which  had  gone  into  the  problem  of
 corruption,  full  fledged  Vigilance  Organi-.
 sations  are  functioning  on  each  of  the
 Zonal  Railways  and  in  the  Railway  Board.
 Specific  allegations  of  corruption  and  mal-
 practice  made  bonafide,  not  only  relating
 to  Dhanbad  Division  but  also  any  other
 part  of  Railways,  are  invariably  looked  in-
 to  by  the  Vigilance  Organisation  and  appro-
 priate  action  taken  thereon.  There  is
 no  proposal  for  appointing  a  high  power
 committee  under  Government  considera:
 tion  at  present,

 Shortage  of  Stationery  in  Railway  Offices
 (Eastern  Railway)

 l8.  SHRI  RAMAVATAR  SHASTRI:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  there  is  an  acute  shortage
 of  stationery  in  Railway  Offices  im  the
 Eastern  Railway;

 (b)  whether  stationery  supplied  in  the
 Railway  Offices  is  of  very  inferior  quality;
 and

 ©  if  so,  whether  Government  propose
 to  supply  good  and  sufficient  quantity  of
 Stationery  for  proper  and  efficient  main-
 tenance  of  records  in  Eastern  Railway?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAT):  (a)  No,

 (b)  No.

 (c)  Does  not  arise.

 Proposal  of  Foreign  Oil  Company  fer
 Government's  Participation  in  its.  Equity

 Capital
 1119.  SHRI  INDRAJIT  GUPTA:  Wil!

 the  Minister  of  PETROLEUM  AND:
 ‘CHEMICALS  be  pleased  to  state:
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 (a)  whether  any  foreign  Oil  Company
 operating  in  India  hag  made  a  specific  pro-
 posal  to  Government  for  the  latter’s  parti-
 cipation  in  its  equity  capital;

 (b)  if  so,  the  outlines  of  the  proposal;

 «)  Government's  reaction  in  the  matter;
 and

 (d)  whether  there  is  any  alternative  pro-
 posal  under  consideration  to  check  repatria-
 tion  of  profits  and  reserves  by  foreign  Oil
 Companies  and  if  so,  the  broad  outlines
 thereof?

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND  CHEMI-
 CALS  (SHRI  H.  R.  GOKHALE):  (a)  to
 (c).  The  required  information  has  already
 been  furnished  in  reply  to  the  Lok  Sabha
 Unstarred  Question  No.  253  answered  on
 14-11-1972,

 (d)  The  Government  reserves  the  right
 to  look  into  the  propriety  of  specific
 amounts  claimed  for  repatriation.  As
 regards  remittance  of  dividends  the  Gov-
 ernment  has  in  April  72  decided  that  re-
 mittance  facilities  in  respect  of  dividends
 declared  by  00  per  cent  foreign  owned
 companies  wholly  or  in  part  out  of  reserves,
 will  be  conditional  on  the  Reserve  Bank
 being  satisfied  (i)  that  the  reserves  have
 been  drawn  upon  only  fo;  maintaining  the
 dividend  quantum  at  the  average  of  the
 previous  5  years  or  at  0  per  cent  of
 the  paid  up  capital,  whichever
 is  more,  (ii)  that  the  drawal  on  reserves
 does  not  exceed  0  per  cent  of  the  total
 of  the  paid  up  capital  ang  free  reserves  of
 the  company  at  the  beginning  of  the  ycar,
 and  (iii)  that  the  balance  of  free  reserves
 left  after  the  drawal  does  not  fall  below
 15  per  cent  of  the  total  of  the  paid  up
 capital  and  -eserves  as  in  (ii)  above.  The
 tubove  formula  wag  evolved  in  April  972
 and  is  anplicable  to  dividend  remittances
 thereafter.

 Supplv  of  Power  and  Irrigation  Water  to
 Ponivh  bv  Bhakra  Management  Board

 7729  पसारा  ARVIND  NETAM:  Will
 the  Minister  of  IRRIGATION  AND
 POWER  he  pleased  to  state:
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 (a)  whether  the  Bhakra  Management
 Board  has  cut  the  supply  of  power  and
 irrigation  water  in  the  Punjab  State;  and

 (b)  if  so,  its  effects  on  the  Industrial
 and  agricultural  production  in  the  region?

 THE  DEPUTY  MINISTER  IN|  THE
 MINISTRY  OF  IRRIGATION  AND-
 POWER  (SHRI  B.  N.  KUREEL):  (a)  and
 (b).  Due  to  failure  of  monsoons  in  Bhakra
 catchment  the  storage  was  only  about  3
 million  acre  feet  against  normal  of  5.7  mil-
 lion  acre  feet.  The  releases  had  therefore.
 to  be  restricted.  This  has  affected  the
 power  generation  and  a  cut  in  inveitable:
 during  the  depletion  period.

 This  was  however,  no  adverse  effect  in
 agricultural  produce  because  of  timely
 rains  during  the  maturing  period  of  the
 Khariff  crop.  Area  under  Rabi  will  how-
 ever,  be  somewhat  affected.

 Efforts  are  heing  made  to  supplement
 the  supply  from  other  sources.  This  is
 expected  to  give  some  relief  to  minimise
 the  impact  on  industrial  production  of  the
 partner  States  including  Punjab.

 Shortage  of  Sleeper  Coaches

 2i.  SHRI  ARVIND  NETAM:  Wilt
 the  Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  there  is  shortage  of  Sleeper
 coaches  in  trains;  and

 (b)  whether  Government  are  considering
 any  proposal  to  increase  the  number  there-
 of?

 THE  MINISTER.  OF  RATLWAYS
 (SHRI  T.  A.  PAT):  (a)  and  (b).  Normally,
 there  is  no  shortage  of  sleeper  co»chss  for
 running  the  present  services.  However,  to
 provide  additional  services,  orders  have
 been  placed  with  the  manufacturine  units
 to  construct  additional  sleeper  coaches.
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 Killing  of  a  Guard  of  Morndabad-Ghazia-
 bad  Goods  Train  at  Babugarh  Railway

 Station
 ‘1122.  SHRI  ARVIND  NETAM:

 SHRI  NAWAi.  KISHORE.
 SHARMA:

 Wilk  the  Minister  of
 pleaseq  to  state:

 RAILWAYS  be

 “‘a)  whether  a  guard  of  the  Moradabad:
 Ghaziabad  Goods  Train  was  shot  dead  in
 a  running  train  near  Babugurh  Cantonment
 on  the  night  of  1401  October.  I972:;  and

 4b)  if  so,  the  arrests  made  in  this  con-
 rection  and  the  ection  mken  in  the  mat-
 ter?

 THE  MINISTFR  OF  RATILWAYS
 “SHRI  T.  A.  PAT):  (a)  Yes,  This  incident
 took  place  on  the  night  of  4:I5th  October,
 1972.

 (b)  Palice  bave  arrested  onc  person  and
 another  person  has  _—  surrendered  himself
 before  a  Maeistrate.  The  case  is  under
 investigation.

 Generation  of  Powers  by  Hyde)  Project  in
 Arunachal

 1123.  SHRI  KAMLA  PRASAD:  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  there  is  a  proposal  for
 major  hyde!  project  to  generale  power  in
 Kaming  Division  of  Arunachal:

 (b)  if  so,  the  salient
 and

 features  thereof;

 fe)  the  time  by  which  the  work  is  ex-
 pected  to  be  taken  up  and  completed?

 THE  DEPUTY  MINISTER  IN)  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  8.  N.  KUREEL):  (a)  Yes.
 Sir.  ae

 (b)  ‘The  proposal  ‘envisages  diversion  of
 tte  Bichom  flows  of  I00  cusecs  of  the
 Tenga  River  in  Arunachal  Pradesh  throygh
 a  wml  9.6  kin.  long  atl  to  drop  it  with
 the  combined  waters  of  the  ‘Tenga  of  240
 cusecs  to  the  Kameng  through  a  tunnel  6.5
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 km  long,  to  develop  a  head  of  500  metres
 and  thereby  to  generat:  296  MW  of  power
 at  50  per  cent  load  factor.  ‘The  project
 comprises  four  sets  of  50  MW  each  initially
 followed  by  onc  set  of  50  MW  later.

 (c)  Detailed  investigations  have  already
 been  taken  up.  The  werk  on  the  project
 is  expected  to  commence  in  the  early  Filth
 Plan.  The  project  is  expected  to  yield
 benefits  by  the  end  of  Fifth  Plan.

 Extension  of  Line  from  Tezpur  to  Bhomo-
 ruguri  Ghat  (Northeast  Fronfier  Railway)

 $I24.  SHRI  KAMLA  PRASAD:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  the  progress  of  extending  the  North-
 each  Frontier  Railway  from  Tezpur  to
 Mhomoraguri  Ghat  on  the  North  hank  of
 te  Brahinaputra:  and

 (b)  when  the  actual  work  is  likely  to  be
 taken  up  and  completed?

 THE  MINISTER  OF  RAILWAYS
 (SHIRL  ‘IT.  A.  PAI):  (a)  and  (b).  Traffic
 survey  for  this  project  has  been  completed
 wud  the  report  has  becu  submitted  by  the
 Railway  Administration,  in  Qctober,  1972.
 A  decision  regarding  construction  of  the
 line  will  be  taken  after  examination  of
 the  survey  report  is  completed  from  all
 angles.

 Rural  Power  in  5th  Plan

 I25.  SHRI  RAMSHEKHAR  PRASAD
 SINGH:

 SHRI  PRABHUDAS  PATEL:

 Will  the  Mnister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  whether  Government  ‘propose  to
 give  top-priority  for  rural  power  in  Fifth

 ‘Year  Plan;

 (b)  if  so,  whether  Planning  Commission
 has  fiaglised  allocations  and  programmes
 for  cach  State;  any
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 (c)  if  so,  the  main  features  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KUREEL):  (a)  to

 rOM  Fifth  Five  Year  Plan  has  not  been
 finaliseg  as  yet  and,  therefore.  the  Plan
 allocations  and  Programmes  for  each  State
 are  not  finalised.

 Supply  of  Electricity  to  villages  of  Bihar

 I26.  SHRI  RAMSHEKHAR  PRA-
 SAD  SINGH:  Will  the  Minister  of  IRRI-
 GATION  AND  POWER  be  pleased  to
 state:

 (a)  whether  according  to  a  recent  survey,
 Bihar  has  the  largest  number  of  villages
 without  electricity;  and

 (b)  if  so,  the  steps  taken  in  the  Fifih
 Plan  to  see  that  Bihar  is  not  allowed  ta
 remain  backwani  in  regard  to  supply  of
 electricity?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KUREEL):  (a),  Out
 of  67,665  villages  in  Bihar,  8.569  villages
 (12.7  per  cent)  had  been  electrified  upto
 3lst  August,  1972.  The  progress  of  rural
 electrification  in  Bihar  is  slow  as  compared
 to  Andhra  Pradesh,  Gujarat,  Haryana,
 Himachal  Pradesh,  Kerala,  Maharashtra,
 Mysore,  Punjab,  Rajasthan,  Tamil  Nadu
 and  Uttar  Pradesh;  but  compares  favour-
 ahly  with  Assam,  Jammu  ang  Kashmir,
 Manipur,  Meghalaya,  Nagaland,  Orissa.
 Tripura  and  West  Bengal.

 (b)  Fifth  Five  Year  Plan  has  not  been
 finalised  as  yet  and  therefore,  programmes
 for  Bihar  are  not  ‘available.

 Canversion  of  Aixaner  Jaipur  line  into
 Reoad  .Gange

 1127.  DR.  H.  P.  SHARMA:  Will  the
 Minister  of  RAILWAYS  he  pleased  to
 state:

 (a)  whether  there  is  a  scheme  for  con-
 version  of  more  gauge  railway  line  from
 Bikaner  to  Jaipur  into  broad  gauge;  and
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 (b)  if  so,  the  cost  of  the  scheme  and
 the  progress  so  far  made  in  implementa-
 tion,  thereof?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  No.

 th)  Does  not  arise.

 Setting  up  of  an  Autonomous  Soard  for
 Inter-State  Rivers

 II28.  SHRI  RAM  PRAKASH:  Will  the
 Minister  of  IRRIGATION  AND  POWEP
 be  pleased  to  state:

 (a)  whether  there  is  a  demand  from
 some  of  the  State  Governments  for  seiting
 up  of  an  autonomous  Board  for  inter-
 State  rivers;  and

 (b)  if  so.  the  reaction  of  Government
 thereto?

 THE  DEPUTY  MINISTER  IN  7HE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KUREEL):  (a)

 and  (b).  No  such  request  has  been  receiv-
 ed  from  any  State  Governments.  The
 Trrigation  Commission  set  up  by  the  Gov-
 ernment  of  India  have,  in  their  report,
 recommended  the  setting  up  of  a  National

 Water  Resources  Council  and  River  Basin
 Commissions.  These  recommendations  and
 other  aspects  involved  in  evolving  and
 implementing  a  Nationa!  water  poiicy
 including  the  legal  considerations  are  under
 study.

 Incentive  for  Wagon  Manufacturers

 ‘1929,  SHRI  RAM  PRAKASH:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  some  slackness  has  been
 found  on  the  part  of  wagon  manufacturers

 recently;  and

 (b)  if  so,  what  incentive  Governmem
 propose  to  give  to  wagon  manufacturers?
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 THE  MINISTER  OF  RAILWAYS
 (SHRI  ्  A.  PAI):  (a)  The  production
 of  wagons  in  the  wagon  building  indus-
 try  in  the  private  sector  had  declined  in
 the  recent  past.  The  wagon  manufacturers
 have  recently  stepped  up  their  production
 as  compared  to  ‘1971-72.

 (0)  In  order  to  sustain  an  _  increased
 level  of  wagon  production  the  following
 assistance  is  being  given  to  the  wagon
 builders.

 (i)  Adequate  orders  for  wagons  have
 been  placed.

 (ii)  Shortfal]  in  indigenous  availability
 of  steel  is  being  imported  by  the  railways.

 (iii)  Free  supply  items  like  wheelsets,
 Centre  Buffer  Couplers  and  Roller  Bearing
 Axleboxes  are  arranged  in  adequate
 quantities  to  match  the  increased  produc-
 tion  of  wagons.

 Manufacture  of  Low  Density  Polyethylene
 in  collaboration  with  French  Firm

 1130.  SHRI  RAM  PRAKASH:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 —
 (a)  whether  the  Indian  Petrochemicals

 Corporation  has  entred  into  collaboration
 agreement  with  «  French  firm  for  the
 manovfacture  of  low  density  polyethylene;
 and

 (b)  if  so,  the  outlines  of  the  agreement?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH)  :
 (a)  The  Indian  Petrochemicals  Corpora-
 tion  Limited  has  entered  into  collaboration
 agreements  with  two  French  firms.  These
 agreements  will  become  effective  only
 after  the  Government  of  India  has  approv-
 ed  them.

 (b)  These  agreements  are  in  respect  of
 provision  of  process  krow-how,  basic

 engineering  and  expatriate  assistance.
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 Facilities  to  Publishers  of  Hindi  version  of
 Rallway  Time  Table

 1131.  SHRI  S.  C.  SAMANTA:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  the  reason  why  the  Railways  Board
 publishes  the  Railway  Time  Table  in
 Foglish  only;  and

 (0)  the  reasons  why  the  private
 publisher  of  the  Railway  Time  Toble  in
 Hindi  is  not  being  given  the  same  facili-
 ties  as  are  available  to  the  publishers  of
 English  Version?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  At  present  Zonal
 Railway  Time  Tables  in  English,  Hindi
 and  regional  languages  are  published  by
 the  Zonal  Railway  Administrations  and
 the  All  India  Railway  English  Time  Table
 by  the  Railway  Board.  Till  1956,  the  All
 India  Railway  Hindi  Time  Table  was  also
 being  published  by  the  Railway  Board.
 Having  regard  to  the  factors  like  printing
 difficulties,  financial  loss  incurred  on  this
 publication  and  willingness  of  a  private
 organisation,  which  was  already  bringing
 out  another  All  India  Hindi  Time  Table
 alongside  the  one  published  by  the  Rail-
 way  Board  to  fully  cater  to  the  require-
 ments  of  Hindi  edition  of  All  India  Time
 Table,  it  was  decided  to  restrict  the  publi-
 cation  of  All  India  Hindi  Time  Table  by
 the  Railway  Board  to  a  few  copies  for
 Official]  use  and  for  supply  on  complimen-
 tary  basis  to  the  M.Ps.  and  a  few  others
 from  October,  56  issue.  On  #  rurther
 review  in  commection  with  a  reference
 from  the  Estimates  Committee  of  the  Lok
 Sabha,  it  was  decided  to  discontinue  this
 publication  altogether  from  October,  968
 issue  and  to  obtain  the  requisite  number
 of  copies  for  official  use  and  comrlimen-
 tary  supply  to  M.Ps.  and  a  few  others  on
 payment  from  the  private  publisher  of  All
 India  ‘Hindi  Time  Table,
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 (b)  All  feasible  facilities  by  way  of
 supplying  requisite  material,  such  as,
 timings  of  trains,  copies  of  Zonal  Time
 Tables,  correction  slips  etc.  are  aiready
 being  afforded  to  the  ‘Railway  Time
 Table  Office,  Varanasi.”

 Hurdles  in  Timely  Publication  of  Hindi
 version  of  Railway  Time  Table

 1132.  SHRI  S.  C.  SAMANTA:  Will
 the  Minister  of  RAILWAYS  be  pleascd
 to  state:

 (a)  the  reasons  why  the  publication  of
 the  Railway  Time  Table,  Hindi  Version,
 was  given  up  by  the  Railway  Board;  and

 (b)  whether  Railway  Board  is  likely  to
 resume  publication  of  the  Hindi  Time
 Table,  and  if  not  what  arrangements  are
 being  made  for  the  timely  publication  of
 the  Time  Table  in  Hindi?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T,  A.  PAI):  (a)  At  present,  Zonal
 Railway  Time  Tables  in  English,  Hindi
 and  regional  languages  are  published  by
 the  Zonal  Railway  Administrations  and  the
 All  India  Railway  English  Time  Table
 by  the  Railway  Board.  Till  1956,  the  All
 India  Railway  Hindi  Time  Table  was  also
 being  published  by  the  Railway  Board
 Having  regard  to  the  factors  like  printing
 difficulties,  financial  loss  incurreg  on  this
 publication  and  willingness  of  a  private
 organisation,  which  was  already  bringing
 out  another  All  India  Hindi  Time  Table
 alongside  the  one  published  by  the  Rail-
 way  Board  to  fully  cater  to  the  require-
 ments  of  Hindi  edition  of  All  India  Time
 Table,  it  was  decided  to  restrict  the  pub-
 lication  of  All  India  Hindi  Time  Table
 by  the  Railway  Board  to  a  few  copies  for
 Official  use  and  for  supply  on  complimen-
 tary  basis  to  the  M.Ps.  and  a  few  others
 from  October.  56  issue.  On  a  further
 review  in  connection  with  a  reference  from

 the  Estimates  Committee  of  the  Lok  Sabha,
 it  was  decided  to  discontinue  this  publica-
 tion  altogether  from  October,  968  issue
 and  to  obtain  the  requisite  number  of
 copies  for  official  use  and  complimentary
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 supply  to  M.Ps.  and  a  few  others  on  pay-
 Ment  from  the  private  publisher  of  All
 India  Hindi  Time  Table.

 (b)  There  is  no  proposal,  at  present.  to
 resume  publication  of  All  India  Railway
 Hindi  Time  Table  by  the  Railway  Board.
 All  feasible  facilities  by  way  of  supplying
 requisite  materials,  such  as,  timings  of
 trains,  copies  of  Zonal  time  tables,  correc-
 tion  slips  etc.  are  already  being  afforded
 to  the  ‘Railway  Time  Table  Office,
 Varanasi’  to  ensure  timely  publication  of
 All  India  Railway  Hindi  Time  Table  by
 this  firm.

 दूर  संचार  विभाग  के  दैनिक  सजूरी
 पर  कार्य  करने  वाले  कर्मचारियों  को

 स्थाई  बनाया  जाना

 1133.  श्री  हुक:  चन्द  कछवाय  :  क्‍या

 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  उत्तर  रेलवे  के  दिल्ली--

 मुरादाबाद  व  फिरोजपुर  मण्डलों  के  संकेत

 व  दूर  संचार  विभाग  के  अनुरक्षण  व  निर्माण

 विभागों  के  कर्मचारी  पिछले  तीन  वर्षों  से

 दैनिक  मजूरी  पर  अस्थायी  तौर  पर  कार्य

 कर  रहे  हैं  ;

 (ख)  पिछले  दो  वर्षों  में  इन  कर्म चा-

 रियों  को  स्थायी  बनाने  के  लिए  झतुरक्षण

 और  निर्माण  विभागों  में  अलग  भ्र लग  कितनी

 बार  स्क्रीनिंग  (चुनाव)  किया  गया  ;  कौर

 (ग)  दस  स्क्रीनिंग  (चुनाव)  के  परि-

 णामस्वरूय  निर्माण  और  अनुरक्षण  विभागों

 में  कितने  कितने  कर्मचारी  चुने  गए  हैं  ?

 रेल  मंत्री  (  श्री टी  go  पाई  ):  (क)

 से  (ग).  दिल्ली,  मुरादाबाद  कौर  फिरोजपुर

 मंडलों  के  सिगनल  कौर  दूर  संसार  विभाग
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 के  निर्माण  शर  अनुरक्षण  दोनों  ही  विभागों

 में  नैमित्तिक  श्रमिक  काम  कर  रहे  हैं  ।  इन
 तीनों  मंडलों  में  अ्रतुरक्षण  विभाग  में  काम  क़रने

 वाले  श्रमिकों  की  एक  वार  जांच  हो  चुकी  है  1

 लेकिन  दिल्ली  शौर  मुरादाबाद  मंडलों  में

 जांच  के  परिणाम  अंतिम  रूप  से  तैयार  नहीं

 किए  गए  हैं।  फिरोजपुर  मंडल  में  ग्रीन  रक्षण
 विभाग  में  22  नैमित्तिक  श्रमिक  चुने  ग्रसने  1

 चूंकि  निर्माण  विभाग  में  नैमित्तिक  श्रमिकों

 की  जांच  नहीं  की  गया  है,  इसलिए  इस
 असय  के  प्रदेश  जारी  किए  गए  हैं  कि  इस

 वर्ष  की  मथी  किसी  जांच  का  परिणाम  तब

 तक  घोषित  न  किया  जाये  जब  तक  कि  निर्माण

 विभाग  में  काम  करने  वाले  नै  मिलती  श्रमिकों

 की  जांच  न  हो  जाये  और  अनुरक्षण  विभाग

 में  काम  करने  वाले  नैमित्तिक  श्रमिकों  के

 साथ  उनका  अधिवेशन  न  हों  जाएं.  |

 Differential  Treatment  to  Pharmacists  on
 Northern  Railway

 1134,  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  RAILWAYS  be  pleased  10
 state:

 (a)  whether  the  benefits  in  fixation  of
 pay  from  the  initial  grades  to  higher
 grodes  were  given  effect  from  1-7-1959,  कत
 accordance  with  the  recommendations  of
 the  Second  Pay  Commission.

 (b)  whether  7  posts  of  Pharmacists
 were  upgraded  with  effect  from  Ist  July,
 4959  in  the  scale  of  Rs,  205-280  (AS)
 vide  General  Manager,  Northern  Railwav
 Jetter  No.  75-E|S-!  (ETD)  dated  20th
 May.  ‘1963;

 (c)  whether  2  out  of  7  upgraded  posts
 were  not  given  benefit  from  Ist  July,  1959)
 ‘but  the  benefit  was  given  to  them  from
 whe  daté  they  joined  at  a  station  which  was
 beyond  their  control  as  the  posting  was  in
 the  hands  of  the  administration;  ari

 Gi)  if  so,  the  reasons  therefor?
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 THE  MINISTER  07  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  yes,

 (b)  to  (d).  Seven  posts  of  Pharmacists
 were  already  in  grade  Rs.  150-225  (PS)
 and  were  allotted  the  corresponding
 authorised  scale  Rs.  205-280  from
 1-7-1959,  Ten  posts  were  upgraded  to
 Rs.  205-280(AS)  with  effect  from  1-7-1959
 and  such  of  the  employees  as  were  the
 actual  holders  of  the  upgraded  posts  were
 allowed  the  benefit  of  upgraded  posts

 with  effect  from  1-7-1959  and  ‘the  remain-
 ing  eligible  for  the  benefit  of  the  upgraded
 posts  were  paid  in  the  higher  grade  from
 the  dates  they  actually  took  over  the
 charge  of  the  upgraded  posts.

 Payment  of  Daily  Allowance  to  Officers
 not  provided  with  Railway  Saloons

 1135.  SHRI  RAINDFO  SINGH:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  full  Daily  Allowance  is
 paid  to  the  Railway  Officers  even  while
 they  are  provided  with  Railway  Saloons;
 and

 (b)  if  so,  whether  Government  oropose
 to  make  some  reduction  in  the  rate  of  the
 daily  allowance  on  account  of  errange-
 ments  for  the  stav  of  their  familics  in
 saloons  and  free  supply  of  fuel,  crockery,
 cutlery  and  beddings?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAT):  (a)  Yes,  full  Daily  Al-
 lowance  is  paid  to  the  Railway  Officers
 except  the  Members  of  the  Railway  Board.
 However,  Members  of  the  Board  are  en-
 titled  to  daily  allowance  for  halts  if  they
 travel  in  Saloons.

 (b)  No.  Rates  of  Daily  Allowance  have
 been  fixed  with  due  reeard  to  the  facilities
 extended  to  the  officers  while  on  tour.
 Crockery,  cutlery,  beddings  etc.  form  part
 of  the  equipments  in  inspection  Carriages
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 and  fuel  is  supplied  for  use  in  inspection
 Carriage  at  cost  of  the  Officer.

 Achieving  the  installed  Capacity  of
 Fertilizer  Plants

 ‘1136.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  the  fertilizer  output  during
 97I-72  is  estimated  at  about  2.5  lakh
 tonnes  and  national  consumption  in
 1971-72  was  27.50  lakh  tonnes;

 (b)  whether  the  total  installed  capacity
 for  fertilizers  in  the  public  and  _  private
 sectors  is  9.64  lakh  tonnes;

 (c)  whether  to  lower  the  import  figures,
 Government  propose  to  take  prompt  and
 stern  action  to  increase  the  production  up
 to  the  installed  cdpacity;  and

 (d)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND  CHB.
 MICALS  (SHRI  H,  R.  GOKHALE):  (a)
 Indigenous  production  of  plamt
 nutrients  in  the  form  of  nitrogenous  and
 phosphatic  fertilizers  in  1971-72,  was  12.37,
 lakh  tonnes.  against  a  total  consumption
 ot  23.58  lakh  tonnes  in  that  year.

 (b)  Yes,  Sir.

 (c)  and  (d).  Factors

 |

 utilisation  of  capacity  in  the
 fertilizer  plants  have  been  carefully
 identified  and  appropriate  remedial

 measures  have  been  taken  or  are  being
 taken  with  9  view  to  optimising  produc-
 tion  and  a  measure  of  success  has  already
 been  achieved,

 inhibiting  the

 Scheme  sanctioned  in  Rajasthan  by
 Rural  Electrification  Corporation

 1137,  SHRI  NAWAL  KISHORE
 HARMA;  Will  the  Minister  of  IRRIGA-

 TION  AND  POWER  be  pleased  to  state:
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 (a)  how  ihatty  schemés  of  the  States
 of  Rajasthan  have  been  sanctioned  by  the
 Rural  Electrification  Corporation  together
 with  the  names  of  such  schemes  and  the
 amount  sanctioned;

 (b)  whether  there  are  any  schemes  pend-
 ing  with  the  Corporation;  and

 (c)  if  so,  the  r  s  therefor  togeth
 with  particulars  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND.
 POWER  (SHRI  8.  ४४  KUREEL):  (a).
 The  Rural  Electrification  Corporation
 since  its  inception  in  July,  £969,  have
 sanctioned  2  rural  electrification  schemes
 of  Rajasthan  involving  Ioan  assistance  of
 Rs.  I27.038  lakhs.  The  naYnes  of  these
 schemes  and  the  amount  sanctioned  are
 given  in  statement  laid  on  the  Table  of
 the  House.  [Placed  in  Library.  See  No.
 LT—3745/72).

 (b)  and  (c).  The  ruarl  Electriticrtion
 Schemes  of  Rajasthan  estimated  to  cast
 Rs.  557.67  lakhs,  aiming  electrification  of
 545  villages  and  energisation  of  980
 pumpsets|tubewells  are  pending  considera:
 tion  of  the  Corporation.  These  Schemes
 will  be  examined  on  the  basis  of  criteria
 fixed  bv  the  Corporation  and  if  found
 technically  feasible  and  financially  viable,
 will  be  approved  for  financial  assistance
 depending  upon  the  availability  of  funds
 for  sanction  of  such  schemes  of  other
 State  Electricity  Boards.

 Pressure  Campaign  by  Foréign  on  Com-
 panies

 1138.  SHRI  S.  M.  BANERJEE:  wil!
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  foreign  Oil  Companies
 operating  in  India  have  launched  a  new
 pressure  campaign  in  order  to  prevent
 the  country  from  advancing  towards  self-
 reliance  in  the  field  of  oil  and  thwart  at-
 tempts  to  build  a  mutually  beneficial  reta-
 tionship  with  friendly  of  producing  coun-
 tries;
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 (b)  if  so,  what  are  these  methods;  and

 (c)  the  steps  taken  by  Government  to
 counteract  the  Campaign?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH):
 (a)  to  (०).  It  appears  that  some  foreign  oil
 companies  have  been  exerting  pressure  on
 the  tanker  owners  not  to  transport  the
 Iraqi  crude  oil  from_  its  nationalised
 North  Rumaila  oilfields  to  any  destination,
 including  to  India.  This  came  out  when
 enquiries  floated  in  the  market  for  hiring
 tankers  did  not  attract  any  offers  with
 reasonable  terms.  To  meet  the  situation,
 two  tankers  of  the  Shipping  Corporation
 of  India  which  were  on  charter  with  in-
 ternational  oil  companies  have  been  with-
 drawn,  and  one  more  tanker  of  an  Indian
 Shipping  firm  has  also  become  available
 for  this  service.

 Construction  of  two  more  over-Bridges  in
 Kanpur

 1139.  SHRI  S.  M.  BANERJEE:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  what  further  steps  have  been  taken
 to  construct  two  more  over-bridgee  =
 Kanpur;

 (b)  whether  the  State  Government  have
 agreed  to  bear  50  per  cent  of  the  expen-
 ses:  and

 (c)  if  so,  when  the  work  is  likely  w
 be  started?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI);  (a)  to  (c).  There
 are  proposals  for  construction  of  two
 road  over-bridges  in  Kanpur.  One  road
 over-bridge  is  to  replace  level  crossing
 No.  8!-A  on  Lucknow-Jhansi  Road,  at
 Panki.  This  work  has  been  sanctioned
 and  Railway’s  portion  of  work  on  the
 bridge  proper  is  likely  to  be  completed  by
 i-6-973.  The  second  bridge  is  to  re-
 Place  Murray  level”  crossing  at  Kanpur.
 This  proposal  is  still  in  the  preliminary
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 stage  of  finalisation.  The  State  Govern-
 ment’s  acceptance  to  bear  their  share  of
 cost  of  this  work  is  also  awaited,

 Reservation  Quota  for  Members  of  Par-
 liament  in  the  Rajdhani  Express  Trains

 1140.  PROF.  NARAIN  CHAND  PA-
 RASHAR:  Will  the  Minister  of  RAIJL-
 WAYS  be  pleased  to  state:

 (a)  whether  Members  of  Parliament
 have  demanded  that  seats  be  reserved  for
 them  in  the  Rajdhani  Express  from  New
 Delhi  to  Calcutta  and  from  New  Delhi  to
 Bombay;  and

 (b)  if  so,  the  decision
 on  this  demand?

 of  Government

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  Yes.

 b)  A  quota  of  five  seats  each  in  Air-
 conditioned  Chair  Cars  in  02  Dn.  New
 Delhi—Howrah  and  52  Up  New  Delhi—
 Bombay  Central  Rajdhani  Expresses  has
 been  allotted  to  the  Parliament  House
 Reservation-cum-Booking  Office  for  the
 direct  booking  of  Members  of  Parliament
 and  their  spouses.

 Conversion  of  I  Class  Waiting  Room  intu
 Retiring  Room  at  Jullundur  City  Railway

 Station

 1141.  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  one  of  the  I  class  waiting
 rooms  at  Jullundur  City  Railway  Station
 is  being’  converted  into  retiring  room;  and

 (b)  if  so,  whether  it  would  not  add  to
 the  inconvenience  of  the  passengers?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  Yes.

 %)  No.
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 Late  Running  of  Himachal  Express  due
 to  Chain-pulling  by  Students

 ‘1142,  PROF.  NARAIN  CHAND  PA-
 RASHAR:  Will  the  Minister  of  RATL-
 WAYS  be  pleased  to  state:

 (a)  whether  there  are  frequent  coun-
 plaints  about  the  late  running  of  the  Hi-
 machal  Express  (Delhi  to  Nangal  Dam
 and  back)  due  to  chain-pulling  by
 students;

 (b)  if  so  whether,  it  is  proposed  to
 remove  the  chain  to  avoid  the  unneces-
 sary  and  frequent  delays;  and

 (c)  whether  such  a  steps  has  _  been
 taken  in  the  case  of  some  trains  already
 and  if  so,  the  names  of  the  trains?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  and  (b),  The
 punctuality  of  these  trains  is  generally  sa-
 tisfactory.  There  were  however  some
 cases  of  detentions  particularly  to  54  Dn.
 Nangal  Dam  Delhi  Himachal  Express  due
 to  alarm  chain-pulling  ang  accordingly
 its  alarm  chain  has  been  temporarily
 blanked  off  from  19-10-72.

 (c)  Yes.  A  list  is  laid  on  the  Table  of
 the  House.  [Placed  in  Library.  See  No.
 LT—3746/72].

 “Import  of  Equipment  for  Sharavathi  Hy-
 del  Project,  Mysore

 1143,  SHRI  G.  Y.  KRISHNAN:  Will
 the  Minister  of  IRRIGATION  AND
 ‘POWER  be  pleaseg  to  state:

 (a)  whether  two  additional  units  of  27.5
 megawatts  each  would  be  erected  at  the
 Sharavathi  Hydel  Project  to  meet  a  part
 of  the  deficit  likely  to  be  experienced  by
 “Mysore  from  974  onwards;  and

 (b)  if  so,  whether  some  equipment  i»
 also  to  be  imported  therefor  and  if  80,
 ‘the  amount  of  foreign  exchange  required
 therefor?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KUREEL):  (a)

 Yes,  Sir.

 (b)  The  Mysore  Government  have  pro-
 posed  that  the  equipment  may  be  import:
 ed  trom  abroad,  to  enable  its  early  com.
 missioning.  The  amount  of  foreign  ex:
 change  _  required  will  be.  about  Rs.  2
 crores.  This  proposal  is  under  considera-
 tion  of  the  Government  of  India.

 Metropolitan  Transport  System  for Ahmedabad

 1144,  SHRI  PRABHUDAS-  PATEL:
 Will  the  Minister  of  RAILWAYS  _  be
 pleased  to  state:

 (a)  whether  his  Ministry  has  assured
 the  Gujarat  Government  that  it  will  soon
 include  Ahmedabad  in  the  Metropolitan
 Transport  system  scheme  and  give  the
 sprawling  लाए  and  Gandhinagar  and  elec-
 trified  Ring  Railway  system;

 (b)  if  so,  when  the  final  decision  is
 likely  to  be  taken:  and

 (c)  the  total  amount  likely  to  be  t-
 volved?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PATI):  (a)  to  (०).  Circular
 Railway  Scheme.  as  proposed  by  the
 Gujarat  Government  as  a  solution  to  the
 urban  transportation  growth,  would  have
 to  fit  in  with  the  comprehensive  traffic
 and  transportation  plan  for  the  city.  This
 plan  is  yet  to  be  prepared  by  the  Traffic
 Cell  of  the  State  Government.  Metropoli-
 tan  Transport  Team  of  the  Planning  Com-
 mission  held  initial  discussions  with  the
 State  Government  authorities  regarding
 the  steps  to  be  taken  in  preparing  this
 Plan.

 Railway  Board  would  set  up  a  special
 organisation  for  undertaking  planning  and
 construction  of  such  a  scheme  as  soon  as
 the  need  for  it  has  been  established  and
 the  Planning  Commission's  request  for
 undertaking  the  work  is  received.
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 बिहार  को  सिंचाई  यौनांगों  के  लिये

 सहायता

 1145.  श्री  एम०  एस०  पुश्तो  :

 श्री रास  भगत  पासवान  :

 क्या  सिंचाई  और  ॥...  “मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  केन्द्रीय  सरकार  ने  सूखे  की

 स्थिति  को  ध्यान  में  रखते  हुये  चालू  वर्ण  में

 बिहार  को  सिंचाई  योजनाओं  के  लिये  धन-

 राशी  की  व्यवस्था  की  है  ;  श्रौर

 (ख)  यदि  हां,  तो  धन  का  जिलेवार

 ब्यौरा  क्या  है  और  उन  योजनाओं  को  झपने

 निरीक्षण  में  लेने  हेतु  सरकार  क्‍या  कार्यवाही
 कर  रही  है  ?

 सिचाई  कौर  विद्युत्‌  मंत्रालय  में  उपमंत्री

 (शी  बज  नाथ  कुरील ):  (क)  शौर  (ख).

 चालू  वर्ष  में,  बिहार  में  सूत्र-स्थिति  को  ध्यान

 में  रखते  हुये,  केन्द्रीय  सरकार  ने  राज्य  में  वृहद्‌
 और  मध्यम  सिंचाई  परियोजनाओं  के  लिये  किसी

 किसी  विशेष  धन-राशि  की  विशिष्ट  व्यवस्था

 नहीं  की  है  ।

 बहरहाल,  राज्य  में  सूखा-स्थिति  का  सामना
 करनें  के  लिये  उपायों  के  सम्बन्ध  में  727

 करोड़  रुपये  की  विश्ष  लघु  भिलाई  स्कीमें

 अनुमोदित  कर  दी  गई  हैं  ।  इन  स्कीमों  के

 कार्यान्वयन  के  लिये  कुल  अनुमोदित  राशि  का

 25  प्रतिशत  पहली  बस्ती  के  रूप  में,  जो  कि

 “429,  50  लाख-रुपये  होता  है,  राज्य  सरकार

 को  पहले  ही  दे  दिया  गया  हैं।  व्यय  की
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 प्रगति  तथा  कार्यक्रमों  के  निष्पादन  के  प्राकार

 पर  समय-समय  पर  और  धन  दिया  जाता

 रहेगा  ।  राज्य  सरकार  द्वारा  धन  का

 जिलेवार  आवंटन  उपलब्ध  नहीं  हैं  ।

 बिहार  में  बाढ़  नियंत्रण  के  कि  नई

 योजनाएं

 1146.  थ्री  एम०  एस०  पूरी  :  क्‍या

 सिचाई  धौर  बिंदु  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  क्या  केन्द्रीय  सरकार  ने  बिहार
 को  नई  बाढ़  नियंत्रण  योजनाकारों  को  स्वीकार

 कर  लिया  है  और  उनके  लिये  कुछ  अधम

 राशियां  मंजर  की  हैं  ;  और

 (ख)  यदि  हां,  तो  उसकी  मुख्य  बातें

 क्‍या  हैं  ?

 लिखाई  और  विश्व  मंत्रालय  में  उप  मंत्री

 (श्री  बैजनाथ  क्रिस)  :  (क)  और  (ख).
 माननीय  सदस्य  शायद  उन  प्राथमिकता

 वाली  बाढ़  नियंत्रण  स्कीमों  का  जिक्र  कर  रहे

 हैं,  जिनके  लिये  केन्द्र  चौथी  योजना वधि  के

 दौरान  योजना  के  बाहर  विशेष  वित्तीय

 सहायता  देने  के  लिये  सहमत  हौ  चुका  हैं

 बिहार  को  प्राथमिकता  वाली  स्कीमों  के

 बारे  में  स्थिति  संलग्न  वितरण  में  दी  गई  है  ।

 1972-73  शौर  1973-74  के  दौरान

 इन  स्कीमों  के  लिये  दिखाये  गये  9

 करोड़  रुपये  की  सहायता  में  से  घ  तक

 145  लाख  रुपये  अविमुक्त  करने  के  लिये

 स्वीकृति  दी  जा  चुकी  है  और  ‘5t  लाख  रुपया
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 शब  तक,  वास्तव  में  दिया  जा  चुका  है  a
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 earl  के  अनुमोदन  कौर  व्यय  की  प्रकति
 शौर  ह | 2  भी  स्वीकृत  किया  जलना  है  कौर  के  भाधार  पर  प्रयुक्त  किया  जायेगा  ।

 विवरण

 क्रम  स्कीम  का  नाम  प्रतिनोदित  जाभाग्वित  क्षेत्र  वर्तमान  स्थिति
 सं०  लागत  लाख  हैक्टेयर

 करोड़  रे
 &.....

 .  (क)  महानदी  तटबंध  5.3  .0  06  स्कीम  अनुमोदित  हो चुकी
 स्कोर  है  कौर  निर्माणाधीन

 है  1

 (ख)  कई  (महानदी  की  राज्य  सरकार  द्वारा  भ्र भी
 सहायक  नदी)  अर  स्कीम  तैयार  की  जानी  है
 -सबंध

 2.  बक्सर  से  कोइल वर  'शक  9.7  .0  स्कीमें  केन्द्र  क्रो  प्राप्त  हो
 गंगा  तटबंध  गई  हैं  कौर  योजना  भ्रायोग

 8.  पुन  पुन  के  दोस्तों  किसानों  8.4  0.5  की  तकनीकी  सलाहकार
 पर  तटबंध  का  निर्माण  समिति  द्वारा  स्वीकृति

 ode  .बतंसान  गंगा  तटबंधों  क्रो  के  सिए  भले  जाने  ऊए

 ऊँचा  करना  ओर  ह्  5.4  वर्त  मान  लाभों  लिए  उत्तको  रक्तिम  रूप

 करना  का  स्थायीकरण  दिया  जा  रहा  है  |

 5,  'मंशा  फर त्तक्बं पौर  अवक्षय  सरकार  द्वारा  भी

 और  बचाव  कार्य  स्कीम  तैयार  की  जानी  है  t

 प्रथम  श्रेणी  के  डिब्बों  में  कोरिडोर  में  असुविधा  होती  है  अपितु  रेलवे  व्रिभाग  को

 1147.  भी  भूल  अन्य  डागा  :  क्या

 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  प्रथम  श्रेणी  के  डिब्बों  में  निर्मित

 । 'फीरीदोर की जया कली  क्या
 'उमथीमिता  है  ;

 एज)  “कया  फरीशोर  पैसे'  वालियों
 को  दबाबों  में  सामान  लाने  तथा  निकालने

 249]  LS—6

 भी  हानि  होती  है  क्‍योंकि उन  पर  किये  गये

 व्यय  के  अनुपात  में  उनकी  धन  नहीं  खिलना

 है  ;  कौर

 (ग)  क्या  रेलवे  विभाग  का  विचार

 दस  आफ़ताब  “के  क्यों  का  -निर्माण  बन्द  करने:

 है  ?
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 रेल  मंत्रो  (भी  टी०  ए०  पाई)  :  (क)

 पहले  दर्जे  की  सवारी  डिब्बों  में  गलियारों  की

 व्यवस्था  से  यात्रियों  को  उस  डिब्बे  के  भीतर

 झीने-जाने  और  सवारी  डिब्बे  के  चार

 शौचालयों  में  से  किसी  एक  तक  पहुंचने  में

 सुविधा  रहती  है।  गलियारेदार  गाड़ियों  के

 मामले  में  ये  गलियारे  यात्रियों  शौर  रेल

 कर्मचारियों.  को  चलती  गाड़ियों  में  भोजनयान

 की  सुविधाओं  का  उपयोग  करने  कौर  टिकटों

 की  जांच  करने  के  लिये  उपयोग  किये  जाते  हैं  ।

 गलियारों  की  व्यवस्था  से  सवारी  डिब्बे  और

 मजबूत  हो  गये  हैं घौर  इससे  यात्रा  में  बेहतर
 संरक्षा  की  व्यवस्था  होती  है  ।
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 (ख)  डिब्बों  में  सामान  रखने  कौर

 उसे  डिब्बों  में  से  बाहर  निकालने  में  यात्रियों

 को  कोई  ग्र सुविधा  नहीं  होनी  चाहिये  बशर्ते

 वाली  केवल  यही  मदें  अपने  साथ  रखें  जो

 यात्रा  में  ग्रावश्यक  हों,  शौर  डिब्बा  के  इन्दर

 रखी  जा  सकें  कौर  भारी  सामान  ब्रेक यान

 में  बुक  कर  दिये  जायें।  गलियारों  की

 व्यवस्था  में  शौचालय  सवारी  डिब्बे  के  दोनों

 सिरों  पर  बना  दिये  जाते  हैं  और  इस  प्रकार

 फर्श  का  स्थान  यात्रियों  के  प्रतीक  से  भ्र धिक

 उपयोग  में  झा  जाता  है  ।  फलस्वरूप,  गलि-
 *
 आरों  की  व्यवस्था  से  रेलों  को  कोई  हानि  नहीं

 हुई  है  ny

 (ग)  जी  नहीं  ।

 Looting  of  Passengers  on  Dehri-on-Sone
 Barwadih  line

 1148,  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  RAILWAYS  be

 pleased  to  state:
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 (a)  whether  there  have  been  cases  of
 lootings  of  railway  passengers  travelling  on
 Debri-on-Sone-Barwadih  Line  and  Railway
 Protection  Force  has  been  unable  to  save
 the  life  and  property  of  the  passengers;

 (b)  if  so,  the  steps  Government  are
 going  to  take  to  remedy  the  situation;  and

 (c)  the  total  number  of  persons  looted
 during  the  year  1972?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  Yes,  on  two
 occasions  during  .this  year,

 Protection  of  passengers  in  trains  and
 railway  premises  is  the  responsibility  of
 the  Government  Railway  Police  of  the

 State  Government.  Necessary  liaison  and
 coordination  is,  however,  maintained  by
 the  Railway  Protection  Force  with  the
 Government  Railway  Police  to  ensure  pro-
 tection  and  safety  of  passengers  in  trains
 and  railway  premises.

 (b)  (i)  A  ‘closer  study  of  the  security
 measures  was  undertaken  and  they  were
 further  intensified.

 (i)  Several  criminals  involved  in  the
 commission  of  such  offences  in  the  Section
 were  arrested.

 (iii)  Escorting  of  passenger  trains  by
 Government  Railway  Police.  has  been
 undertaken.

 (c)  8  persons.

 "Increasing  Incidents  of  Looting  and
 Robbery

 1149,  SHKI  P.  M.  MEHTA:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether;  looting  and,  robbery  .in:  the
 trains  have  been  on  an  increase;  and

 (0)  if  so,  the  steps  Government  propose
 to  take  to.  safeguard  ‘the  Railway  passen-
 gers  against  looting  and  robbery?
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 (a)  and  (b),  As  the  trend  of  such
 crime  on  Railways  has  slightly  increased  in
 406  eastern  States,  the  Minister  of  Railways
 hag  addressed  urgent  letters  to  the  Chief
 Ministers  of  U.P.,  Bihar  and  West  Bengal
 requesting  them  to  provide  armed  guards
 ou  important  passenget  trains,  particularly
 in  badly  affected  areas,  so  that  greater
 security  could  be  provided  to  the  travelling
 public  and  railway  staff.

 Installed  capacity  and  Output  for  Chibro-
 tetracycline

 ‘1150,  SHRI  P.  M.  MEHTA:  Will  the
 Minister  ot  PETROLEUM  AND  CHEMI-
 ALS  be  pleased  to  state:

 (a)  the  installed  capacity  for  Chlorote-
 traycline  in  the  vlants  of  Indian  Drugs  and
 Pharmaceuticals  Limited  and  their  out  put
 during  the  last  three  years;  and

 (b)  what  use  is  being  made  of  this
 drug  in  view  of  the  fact  that  it  has  been
 found  unfit  for  human  consumption?

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 <HEMICALS  (SHRI  H.  R.  GOKHALE):

 (a)  and  (b).  A  capacity  of  26.3  ‘tonnes
 per  annum  was  installed  for  this  purpose
 but  this  drug  is  not  being  produced  at:  the
 Antibiotics  plant  of  the  Indian  Drugs  and
 Pharmaceutical  Ltd.  The  facilities,  created
 in  this  connection  are  “being  gradually
 diverted  for  the  production  of  other  drugs
 like  tetracycline.  Chlorotetracycline  has
 a  proven  therapeutic  value  and  has  not
 been  banred,  for  human  consymption.  in
 this  country.

 Search  for  Deep  Acquifers  for  Under-
 ground  Storage  of  Water

 W151  SHRI  9.  K.  PANDA  Will  the
 Minister  of  IRRIGATION  AND  POWER be  pleased  fo  state
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 (a)  whether  during  his  recent  visit  to

 European  and  American  countries  he
 studied  underground  water  storage  system
 for  water  supply,

 (b)  if  so,  whether  on  the  pattern  of
 water  storage  arrangements  there,  Goverrr
 ment  propose  to  make  a  search  for  deep
 acquifers  for  underground  storage  of  water
 now  Tunning  out  to  the  sea,  particularly
 in,  the  Ganga  Basin,  and

 (c)  the  main  features  of  the  proposals
 and  the  steps  taken  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KUREEL):

 (a)  Yes.

 (b)  and  (c).  The  proposels  for  recharge
 of  aquifers  require  studies  of  the  following
 bility

 (i)  Identifying  areally  the  potential
 sites  with  regard  to  porosity  and  permea-
 bility.

 (ii)  Studying.  the  depth  characteristics,  to
 determine  the  confinement  and  natural
 subsurface  drainage  paths  with  a  view  to
 determine  ‘the  volume  of  storage  and
 possible  locations  of  subsurface  out  offs
 (dyles).

 (ii)  Studying  the  depth  characteristics  to
 recharge  and  water  table  data  to  deter-
 mine  the  safe  depth  upto  which  storage
 can  be  built  upto  result  is  economical
 pumping  and  to  avoid  water  logging  as
 well  as  evaporation  losses.  :

 Systematic  ground  water  investigations
 have  been  only  recently  taken  up  in  the
 country  and  are  being  done  by  the  Central
 Ground-water  Board  of  the  Ministry  of
 Agriculture.  Due  attention  will  be  paid  in
 the  course  of  investigations  for  ground-
 water  to  study  and  locate  promising  areas
 suitable  for  such  groundwater  storage
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 Recognition of  Diplomas  awarded  by  the
 Indian  Law  Institute

 I52,  SHRI  0.  K.  PANDA:  Will  the
 Minister  of  LAW  AND  JUSTICE  be
 pleased  to  state:

 (a)  whether  the  question  of  granting
 recognition  to  the  diplomas  awarded  by
 the  Indian  Law  Institute  has  been  under
 consideration  of  |  Government
 1969-70;

 since

 (b)  if  so,  what  decision  has  been  taken
 in  the  matter;

 (c)  whether  the  old  Diploma  holders  of
 this  Institute  will  also  be  awarded  recognis-
 ed  Diplomas  on  clearing  some  additional
 paper(s);  and

 (d)  if  so,  the  details  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  JUSTICE
 (SHRI  NITIRAJ  SINGH  CHAU-
 DHARY):

 (a)  The  Indian  Law  _  Institute  offers
 Diplomas  in  (i)  Labour  Law,  (ii)  Admi-
 nistrative  Law  and  (iii)  Company  Law
 No  request  has  been  made  by  the  Insti-
 tute  to  the  Government  of  India  to  grant
 recognition  to  the  Diplomas  in  (i)  Admi-
 nistrative  Law  and  (ii)  Company  Law

 The  Institute  however,  approached  ‘the
 Government  in  September,  ‘1968,  for  re-
 cognition  to  the  Diploma  if  Labour  Law.

 the  Ministry  of  Labour  and  Rehabilitation
 (Department  of  Labour  and  Employment)
 have  recognised  for  the  purpose.of  the
 Labour  Officers  (Central  Pool)  Recruit-
 ment  and.Conditions  of  Service  Rules,
 95]  the  Diploma  in  Labour  Law  which
 may  .be  awarded  by.  the  Institute  com-
 mencing  from  September  972  to  June
 (1973  Any,  student,  who  had  _  obtained
 Diploma.  in  Labour  Law  earlier,  may  seek

 (II  Class)  in  one  of  the  Social  Sciences
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 Amendment  of  Constitufion  to  bar  Julges
 from  starting  practices  in  Supreme  Court

 after  retirement.

 1133,  SHRI  D.  K.  PANDA:  Will  the
 Minister  of  LAW  AND  JUSTICE  te
 pleased  to  state:

 (a)  whether  the  attention  of  Govern-
 ment  has  been  drawn  to  the  decision  faken
 by  the  Supreme  Court  Bar  Association
 requesting  Government  to  amend  the
 Constitution  to  bar  retired  Judges  from
 practising  in  the  Supreme  Court;

 (b)  if  so,  the  reaction  of  Government
 thereto?

 4HE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H.  R.  GOKHALE):

 (a)  and  (b).  Government  have  received
 a  copy  of  the  resolution  passed  by  the
 Supreme  Court  Bar  Associatior  The
 resolution  provides,  inter  alia,  that  no
 retired  Judge  of  High  Court  s‘ould,  be
 entitled  to  practise  as  an  Advoc:t.  The
 matter  is  under  examination,

 Indo-Iraqi  Joint  Oil  Refinery

 “1154,  SHRI.  C.  YJANARDHANAN:
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  the  Iraqi  Minister  who
 recently  visited  India  had  ‘spoken  about

 the  ‘possibility  of  s¢tting  up  an  Indo-Iraqi
 Joint  oil  refinery;  and

 (b)  j€  50°  ‘the  gist  of  proposal  and  the
 reaction  of  Government  thereto’?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH)

 {a)  and  (b)  The  possibilities  of  parti-
 cipation  by  Iraq  ip  the  North-West
 Refinery  were  discuss¢d  when  the  Minister
 pf  Foreign,  Affairs  of  Iraq  visited  India  in
 Augpst,  A972  but  the  discussions  between
 Iraq  and  India  are  at  present  tentative  and
 at  an  exploratory  stage
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 Broad  Gauge  Line  from  Samastipur
 Jayanagar  via  Darbhanga

 to

 1155,  SHRI  RAM  BHAGAT  PAS-
 WAN:  will  the  Minister  of  RAILWAYS
 be  pleased  to  state  the  reasons  why  Gov-
 ernment  are  not  willing  to  start  the  con-
 struction  of  new  broad  gauge  line  from
 Samastipur  to  Jaynagar  via  “Darbhanga?

 THE  MINISTER  OF  RAILWAYS
 {SHRI  T.  A.  PAI):  No  proposal  is  at
 present  under  consideration  to  convert  to
 broad  gauge  the  section  from  Samastipur
 to  Jaynagar,  as  the  existing  Mere  Gauge
 has  adequate  capacity  to  cope  with  the
 traffic.  However,  part  of  the  scction
 from  Samastipur  to  Darbhanga  is  included
 in  the  perspective  plan  for  conversion  of
 about  3200  kms.  of  Metre  Gauge  section
 to  Broad  Gauge  during  the  next  0  to  45
 years.  This  is  being  considered  separately
 in  connection  with  the  proposal  to  extend
 the  Broad  Gauge  line  from  Samastipur  to
 Raxaul,  regarding  which  a  decision  is  yet
 to  be  taken.

 Formation  of  Holding  Company  of  F.C.I.

 1157,  SHRI  RAM  BHAGAT  PAS-
 WAN:  Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  there  was  a  proposal  to
 bring  the  Fertilizers  Corporation  of  India
 under  a  Holding  Company;  and

 (b)  if  so,  the  reasons  for  not  getting  up
 the  holding  Company?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  PETROLEUM  AND  CHEMICALS
 (SHRI  H.  R.  GOKHALE):  (a)  and  (०).
 Some  suggestions  have  been  received  in
 tegard  to  the  structural  reorganisation  of
 the  Fertilizer  Corporation  of  India  for  the
 more  efficient  discharge  of  its  responsibi-
 lities,  which  have  considerably  increased
 and  also  become  complex  by  the  addition
 of  several  large  projects  under  its  charge
 to  augment  fertilizer  production.  |  These
 include  inter  alia  its  eventual  conversion
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 into  a  holding  company.  These  are  being
 examined.

 >

 Construction  of  Kapila  and  Taraka  Pro-
 jects  in  Mysore

 ‘1158.  SHRI  D.  B.  CHANDRA
 GOWDA:  Will  the  Minister  of  IRRIGA-
 TION  AND  POWER  be  pleased  to  state:

 (a)  when  the  work  on  Kapila  and  Taraka
 Projects  in  Mysore  State  was  started  and
 the  total  amount  of  money  sanctioned  for
 their  construction;  and

 (b)  whether  the  work  on  the  project
 has  slowed  down  and  if  so,  the  reasons
 therefor;  and

 (c)  the  steps  Government  have  taken
 to  hasten  the  progress?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND  PO-
 WER  (SHRI  8.  N.  KUREEL):  (a).  The
 Planning  Commission  accepted  in  958  the
 Kabini  project  estimated  to  cost  Rs.  2,5
 crores.  In  July,  1970,  the  Government  of
 Mysore  sent  a  revised  Kabini  project  esti-
 mated  to  cost  Rs.  36.50  crores.  This  pro-
 ject  involves  submergence  in  Kerala  and
 other  inter-state  aspects.  The  revised  pro
 ject  has  not  been  approved  by  the  Gov-
 ernment  of  India.

 The  Taraka  project  was  accepted  by
 the  Planning  Commission  in  970  at  an
 estimated  cost  of  Rs.  .70  crores.

 (b).  No  such  report  has  been  reccived
 from  the  Government  of  Mysore.

 (c)  Does  not  arise.

 Import  of  Crude  Oi!  from  Iran  by  I.0.C.

 1159.  SHRT  SHYAMANANDAN
 MISHRA:  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleased
 to  state.
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 (a)  whether  Indian  Oil  Corporation  has
 signed  an  agreement  to  import  crude  oil
 from  Iran;  and

 (b)  if  so  what:  quantity  of  the  oil  to  be
 imported  will  be  carried  by  Indian  Ship-
 ping?

 THE  MINISTER  OF:  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND  CHEMI-
 CALS  (SHRI  H.  R.  GOKHALE):  (a)
 (b)  No  Sir.  The  Government  have,
 however,  entered  into  an  agreement  with
 Total  International  Ltd.,  for  the  supply
 of  9  million  tonnes  of  crude  oil  from
 Tran  for  Haldia  Refinery  during  a  pe-
 700  of  6  to  0  years.

 As  Haldia  Refinery  is  expected  to  be
 commissioned  only  by  about  the  middle
 of  1973,  transportation  arrangements  for

 .the  import  of  crude  oil  for  it  have  not  yet
 been  finalised.  However,  the  Shipping
 Corporation  is  purchasing  four  87,000  ton-
 nes  tankers  which  are  expected  to  be  uti-
 lised  for  transporting  crude  oil  to  Haldia
 when  these  tankers  are  in  operation.

 Appointment  of  Director  (Marketing)  in
 F.C.L.,

 1160.  SHRI  PANNA  LAL  BARUPAL:
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No.
 2887  on  the  l4th  April,  972  regarding
 recommendations  of  Ramakrishnayya
 Committee  o  re-organisation  of  Fertilizer
 Corporation  of  India  and  state:

 (a)  whether  the  Committee  had  rccom-
 mended  a  separate  Director  for  Marketing;
 and

 (b)  if  so,  the  action  taken  thereon?

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND  CHE-
 MICALS  (SHRI  प्र.  R,  GOKHALE):  (a)
 and  (b).  A  post  of  Director  (Marketing)
 has  been  created  as  per  the  recommenda-
 tions  of  the  Study  Team  of  which  Shri
 Ramakrishnayya  was  the  Convenor.

 NOVEMBER  2I,  972  cs

 “(SHRI  T.  A.  PAD);
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 Conference  of  State  Irrigation  and  Power
 Ministers  at  Srinagar

 __46l,  SHRI  P.  NARASIMHA  REDDY;
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 “(a)  the  steps  taken  to  implement  the
 ‘decisions  taken  at  the  last  Conference  of
 State  Irrigation  and  Power  Ministers  held
 at  Srinagar;

 (b)  whether  the  Committees  constituted
 at  the  Conference  has  since  made  any
 ‘recommendations;  and

 (c)  if  so,  the  outlines  thereof

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND  PO-
 WER  (SHRI  B.  N.  KUREEL):  (a)  A
 Statement  giving  the  information  is  laid
 on  the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-3747  1723],

 (b).  The  recommendations  of  the  Com-
 mittee  constituted  at  the  Conference  are
 awaited.  J

 (c)  Does  not  arise.

 Conversion  of  Railway  Gauge  in  Andhra
 Pradesh  हि

 1162.  SHRI  P.  NARASIMHA  REDDY:
 Will  the  Minister  of  RAILWAYS  ४०
 Pleased  to  state:

 (a)  whether  Government  of  Andhra  Pra-
 desh  have  submitted  any  proposals  for

 .the  conversion  of  Metre  gauge  lines  into
 Broad  gauge;

 (b)  if  so,  the  gist  thereof;  and

 (c)  ‘the  reaction  of  Governinent  thereto?

 THE  MINISTER  OF  RAILWAYS
 (a)  to  (c).  The  pro-

 posals  for  gauge  conversion  of  lines  as
 suggested  by  the  Andhra  Pradesh  Govern-
 ment  in  the  recent  part,  and  the  position
 thereof  are  as  under:



 69  Written  Answers  KARTIKA  30,  894  (SAKA)

 Name  of  line  Position

 t.  Viiayawada-Hubli

 2.  Secunderab:  d
 Guntakal

 3.  Tirupati-Katpadi

 4.  Guntur-Macherla

 The  sections  from
 ‘Vijayawada  to  Gun-
 tur  and  from  Gun-
 takal  to  Hospet  are
 already  served  by
 broad  gatige.  Con-
 version  of  the  por-
 tions  frem  Guntur
 to  Guntakal  and
 Hospet  to  Hubli  is
 under  considera-
 tion,  for  which  re-
 commendations  from

 ‘the  Study  Group
 set  up  by  the  Minis-
 try  of  Petroleum  &
 Chemicals  and
 Mines  &  Metals  to
 Jook  into  the  va-
 rious  aspects  of
 the  integrated  deve-
 lopment  of  Bel-
 lary-Hospet  Tron
 Ore  Deposits  are
 awaited,  after  which
 surveys  if  consi-
 dered  necessary  for
 these  conversions,
 will  be  undertaken.

 A  traffic  survey  for
 a  new  BG  line  has
 been  _  sanctioned,
 and  the  survey  is

 dn  progress.
 The  traffic  new
 offering  cn  the
 section  does  not
 justify  the  conver-
 sion  of  this  section
 to  BG  and  only
 when  the  traffic  in-
 creases  bevond  ca-
 pacity  of  the  MG,
 convecsicn  ‘0  BG
 could  be  cons
 dered.

 Construction  of  a
 BG  line  from  Sec-
 underabad-Nadikude
 and  conversion  of
 the  Guntur-Ma-
 cherla  MG  section
 to  BG  as  a  compo-
 site  project  is  under
 consideration.  The
 surveys  for  this
 composite  project have’  been  comple-
 ted  and  the  reports
 are  under  exami-
 nation.
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 बिहार  में  गंगा  के  उत्तरी  किनारे  पर  बांध

 बनाता

 1163.  श्री  झ्ञानेश्वर  प्रसाद  यादव  :

 क्या  शिफ़ाई  शौर  क्च्त्‌  मंत्री  यह  बताने  की

 क्या  करेंगे  कि  :

 (क)  क्‍या  बिहार  राज्य  में  गंगा  नदी

 के  उत्तरी  किनारे  पर  नारायणपुर  से  कंटहरिया
 तथा  सम्पूर्ण  आबादी  एवं  कृषि  योग्य  भूमि
 को  बाढ़  से  बचाने  हेतु  बांध  बनाने  की  योजना

 सरकार  ने  स्वीकार  कर  ली  है  ;  कौर

 (ख)  यदि  हां,  तो  उसकी  मुख्य  बातें

 क्‍या  हैं  ?

 सिखाई  कौर  विद्युत्‌  संजा लय  में  उपमंत्री

 (श्री  बेजनाथ  कुरील)  :  (क)  और  (ख).

 बिहार  राज्य  सरकार  ने  सूचित  किया  है  कि

 स्कीम  का  अनुसन्धान  किया  जा  रहा  है  ।

 यह  चतुर्थ  योजना  में  सम्मिलित  नहों  है  ।

 भारतीय  स्वतंत्रता  के  पच्चीसवें  वर्षगांठ

 पर  हरिजनों  के  गांबों  का  विद्युत-
 करर

 1164.  श्री  क्ञालेश्वर  प्रसाद  यादव

 श्री  एस०  डी०  सोम सुन्दरम

 क्या  सिंचाई  कौर  बिद्युत  मन्त्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  भारतीय  स्वाधीनता  की  पच्चीसवीं

 वर्षगांठ  पर,  राज्य-वार,  ग्रामीण  क्षेत्रों  में  हरि-

 जनों  के  कितने  गांवों  में  बिजली  पहुंचाई  गई;

 कौर
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 (@)  बिहार  राज्य  के  पुलिया  तथा

 भागलपुर  जिलों  में  किन-किन  हरिजन  गांवों

 में  बिजली  पहुंचाई  गई  ?

 सिलाई  शौर  विश्व  मंत्रालय  में  उप मंत्रो

 पति  बेजनाथ  कुरील  )  :  (क)]  सूचना
 सभा  पटल  पर  रखे  गये  विवरण  म॒  दी  गई  है  .

 प्रिन्थालय.  में  रखा  गया  ।  देखिये  संख्या  हि
 wA— 3748/72]  tv

 (ख)  पुलिया  और  भागलपुर  विद्या
 मण्डलों  में  विद्युतीकृत  हरिजन  गांवों  के  नाम

 नीचे  दिए  जाते  हैं:---

 पूर्णिया  विद्युतमण्डल  भागलपुर  विद्युत्‌  मंडल

 l.  विक्रमपुर  केशोपुर

 2.  डामतोलो,  भार्या  गांधी  टोला]
 नगर  हाट

 3.  रेलवे  स्टेशन  के  ब्रा मस्तान
 निकट  महतर  टोला

 4.  हरिजन  टोला  कुर्की  नवगवाटी
 बाग

 5.  सावरिया  टोला  कस्बा  चारव

 6.  हरिजन  टोला  और  -  अमरपुर
 वालो  टोला  (कस्बा  )

 7.  चमार  टोलो-लाइन  संसार  इंग्लिश
 बाजार

 8.  हरिजन  क्वार्टरों,  बिलू
 इसका  टोलो
 बरिहाट

 9.  चमार  टोलो  नया.  सिंधिया
 टोला
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 a  _

 पूर्णिया  विद्युत मण्डल  भागलपुर  विद्युत् मण्डल

 10.  दूसल  टोला  लाइन  हसनपुर

 l.

 12.

 14,

 15.

 16.

 ]7.

 18.

 20.

 2i.

 22.

 बाजार  पूर्णिया

 हरिजन  क्वार्टर्स  डोम  बैंक
 टोना  बरिहाट

 हरिजन  टोला  विनोदपुर  काठगढ़
 (कटिहार  )

 हरिजन  टोला  चेरिया  साधो  कपूर
 बरियारपुर

 हरिजन  टोला  गोरा  टोला
 राजकपूर

 हरिजन  ढोला  लालू  पोखर
 बाला चाक

 हरिजन  टोला|  सोनार  पारा
 ओझापुर  खगरिया  (पा पुर  रोड  )

 हरिजन  कालोनी.  मो चोप रा
 (पुराने  डाकखाने)  (राजकपूर  )

 के  निकट  सेबल
 जय  प्रकाश  नगर

 हरिजन  टोला-इन्यू  माणिकपुर
 मार्किट

 महतर  टोलो  कालो  सर सानो
 बाजार

 गिदारिया  हरिजन  नमन  काठो
 टोला]

 तातवान  टोला  और  जस्सो डोह
 मुशार  टोला
 अहिल्या

 गोपालन  टोला  चर्की  पहाड़ी
 (जोग बानो  )
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 पूर्णिया  विद्युतमण्डल  भागलपुर  विद्युत मण्डल

 23.  मुहावरों  टोला
 चमारो  टोला,
 बकालो  टोला
 (ढोलबाजा  )

 रामपुर  फुनसिया

 24.  दकसेरा  किशनगंज  चकसपिया

 25.  बोलो

 26.  गोरा

 27.  मोतिया

 28.  खेरामा

 29.  यारो  बैंक

 30.  गोपालपुर

 3.  बिजलपुर

 32.  हुसैनाबाद

 33.  मोर

 Distribution  of  High  Density  Polyethylene
 to  Small  Scale  Units

 ‘1165.  SHRI  R.  V.  BADE:  Will  the
 Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  to  state:

 (a)  whether  Hostalene  is  the  only  brand
 of  High  Density  Polyethylene  produced  in
 India  and  is  basic  raw  material  of  Plastic
 Industry;

 (b)  whether  Government  have  received
 complaints  that  the  New  Delhi  Office  of
 the  sole  distributors  of  this  material  is
 starving  the  small  scale  units  and  selling
 the  material  in  the  black  market;  and

 (c)  if  so,  the  steps  Government  propo-
 sed  to  take  to  stop  the  black  market  and
 to  ensure  adequate  supplies  to  the  Small
 Scale  Units?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH):

 (a)  M/s.  Polyolefins  Industries  Ltd.,  Bom-
 bay  are  the  only  manufacturers  of  High
 Density  Polyethylene  (Hostalene)  in  the
 country.  High  Density  Polyethylene  is  one
 of  the  plastic  raw  materias  which  are
 used  in  the  country  for  further  processing.

 —-
 (b)  and  (c).  No,  Sir.  However,  there

 has  been  some  shortage  of  this  commodity
 in  the  recent  past  and  the  Government
 has  taken  steps  to  aleviate  the  situation
 by  allowing  import  to  actual  users  on  a
 restricted  basis  through  the  State  Trading
 Corporaion.

 Rural  Electrification  in  Fourth  Plan

 1166.  SHRI  ८.  JANARDHANAN:
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  the  target  fixed  for  rural  electrifi-
 cation  in  the  Fourth  Five  Year  Plan;  and

 (b)  the  progress  so  far  made  in  rural
 electrification  in  the  Fourth  Plan?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KUREEL):  (a).
 According  to  Fourth  Plan  document  it
 is  targetted  to  energies  2.5  lakh  pump-
 sets  in  the  country  out  of  the  Plan  Out-
 lay  of  Rs.  444.65  crores.  It  was  expect-
 ed  that  another  2.5  lakh  pumpsets  could
 be  energised  out  of  funds  made  avalls-
 ble  from  financial  institutions.  While  no
 targets  were  specified  for  electrification
 of  villages  it  was  generally  expected  that
 consequent  to  energisation  of  pumpsets
 about  50,000  villages  would  be  electrified.

 (b)  From  ist  April,  969  to  30th  Sep-
 tember,  1972,  54,294  villages  and  913,325
 pumpsets/tubewells  have  been  electrified
 in  the  country.
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 Looting  of  Goods  Trains  between  Chichaki
 and  Chandhry  Bandb  Stations

 ‘W167.  SHRI  S.  A.  MURUGANAN-
 THAM:;  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state;

 fay  whether  a  gang  looted  goods  worth
 ateut  Ks.  |  lakh  from  7  UP  goods  traia
 between  Chichaki  and  Chaudhri  Bands
 Stations  on  the  grand  chord  of  Easterp
 Railway  on  the  7th  October,  1972;

 (t)  whether  another  goods  train  was
 also  looted  at  the  same  spot  a  few  days
 before  the  aforesaid  incident;

 (c)  if  so,  the  efforts  made  to  find  out  the
 culprits  in  thes  two  cases;  and

 (d)  the  steps  taken  to  prevent  such  loot-
 ings  in  future?

 THE  MINISTER  OF  RAILWAYS
 «SHRI  T.  A.  PAI):  (a).  No.  However
 on  5th  October  1972,  UP  Goods  Train
 No.  !73  was  attacked  by  14/15,  criminals
 between  Chichaki  and  Chaudhry  Bandh
 Stations  and  goods  worth  Rs,  3,500|-  were
 stoleo.

 (b)  Yes,  on  7th  September  ‘1972,  bet-
 ween  Chegro  Block  Hut  and  Chaudhri
 Bandh  Stations.

 (c)  Police  is  making  vigorous  investigu-
 tions.  One  criminal  has  been  arrested  79
 the  case  of  Sth  October  1972,

 (9)  (i)  Escorting  of  goods  trains  by
 Armed  RPF  personnel  in  the  section  ha»
 heen  intensified.

 (ii)  RPF  and  Police  are  making  coor-
 dinated  efforts  to  prevent  such  occurren-
 ces  in  future.  ot

 Rural  Electrification  by  Rural  Electrifica.
 tion  Corporation

 1168,  SHRI  5.  A.  MURUGANAN-
 THAM:

 SHRI  NAWAL  KISHORE
 SHARMA:

 Will  the  Minister  fo’  IRRIGATION
 AND  POWER  be  pleased  to  state:
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 (a)  the  total  amount  of  loans  advanced
 by  the  Rural  Electrification  Corporation
 for  rural  electrification  projects  in  the
 States  in  the  last  three  years;

 (b)  the  advance  made  by  States.  in
 electrifying  the  villagers  in  the  last  three
 years;  and

 (c)  whether  targets  set  in  the  Fourth
 Plan  regarding  rural  electrification  are
 likely  to  be  achieved?

 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  IRRIGATION  AND  PO-
 WER  (SHRI  B.  N.  KUREEL):  (a).  The
 Rural  Electrification  Corporation  since  its
 inception  in  July,  1969,  have  so  far  sanc-
 tioned  309  rural  electrification  schemes  of
 all  States  Electricity  Boards  including  five
 tural  electric  cooperatives  involving  loan
 assistance  of  Rs.  8]  crores.  Out  of  this,
 a  sum  of  Rs.  70  crores  have  been  disburs-
 ed  to  State  and  Rural  Electric  Co-opera-
 tives  as  on  23rd  Qctober  ‘1972,

 (0).  During  the  last  three  years  viz.,
 969—72,  48,  82  villages  were  electrified
 and  8.02  lakh  pumpsets  were  energised  in
 the  country.

 (c)  The  targets  in  the  Fourth  Plan  are
 likely  to  be  achieved.

 Request  for  Indian  Engineers  and  Techni-
 cians  for  Railway  Projects  in  Foreign

 Countries

 1169.  SHRI  S.  A.  MURUGANAN..
 THAM:  Will  the  Minister  of  RATLWAYS
 be  pleased  to  state:

 (a)  whether  a  number  of  countries  have
 requested  India  to  send  Engineers  and
 Technicians  to  help  them  in  undertaking
 various  Railway  projects;

 (bj  whether  Government  have  consider-
 ed  these  requests;  and

 (oy  if  90,  what  decisions  have  been  taken
 thereon?
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 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  to  (c).  Yes...  Ex-
 perts  have  been  deputed  to  various  coun
 tries  in  the  past  at  the  requests  of  the
 Governments  concerned  or  United  Na-
 tions  Agencies.  A’  recent  request  from
 the  Government  of  Iraq  is  under  consi-
 deration.

 Indian  Assistance  for  Rehabilitating
 Bangladesh  Railways

 I{70.  SHRI.  S.A.  MURUGANAN.
 THAM:  Will  the,  Minister  of  RAILWAYS
 be  pleased  “to.  state:

 (a)  what  is  the  assistance  given  by  the
 -Indizn  Railways  to  Bangla  Desh  in  reha-
 bilitating  that  country’s  Railway  system;
 aod

 (0)  to  what  extent  this  assist:nce  has
 helped  in  rehabilitating  the  Bangladesh
 Railway  system?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  and  (b).  Indian
 Railways  have  undertaken  works  of  res-
 toration  of  railway  track,  bridges,  signal
 and  tclecommunication  system  ot  the
 Bangla  Desh  Railways  and  supply  of  track
 materials,  fabricated  girders,  other  stores,
 tools  and  plant  and  marineflotilla  etc.,  at
 a  cost  of  sbout  Rs.  8  crores  out  of  the
 Rs.  0  crores  line  of  credit  by  Govern-
 ment  of  India  to  Bangla  Desh.  The  works
 are  vital  for  smooth  movement  of  traffic
 on  the  Bangla  Desh  Railway  System  and
 are  expected  to  achieve  this  objective.

 Revenue  from  Passenger  Traffic  on  Rail-
 ways  and  Money  Spent  on  Improving

 Passenger  Services

 M71,  SHRI  Ss  A.”  MURUGA-
 NANTHAM:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  what  is  the  total  revenue  from
 Passenger  service  in  the  first  eight  months
 of  the  current  year;
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 -(b)-  how  much  -revenue--has  come  from
 different  classes  of  passenger  service;

 (c)  how  much  money  has  been  spent
 for  improving  passenger  services  in  the
 current  year;  and

 (d)  what  is  the  smount  spent  for  im-
 proving  passenger  amenities  for  Third
 class  travellers?

 THE  MINISTER’  OF  RATLWAYS
 (SHRE  T.  A.  PAI):  (a)  and  (b)  Figures
 io  respect  of  approximate  revenue  carned
 from  passenger  services  are  available  only
 for  the  first  seven  mOnths  of  the  current
 year.  They  are:—

 ‘(In  crores  of  Rs.)

 Ait-conditioned  .85
 First  Claes  6.82
 Second  Class  6.3

 Third  Class  79.83

 Total:  204.63

 (c)  and  (0)  No  account  of  the  expendi-
 ture  incurred  for  improving  passenger
 services  is  maintainéd  separately.

 Generation  of  Power  in  the  Country

 1172,  SHRI  TEJA  SINGH  SWAT-
 ANTRA:  Will  the  Minister  of  IRRIGA-

 ‘TION  AND  POWER  be  pleased  to  state:

 (a)  the  total  quantity  of  power  generat-
 ed  in  the  country  at  present;  and

 (0)  how  much  of  this  is  produced  by
 hydro-electric  power  stations  and  how
 much  is  produced  by  thermal  and:  atomic
 power  stations?  7

 THE  DEPUTY  MINISTER  IN.  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KUREEL):
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 (a)  The  total  power  generated  in  the
 untry  for  the  year  97I-72  (the  latest

 year  fg  which  data  has  been  complied)
 as  estimated  at  65.214  million  kwh.

 (b)  27,347  million  kwh  was  produced
 by  hydro  power  stations,  36,677  miflion

 kwh.  by  thermal  and  1,190  million  kwh  by
 हम  only  nuclear  power  station  at  Tara-
 pur.

 W:  ons  Fifth  in Requirement  of
 perky

 $F  Pia

 re  SIRI  TEJA  SINGH  =  $WAT
 ANTS:  Will  thy  Minister  of  BAU-
 WAYS  be  pleased  to  state:

 (a)  what  is  the  estimate  of  requirement
 of  Railway  wagons  in  the  Fifth  Plan
 poriod

 €h)  what  is  the  existing  wagon  produc-
 tion  capacity  in  the  country;  and

 (c)  how  do  Government  propose  to
 meet  the  Fifth  Pian  requirements  of  Rail-
 श  wagons?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAT):  (a)  Under  the  gegis

 the  Planning  Commissiqn  a  Working
 Group  consisting  of  representatiyes  of
 various  user  Ministries  has  been  constitut-
 ed  in  the  Railway  Board  to  assess  the
 transpart  Tequiraments  in  the  सफर  Plan
 period.  The  wagon  requirements  will  be
 calcpjated  99  receipt  of  their  report.

 (b)  The  wagon  production  capacity  in
 the  Private  Sector  and  Railway  Workshops
 is  as  under

 Private  Sector:  The  total  licensed  capa-
 city  of  the  6  units  in  the  private  sector id  40,869  wagons  in  terms  of  four
 wheelers.  Their  total  installed  capacity is  31.869  wagons.  However,  the  sctual
 production  is  generally  less  than  the  in
 stalled  capacity  on  account  of  various
 factors.
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 Railway  Workshops:  Wagon  maoufac-
 ture.  is  currently  being  undertaken  only  in
 Uitee:  Builtyay  Workshop  and  the  total
 capacity  of  these  three  units  for  ‘1972-73
 ig  about  2860  units  in  terms  of  four
 wheelers.

 (c)  Fhis  will  be  considered  after  the
 wagon  requirements  for  the  V  Plan  are
 worked  out.

 Redaction  in  the  Price  of  Fuel  Oil
 1174,  SHRI  0.  K,  PANDA:

 न  SHR}  ARVIND  NETAM:

 Will  the  Minister  of  PETROLEUM AND  CHEMICALS  be  pleased  to  state

 (a)  whether  Government  have  decided
 to  reduce  the  price  of  fuel  oil  88  8  further
 concession  to  the  fertilizer  industry;

 (b)  whether  this  will  facilitate  the  use
 of  fuel  oil  as  a  stock  for  fertilizer  plants
 in  the  private  sector;  and

 (c)  if  so,  what  is  the  quantity  of  fuel
 ail  expected  to  be  used  by  the  fertijizer
 plants  in  fhe  aext  five  years?

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H.'R.  GOKHALE)
 (a)  and  (b).  Government  havé  recehtly
 decided  to  exempt  fuel  oil  from  excise
 duty  when  uséd  as  feedstock  for  produc-
 tion  of  fertilizers.  Ceftain  other  measures
 for  price  adjustment  of  fuel  gil,  are  also
 under  consideration  so  85  to  improve  the
 economics  of  #  fuel  oil  based  fertilizer
 plant.  “These  ‘measures  are  expected  to
 promote  the  use  of  fuel  oil  as  feedstock
 for  fertilizer  production  both  in  the  public
 as  well  as  in  private  sectors.

 (c)  The  fuel  gil  required  as  feedstock
 for  projects  already  firmed  up  would  be  of
 the  order  of  5  lakh  tonnes  per  annum
 when  these  projects  reach  optimum  level
 of  production  towards  the  end  of  the  Fifth
 Plan.  The  fuel  oil  fequired  will  depend
 ‘on  the’  additional  capacity  to  be  created
 ‘based  on  fuel  oil,



 8

 Working  of  Power  Stutidas

 1175.  SHRI.  Y.  ESWARA  REDDY:
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  seVerk]  power  stations  in
 the  country  are  working  beloW  their  rated
 capacity;  ‘

 (b)  if  so,  the  Yeasons  for  the  low
 utilisation  of  the  installed  capacity;  and

 (c)  the  steps  taken  to  ensure  full  utilisa-
 tion  of  the  instaNed  capacity  of  the  existing
 power  stations?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  07  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KUREEL):  (a)
 and  (b)  The  performance  of  power
 stations  in  the  country  and  ‘the  utilisation
 of  the  capacity  ‘installed  ‘therein  Has
 generally  been  satisfactory  except  in  a
 few  cases  where  the  utilisation  of  the  in-
 stalled  capacify  ‘has  been  low  due  to  ‘the
 following  reasons:—

 (i)  Non-availability  of  fuel  e.g.  coal
 lignite,  etc.  in  sufficiert  quantity

 (ii)  Use  of  inferior  grade  coal  ard
 two  stage  wWashery  by-product
 fuels  in  the  ‘power  stations  ‘in  the

 ‘Bastern  Region.

 (iii)  Failure  ‘of  'rains  and  consequent
 non-filling  ‘tip  of  hydro  reservdirs
 which  thas  adversely  affected  ‘the
 ‘Yeneration  ‘at  hydro  ‘powér
 ‘stations.

 ((iv)  Difficulties  in  operation  and
 forced  outages  encountered  by
 Atomic  Station  at  Tarapur.

 (c)  The  following  steps  are  being  taken
 to  increase  the  power  generation  at  the
 existing  stations: —

 (i)  Stepping  up  the  supply  of  coal
 Ngnitelresidgal  fuel  at  ]  to  the
 thermal  power  ‘statidlis  ‘Yo  ‘éfhable
 them  “to  ‘stép-up  ‘génefation
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 (iii)  Expediting  repair|maintenance
 work  of  the  units  under  outage.

 (iv)  Expediting  supply  of  Spares  etc.
 Yor  units  Which  are  ‘shat  down
 for  Warit  Of  such  ‘parts;  and

 (v)  Two  Expert  Groups  have  been
 sct_  up  by  Government.  one  for
 hydro  power  stations  and  the
 other  fer  thermal  power  stations
 to  inspect  and  report  on  the

 ‘operation  and  maintenance  as
 prevailing  at  present  ard  make
 recommendations  for  imptoving
 their  performance  further.

 Demand  for  Power  in  Fifth  Plan

 1176  SHRI  Y.  ESWARA  REDDY
 PR.  ‘GOVIND  DAS  ‘RYCH

 ARIYA

 Will  the  ‘Minister  of  IRRIGATION
 AND  ‘POWER  be  pleased  to  state

 (a)  ‘wHiat  is  ‘the  likély  demand  for  power
 in  the  Fiflh  Plan  period

 (b)  what  is  ‘the  'tetitative
 rere

 et  fixed  for
 power  generation  'in'the  Fifth  Plan  périod
 and

 (c)  what  are  the  new  ‘power  generation
 schemes  proposed  to  be  ihcluded  in  the
 Fifth  Plan?

 THE  ‘DEPUTY  MINISTER  IN
 MINISTRY  OF

 THE
 IRRIGATION  AND

 POWER  (SHRI  8.  N.  KUREEL):  (a)
 The  likely  maximum  demand  for
 Power  in  the  Fifth  Plan  is  estimated  at
 28  million  kW.

 पूछ)  The  ‘téntatlve  target  ‘for  power
 generation  as  assessed  by  ‘Ministry  of
 Irrigation  and  Power  is  for  an  installed
 géneratitig  ‘cdpactty  of  42  Tiillién  kW  By
 ‘1978-79,
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 (ce)  A  statement  listing  the  new  power
 generation  schemes—Hydro,  thermal]  and

 nuclear  proposed  for  inclusion  in  the  Fifth
 Plan  is  laid  on  the  Table  of  the  House,
 [Placed  in  Library.  See  No.  LT-3749/72).

 Increase  in  Price  of  Fertiliezrs

 1177.  SHRI  Y.  ESWARA  REDDY:
 ‘Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  his  Ministry  has  suggested
 price  increase  for  fertilizers;

 (b)  if  so,  on  what  ground  the  price
 increase  has  been  suggested;

 ‘(c)  whether  the  Finance  Ministry  and
 the  Ministry  of  Agriculture  are  opposed
 to  any  increase  in  the  price  of  fertilizers;
 and

 (d)  if  so,  how  do  Government  propose
 to  solve  these  difficulties  in  regard  to
 ‘fertilizers  prices?

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 ‘CHEMICALS  (SHRI  H.  R.  GOKHALE):

 (a)  to  (d)  There  have  been  representations
 from  some  of  the  manufacturers  that  the
 prices  of  the  main  nitrogenous  fertilizers,
 namely,  urea,  ammonium  sulphate  and
 calcium  ammonium  nitrate,  as  now  fixed,
 do  not  provide  an  adequate  return  due  .to
 rising  cost  of  inputs  and  other  factors.
 Government  is  giving  close  thought  to
 the  measures  that  may  have  to  be  taken
 in  this  connection,  taking  into  account  all
 relevant  factors.

 Changes  in  Railway  Freight  Structere

 1178.  SHRI  BHOLA  MANDJHI:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  there  is  a  proposal  to
 further  rationalise  the  Railway  freight
 structure;  and

 (०)  -if  so,  what  are  the  changes  pro-
 posed  to  be  made  in  the  structure?  .
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 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  No.

 ()  Does  not  arise.

 Effect  of  Power  Shortage  on  Train  Service
 on  Electrified  Sections

 ‘1179.  SHRI  JHARKHANDE  RAT:
 SHRI  R.  R.  SINGH  DEO:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  the  current  power  shortage
 in  the  country  has  affected  the  electrified
 sections  of  the  Railways;

 (b)  if  so,  in  which  regions  and  to
 what  extent;  and

 (c)  the  steps  taken  to  ensure  udequate
 supply  of  power  to  the  Railways?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  Yes;

 (b)  There  was  general  slowing  in
 movement  of  wagons  in  the  _  electrified
 sections  in  the  Eastern  region  oa  number
 of  days  due  to  less  availability  of  power;

 (c)  The  concerned  Railway  Adminis-
 trations  are  in  constant  touch  with  the
 local  State  supply  authorities  at  all  levels
 to  maintain  continuity  of  supply.  The
 highest  priority  has  already  been  accord-
 ed  to  the  Railway  traction  loads  over
 other  less  essential  consumers.  Stand  by
 supply  for  signalling,  extension:  of  feeds
 from  adjacent  sub-stations  during  emerg-
 ency  are  also  being  arranged.  All  these
 steps  have  helped  in  ensuring  that  power
 shortage  is  not  allowed  to  affect  train
 services  to  any  appreciable  extent.  Where
 interruptions  to  supply  are  unavoidatle,
 they  are  effected  to  a  minimum.

 Setting  up  of  Fertilizer  Projects  in  India
 by  Soviet  Union

 1180..  SHRI-R..  R.  SINGH-DEO:  Will
 the  Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  to  state:
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 (a)  whether  Government  have  negotiated
 with  the  Soviet  Union  for  setting  up  ferti-
 lizer  projects  in  India;  and

 (b)  if  so,  the  outcome  thereof?

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND  CHEMI-
 CALS  (SHRI  H.  R.  GOKHALE):  (a)
 and  (b).  The  possibilities  and  extent  of
 supply  of  plant  and  machinery  from  USSR
 for  the  setting  up  of  fertilizer  plants  are
 being  explored.  Part  of  the  imported  sup-
 plies  for  the  Korba  ferlilizer  project  is
 expected  to  be  obtained  from  USSR.

 Large  stations  for  major  cities

 8l.  SHRI  ‘NIMBALKAR:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  Stations  of  major  cities  like
 Bombay,  Delhi,  Madras,  Calcutta  and  Kan-
 pur  are  large  enough  to  accommodate  the
 increasing  Rail  traffic;  and

 (b)  if  not,  what  Government  propose  to
 do  about  it?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  The  existing
 terminal  capacities  at  important  termi-
 nals  such  as  Bombay,  Delhi,  Madras  and
 Caleutta  are  becoming  a  constraint  in  deal-
 ing  with  additional  passenger  trains.

 (b)  Various  traffic  surveys  studies  are  al-
 ready  in  progress  to  consider  steps  that
 may  be  necessary  to  augment  the  terminal
 capacity  at  such  stations.

 were  बिहार  में  मुजफ्फर प्र में  तापीय

 बहुत्  संयंत्र  की  स्थापना...

 1182.  क्रि  कमल  मिश्र  मधुकर  :  क्‍या
 सिंचाई  कौर  चिछूतू  स्त्री  यह  बताने  की  कृपा
 करेंगे  कि  उत्तर  बिहार  में  मोतीपुर,  के  स्थान
 पर  चकिया  या  मुजक्फरपुर-मोतीहारी  के  बीच
 किसी  स्थान  के  बजाय  तापीय  विद्युत्‌  संयंत्र
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 की  स्थापना  मुजफ्फरपुर  में  करने  के  क्‍या

 विशिष्ट  कारण  हैं  ?

 सिचाई  कौर  विद्युत  मंत्रालय  में  उपमंत्री

 (भी  बेजनाथ  क्रिस)  :  मुजफ्फरपुर  में  ताप-

 विद्युत्‌  केन्द्र  का  प्रतिष्ठापन  केवल  तकनीकी-

 झा थिक  विचारों  पर  भप्राधारित  है  ।

 अणुशक्ति  से  विद्युत  उत्पादन

 i83.  शी  कार  बो०  बड़े  :  क्‍या

 सिचाई  शौर  विद्युत्‌  मन्त्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  क्या  वर्षा  की  कमी  के  कारण  देश

 'के  विद्युत्‌  उत्पादन  में  कमी  झा  गई  है;

 (ख)  यदि  हां,  तो  क्या  सरकार  का
 विचार  जल  से  विद्यत्‌  उत्पादन  करने  के  बजाय

 अणु  शक्ति  से  विद्युत्‌  उत्पादन  करने  का  है;
 कौर

 (ग)  यदि  हां,  तो  सरकार  ने  इस
 सम्बन्ध  में  क्या  कदम  उठाये  हैं  ?

 सिलाई  झोर  विद्युत  संग्रहालय  में  उपमंत्री
 (भी  बेजनाथ  कुरील)  :  (क)  जी,  हां।

 (ख)  इस  समय  देश  में  केवल  एक  पर-

 मामू  .विद्युत्‌  केन्द्र  प्रचालन  में  है  कौर  वह  भी

 मजबूरन  बन्द  होने  (श्राउटेजिज)  के  कारण
 पूर्ण  सोमा  तक  बिजली  “उत्पादन  करने  में
 अ्रसमर्य  है  ।  फ्स्माणु  संसाधनों  से  विधुत्‌  का

 उत्पादन  जल-वीथी  के  भ्र ति रिक्त  (उसके
 स्थान  पर  नहों  )  होगा  ।

 (ग)  दीर्घकालोन  उपाय  के  ्य  में  सर-
 कार  देश  के  जल-विद्युत्‌  ताप  और  परमाणु
 संसाधनों  में  सन्तुलित  विकास  करना  चाहती
 ह्

 इस  समय  उपलब्ध  ताप-जनन  सैटों  से

 विद्युत्‌  उत्पादन  जहां  तक  सम्भव  हो  बढ़ाया
 जार  है।

 '
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 Laying  of  New  Double  Railway  Line  in
 Kerala

 I84.  SHRIMATI  BHARGAVI  THAN-
 KAPPAN:  Will  the  Minister  wf  RAIL-
 WAYS  be  pleased  to  state:

 (a)  the  names  of  the  sections/routes  in
 Kerala  surveved  for  laying  new  Railway
 Lines;

 (b)  the  names  of  the  sections  where  the
 work  of  Jaying  double  lines  is  going  on:
 and

 (c)  the  names  of  the  sections  where  the
 work  of  laying  néw  Railway  lines  ‘is  going
 on?

 THE  M:NISTER  CF  RAILWAYS
 (SHRI  T.  A.  PAi):  (a)  ikuilway  develop-
 ment  is  not  efivisaped  on  any  state-wise
 or  region-wise  concepts.  However,  the
 following  projects  which  fall  partly  or
 wholly  in  Kerala  State  were  surveyed:

 (i)  Telicherry-Mystre—237  Kms.

 (ii)  Kayamkulam-Ernakulam—97  Kms.

 (Hi)  Trivandrum-Cape  Comotin—00
 Kms.

 (iv)  Kuttipuram-Ernakulam  via  Guruva-
 yur  ‘and  ‘Crangahore—28  Kms.

 (v)  Trichur-Kollangod—68.04  Kms.

 (vi)  Chalakudi-Valparai—7.49  Kms.

 (0)  Podanur-Olavakkot—S2  Kms.  ‘ul-
 lurcarai-Wadakkanchari—8  Kms.  Alwave—
 Ernakulam—9.50  Kms  -Pudukad—Irinja-
 lakuda—0  Kims.

 (c)  Trivandrum-Cape  Comorin—i00
 Kins.

 Construction  of  Kalloda  River  Valley  Pro-
 fect  in  Kerala

 1185.  SHRIMATI  BHARGAVI  THAN-
 KAPPAN:  Will  the  Minister  bf  TRRIGA-
 TION  AND  POWER  be  pleased  to  state:
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 (a)  whether  Government  have  approved
 the  proposal  to  construct  the  Kalioda  River
 Valley  Project  in  the  State  of  Kerala;  and

 (b)  if  so,  the  progress  made  on  the  pro-
 ject  so  far  and  the  time  by  Which  it  jis
 expected  to  be  completed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND  PO-
 WER  (SHRI  B.  N.  KUREBL):  {a)  The
 Kalloda  Irrigation  Project  was  ‘approved
 by  the  Planning  Commission  in  ‘1966.

 (b)  The  State  Governthent  have  ¥eported
 that  the  excavation  for  the  foundation  of
 the  Dam  at  Partrar  and  the  constriction
 of  the  weir  at  Ottakkal  ‘have  almost  been
 completed  and  that  the  work  on  masofiry
 dam  has  been  arranged.  Detailed  investi-
 gations  of  the  Right  ‘batyk  canal  and  some
 of  ‘fhe  major  branches  ‘have  also  been
 cémpleted  ‘by  them.

 Phe  Governinent  of  ’Kerata  ‘hetve  report-
 ed  that  they  expect  to  complete  ‘the  ‘pro-
 ject  by  ‘1977,  subject  to  sufficient  funds
 being  available  from  year  to  year.

 Clearance  of  Projects  for  generation  of
 more  electricity

 1186.  SHRIMATI  BHARGAVI  THAN-
 ‘KKAPPAN:  Will  the  Minister  of  IRRIGA-
 TION  AND  POWER  be  pleased  to  state:

 (७)  whether  -Governniént-of  ‘Kerala  have
 approached  the  Central  Government  for  the
 clearance  ‘of  Watious  projets  “Por  ‘the  gene-
 ration  of  more  electricity  in  the  State;  and

 ¢b)  if  so,  the  -broad  -outliates-thertof  ead
 the  reaction  of  Governmént  thereto?

 HE  (ESRUTY  ‘MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND  PO
 WER  (Su  “B.'N.  KURBED):  (a  Yes,
 Sir.
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 (b)  The  required  information  is  given  in  the  statement  attached.

 Sl.  Name  of  Scheme  Installed  Esti-  Whether  Remarks
 No.  capacity  mated  approved  by

 cost  advisory
 (in  crores)  Committee

 I  2  3  4  5  6

 ३  Iddiki  Hydro-Electric  Project  3x4330  1158  Approved  on  Under  considerstion
 Extension.  ¥§-2-I97T.  with  the  Planning

 Commission  for
 sanction.

 2  Silent  Valley  Hydro-Electric  3x40  24°88  Approved  on  Pending  for  sanction
 Scheme.  I0-I0-I972.  with  the  Planning

 Commission.
 3  Idamalayar  Multipurpcse  3x30  2°66  No.  Under  examination.

 Project.  (Power
 portion)

 4
 aoe  Multipurpose  4X50  74९00  No.  Under  examination.

 Tojec:.
 Kerala  Bhavani  Multipurpose  2.x  50  9°8  No.  Under  examination.

 Project.

 Kerala  Government’s  Power  and  Irrigation  (a)  whether  Governments  attention  has
 Schemes  pending  with  Planning  Commis-  been  drawn  to  the  problem  of  repeated  po-

 sion  wer  failures  in  Delhi  and  suburbs;  and
 !7.  SHRIMATI  BHARGAVI  THAN-  (b)  if  so,  the  steps  Government  propose

 KAPPAN;  Will  the  Minister  of  IRRIGA-  to  take  to  meet  the  problem?
 | TION  AND  POWER  be  pleased  to  state:  THE  DEPUTY  MINISTER  IN  THE

 (a)  the  number  of  schemes  for  power  MINISTRY  OF  IRRIGATION  AND  PO-
 and  irrigation  sponsored  by  Kerala  Stat:  WER  (SHRI  8.  N.  KUREEL):  (a)  and
 Government  which  are  pending  with  the  (b)  Government  is  aware  of  power  failures.
 Planning  Commission  for  approval;  and  and  interruptions  to  power  supply  in  Delhi

 and  suburbs.
 (b)  since  when  these  schemes  are  pending

 and  the  reaction  of  Government  thereto?  The  power  supply  authorities  in  Delhi
 are  taking  suitable  measures  to  strengthen

 THE  DEPUTY  MINISTER  IN  THE  _  the  existing  distribution  lines  and  sub-sta-
 MINISTRY  OF  IRRIGATION  AND  PO-  tions  commensurate  with  the  requirements:
 WER  (SHRI  B.  N.  KUREEL):  .  (a).  Two  from  time  to  time  for  ensuring  continuity
 power  schemes  (i)  Idikki  Hydro  Electric  and  stability  of  supply.
 Project  extensions  and  (ii)  the  Silent  Val- a)  te  bt

 Amount  paid  to  Philips  Company  for  the ley  Hydro  Electric  Project  are  pending  with
 Techn  now: the  Planning  Commission  for  sanction.  "S  of  their  eal  chow:  ft  En

 chin  Oil  Refinery There  are  no  irrigation  schemes  pending
 with  the  Planning  Commission.  1189,  SHRI  VAYALAR-  RAVI:  Will

 (b)  The  Idikki  Scheme  is  pending  since  the  Minister  of  PETROLEUM  AND
 ISth  February,  97i  and  the  Silent  Val-  CHEMICALS  be  pleased  to  state:
 ley  Scheme  since  0th  October,  972  (a)  the  total  amount’  paid  so  far  to

 Power  Failures  in  Delhi  and  Suburbs  the  Philips  Company  for  the  use  of  their technical  know-how  in  the  Cochin  Oil

 kK
 +1188,  SHRIMATI  BHARGAVI  THAN:  _  Refinery;  and
 APPAN:  Will  the  Minister  of  IRRIGA-  ;  7 (b)  the  total  amount  paid  to  them  a TION  AND  POWER  be  pleased  to  state:  dividend  during  the  period?

 249]  LS—7,
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 THE  MINISTER  OF  LAW  AND  JUS-
 “ICE  AND  PETROLEUM  AND  ‘CHE-
 MICALS  (SHRI  H.  R.  GOKHALE):  (a)
 and  (b).  The  total  amount  of  technical  fee
 {both  inside  and  outside  India)  paid  to
 Philips  Petroleum  Compay  for  the  fin-
 ancial  Years  ‘1966-67  to  97l-72  was
 Rs.  358.51  lakhs  and  that  of  dividend
 paid  for  the  Financial  Years  ‘1967-68  to
 1970-71  Rs,  4.72  lakhs.  Both  are  gross
 amounts  inclusive  of  income-tax  deducted

 at  the  source.  .

 Non-Implementation  of  Agreement  by  the
 Management  of  Cochin  Oil  Refinery

 will
 AND

 1190.  SHRI  VAYALAR  RAVI:
 the  Minister  of  PETROLEUM
 CHEMICALS  be  pleased  to  state:

 (a)  whether  Government  have  teceived
 any  representation  from  the  Cochin  Oil
 Refinery  Employees  Association  regarding
 the  non-implementation  of  the  provisions
 of  agreement  signed  by  the  management
 and  the  Association;  and

 (b)  if  so  the  reaction  of  Government
 thereto  and  the  steps  taken  thereon?

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND  CHE:
 MICAT.S  (SHRI  H.  R.  GOKHALE):  (a)
 Yes,  Sir

 (b)  It  is  reported  by  the  management
 that  the  matter  has  been  taken  up  in
 Conciliation  proceedings.  The  Government
 will  await  the  Conciliation  Officer’s  Re-
 port.

 ‘Compensation  for  Land  acquired  in,  Pong
 Dam  Area  (Madhya  Pradesh)

 1191.  SHRI  VIKRAM  MAHAJAN:
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  the  amount  spent  so  far  on  the
 compensation  for  the  lands  acquired  in
 the  .Pong  Dam  area  (M.P.)  and

 (b)  by  what  time  the  balance  is  likely
 to  be  paid?

 THE  DEPUTY  MINISTER  {IN  THE
 MINISTRY  OF  IRRIGATION  ANID
 POWER  (SHRI  B.  N.  KUREEL):  (a)  and
 (b).  Till  mid-October,  972  a  sum  of
 Rs.  9.34  crores  had  been  pais  as  com-
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 Pensation  for  the  lands  acquired  in  the
 Pong  Dam  Area.

 Disbursement  of  the  balance  amount
 will  be  according  to  the  assessment  and
 announcement  of  awards  which  is  in  pro
 gress.

 Train  Between  Cochin  and  Bombay
 1192.  SHRI  M.  K.  KRISHNAN:  Will

 the  Minister  of  RAILWAYS  be  pleased  te
 stave:

 (a)  whether  Government  ‘are  consiferiag
 any  proposal  to  min  a  througn  train  bet-
 ween  Cochin  and  Bombay;

 (b)  if  so,  the  outlines  thereof;  and

 (c)  when  the  proposal  is  likely  to  be
 implemented?

 THE  MINISTER  OF
 (SHRI  T.  A.  PAT.  (a)  No.

 RAILWAYS

 (0)  and  (c).  Do  not  arise,

 Achievement  of  Target  of  Production  oy
 Halda  Refinery

 1193.  SHRI  DINAN  BHATTA-
 CHARYYA:  Will  the  Minister  of
 PETROLEUM  AND  CHEMICALS  be
 Pleased  to  state:

 (a)  when  will  the  Haldia  Refinery  be
 commissioned,  ‘and

 (b)  when  will  the  Refinery,  reach  ifs  tar-
 get  of  production?

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND  CHE-
 MICALS  (SHRI  प्र.  R,  GOKHALE)  :
 (a)  and  (b).  Haldia  Refinery  will  be
 commissioned  in  two  stages  as  under:

 (i)"Fuet:  part  46  expected’  to  be  comp-
 leted’  by  about  the  middle  of  973  and
 if  there  ig  no  major  tetfinological  or  other"
 problem,  its  regular  production  will  start
 by  the  end  of  3rd  quarter  of  1973.

 (ii)  The  Lube  Sector  is  expected  to  be
 completed  by  the  end  of  1973.

 Gii)  The  Refinery  is  expected  to  pro-
 cess  the  designed  thoughout  by  the  end
 of  1973.
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 Observation  made.'by  Mr.  Justice  V.  Kha-
 lid  Regarding

 5

 ‘Maslim  Personal  Law

 1194  SHRI  FATEHSINGHRAO  GAE-
 KWAD:  Will  thd  Minister  of  LAW  AND
 JUSTICE  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  270  on
 the  8th  August,  972  regarding  observa-
 tion  made  by  Mr.  Justice  दि  Khalid  re-
 garding  the  Muslim  Personal  Law  and
 state:

 (a)  whether  a  reply  from  the  State  Gov-
 ernment  of  Kerala  has  been  received;

 (b)  whether  Government  have  examin-
 ed  the  matter;  and

 (c)  if  so,  the  findings  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  =  JUSTICH
 (SHRI  0)

 ग्

 SINGH  CHAU-
 DHARY):  (a)  Y&s.  Sir

 (b)  and  c).  The  matter  is  being  exa-
 mined.

 Revision  of  Code  of  Civil  Procedure
 i95.  SHRE  ©,  CHITTIBABU:  Will

 the  Minister  of  LAW  AND  JUSTICE  be
 pleased  to  state:

 (a)  whether  the  Law  Commission  has
 taken  up  the  revision  of  the  entire  Code
 of  Civil  Procedure;

 (b)  if  not,  when  this  work  will  be  taken
 up;  and

 (c)  when  it  is  likely  to  be  completed?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  JUSTICE

 '  SHRI  NITIRAJ.  CHAUDHARY):  (a)  to
 (०).  The  Law  Commission  in  its
 seventh  Report  on  the  Code  of  Civil  Pro-
 cedure,  1908,  submitted  in  the  year  964
 had  taken  up  the  revision  of  the  entire
 cade.  Now,  the  Government  of  India  has
 ‘again  asked  the  Commission  to  examine
 the  Code  afresh  from  the  basic  angle  of
 minimising  costs  and  avoiding  delays  in

 ‘litigation.  Revision  of  the  entire  Code  from
 ;  this  angle.  is  under  consideration  of  the
 :  Commission.  The  preparation  of  the  Re-
 Port  is  in  final  stages,  and  the  Report  will
 be  submitted  to  the  Government  shortly.

 KARTIKA  30,  894  (SAKA)
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 Implementation  of  Directive  Principle  of
 State  Policy

 1196.  SHRI  2.  CHITTIBABU:  Will
 the  Minister  of  LAW  AND  JUSTICE  be
 pleased  to  state:

 (a)  when  the  Law  Commission  is  likely
 to  take  up  the  consideration  of  legislation
 needed  ‘o  implement  the  Directive  Princi-
 ples  of  State  Policy;  and

 (b)  when  it  is  likely  to  be  concluded?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  _  JUSTICE
 (SHRI  NITIRAJ  SINGH  CHAUDHARY):
 (a)  and  (b).  The  Law  Commission  has  not
 taken  up  the  consideration  of  legislation
 needed  to  implement  the  Directive  Prin-
 ciples  of  State  Policy  separately.  However,
 Law  Commission  has,  since  its  inception
 submitted  a  number  of  Reports  which  imp-
 lement  the  principles  of  social  justice  and
 other  principles  forming  part  of  the  Direc-
 tive  Principles.  Important  amongst  them,
 are  the  Report  on  Social  and  Economic
 Offences  (47th  Report),  Criminal  Proce-
 dure  Code  (37,  4  and  48  Report)  and
 Constitution  {25th  Amendment)  Bill,  1971
 (46th  Report).

 A  number  of  other  Central  Acts  are
 under  examination  by  the  Law  Commission
 with  a  view  to  removing  conflict  with  the
 Directive  Principles...

 Law  ठएंधज  Translateg  ij  ind!
 1197  SHRI 2  CHITTIBABU:  Will

 the  Minister  of  LAW  AND  JUSTICE  be
 pleased  to  state:  °°

 (a)  the  number  of  maauscrips  of  original
 Law  Books  in  Hindi  that  have  been  placed
 befoe  the  Evaluation  Committee.

 (b).  the  number  of  selected  Law  Books
 having  the:  status  of  classics,  that  have
 so  far  been  translated  into  Hindi;  and

 (©)  the  names  and  details  of  original
 Law  Books  in  Hindi  together  with  the
 names  of  25  authors  with  whom  agree-
 ments  ‘have  beén  éntered  into  for  writing
 them?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  JUSTICE
 (SHRI  NITIRAJ  SINGH  CHAUDHARY):
 (a)  Complete  manuscripts  of  seven  books
 and  some  draft  chapters  of  two  other  books
 have  been  placed  before  the  Evaluation
 Committee.

 (b).  Nil.

 (c)  Agreements  were  entered  into  with
 28  authors  for  writing  original  law  books
 in  Hindi.  Two  authors  died  subsequently.
 In  three  cases,  there  was  no  progress  in  the
 work  assigned  and  the  agreements  had  to
 be  terminated.  A  statement  containing  the
 list  of  the  remaining  23  subjects  and  the
 names  of  the  respective  authors  to  whom
 they  have  been  assigned,  is  laid  on  the
 Table  of  the  House.  (Placed  in  Library.
 [See  No.  LT-3750/72.]
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 Translation  of  Central  Laws  in  Regional:
 Languages

 1198.  SHRI  2.  CHITTIBABU:  Will  the
 Minister  of  LAW  AND  JUSTICE  be  pleas-
 ed  to  state:
 (a)  The  state-wise  break-up  of  the
 amount  of  reimbursement  given  during  the
 past  three  years  to  the  States  for  translat-
 ing  the  Central  Laws  into  respective  region-
 al  languages;

 (b)  the  amount  spent  so  far  on  the  trans-
 lation  of  Central  Laws  in  Hindi;  and

 (c)  when  the  translation  of  Constitution
 in  Hindi  and  in  regional  languages  will
 be  completed?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  _  JUSTICE
 (SHRI  NITIRAJ  SINGH  CHAUDHARY):
 (a)  The  State-wise  break-up  of  the
 amount  re-imbursed  to  State  Governments
 for  translation  of  Central  Acts  into  the
 respective  regional  languages  is  given
 below:—

 Amount  re-imbursed  in

 Name  of  State  Language  Year  1969-70  Year  ‘1970-71  Year  ‘1971-72

 ws  Rs.  गए.

 Gujarat  Gujarati  Nil  Nil  56,264"  00

 Orissa  Oriya  Nil  Nil  3,760"  00
 Jammu  &  Kashmir  P  Urdu  Nil  Nil  133740"  00

 The  Governments  of  the  remaining  non-
 Hindi  speakfng  States  have  not  sent  trans-
 lation  of  r

 eon
 Central  Act  in  regional  Jan-

 guages  to  the  Ofticial  Language  (Legislative)
 Commission  for  approval  during  the  above
 Period  and  no  payment  has  _  therefore,
 been  made  to  them  on  this  account.

 (b)  The  translation  of  Central  Laws  into
 Hindi  is  only  one  of  the  functions  assign-
 ed‘'to  the  Official  Language  (Legislative)
 Commission,  The  Commission  is  also  in-
 terested  with  the  work  of  preparation  and
 publication  of  &  standard  legal  terminology
 for  use,  as  far  as  possible,  in  Official  lang-

 uages  and  arranging  for  the  translation  of
 Central  Acts,  Ordinances  and  Regulations
 promulgated  by  the  President  in  the  respec-
 tive  official  languages  of  the  States.  The
 Commission  has  also  been  entrusted  with
 the  work  of  providing  Hindi  translations
 of  all  Statutory  Rules,  Orders,  etc.,  which
 are  required  to  be  laid  before  a  House  or
 the  Houses  of  Parliament,  in  pursudnce  of
 section  3(3)  of  the  Official  Languages  Act,
 963  and  of  supplying  Hindi  versions  of
 all  Bills,  including  amending  Bills  introdu-
 ced  and  of  all  official!  amendments  moved
 thereto,  in  the  Lok  Sabha  or  the  Rajya
 Sabha,  as  the  case  may  be.  In  addition,
 the  Commission  has  also  been  made  res-
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 ponsible  for  the  preparation  and  publica-
 tion  of  translations  of  the  Constitution  of
 India  into  Hindi  and  other  regional  Jan-
 guages.

 The  total  expenditure  incurred  on  the
 Commission  upto  the  end  of  March,  972

 is  Rs.  1,18,91,455,00.  As  already  stated
 the  functions  of  the  Commission  include
 also  other  matters  besides  translation  of
 Central  Laws  in  Hindi.  It  is  accordingly
 not  possible  to  specifically  indicate  the
 expenditure  attributable  to  the  translation
 cof  Central  Laws  in  Hindi  separately.

 (c)  The  translations  of  the  Constitution
 of  India  into  Assamese,  Gujarati,  Malaya-
 lam,  Marathi,  Oriya,  Punjabi,  Tamil  and
 Telugu  have  so  far  been  completed.  The
 translations  of  the  Constitetion  in  Bengali,
 Kannada  and  Urdu  are  expected  to  be
 finalised  soon.  The  question  of  bringing
 out  an  authorised  and  uptodate  version  of
 the  Constitution  in  Hindi  is  also  under
 active  consideration,

 Setting  up  of  an  जा  Refinery  in  Sri  Lanka

 1199.  SHRI  E.  V.  VIKHE  PATIL:
 SHRI  M.  S.  SANJEEVI  RAO:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (७)  whether  am’  oil  refinery  is  being  set
 up  in  Sri  Lanka  in  collaboration  with  Gov-
 ‘ernment  of  Ceylon;

 (b)  whether  any  agreement  has
 made  in  this  regard;  and

 been

 (०)  if  s0,  the  main  features  thereof?

 THE  MINISTER  OF  LAW  AND  JUS-

 |

 TICE  AND  PETROLEUM  AND  CHEMI-
 CALS  (SHRI  H.  R.  GOKHALE);  (a)  No,
 Sir.

 (b)  and  (c).  Do  not  arise.
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 Extension  beyond  tenure  period  to  staff  on
 deputation  to  vigilance  department

 1200.  SHRI  LALJI  BHAI:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  the  practice  of  granting
 extension  beyond  the  tenure  period  of  three
 years  of  staff  deputed  to  work  in  the  Vigi-
 lance  Department  is  continuing  unabated;

 (b)  if  so,  the  reasons  ‘therefor;  and
 Py

 (c)  whether  the  Administration  proposes
 to  take  any  steps  to  rectify  the  situation?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A,  PAI):  (a)  and  (b).  The
 tenure  period  for  Vigilance  Inspectors  as
 per  extant  orders,  is  4  years  extendable
 upto  6  years.  Extensions  are  also  granted
 in  certain  exceptional  cases  even  beyond
 six  years  for  administrative  reasons.

 (c)  Does  not  arise.

 2.02  hrs.

 SHRI  8.  A.  SHAMIM  (Srinagar):  Sir,
 I  wish  a  happy  birthday  to  the  Prime
 Minister  on  behalf  of  the  Opposition  Ben-
 ches.

 MR.  SPEAKER:  We  all  join  it,  Inter-
 ruption)  The  Prime  Minister  disappear-

 ed.  We  have  the  oportunity  only  today  to
 congratulate  her  and  to  wish  her  many,
 many  happy  returns.

 oD

 MR.  SPEAKER:  Now,  Shri
 Gupta.

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour):  I  gave  notice  of  an  Adjournment
 Motion.

 Indrajit

 MR.  SPEAKER:  I  have  not  admitted  it.

 SHRI  JYOTIRMOY  BOSU:  There  are
 near-famine  conditions  in  Maharashtra  ow-
 ing  to  scarcity  of  water.  It  is  a  very
 serious  problem.  You  will  kindly  consider
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 the  issue.  The  whole  State  is  facing  water
 scarcity.

 MR.  SPBAKER:  I  have  not  admitted  it.
 You  are  speaking  without  my  permission.

 SHRI  JYOTIRMOY  BOSU:  I  am  not
 speaking  at  all.  I  am  making  only  a  sub-
 mission.

 MR.  SPEAKER:  What  is  the  difference
 between  speaking  and  making  a  submis-
 sion?

 SHRI  JYOTIRMOY  BOSU:  You  must
 give  them  directions,  Sir——

 MR.  SPEAKER:  I  have  not  admitted
 it.

 SHRI  JYOTIRMOY  BOSU:  Are  you
 not  concerned  about  it,  Sir?
 tion)  No  doubt  you  must  be  going  through
 the  papers  regularly.  The  situation  is
 alarming.  There  is  scarcity  of  drinking
 water.  A  man  has  to  live  on  one  glass
 of  water  every  alternate  day.  There  are
 famine  conditions.  (Interruption)

 MR,  SPEAKER:  No  please.  Shri
 Indrajit  Gupta.

 SHRI  SHYAMNANDAN-  MISHRA
 @egusarai):  It-is  reported  that  population
 may  have  to  be  transferred  from  certain
 areas  because  of  the  lack  of  drinking  water.
 We  are  very  much  concerned  about  it.

 SHRI  JYOTIRMOY  BOSU:  Are  you
 not  concerned  about  the  famine  and  scar-
 city  of  drinking  water,  Sir?

 MR.  SPEAKER:  Shri  Indrajit  Gupta.

 2.04  hrs.
 CALLING  ATTENTION  TO  MATTER

 OF  URGENT  PUBLIC  IMPORTANCE
 SupTEME  Court  JUDGMENT  ON  MULKI

 RULEs  IN  ANDHRA  PRADIH

 SHRI  INDRAJIT  GUPTA  (Alipors):
 Sir,  I  call  the  attention  of  the  Prime  Minis-
 ter  to  the  following  matter  of  urgent  pub-
 lic  importance  and  I  request  that  she  may
 make  a  statefnent  thereon:

 NOVEMBER  2I,  972
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 tution.

 Mulki  Rules  in  200.
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 “The  situation  arising”  “guts  of  the
 Supreme  Court  Judgment  on

 Mulki Rules  in  Andhra  Pradesh.”

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSON-
 NEL  (SHRI  RAM  NIWAS  MIRDHA):  In
 the  former  princely  State  of  Hyderabad
 under  a  rule  forming  part  of  the  Hydera-
 bad  Civil  Service  Regulations,  no  person
 could  be  appointed  to  any  Government  scr-
 vice,  superior  or  inferiér,  without  specific
 sanction  of  the  Nizam  if  he  was  not  a
 Mulki.  One  of  the  grounds  for  acquiring
 Mulki  status  was  permanent  residence  in
 Hyderabad  State  for  at  least  5  years.  This
 provision  was  continued-after  merger  of
 the  State  in.  1948,  and  gvas.  subsequently
 protected  under  Article  ‘3Sip)  of  the  Consti-

 At  the  time  of  £  rmation  of  the
 State  of  Andhra  Pradesh  :in  1956,  one  of
 the  points  of  agreement..etween  the  Lead-

 exs  of  Andhra  Pradesh.and  Telangana  re-
 gions  was  that  the  begefits  of  securing
 employment  in  Government  service  for  the
 people  of  Telangana  region  on  the  basis
 of  local  residential  qualification  would  be
 continued  in  the  new  State  for  the  region.
 The  Parliament  accordingly  passed  the  Pub-
 lic  Employment  (Requirement  as  to  Resi-
 dence)  Act,  1957,  which,  while  repealing
 the  Mulki  Rules  through  Section  2,  enabled
 the  Central  Government  under  Section  3
 to  make  Rules  prescribing  requirement  as
 to  residence  with  Telangana  area  in  regard
 to  appointments  to  any  subordinate  ser-
 vice  or  post  under  the  Stafe  ‘Government
 or  any  local  or  oth:r  authority.  In  the
 Rules  framed  under  this,Section,  require-
 ment  of  5  years’  residence  in  Tel
 for  recruitment  to  public:,  service  in  that
 region  was  continued  for  gnbordinate  ser-
 vices  and  posts  of  Tabsily: irs  only,  while
 the  earlier  Mulki  Rules  applied  to  all
 posts—inferior  and  superior.  The  Public
 Employment  Act  and  the  Rules  framed
 under  Section  3  came  into  force  in  959
 and  were  to  have  effect  for.five  years.  This
 period  was,  however,  subsequently  extend-
 ed  for  two  further  periods  of  five  years
 each,  i.e,  in  all  for  5  years  till  March,
 1974,
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 2.  The  Public  Employment  Act  and  the
 Rules  framed  thereunder  were  challenged
 in  the  Supreme  Court  in  AVS  Narasimha
 Rao  and  others  Vs.  the  State  of  Andhra
 Pradesh  and  another,  and  by  its  judgment
 dated  March  28,  969  the  Court  declared
 Section  3  of  the  Act  and  the  Rules  framed
 thereunder  in  so  far  as  they  related  ‘o
 Telangana  area  to  be  ultra  vires  the  Cons-
 titution.  Connected  issues  were  further  .gi-
 tated  in  various  cases  in  the  Andhra  Pra-
 desh  High  Court  and  in  the  Supreme
 Court  and  finally  the  Supreme  Court  in
 its  judgment  dated  October  3,  972  has
 held  that  section  2  of  the  Public  Employ-
 ment  Act  is  also  bad  in  so  far  as  it  dealt
 with  Telengana  area,  and  that  the  resi-
 dential  qualification  for  recruitment  to
 Govermment  service  provided  under  the
 Mulki  Rules  continued  to  be  in  force  in
 the  Telangana  area.

 3.  Following  the  Supreme  Court  judge-
 ment,  while  8  demand  has  been  made  on
 behalf  of  the  Telangana  region  that  the
 5  years’  local  residential  qualification
 should  be  enforced  for  recruitment  to  all
 government  service,  on  the  other  hand  the
 Andhra  region  wants  that  whatever  safe-
 guards  had  been  provided  earlier  to  the
 people  of  Telangana  in  respect  of  employ-
 ment  in  Government  service  is.  all  that
 should  continue.  Ever  since  the  judgment
 was  given,  consultations  have  been  going
 on  between  the  loaders  of  the  State  and
 with  the  Central  Government,  to  find  a
 satisfactory  solution  of  the  problem  in  the
 larger  interests  of  the  State.  Before  they
 left  Delhi  after  the  first  round  of  talks
 earlier  this  month  to  continue  consultations
 in  Hyderabad,  the  leaders  of  the  State
 issued  a  statement  expressing  confidence
 that  they  woild  reach  an  agreement  with-
 in  the  framework  of  the  composite  State
 of  Andhra  Pradesh.  The  talks  are  still
 continuing  and  Government  hope  that  #
 satisfactory  solution  acceptable  to  both
 the  sides  will  be  evolved  soon.

 SHRI  P.  VENKATASUBBAIAH:
 (Nandyal):-  Sir,  before  Mr.  Indrajit
 Gupta  puts:  his  question,  may  I  say  a
 few  words?  I  made  a  request  to  you
 yesterday.  These  talks  have  entered  a
 delicate  -stage-and  the  Prime.  Minister.  and
 Other  leaders  are  very  eager  to  evolve  an
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 agreed  solution  to  this  vexed  problem
 which  is  agitating  the  minds  of  the
 people.  I  request  you  to  consider  whe-
 ther  this  can  be  postponed  to  a  later  day
 so  that  a  proper  atmosphere  might  be
 created  for  evolving  a  formula.  [  had
 a  talk  with  Shri  Indrajit  Gupta  also  in
 this  connection;  it  is  for  your  considera-
 tion.
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 SHRI  INDRAJIT  GUPTA:  What  did
 Indrajit  Gupta  say?

 SHRI  M.  SATYANARAYAN-  RAO:
 (Karimnagar):  This  matter  is  serious;
 the  law  and  order  situation  is  bad.  The
 Prime  Minister  has  not  made  a  state-
 ment....

 MR.  SPEAKER:  Please  sit  down;  you
 are  speaking  without  my  permission.
 He  suggested  to  me  its  postponement.  I
 had  been  delaying  it  for  a  number  of
 days.  Because  there  was  some  pressure,  I
 admitted  it.  But  I  have  no  objection  to
 postponing  it  for  a  few  more  days.

 SHRI  INDRAJIT  GUPTA:  I  am  not
 agreeing  to  it.  The  reason  why  I  am  not
 agreeing  is  not  that  I  am  one  whit  less
 anxious  than  Shri  Venkatasubbaiah  that
 nothing  should  be  done  or  said  which
 will  surcharge  the  atmosphere  with  more
 Passion  or  more  agitation.  But  to  sug-
 gest  or  to  imply—I  do  not  say  that  Shri
 Venkatasubbaiah  had  that  implication  in
 mind,  but  what  he  said  does  imply  that—-
 because  we  will  ask  some  questions  here
 and  the  government  will  say  something,
 therefore  the  situation  may  get  more  com-
 plicated  is  a  view  to  which  I  do  not
 subscribe.  My  party  also  does  not  stbs-
 cribe  to  that  view.  Our  not  discussing
 this  matter  in  this  House  has  not  pre-
 vented  things  happening  outside  which
 are  getting  worse  and  worse  every  day
 not  only  in  intensity  but  also  in  .  the
 danger  that  they  represent  to  the  intigra-
 tion  of  the  country.

 The  government's  ‘statement,  on  the
 face  of  it,  gives  the  impression  as  though
 there  is  no  seriousness  or  urgency  in
 the.  situation.  It  is  a  long  historical
 account  of  the  constitutional  and  statutory
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 Provisions,  as  it  has  evolved  and  at  the
 end  there  is  found  a  pious  hope  that
 everything  would  be  all  right  soon.  But
 from  the  way  people  are  behaving  and
 things  are  going  on  every  day,  I  um  not
 So  optimistic  that  if  the  talks  are  allowed
 to  go  on,  drift  like  this,  a  mutual  agree-
 ment  will  be  found  out.  In  that  context
 I  am  charging  the  Central  Government
 that  they  are  sitting  there  and  allowing
 this  situation  to  develop.  The  fires  are
 Taging  and  if  you’  do  not  consider  this
 a  serious  situation,  what  do  you  consider
 4  serious  situation?  Trains  are  not
 running,  buses  are  not  running  and  Minis-
 ters’  planes  are  not  allowed  to  land  at
 Vijayawada.  When  will  the  Central
 Government  consider  the  situation  as
 serious  enough  to  warrant  more  active
 and  positive  action  in  order  to  bring  the
 two  contending  parties  to  q  mutual  agree-
 ment?

 Therefore,  it  is  a  thoroughly  unsatis-
 factory  statement  in  that  it  says  nothing
 new,  it  does  not  give  a  gencral  inkling  of
 the  general  line,  the  general  outlook,  the
 general  principle  along  which  the  Central
 Government  is  desirious  of  tackling  the
 situation  They  have  said  that  the  two
 sides  are  holding  discussions  and  we  are
 hopeful  that  some  agreement  will  emerge
 out  of  it.  I  think  the  situation  has  gone
 too  far  now,  and  we  have  been  silent  long
 enough,  and  we  do  not  want  the
 situation  to  reach  a  point  of  no  return.
 If  no  solution  is  found  by  the  Centre
 soon,  if  this  matter  is  not  settled  in  the
 next  two  or  three  days,  either  by  mutual
 agreement  or,  if  mutual]  agreement  is  not
 possible,  then  by  the  Centre  boldly  taking
 a  decision  and  anteuncing  it,  then  a  point
 of  no  return  will  be  reached  in  the  sense
 that  a  demand  will  be  made  for  the
 parting  of  ways  and  the  State  of  Andhra
 Pradesh  will  again  have  to  be  bifurcated,
 and  our  party  does  not  support  that  idea,
 because  we  want  a  just  solution  to  be
 found  within  the  integrated  State  of
 Andhra  Pradesh.  But  the  Congress  Party,
 the  ruling  party,  both  in  Andhra  Pradesh
 and  at  the  Centre  is  doing  absolutely
 nothing  to  fight  to  preserve  the  unity  of
 the  integrated  State  |  ‘“sdhra  Pradesh
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 by  keeping  quiet  and  allowing  things  to
 drift.

 I  may  also  say  one  thing  here,  and  I
 hope  the  Prime  Minister  has  got  her  own
 Teports  of  what  is  happening  there  be-
 cause  of  the  inactivity  or  Passivity  of  the
 Central  Government.  They  will  599
 “we  ale  not  passive,  we  are  committed  to
 holding  tals”  and  all  that.  I  know  that.
 But  I  want  them  to  know  that  the  situa-
 tion  is  being  exploited  by  the  reactionary forces  there.  The  Swatantra  Party  of
 Shri  Lachanna  is  reporteq  to  have  given
 a  call  to  the  masses  in  Andhra  Pradesh
 raising  the  slogan  that  Andhra  Pradesh
 should  now  be  divided,  not  into  two  but
 three  different  States.  It  does  not  figure
 very  much  in  the  press  in  this  part  of  the
 country,  but  if  you  read  the  papers  of
 that  area  it  is  given  wide  coverage.  They
 are  demanding  that  there  should  be  one
 separate  Telengana,  one  separate  Rayala-
 seema  State  and  one  State  comprising
 Circars.  The  Khamma  landlords  who
 dominate  the  Swatantra  Party  and  who
 control  that  region  of  Circar  area  would
 like  to  have  a  small  State  for  themselves
 also,  where  all  these  land  ceiling  propo-
 sals,  land  reforms  and  all  that,  can  also
 be  scuttled  successfully.  You  are  allow-
 ing  a  sort  of  vacuum  to  be  created  in
 which  all  that  things  are  happening.

 My  questions  will  arise  out  of  one  or
 two  observations.  I  want  to  make.  First
 of  all,  this  question  of  reorganisation  of
 States  on  a  linguistic  basis,  as  a  principle,
 was  by  and  large  accepted  by  everybody.
 Many  people  sacrificed  ‘their  lives  and
 became  martyrs  in  order  to  bring  about  the
 creation  of  a  composite  State  of  Andhra
 Pradesh.  We  all  pay  homage  to  them;
 we  still  pay  homage  to  Sri  Ramulu  and
 others.  But  the  principle  of  linguistic
 unity  in  a  country  like  ours  has  a  histo-
 Tical  background,  historical  development
 and  heritage  which  is  being  handed  down
 to  us,  and  that  is  regional  backwardness.
 Regional  backwardness  within  a  State,  in
 a  certain  area,  cannot  be  overcome
 overnight  by  just  a  magic  wand.  The
 integration  that  we  wanted  on  a  linguistic
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 basis  has  to  be  not  only  administrative
 integration  and  physical  integration  but
 there  has  to  be  an  emotional  integration
 of  the  people  also.  Unless  that  emo-
 tional  integration  is  brought  about,  the
 other  integration  rests  on  very  unstable
 foundation.  It  is  in  this  respect,  I  am
 sorry  to  say  with  all  due  respect  to
 friends  from  Andhra  Pradesh  as  a  whcle
 that  over  all  these  years,  since  the  State
 of  Andhra  Pradesh  was  created,  this
 aspect  of  development,  the  emotional  in-
 tegration  between  the  people  of  two  areas
 that  were  brought  fogether  in  the  histori-
 cal  context  of  backwardness  preva.ung  in
 the  old  days  of  Nizam,  in  that  matter,  we
 seem  to  have  utterly  failed.

 The  major  act  of  irresponsibility  tha
 has  been  committed  in  the  present  situa.
 tion  is  that  some  people  are  interested  in
 deliberately  distorting  the  implications  of
 the  Supreme  Court  judgment.  The  Centre
 has  failed  by  not  speaking  out,  coming
 out,  authoritatively  as  to  what  the  inter-
 pretation  of  the  Supreme  Court  judgment
 is.  I  know  it,  on  a  good  authority,  when
 this  agitation  first  began,  this  time,  after
 the  Supreme  Court  judgment,  when  young
 people,  students  and  NGOs  took  to  streets,
 it  was  on  the  basis  of  an  understanding
 given  to  them.  I  do  not  know  how  many
 common  people  actually  read  the  Supreme
 Court  judgment.  Somebody  comes  and
 tells  them,  “This  is  what  .the  Supreme
 Court  has  said.  This  is  what  it  means”
 as  though  the  old  Mulki  Rules  in  their
 entirety  have  been  declared  valid  by  the
 Supreme  Court.  This  is  not  the  post
 tion  at  all.  Everybody  knows,

 I  do  not  want  to  take  much  time  of
 the  House.  I  have  the  Supreme  Court
 judgment  with  me.  The  only  part  of
 the  Rule  which  the  Supreme  Court  has
 again  held  as  being  valid  is  Rule  (b)
 read  with  Rule  3.  Everybody  knows  it.
 It  is  the  question  of  residential  qualifica-
 tion.  Rule  (b)  says:

 “A  person  shall  be  called  a  Mulki
 if—

 KAnTIKA  30,  894  (SAKA)  Mulki  Rules  in  206
 A.P.  (CA)

 (b)  by  residence  in  the  Hyderaid
 State  he  has  been  entitled  to  be  Mulki,”

 Then,  Rule  3  says:

 “A  person  shall  be  called  a  Mulki
 who  was  a  permanent  resident  of  the
 Hyderabad  State  for  at  Icast  5  years and  has  abandoned  the  idea  of  return-
 ing  to  the  place  of  his  previous  resi-
 dence  and  has  obtained  an  affidavit  to
 that  efiect  on  a  prescribed  form  attested
 by  a  Magistrate.”
 This  is  all  that  has  been  upheld.

 As  a  matter  of  fact,  right  at  the  con-
 clusion  uf  its  judgment,  the  hon.  Supreme
 Court  has  observed:

 “We  may  mention  that  we  are  not
 concerned  with  the  interpretation  of
 the  Mulki  Rules  and  their  applicability
 after  the  adaptation.  No  such  question was  answered  by  the  Full  Bench  or
 was  dealt  with  by  the  Division  Bench.

 It  was  suggested  by  the  respondents in  the  appeal  that  the  impungned  Mulki
 Rules  are  unjust  to  them.  This  was
 Strongly  denied  by  the  appellants.
 This  is  a  matter  for  Parliament  and  not
 for  us.  We  are  only  concerned  with
 their  validity.”

 They  have  made  it  quite  clear.  But
 unfortunately,  my  information  is  that
 people  pave  been  led  to  believe  that  the
 latest  judgment  of  the  Supreme  Court
 means  chat  the  Mulki  Rules  are  being
 revalidated,  are  going  to  be  upheld  and
 are  going  to  be  re-applieq  in  such  a  way
 that  they  will  cause  a  great  deal  of  harm,
 a  great  deal  of  hardship,  to  the  people
 coming  from  Andhra  region.

 Now,  Sir,  I  would  like  to  know  from
 the  Minister  whether  he  has  given  his
 mind  tu  this,  how,  in  the  opinion  of  the
 Government,  does  this  latest  judgment  of
 the  Supreme  Court,  its  findings,  differ  in
 any  way  from  what  was  accepted  and
 publicly  stated  by  the  Andhra  Pradesh
 Government  in  the  year  1970;  what  is
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 the  Andhra  Pradesh  Government  in  the
 year  1970;  what  is  the  difference  between
 this  anJ  the  statement  made  by  the  Chief
 Minister,  Mr.  Brahamananda  Reddy,  in
 the  Assembly  on  the  I8th  of  December
 1970;  at  that  time,  the  Chief  Secretary
 was  Mr.  M.  T.  Raju,  who  is  now  a  col-
 Ieage  of  ours  in  Parliament.
 In  “chis  statement,  if  I  may,  with  your

 permission  read  a  few  sentences,  Mr.
 Brahmananda  Reddy  says:

 “The  full  Bench  of  the  Andhra  Pra-
 desh  High  Court  has  held  that  the
 Mulki  rules  which  regulated  the  condi-
 tions  of  appointment  to  public  services
 in  Hyderabad  prior  to  the  commence-
 ment  of  the  Constitution  shall  continue
 as  a  Valid  law  in  force  in  the  Telengana
 area  of  the  State  in  so  far  as  they
 prescribe:  a  residential  qualification  of
 15.  years  for  the  purpose  of  appointment
 to  the  post  under  the  Government  or
 other  authority.

 “It  will  be  appreciated  that  Govern-
 ment  have  consistently  adopted  us  their
 objective  that  appropriate  safeguards
 should  be  provided  so  as  to  ensure  that
 opportunities  for  employment  in  the
 Telengana  area  are  reserved  for  the
 people  of  that  area.  In  so  far  as  the
 recent  judgment  of  the  High  Court
 facilitates  the  implementation  of  policies
 designed  to  achieve  this  objective.  the
 Government  would  wish  to  abide  by
 that  judgment.”
 Finally,  Mr.  Brahmananda  Reddy  says:

 “The  implementation  of  the  High
 Court  judgment  will  necessarily  involve
 certain  administrative  changes  such  as
 the  regionalisation  of  certain  catego-
 ries  of  services  including  gazetted  ser-
 vices.  It  will  also  be  necessary  to
 provide  for  certain  exemptions  froin  the
 operation  of  the  domicilary  require-
 ment  in  respect  of  posts  in  the  Com-
 posite  Offices  such  as  the  Secretariat
 and  Offices  of  the  Heals  of  Depart-
 ments  located  in  the  twin  cities.’
 “TI  shall  like  to  add  that  Government
 have  consulted  various  State  Associa-

 Qions  representation  services  in  both
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 the  regions,  on  the  proposal  of  regiona- lisation  of  service  cadres  and  I  am  glad to  say  that  they  are  in  favour  of  this
 proposal”
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 What  water  has  flowed  urder  the
 bridge,  I  do  not  know,  since  this  position
 which  was  taken  up  and  apparently agreed  to  and  accepted  by  everybody  con-
 cerned  in  970  and  now,  the  Supreme
 Court  judgment  of  1972.  They  only  diffe-
 rence  I  can  find  is  that,  now  some  people
 want  that  the  reservation  or  protection,
 if  you  like  to  call  it  that  way,  for  the
 people  of  Telengana‘area  should  be  res-
 tricted  only  to  the  districts  of  Telenguna
 and  not  be  applicable  to  the  Hyderabad
 city;  Hyderabad  city  should  be  made  into
 a  separate  sort  of  category  left  out;  there,
 there  should  be  no  reservation  or  protec-
 tion;  that  should  apply  only  to  the  other
 districts  of  Telegana.  Why  this  change
 now.  As  far  aS  we  are  concerned,  we
 find  this  position  quite  insupportable.

 TI  would  say  in  conclusion  that,  I  think,
 there  is  a  basis  for‘solution.  {£  do  not
 want  to  go  about  suggesting  a  formula.
 After  all,  it  has  been  made  public,  now
 that  79  legislators  of  Andhra  Pradesh,
 MLAs  and  MLCs  coming  from  both  the
 regions,  coming  from  different  rarties
 including  Congress,  have  come  together
 and  jointly  signed  9  statement  in  which
 they  have  suggested  a  solution  on  the
 following  basis,  which  T  am  supporting:-

 Icvel “I,  The  services  upto  district
 should  be  regionalised.

 2.  In  the  composite  Departmerts,
 i.c.,  Secretariat  and  Heads  of  Depart-.
 ments  and  other  offices  of  State-wide
 character,  2:1  ratio  should  be  imple-
 mented  as  bétween  Andhra  and  Telen-
 gana”

 This  was,  I  believe,  ‘in  the  Public  Employ-
 ment  Act  of  959  also.

 (3)  The  period  of  this  regionalisation
 should  be  decided  mutually.
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 Some  people  say  that  this  period  of  re-
 gionalisation  should  be  indefinite,  some
 people  say  that  there  should  be  a  definite
 time  limit  put.  We  have  no  objection  if
 they  can  agree  mutually  to  a  time  limit.
 If  they  cannot,  the  Centre  cannot  just  sit
 quite  and  go  on  saying  that  they  are  hold-
 ing  discussions  and  ‘we  do  not  want  to
 impose  anything’  while  buses  will  be  burnt’
 trains  will  be  Stopped  and  planes  cannot
 land,  and,  after  some  time,  shooting  will
 begin  and  all  sorts  of  things  will  happen.
 This  kind  of  callous  attitude  cannot  be
 allowed.

 We  are  of  the  opinion  that  the  period
 should  be  decided  mutually  or  it  should
 be  left  to  be  decided  by  the  Central  Gov-
 ernment.

 (4)  Educational  facilities  for  the  children
 of  the  people  from  the  Andhra  region
 who  are  in  Hyderabad  city.

 Educational  facilities  should  be  provid-
 ed  for  those  children.  That  provision
 must  be  made.  There  is  an  apprehension
 in  their  minds.  It  is,  I  think,  a  legitimate
 apprehension,  though  the  larger  one  is  the
 question  of  employment.  There  is  also
 this  aspect  of  it.

 I  would  also  propose  that  the  Centre’s
 responsibility  is  to  bring  forward  a  suitable
 amendment  to  Article  16(3)  of  the  Con-
 Stitution—they  are  quite  silent  on  _  this.
 They  are  not  saying  anything—so  that  this
 provision  which  enables  these  qualificatiors
 residential  qualifications  for  the  purposes
 of  employment,  could  be  made.  Parlia-
 ment  has  the  powers  to  make  provisions
 for  that  in  any  State.  That  should  be
 amended  so  that  it  can  be  applied,  if
 necessary,  to  a  part  of  a  State  also.  Then,
 the  constitutional  hurdle  can  be  got  over
 if  there  is  any  such.  But  the  Govern-
 ment  is  not  giving  any  inkling  of  _  that
 whatsoever.

 Finally,  I  am  not  at  all  satisfied  with
 the  statement  given  here.  No  indication
 whatever  has  been  given  in  that  about

 the  general  line  of  approach  which  they
 “Wish  to  take.  The  moment  the  country
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 reads  that  this  matter  is  going  to  be  rais-
 ed  in  Parliament,  perhaps  in  to-day's  Radio
 we  may  hear  or  in  tomorrow's  papers  we
 will  read  that  more  trains  have  been  stop-
 ped  and  more  buses  have  been  burnt  be-
 cause  they  know  this  thing  is  being  debated
 in  the  Parliament  and  nobody  is  saying
 anything  and  the  Government  is  silent  and
 the  Central  Government  is  refusing  to  take
 any  responsibility  and  the  two  wings  of  the
 Congress  Party,  based  on  regions,  are
 fighting  with  each  other  on  this  matter  and
 the  Swatantra  Party  is  taking  advantage  of
 it  and  is  saying,  ‘Let  us  have  three  States—
 one  Circars,  one  Rayalaseema  and  one
 Telangana’.  Wonderful  state  of  affairs!
 You  are  handing  over  the  whole  thing  to
 these  Khamma  landlords  while  you  are
 talking  about  land  reforms  and  all  that.
 So  kindly  throw  some  light  on  this  matter
 and  let  us  know.

 My  final  question  is:  if  they  cannot  come
 to  a  mutual  agreement—if  a  mutual  agree-
 ment  is  possible,  I  will  be  very  happy—but

 if  no  mutual  agreement  is  arrived  at,  how
 long  are  you  going  to  wait  and  allow  the
 situation  outside  to  go  from  bad  to
 worse?  My  question  would  be:  are  they
 prepared  or  not,  or,  by  the  end  of  this
 week,  latest  by  Friday,  if  they  cannot  come
 to  a  mutual  agreement,  then  the  Centre
 must  give  a  decision  and  see  to  it  that
 that  decision  is  implemented  in  the  matter
 of  finding  a  just  solution  within  the  _  in-
 tegrated  State  of  Andhra  Pradesh  so  that
 this  matter  may  be  satisfactorily  settled.

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour):  A  very  brief  speech  within  a
 very  limited  time.

 SHRI  RAM  NIWAS  MIRDHA:  A
 number  of  points  have  been  raised  by  the
 hon.  Member.  It  has  been  stated  that  the

 Central  Government  is  not  treating  this
 matter  very  seriously.  The  matter  is  real-
 ly  serious  and  the  Central  Government
 feels  that  it  be  dealt  with  all  expedition
 and  seriousness.  But,  it  has  to  be  admitted
 that  the  matter  does  involve  very  delicate
 and  important  issues  which  have  to  be
 thoroughly  thrashed:  out.  And:  what  the
 Geverament  has  been  doing  isto  assist
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 -in  the  process  of  consultation  among  the
 interests  involved  and  those  processes  are
 still  continuing  and  consultations  are  go-
 ing  on  and  we  do  hope  that  some  mutual-
 Jy  agreed  solution  or  at  least,  a  broad  con-
 Sensus,  would  emerge  as  a  result  of  these
 discussions.  The  seriousness  which  Gov-
 ernment  attach  to  the  subject  may  be
 seen  from  the  fact  that  Shri  Chavan  went
 to  Hyderabad  and  met  the  various  parties

 -and  various  interests  and  various  associa-
 tions  is  regard  to  this  matter.  Consul-
 tations  are  stil  continuing  in  Delhi  and  it
 is  not  as  though  Government  is  trying  to
 procrastinate  or  remain  inactive  or  is  not
 doing  anything  in  the  matter.  The  matter
 is  really  very  serious  and  is  of  a  delicate
 nature  and  it  has  to  be  dealt  with  keep-
 ing  this  aspect  in  view.  After  all,  no  solu-
 tion  can  be  imposed  on  the  people  of
 Andhra  Pradesh,  unless  a  vast  majority
 agree  to  it.  That  can  only  be  done  through
 the  democratic  process  of  consultation

 ‘which  is  going  on.

 MR.  SPEAKER:  I  allowed  more  time
 ‘to  the  first  speaker.

 SHRI  P.  VENKATASUBBAIAH:  Aris-
 ing  out  of  the  points  raised  by  Mr.
 Indrajit  Gupta,  I  have  to  ask  certain  ques-
 tions.  He  suggested  some  matters  for
 solution  of  the  problem,  but,  I  do  not

 “know  whether  his  views  are  at  variance
 with  some  of  his  colleagues  in  Andhra.
 The  Member  of  the  State  Council  of  the
 CPI  unfortunately  takes  a  different  stand.

 SHRI  INDRAJIT  GUPTA:  Don't  worry
 about  that;  I  am  the  spokesman  of  the

 ‘party  here.

 SHRI  P.  VENKATASUBBAIAH:
 This  telegram  is  from  Mr.  Bhadram,  a
 ‘Member  of  the  Rajya  Sabha  and  is  an  im-
 portant  Member  of  the  State  C.P.I.  It

 says:
 “Representatives  of  2  trade  unions

 including  railway,  port,  etc.,  urged
 Government  to  take  immediate  de-
 cision  providing  education  and  em-
 ‘ployment  right  in  twin  cities  in
 Andhra  Region  and  safeguards  to
 ‘Telengana  on  956  gentlemen's  agree-

 NOVEMBER  21,  972  Mulki  Rules  in
 A.  P.  (CA)

 the

 2[2

 ment  basis
 State.”

 within  integrated

 SHRI  INDRAJIT  GUPTA:
 wrong  with  that?

 What  is

 SHRI  P.  VENKATASUSBAIAH:
 has  raised  certain  issues.  I  will  come  to
 this  a  litle  later.  I  would  like  to  give  the
 background  before  I  put  the  question.

 He

 MR,  SPEAKER:  Please  be  brief.

 SHRI  P.  VENKATASUBBAIAHB:
 Andhra  Pradesh  had  two  calamities,  one
 was  God-made  and  another  was  man-
 made.  The  Supreme  Court  judgment  is
 a  man-made  calamity.  It  has  created  great
 tensions.  It  has  roused  the  feelings  of  the
 people  in  both  the  regions.  Entire  life  is
 paralysed;  trains  are  stopped;  there  have
 been  bandhs  everywhere..  I  would  Ike
 to  quote  what  they  have  said  in  their
 judgment.  They  said:

 “We  are  not  concerned  with  the
 implementation  of  Mulki  rules  and
 the  applicability  after  the  adaptation.”

 They  are  not  concerned  with  what  would
 be  the  consequences  of  the  judgment  they
 have  made.  About  law  also  I  would  like
 to  say  this.  What  is  meant  by  ‘superior
 services’  and  ‘inferior  services’  in  the

 ‘erstwhile  Nizam  State?  I  would  like  to
 say  ‘superior  services’  so  far  as  the
 Hyderabad  Act  is  concerned....

 SHRI  ATAL  BIHARI  VAJYAPEE
 (Gwalior):  Why  cannot  we  have  a  general
 discussion?  No  questions  are  being  asked.

 MR.  SPEAKER:  Even  I  am  sorry  to
 allow  this  also.

 SHRI  P.  VENKATASUBBAIAH:  The
 words  ‘superior’  and  ‘inferior’  services  are
 defined  in  article  37(a).  And  who  are  the
 officers  who  come  under  superior  and  in-
 ferior  services?  They  are  officers  holding
 appointments  recognised  to  be  clerical  by
 the  Government  in  the  Department  con-
 cerned,  head  constables,  jamadars,  savars
 teachers,  compounders,  midwives,  dafedars
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 etc.  This  is  the  definition.  It  should  not
 be  construed  that  the  definition  given  in
 the  Public  Employment  Act  with  regard
 to  inferior  and  superior  services  was,  as
 Shri  Indrajit  Gupta  had  been  pointing  out,
 different.  The  Public  Employment  Act
 has  embodied  the  spirit  of  the  mulki  rule
 without  disturbing  the  integrity  of  the
 State.  As  a  matter  of  fact,  integration
 has  taken  place  on  certain  principles,  now
 called  the  gentlemen's  agreement.

 MR.  SPEAKER:  The  hon.  Member
 may  kindly  ask  a  direct  question  now.  I
 had  allowed  the  introduction  for  the  first
 speaker,  but  now  the  hon.  Member  should
 ask  a  direct  question.

 SHRI  P.  VENKATASUBBAIAH:  In
 view  of  the  fact  that  the  Supreme  Court
 has  created  a  situation,  may  I  know  whe-
 ther  Government  will  take  immediate  steps
 to  see  that  the  matter  is  reviewed  on  the
 various  issues  that  are  engaging  the  atten-
 tion  of  the  Andhra  public?

 As  regards  regionalisation  of  services,
 up  to  the  level  of  tehsildar,  which  has
 been  agreed  upon  in  the  Public  Employ-
 ment  Act,  to  which  also  Shri  Indrajit
 Gupta  has  made  a  reference  in  the  House,
 may  I  know  whether  the  two-third  popu-
 lation  of  Andhras  will  be  given  a  sense
 of  equality  and  status  and  a  sense  of  be-
 longing  in  their  own  capital  city  of
 Hyderabad,  and  whether  they  could  get
 equal  opportunities?  They  do  not  plead
 for  any  preference,  but  they  want  to  be
 treated  just  like  any  other  citizen  in  any
 other  State  capital.  May  I  know  whe-
 ther  that  aspect  of  the  matter  is  going  to
 be  given  a  though  to  so  that  they  are
 given  equal  opportunities?

 from
 and

 The  income  that  has  accrued
 Hyderabad  city  hy  the  investments
 the  efforts  made  by  the  Andtra  public
 also  has  gone  up  from  Rs.  5  crores  to
 about  Rs.  35  crores.  May  I  know  whe-
 ther  that  amount  would  be  allowed  to  be
 spent  on  the  development.of  the  Hydera-
 bad  city?  Wherever  there  are  economic
 disparities  and  regional  imbalances,  it  is
 bound  to  create  trouble.  That  is  why  we
 are  pleading.  When  Rayalaseema  was
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 integrated  with  Andhra,  we  only  pleaded
 for  economic  development  of  these  areas
 but  not  statutory  safeguards  in  order  to
 function  as  a  State  within  a  State  or  an
 Assembly  within  an  Assembly.  What  is
 the  position  of  the  regional  committee?
 It  is  a  miniature  Assembly,  a  parallel
 Assembly  having  a  separate  budget.  Fur-
 ther,  all  the  Bills  if  they  concerned  the
 Telengana  region  even  by  remote  im..
 Plication,  have  to  go  to  the  regional
 Assembly,  and  if  there  is  an  difference  of
 opinion,  it  has  to  be  referred  to  the
 Governor.  May  I  know’  whether  these
 inbuilt  restraints  on  the  proper  integration
 of  the  State  will  help  in  emotional  inte-
 gration?  May  I  know  whether  in  its
 place,  a  board  for  economic  development
 of  the  region  could  not  be  constituted
 wherever  there  is  a  backward  area?  I
 can  quote  figures  to  show  how  develop-
 mental  activities  have  taken  place  in
 Telengana  for  the  last  sixteen  years.  I
 do  not  grudge  it.  I  welcome  it  because
 I  come  from  a  backward  region  and’  I
 also  welcome  such  developmental  activi-
 ties.  As  a  matter  of  fact,  the  scope  and
 jurisdiction  of  the  Telengana  Regional
 Committee  has  been  extended  and  they
 have  been  asked  to  go  into  the  service
 matters  such  as  employment  and  recruit-
 ment  also.  I  would  like  to  know  whether
 this  is.  going  to  be  continued.
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 Thirdly,  I  would  ask  whether  the  time
 has  not  come  to  review  the  position  re-
 garding  the  gentlemen's  agreement  -which
 formed  the  basis  of  the  Public  Employ-
 ment  Act  which  constituted  the  Regional
 Committee  and  see  wherever  there  is
 backwardness  it  should  be  eradicated  and
 froner  emotional  integration  promoted.
 Unless  these  restraints  are  removed,  there
 is  no  scope  for  emotional  integration.

 I  am  not  going  into  the  service  aspects
 of  the  matter,  but  if  no  time-limit  is  put
 it  will  certainly  perpetuate  this  state  of
 affairs.  As  a  matter  of  fact,  according  to
 the  Public  Employment  Act,  974  is  the
 limit  put  by  the  Act  of  Parliament.  The
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 [Shri  ९.  Venkatsubbaiah]
 question  is  whether  this  should  be  carried
 beyond  974  or  it  should  be  done  away
 with  so  that  a  proper  atmosphere  is
 created.

 {  want  to  make  one  thing  clear,  that
 everybody  belonging  to  whichever  part  of
 Andhra,  is  committeed  to  an  integrated
 State.  I  do  not  agree  with  what  Shri
 Indrajit  Gupta  said.,  Immediately  after
 the  Supreme  Court  judgment,  the  Prime
 Minister  took  immediate  _  steps.  Shri

 ‘Chavan  had  been  to  Hyderabad.  He  held
 consultations  with  people  there.  The
 central  leadership  has  correctly  held  the
 opinion  that  a  solution  must  be  evolved
 amongst  the  people;  they  do  not  want  to
 impose  a  solution,  they  do  not  want  to
 interfere.  That  is  their  stand,  that  is  the
 stand  of  the  State  and  it  has  been  appre-
 ciated  by  one  and  all.  The  Andhra  people
 have  got  complete  confidence  in  the
 handling  of  the  situation  by  the  Prime
 Minister.  They  have  never  questioned
 this,  nor  has  the  State  Government  taken
 any  steps  against  this.

 These  are  the  three  points  to  which  I
 want  answers.  A  proper  application  of
 mind  has  to  be  there.  There  should  be
 restraint  exercised  to  see  that  a  proper
 atmosphere  is  created  and  we  take  steps
 for  eradication  of  poverty  and  backward-
 ness  wherever  it  exists.  by  constituting-a
 Development  Board  completely  and
 wholly  designed  for  development  of  the
 area,  not  for  administrative  purposes  nor
 for  acting  as  .an  Assembly...  within  an
 Assembly  with  a  separate  budget  and  so

 ‘on,  as  these  steps  would  only  accentuate
 regionalism.

 SHRI  RAM  NIWAS  MIRDHA:  He
 has  not  asked  any  question  nor  sought
 any  information.  He  has  stated  a  parti-
 cular  point  of  view.  I  do  not  want  to
 say  anythihg  on  that,  This  is  a  view  held

 “py  certain  sections  of  people.  The  only
 question  he  asked  was  whether  there  is
 proper  application  of  mind.  On  the  part
 of  Government,  We  are  seriously  consider-

 “ing  it.  As  regards  the  hon.  member.  he
 -can’  ask  himself  the  same  question.
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 SHRI  P.  VENKATASUBBAIAH:  {
 have  raised  three  points.  He  says  I  have
 not  asked  any  questions.
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 MR.  SPEAKER:  Shri  S,  8.  Gin.

 SHRI  5.  B.  धारा  (WARANGAL):  It
 is  most  unfortunate  that  comrade  Indrajit
 Gupta,  without  knowing  the  facts  in
 Andhra  and  the  Telegana  regions,  said  that
 this  movement  has  been  started  by  the
 landlords.

 SHRI  INDRAJIT  GUPTA:  I  did  rot
 say  that.  I  said  landlords  are  taking  ad-
 vantage  of  it;  that  is  a  different  imatter.

 SHRI  S.  B.  GIRI:  That  is  his  opinion.

 SHRI  VENKATASUBBAIAH:  referred
 to  the  Public  Employment  Act.  He  for-
 gets  that  it  has  teen  struck  down  on  the
 initiative  of  the  Andhra  employees;  the
 Telengana  people  are  not  responsible  for
 that.  I  am  unable  to  understand  why  the
 Mulki  Rules,  which  have  been  upheld  by

 the  Supreme  Court,  have  not  been  imple-
 mented  so  far,  as  it  was  the  decision  of  the
 Government  of  Andhra,  to  go  in  appeal  to
 the  Court  over  the  decision  of  the  fuller
 Bench  of  the  Andhra  High  Court.  Thus
 the  decision  of  the  Supreme  Court  is
 binding  legally  and  morally  on  the  Gov-
 ernment  of  Andhra  Pradesh,  Why  has
 not  Government  implemented  so  far  the
 decision  of  the  Supreme  Court  regard.cg
 the  Mulki  Rules?

 My  submission  is  this.  ¥  think  my  hon.
 friend  Shri  Indrajit  Gupta  has  also  re-
 ferred  to  what  ‘is  happening  in  Telangana.
 Ido  not  want  to  refer  to  it.  IT  do  not
 know:  why  Mr.  Chavan  had  gone  to
 Hyderabad  in  the  month  of  October.  It
 was  a  State  problem.  The  Centre  has
 nothing  to  do  with  the  problem.  He  has
 tried  to—(iInterruptiony—bring  about  a
 solution.  My  submission  is  that  before  the
 formation  of  Andhra  Pradesh,  the  Mulki
 rules  were  in  force.  At  that  time,  the
 Nizarii  was  not  there.  It  was  the  Con-
 gress  rule  from  ‘1952.  And  then,  all  along
 they  have  been  implementing  them.
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 Then,  before  the  integration  also,  the
 Shtes  Reorganisation  Commission  had
 made  an  observation.  I  will  quote
 something—

 MR.  SPEAKER:  This  is  not  a  general
 debate.  Please  confine  yourself  to  the
 question.

 AN  HON.  MEMBER;  It  is  very  im-
 portant  matter.  (dnterruption).

 SHRI  S.  B.  GIRI:  I  have  been  eiected
 by  the  Telangana  people.  At  the  time  of
 the  merger  of  Telangi:na  wih  Jandhra
 Pradesh  such  a  fear  was  entertaincd,  and
 the  States  Reorganisation  Commission
 itself  had  given  “exoression  to  it.  The
 States  Reorgan’saion.  Commission  said:

 “The  apprehersion  felt  by  the  edu-
 cationally  backward  people  of
 Telangana  was  that  they  may  be
 swamped  and  exploited  by  ‘he
 more  advanced  people  of  constal
 area,”—

 That  is,  the  Andhra  Pradesh  region.
 “The  real  fear  of  the  peuple  of

 Telangana  is  that  if  they  join  Andhra
 they  will  be  unequally  placeg  in  relation
 to  the  people  of  Andhra,  and  in  their
 partnership,  the  major  partner  will
 derive  all  the  advantages,  while  Telan-
 gana  itself  may  be  converted  into  a
 colony  by  the  enterprising  coastal
 Andhra.”

 This  ‘is  what  the  States  Reorganisation
 Commission  had  observed.  But.  unfor-
 tunately,  we  have  been  denied  separate
 Statehood,  and  we  ‘have  been  sctually
 treated  as  ‘colonial  people’,  Even  in  1969,

 ‘we  wanted  a  separate  State.  That  move-
 ment  was  not  started  by  the  landlords  or
 by  any  political  party  nor  a  political  party
 leader  of  the  Congress  or  any  ‘other
 political  party.  It  was  started  onty  by
 the  students  and  the  State  employees
 B  the  tds  assured  to’  us
 through  the  gentlemen’s  agreement  ‘were
 not  implemented,  the  students  have  started
 the  agitation.  ‘Then,  the  Sate  Government,
 including  Mr.  Brahmananda  Reddy,  :  the
 former  Chief  Minister  of  Andhra  Pradesh.
 has  a  accepted  that  injustice  has  ‘been  done
 to  the  services,  not  only  that.  Rs.  07

 crores  of  Telengana  surpluses  were  taken
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 over  from  Telangana  and  spent  in  the
 Andhra  region.  This  was  reported  by  the
 Regional  Committee  which  is  a  Sovereign
 body  for  Telangana,  Ultimately,  it  was  also
 confirmed  by  the  Committee  which  was
 appointed  by  the  Prime  ‘Minister  under  the
 eight-point  formula  when  the  agitation  was
 on.  Even  before  Andhra  Pradesh  was
 formed  Telengana  people  never  wanted
 merger  with  Andhra.  As  stated  by  the
 States  Reorganisation  Commission,  I
 quote:  “The  apprehension  felt  by  the
 educationally  backward’  people  of
 Telangana  was  that  they  may  ‘be  swamped
 and  exploited  by  the  more  advanced
 people  of  coastal  area.  The  real  fear  of
 the:  people  of  Telengana  is  that  if  they
 join  Andhra,  they  will  be  unequally
 placed  in  relation  to  the  people  of
 Andhra  and  in  their  partnership,  the  major
 partner  will  derive  all  the  advantages
 while  Telangana  itself  may  be  converted
 into  a  colony  by  the  enterprising  coastal
 Andhra.”  We  have  been  treated  as
 people  in  a  colony.  Our  fear  was  that
 the  merger  shall  be  like  embracing  the
 Russian  bear  or  Dhritarashtra.  This  is
 what  has  happened  for  the  last  5  years’
 because  the  Chief  Minister  was  from
 Andhra  region;  they  are  in  a  majority  with
 87  seats,  while  Telangana  has  been  in
 a  minority.

 Recently,  because  of  the  intervention  of
 the  Prime  Minister,  Shrimati  Indira
 Gandhi  the  Chief  Minister  there  is  from
 Telangana.  He  has  not  even  completed
 one  year.  Immediately,  they  started  the
 agitation.  After  all,  I  would  like  to  sub-
 mit  that  to  understand  the  problem  in  its
 proper  perspective  the  Mulki  rules..
 (Interruption)

 It  is  a  fact  that  prior  to  1956,  the
 leaders  of  Andhra  State  which  was  for-
 med  in  1953,  after  the  breakaway  from
 the  Madras  State,  were  eager  to  merge
 with  Telangana  by  assuring  the  people  of
 Telangana  several  safeguards  and
 guarantees.

 This  was  stated  in  Andhra  State
 assembly,  Kurnool  in  955,.not  in  the
 Assembly:  of  Andhra  Pradesh.

 “This  Assembly  would  further  hke  to
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 assure  the  people  of  Telengana  that  the
 development  of  that  area  would  be
 deemed  to  be  a  special  charge  and  that
 certain  priorities  and  special  Protection will  be  given  for  the  improvement  of
 the  area,  such  as  reservations  in  services
 Shri  S.  8.  Giri]
 and  educational  institutions  on  the  basis
 of  population  and  irrigational  develop-
 ments.”

 But  this  was  not  done,  though  this  was
 accepted  also  by  Shri  B.  Gopal  Reddy(  who
 in  his  speech  on  25-l-955  in  Andhra
 State  Assembly  said:

 “It  is  for  that  purpose  we  have  in-
 cluded  a  paragraph  in  our  resolution
 today  assuring  them  (Telengana  people) that  they  need  not  have  any  fears;  that
 they  would  have  due  resevations  in
 respect  of  appointment  and  employment
 on  par  with  their  populations  and  that
 we  have  absolutely  no  objection  to
 concede  to  them  their  due  share  in  other
 respects  also.  This  is  not  something
 that  is  done  by  us  in  response  to  their
 demend.  This  is  specifically  mentioned
 in  this  resolution  in  order  to  convey  to
 them  through  this  Assembly  the
 unanimous  opinion  and  view  of  all  the
 parties  in  this  House  that  we  would
 look  after  them  generously.  The  Gov-
 ernment  have  absolutely  no  objection  to
 concede  to  them  all  opportunities  that
 are  intended  to  the  Telengana  people”.

 We  were  not  prepared  to  merge  with
 them,  this  statement  was  made.

 MR.  SPEAKER:
 to  ask  your  question?

 SHRI  S.  B.  GIRI:
 In  969  there  was  an  upsurge;  it

 May  I  request  you

 The  question  is
 coming.
 actually  a  revolt  against  Andhra
 Pradesh  Government  and  350  persons
 were  killed  by  the  Andhra  Government
 and  four  lakhs  of  persons  were  imprisoned
 because  they  could  not  tolerate  injustice
 and  they  demanded  a  separate  State.  In

 the  mid-term  elections,  the  Telangana
 Praja  Samiti  members—I  am  one  of  them
 ten  were  elected  out  of  42  in  the  Telan-
 gana  region.  Despite  the  Indi-a  Wave,
 ten  out  of  fourteen  seats  were  won.
 That  was  the  verdict  of  the  people  from
 Telangana  for  a  separate  Telangana
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 State...  } MR.  SPEAKER:  This  is  meant  for
 asking  questions.  The  first  speech  was  lo.g.
 indeed,

 SHRI  Ss.  B.  GIRI:  I  have  not  taken  ten minutes  where  as  he  took  about  twenty minutes.
 In  mid-term  elections  of  1972,  after  the

 merger  of  Telengana  Praja  Samiti  with
 Congress,  the  Andhra  Pradesh  Congress Committee  took  out  a  manifestc  in  which
 they  Spoke  of  “fair  deal  to  Telengana.” They  in  fact,  promised  to  the  people  of
 Telengana  that  they  were  going  to  im-
 plement  mulki.  rules  in  toto,

 MR.  SPEAKER:  Please  conclude.
 SHRI  S.  8,  GIRI:  The  House  must

 understand  the  problem.  Apart  from
 these  things,  the  Prime  Minister  Shrimati
 Indira  Gandhi  herself  said  in  my  consti-
 tuency  in  Warrangal,  immediately  the  Full
 Bench  of  the  High  Court  of  Andhra
 Pradesh  struck  down  the  Mulki  rules  on
 14-2-1972,  that  they  would  find  out  a
 solution.  I  quote  the.  Deccan  Chronicle
 of  18-2-1972:

 ‘Warrangal,  February,  17,  +1992:
 Addressing  a  mammoth  public  meeting
 at  the  Azamjahi  Mills  Maidan  here  this
 morning,  the  Prime  Minister  Smt.  Indira
 Gandhi  stated  that  the  Government
 would  give  serious  thought  to  overcom=:
 constitutional  impediments  regarding
 Mulki  Rules.  The  Prime  Minister  said
 ‘The  Government  at  the  Centre  and  the
 5096  are  taking  all  steps  to  rectify  the
 injustices.  I  assure  that  whatever  pro-
 blems  we  have,  they  will  be  solved  at
 the  earliest’.  Referring  to  the  recent
 High  Court  verdict  regarding  Mulki
 Rules  she  said  the  Government  would
 give  serious  thought  to  evolve  means  to
 overcome  the  constitutional  impediments
 in  this.  regard.  It  would  take  some
 time,  she  said,  and  added  that  any  con.
 structive  suggestions  in  this  regard  were
 welcome.  She  said  ‘During  the  past
 one  year  because  of  the  Bangla  issue,
 I  could  not  devote  my  attention  to  the
 Telengana  issue.  Now  I  would  certainly
 ‘devote  ‘my  time  and  attention  to  the
 problem  and  see  that  injustices  wherever
 they  are,  are  rectified  and  justice  is  done
 to  the  region.’.”
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 SHRI  5.  8.  GIRI:  Under  these  cir-
 cumstances,  will  the  Prime  Minister  and
 the  Government  of  India  put  an  end  to
 the  present  state  of  uncertainty?  I  must
 submit  that  in  the  recent  actions  of  the
 Government,  particularly  in  the  eastern
 region,  they  have  shown  that  they  are  not
 averse  to  the  formation  of  smaller  States
 Why  should  they  then  have  a  different
 measuring  rod?

 AN  HON.  MEMBER:
 terux  of  the  problem.

 That  is  the

 SHRI  S.  B.  GIRI:  The  SRC  also  re-
 commended  a  separate  Telengana  in  its
 Report.  Everybody  knows  that  the  present
 Andhra  State  is  a  problem  State.  In  that
 State  we  have  two  separate  budgets,  we
 have  got  a  separate  Telengana  Regional
 Committee,  we  have  got  a  separate  plan-
 ning  body  and  an  _  additional  Chief
 Secretary  for  Telengana.  When  every-
 thing  is  separate  why  can  we  not  have
 a  separate  Telengana  State?  As  it  is,  the
 people  of  both  Andhra  and  Telengana  are
 not  happy.  May  I  request  my  Andhra
 friends  that  it  will  be  in  their  interests
 also  to  have  a  separate  State  of  Andhra.
 Let  us  have  peaceful  bifurcation  so  that
 we  can  develop  our  backward  areas.

 SHRI  RAM  NIWAS  MIRDHA  :  There
 is  hardly  anything  to  which  I  need  reply.

 MR.  SPEAKER:  That  is  why  I  asked
 him  to  put  a  question.

 SHRI  PILOO  MODY  (Godhra):  His
 question  is  whether  you  will  grant  him  a
 separate  Telengana.

 SHRI  M.  SATYANARAYAN  RAO:
 Sir,  the  purpose  of  the  debate  would  be
 frustrate:!  if  he  is  not  permitted  to  ask  a
 question...  (Interruptions,

 SHRI  5.  8.  GIRI:  May  I  ask  देह  simple
 question  now?
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 SHRI  S.  B.  GIRI:
 Telengana  region....

 I  come  from  the

 PROF.  MADHU  DANDAVATE
 (Rajapur):  On  a  procedural  point  even

 a  written  question  was  asked.  You  may
 check  it  up.

 SHRI  S.  B.  GIRI:  Why  has  the  ‘Cen-
 tral  Government  not  taken  the  situation
 in  hand  earlier  and  granted  separate
 Telengana?  Because,  the  problems  of  An-
 dhra  Pradesh  will  not  be  solved  even
 if  the  talks  are  continued  for  another  ten
 years.

 SHRI  RAM  NIWAS  MIRDHA:  It
 is  not  a  question.  It  is  a  mere  paraphrase
 of  what  he  has  been  saying  all  along.

 SHRI  S.  B.  GIRI:  The  Telengana  pco-
 ple  want  their  own  State.  We  are  grate-
 ful  to  the  Prime  Minister  for  what  she  has
 done....(Interruptions).  In  the  State  le-
 gislature  merely  because  they  have  a  majo-
 rity  they  cannot  allow...  (Interruptions)
 Sir,  I  want  a  simple  answer  to  my  ques-
 tion.

 MR.  SPEAKER:  Can  the  Minister
 commit  himself  ‘tyes,  we  are  doing  it”  or
 “not  doing  it’?  What  type  of  questions  are
 you  putting?  It  is  a  suggestion.

 SHRI  M.  SATYANARAYAN  7  RAO:
 The  people  of  Telengana  have  tolerated.
 (Interruptions)

 MR.  SPEAKER:  Whatever  the  hon.
 Member  says  will  not  go  on  record  beca-
 use  he  is  speaking  without  my  permission.

 SHRI  M.  SATYANARAYAN  RAO:
 -  के  |

 3  brs.
 THE  PRIME  MINISTER,  MINISTER

 OF  ATOMIC  ENERGY,  MINISTER  07
 ELECTRONICS,  MINISTER  OF  HOME
 AFFAIRS,  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  AND
 MINISTER  OF  SPACE  (SHRIMATI
 INDIRA  GANDHI):  I  am  distressed  to

 \  *  *  *  Nt  Recorded
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 {Shrimati  Indira  Gandhi]
 hear  that  Shri  Giri  is  suffering.  I  do  not
 want  him  to  suffer  any  more.  I  thought
 that  the  answer  to  this  question  was  given
 in  the  Minister’s  statement  when  he  said
 that  we  are  doing  our  utmost  to  see  how
 this  question  is  solveg  in  the  composite
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 State.  We  do  not  agree  with  Mr.  Giri
 that  it  is  impossible  for  the  people  to
 agree.  I  do  realise  that  when  passions
 are  high  as  they  are  at  this  moment,  when
 the  people  are  feeling  emotionally  involved
 they  sometimes  take  an  extreme  stand
 and  it  is  difficult  to  see  how  there  can
 be  a  solution.  Yet,  in  many  matters,
 we  have  passed  through  such  stages  and
 we  have  reached  agreements  and  we  have
 fownd  solutions.  So,  I  would  only  re-
 quest  Mr.  Giri  to  remain  calm.  He  has
 expressed  his  views  to  me  earlier  also,  in
 telegrams  and  letters.  We  are  very
 clear  on  one  point  that  whatever  solution
 is  found  must  give  justice  to  all  concern-
 ed.  We  do  not  want  the  people  of  Telan-
 ‘gana  fo  suffer;  we  do  not  want  the  people
 of  other  parts  of  Andhra  Pradesh  to  suffer.
 That  is  very  clear.  Both  the  people  con-
 cerned  must  also  have  this  point  of  view
 ‘arid  corhe  to  some  adjustment  which  will
 Bive  them,  if  not  an  entirely  satisfactory
 solution,  I  would  say,  the  least  unsatisfac-
 tory  solution.

 SHRI  P.  NARASIMHA  REDDY
 (Chittoor):  Sir,  I  personally  believe,  un-
 like  Mr.  Giri,  it  is  not  the  Telengana  peo-
 ple  alone  who  are  suffering  the  conse-
 quences  of  this  agitation  but  the  Andhra
 people  are  suffering  much  more.

 It  may  be  of  interest  to  point  out  that
 in  ‘the  Calling  Attenton  motion  you
 will  see,  two  MPs  from  Andhra  and  one
 M.P.  from  Telengana  area  have  participa-
 ted.  That  ratio  of  2:l,  in  my  opinion,
 with  regard  to  employment,  revenue,  ex-
 penditure  and  everything  concerning  the
 State  would  be  the  basis  for  solving  all
 our  problems.  We  have  no  quarrel  in
 ensuring  a  due  share  of  employment  to
 our  T¢lengana  brothers.  We  want  only
 the  equality  of  status;  we  want  only  the
 equality  of  -protection.  We  do  not  want
 to  deprive  the  people  of  Telengana  area
 or  any  other  backward  State  their  due
 share  of  employment  or  a  share  in  reve-
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 ue  ang  expenditure  on  the  population
 basis.

 Sir,  I  hope,  you  will  also  allow  me  to
 say  a  few  words  on  the  burning  issue  that
 is  agitating  the  minds  of  the  people  of
 Andhra  Pradesh.  It  is  not,  in  my  opi-
 nion,  an  agitation  that  has  been  whipped
 up  or  caused  by  the  machinations  of  any
 anti-social  elements  or  by  landlords  or
 by  any  such  category.  This  agitation  has
 in  fact,  been  brewing  since  very  long.
 It  is  indeed  in  the  very  nature  of  things.
 The  very  carving  out  of  the  State  of  Ar
 dhra  Pradesh  has  built  up  a  facade  of
 integration  which  has  in  it  a  sort  of  in-
 built  permanent  discord  and  disintegra-
 tion.  It  is  our  experience  that  whenever
 regional  privileges  or  safeguards  are  pro-
 vided  to  a  section  or  a  segion,  they
 tend  to  perpetuate  themselves  and  it  is
 very  difficult  to  envisage  or  bring  about
 their  termination  at  a  very  reasonable
 period  of  time.  That  is  a  fact  which
 we  cannot  wish  away  or  shut  ou:  eyes  ta
 Therefore,  in  my  opinion  even  though  the
 Congress  Party  under  the  leadership  of
 Shrimati  Indira  Gandhi  has  been  dedicated
 to  the  cause  of  maintaining  integrity  of
 the  State  as  well  as  of  the  country,  in
 spite  of  our  efforts  because  the  aproach
 has  been  wrong,  because  the  basis  has
 been  wrong,  because  the  foundation  has
 been  wrong,  we  have  not  been  able  to
 achieve  a  degree  of  integration  which
 everyone  in  this  country  sincerely  wants.

 T  would  like  to  put  a  question  to  the
 hon.  Minister  as  to  whether  this  approach
 should  not  be  revised.  With  these  inbuilt
 safeguards,  whether  it  is  the  regional
 privileges  in  the  shape  of  Telengana  Re-
 gional  Committee,  whether  it  is  in  the
 sbape  of  separate  budget.  whether  it  is  in
 the  shape  of  Telengana  services  to  which
 the  hon.  Member,  Mr.  Giri,  made  a
 reference,  you  bave  endowed  a  region  in
 a  State  with  all  the  parapherralia,  with
 all  the  trappings.  with  all  the  features  of
 a  separate  State.  And  yet.  you  call  it  an
 intenrated  State  in  which  it  is  having  equal
 status  and  eaual  functions  to  nlav.  Is  it
 not  a  contradiction  in  terms?  Is  it  not
 monstrosity  ?  (Interruption)  7  reauest  the
 hon.  Member  to  put  up  with  me  and
 listen  to  our  point  of  view;  I  should  not

 t
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 be  treated  in  this  House  as  I  am  treatec
 ‘in’  Hydersbad,  for  the  information  of  Mr.
 Hashin.

 Having  been  built  up  in  such  a  context
 sof  irreconcilable  factors,  we  were  naturally
 witnessing  agitation  after  agitation  periodi-
 cally.  This  is  the  fourth  or  fifth  agitation

 “we  have  had  in  this  unforutnate  State.  {  ask
 the  Centra!  Governmert  and  our  hon.
 Prime  Minister  whether  this  approach
 should  not  be  radically  changed  and
 integration  achieved  by  a_  different
 approach.  In  my  view,  the  question  of

 -@uaranteeing  to  the  Telengana  people  and
 other  backward  regiors  on  the  basis  of

 the  population,  21  ratio,  which  we
 think  is  correct  and  which  many  party
 jeaders  have  advocated.  is  good  enough
 and  on  that  basis  if  you  take  steps  and

 ‘nee  that  the  separatist  regional  safeguards
 in  the  shape  of  Telengana  Regional
 Committee  and  other  things  are  given  up
 {am  sure  this  problem  can  be  fought  over

 ‘and  a  just  solution  to  all  grievances  of
 ‘the  people  of  the  State  can  be  achieved.
 No  solution.  Mr.  Speaker,  can  given
 ‘satisfaction  to  all_the  regions,  nor  can  ‘t
 solve  all  the  problems,  if  it  does  not
 envisage  granting  equal  status,  equa)  rights,

 +to  all  the  cit!zens  of  one  State  in  their  own
 Capital  city.  When  rightly  the  ~whdte
 world,  including  this  House,  has  been  con-
 cerned,  very  much  agitated  seeing  the
 countries  like  Uganda  and  Kenya  trying
 te  throw  non-citizens  out  of  their  territory,
 -we  in  this  country  cannot  tolerate  a  situa-
 -tion,  in  my  opinion,  where  one  section  of
 people  in  one  State  are  treated  as  aliens

 ‘wm  anoher  section  of  the  same  State.  This
 problem  is  fundamental  and  it  is  not
 whipped  up  by  eny  _  interested  or
 reactionary  elements  or  any  such  thing.
 “Unless  the  basic  problem  is  squarely  and
 wholly  faced  and  the  approach  is  radically
 changed  and  a  solution  found.  f  am  afraid

 “this  agitation  cannot  be  successfully  met,
 ‘or  can  the  ends  of  justice  and  fairplay
 "for  all  regions  of  this  ‘State  be  met.

 SHRI  RAM  NIWAS  MIRDHA:  The
 ton.  Member  talked  about  regional  safe-
 usrds  for  Tatenganma.  As  I  said  in  my
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 statement,  these  safeguards  for  the  Telen-
 gana  region  bave  a  historical  background,
 in  the  manner  in  which  they  have
 developed.  It  is  because  of  backwardness
 and  the  peculiar  situation  that  existed  at
 that  time  that  special  provisions  for  Telen-
 gana  were  made.  I  only  hope  that  the
 hon.  Member  will  bear  with  them  in  the
 spirit  in  which  they  were  enunciated,  se
 that  there  could  be  a  proper,  co-ordinated
 and  equitable  development  of  the  whole
 State.

 SHRI  K.  LAKKAPPA  (Tumkur):  I
 fully  appreciate  the  views  expressed  by
 our  hon.  Prime  Minister  today  on  this

 issue.  The  Supreme  Court  judgment  on
 Mulki  rules  has  created  a  furore  and  also
 confusion  not  only  in  the  Andhra  State
 brt  also  elsewhere  in  the  country.  The
 solutinn  to  the  problem  =  concerning
 Andfira  and  Telengana  regions,  arising  out
 of  these  Mulki  rules,  is  Jong  overdue.
 Being  a  Member  from  the  neighbouring
 State.  Mvsore  State,  I  see  the  things
 clearly  Jn  Andhra  Pradesh,  every  citizen
 of  Andhra  Pradesh,  irrespective  of  the  fact
 whether  he  is  from  Telengana  region  or
 Andhra  region,  should  be  equally  respected
 and  eaually  prosperous  in  the  eyes  of  the
 Constitution  as  well  as  in  the  name  of
 democracy.  But  not  only  the  recent  judge
 ment  of  the  Supreme  Court  but  atso
 several  other  judgments  upholding  and
 reversing  the  Mulki  Rules  regarding  certain

 services  of  the  Telengana  region  which  were
 ‘in  vogue  from  the  Niram’s  days  and‘  con-
 tinved  after  the  integration  and  re-orga-
 nication  of  States  will  not  find  a  solution
 to  this  prohlem  because  these  problems  are
 confronting  hoth  the  regions  and  are
 humanitarian,  economic  and  social  pro-
 hlems  because  of  the  reason  that  certain
 ureas  in  the  Andhra  as  well  as  in  the
 Telanrana  have  not  been  developed  and
 the  people  in  both  the  regions,  even  in  the
 Government  level  and  even  in  the  Parlie-
 ment  level......

 MR.  SPEAKER:  We  have  heard
 enough  of  that.  As  a  gentleman  from  fhe
 neighbouring  State,  what  is  your  question?
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 SHRI  K.  LAKKAPPA  :  I  am  not  con-
 tributing  my  support  to  the  idea  of  diy-
 integration  of  Andhra  Pradesh.  I  want  to
 say  that  some  solution  should  be  found...

 MR.  SPEAKER:  Please  ask  your
 question.

 SHRI  K.  LAKKAPPA:  There  are
 certain  agencies  working  in  certain  ex-
 Plosive  situations  to  see  that  the  State  is
 disintegrated.  As  Mr.  Indrajit  Gupta  has
 rightly  pointed  out,  there  are  certain
 reactionary  forces,  for  instance,  the
 Swatantra  Party  which  are  trying  to  split

 the  State  on  this  issue  and  is  fomenting
 agitation  for  creating  a  separate  Andhra,

 &  separate  Rayalaseema  and  a_  separate
 Telangana.  As  my  friend,  Mr.  Venkata-
 subbiah  has  just  now  said,  Rayalaseema  is
 also  a  backward  region.  For  that  matter,
 there  are  certain  backward  regions  in
 every  State.  There  are  problems  which
 even  to-day  we  are  facing,  after  the  States
 are  re-organised.

 MR.  SPEAKER:  What  is  your  ques-

 SHRI  K.  LAKKAPPA:  These
 reactionary  forces  are  taking  advantage  of
 the  situation  and  are  trying  to  divide  the
 State  and  are  also  trying  to  subvert  the
 integrity  of  this  country.  Even  outside
 agencies  are  working  so  far  as  this  region
 is  concerned.  This  is  a  very  explosive
 situation  in  Andhra  Pradesh  and  trouble

 is  brewing  in  the  entire  area  and_  the
 people  are  agitating.

 I  would  like  to  ask  a  categorical  ques-
 tion  from  the  hon.  Minister.  I  know  that
 even  Members  of  Parliament  from  both
 sides;  have  submitted  a  memorandum
 urging  a  certain  solution  of  the  problem.
 All  I  would  ask  the  hon.  Minister  is  to
 find  out  a  rational  solutiofi  to  the  problem
 to  avoid  these  regionalism  and  parochi-
 alism  which  are  trying  to  disintegrate  the
 State,  not  only  in  Andhra  Pradesh  but  also
 in  other  States  because  I  would  Jike  to

 quote  one  example.
 ,
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 SHRTK.  LAKKAPPA  :  If  there  is  any:
 delay  in  the  matter  of  finding  a  solution:
 to  this  problem,  I  am  afraid,  it  may  spread
 to  neighbouring  States  like  Mysore  creat-
 ing  a  problem  there  like  new  Mysore  area.
 and  the  old  Mysore  area.  It  may  also
 spread  to  other  States.  Therefore,  to-
 avoid  the  spreading  of  *his  trouble  to
 other  States  and  also  the  disintegration  of*
 the  States,  I  would  like  to  say  whether,
 taking  into  account  the  explosive  situation
 in  Andhra  Praesh,  this  Ministry  would?
 find  out  a  rational  approach  acceptable  to:
 the  leaders  but  also  taking  them  into  con-
 fidence  as  the  Prime  Minister  has  already
 said  that  she  is  not  imposing  a  decision:
 on  that  State  and  she  is  trying  for  a
 rational  approach.  I  would,  _  therefore,
 teqnest  that  the  Prime  Minister  may  please
 make  @n  appeal  to  the  leaders  of  both
 the  regions  to  see  that  peace  is  restored”
 at  the  earliest  possible  and  then  find  out
 a  solution  at  an  early  time.  Otherwise,
 the  entire  State  will  be  divided  and  the:
 entire  leadership  will  be  divided  and  the
 entire  political  situation  will  become
 explosive.  Therefore,  taking  into  account
 such  a  situation,  will  this  ministry  find  out
 a  solution  to  see  that  all  that  is  going
 on,  the  violent  movement  and  the  ex-
 plosine  situation,  the  violent  activities,  the
 students’  agitation  and  the  students
 stopping  trains,  stopping  buses  and  stopp-
 ine  of  air  flights  is  stopped  and  normal
 situation  restored?  I  would  like  him  tr
 rive  an  assurance  to  the  people  of  Andhra
 Pradesh.  Let  him  find  out  the  solution
 and  tell  us  that  this  problem  will  be  sdlved’
 by  such  and  such  time.  “Let  him  find  out
 the  solution  which  will  stop  all  this
 violence.  We  want  to  know  how  this
 problem  can  be  solved  and  how  national
 integration  could  be  maintained.

 SHRI  RAM  NIWAS  MIRDHA:  As  r
 anid  in  the  statement,  all  efforts  are  being
 made  to  find  out  an  early  solution.  fF

 hope  the  solution  will  be  found  as  suggcsf-
 ed  the  hon.  Member.

 SHRI  M.  SATYANARAYAN  RAD  >

 There  must  be  a  full  debate  on  this.
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 SHRI  JYOTIRMOY  BOSU:  There

 must  be  a  discussion  under  Rule  193.

 MR.  SPEAKER:  You  are  asking  for
 ‘a  debate;  time  is  not  available.

 SURI  ATAL  BIHARI  VAJPAYEE:
 Un  the  Call  Attention  Motion,  only  those
 ‘Members  participated  whose  names
 appeared  in  the  ballot.  But  what  about

 -other  Members  ?

 SARI  JYOTIRMOY  BOSU:  This  is  a
 matter  where  each  party  must  be  allowed

 “ty  put  torch  its  own  point  of  view.

 MR.  SPEAKER:  I  am  sorry,  I  cannot
 allow  it.

 SHRI  M.  SATYANARAYAN-  RAO:
 ‘2  hourc’?  debate  must  be  there.

 MR.  SPEAKER:  Call  Attention
 Motion  affords  enough  opportunity.  Both

 -view-points  are  expressed.

 SHRI  JYOTIRMAY  BOSU:  No.

 SHRI  SHYAMNANDAN-  MISHRA
 (Rengusarai)  :  Many  people  had  not

 participated,

 SHRI  ATAL  BIHARI  VAJPAYEE:  It
 does  not  reflect  the  entire  viewpoint  of
 the  House.

 SHRI  JYOTIRMOY  8050  :  No
 ‘opposition  view  has  been  expressed,  only
 of  the  ruling  party  and  its  allies.

 MR.  SPEAKER:  I  will  let  you  know
 later  on;  please  wait  for  some  time.
 (interruptions)  No  Member  will  be  sllow-
 ed  to  speak  without  my  permission
 (Interruptions),

 3.20  hrs.
 RE-STATEMENT  ABOUT

 ‘BALYOGESHWAR’
 SHRI  JYOTIRMOY  BOSU  (Diamond-

 Harbour):  About  Balyogeshwar,  the
 Minister  must  come  out  _with  a  statement.
 व्‌  don’t  know  why  this  is  being  withheld
 from  the  House.
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 MR.  SPEAKER:  Let  not  so  many

 Members  speak  simultaneously.
 SHRI  8,  N.  REDDY  (Niryalguda):

 I  have  given  notice  for  a  discussion  saying
 that  the  Minister's  statement  be  taken  into
 consideration.

 MR.  SPEAKER:  The  hon,  Member
 may  please  sit  down.  They  are  asking  for.
 a  statement  on  Balyogeshwar......

 SHRI  S.  M.  BANERJEE  (Kanpur)  :
 He  should  be  arrested.  He  is  going
 about  freely  making  ll  sorts  of  state-

 SHRI  JYOTIRMOY  BOSU:  The  cus-
 toms  officials  are  being  threatened  and
 pressurised.  sees

 SHRI  SHYAMNANDAN-  MISHRA
 (Begusarai):  What  is  the  consideration
 for  not  making  a  statement  so  far  as  the
 Government  is  concerned?

 Is  it  because  they  are  doing  some  puja

 MR.  SPEAKER:  Not  a  word  will  go
 on  record  if  so  many  Members  go  on
 speaking  like  this.  I  have  conveyed  the
 request  of  the  hon.  Members  to  the  hon.
 Minister.

 श्री  पिस्टल  बिहारी  बाजपेयी
 (ग्वालियर)  :  ग्रुप  जी,  मुझे  एक  निवेदन
 करना  हैँ । श्रापको  याद  होगा  किसे  कैम्प
 के  काण्ड  क  बारे में  गृह  राज्य  मन्त्री  ने
 वचन  दिया  था  कि  चार  दिन  में  इंक्वायरी

 पूरी  हो  जायेगी  |  चार  दिन  हो  गए  हैं  कौर
 मेरी  जानकारी  है  कि  कोई  जांच  पड़ताल
 नहीं  की  गई  हूँ  ।  श्राप  गृह  मन्त्री  महोदय  करे
 कहिए  कि  इसके  बारे  में  सदन  को  विश्वास
 ss
 मले।

 अध्यक्ष  महोदय  :  ऐसी  बातें  बाप
 लिखकर  क्‍यों  नहीं  देते  हैं  ?

 भरी  ग्रस्त  बिहारी  वासियों  :  श्च्छीं
 बात  है  लिखकर  दे  दूंगा  ।
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 PAPERS  LAID  ON  THE  TABLE

 ANNUAL  REPORTS  ETC,  OF  ORISSA
 Transport  Company,  LT.,

 BURHAMPORE

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T,  A.  PAI):  I  beg  to  lay  on  the
 Table—

 qa  A  copy  each  of  the  following
 papers  (Hindi  and  English  ver-
 sions)  under  sub-section  (1)  of
 section  69A  of  the  Companies
 Act,  956:—

 (i)  Review  by  the  Government  on
 the  working  of  the  Orissa
 Road  Transport  Company
 Limited,  Berhampur  (Ganjam)
 for  the  year  97-7l.

 (ii}  Annual  Report  of  the  Orissa
 Road  Transport  Company
 Limited,  Berhampur  (Gan-
 jam),  for  the  year  1970-71.

 (iii  Directors’  Report  and  state-
 ment  of  accounts  for  the  year
 970-7i  of  the  Orissa  Road
 Transport  Company  Limited,
 Berhampur  (Ganjam)  snd  the
 comments  of  the  Comptrolter
 and  Auditor  General  thereon.

 {Placed  in  Library.  See  No.  LT-

 3739/72).

 (2)  A  statement  (Hindi  and  English
 versions  )  showing  reasons  for

 delay  in  laying  the  papers  men-
 tioned  above.  [Placed  in  Library
 See  No.  LT-3739/72]

 SucaR  (PRICE  DETERMINATION)  SECOND

 t  AMENDMENT  Orper,  972

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (PROF.
 SHER  SINGH):  I  beg  to  lay  on  the

 Table  a  copy  of  the  Sugar  (Price  Deter-

 mination)  Second  Amendment.  Order,
 972  (Hindi  and  English  versions)  pub-

 lished  in  Notification  No.  G.S.R.  407  (E)

 in  Gazette  of  India  dated  the  !  ith
 ‘1972,  under  sub-section  (6)  of

 September,
 onion  3  of  the  Essential  Commodities

 Act,  1955.  [Placed  in  Library.  See

 No,  LT-3740/72.] —_——
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 3.23  brs.

 BUSINESS  ADVISORY  COMMITTEE

 EIGHTEENTH  REPORT

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  SHIPPING  AND-
 TRANSPORT  (SHRI  RAJ  BAHADUR)=
 I  beg  to  move:

 “That  this  House  do  agree  with  the:
 Eighteenth  Report  of  the  Business  Ad-
 visory  Committee  presented  to  the
 House  on  the  17th:  November,  ‘1972.".,

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour)  :  I  have  already  written  to  you
 seeking  your  permission  to  mention  one

 MR.  SPEAKER:  It  is  .a_  settled  proce--
 dure  now  that  such  suggestions  should
 come  up  at  the  time-when  the  hon.
 Minister  announces  the  business  for  the
 next  week....

 SHRI  JYOTIRMOY  BOSU:  I  have:
 mentioned  in  my  letter  that  I  was  out  of
 Delhi  on  Friday  when  the  meeting  of  the
 Business  Advisory  Committee  took  place,.
 and,  therefore,  I  have  sought  your  pe”
 mission.

 MR.  SPEAKER:  When  he  comes  for
 the  next  meeting  of  the  Business  Ad-
 visory  Committee,  he  will  get  this  oppor-
 tunity.  Now,  the  report  is  already  there,.
 and  the  hon.  Member's  party’s  represen-
 tative  was  also  present  there.  If  one
 individual  was  not  present,  it  does  not
 mean  that....

 SHRI  JYOTIRMOY  BOSU:  I  agree,
 but  I  may  only  mention  what  you  were
 kind  enough  to  say  on  the  floor  of  the:
 House  in  regard  to  the  rags  scandal,
 namely:  —

 “So  far  as  this  House  is  concerned,
 I  also  know  that  there  is  a  lot  of  agi-
 tation,  and  I  have  no  _  objection  to
 having  a  debate”.
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 MR.  SPEAKER:  He  can  put  forward
 his  point  of  view  at  the  next  meeting  of
 the  Business  Advisory  Committee.

 The  question  is:

 “That  this  House  do  agree  with  the
 Eighteenth  Report  of  the  Business  Ad-
 visory  Committee  presented  to  the
 House  on  the  17th  November,  1972.",

 The  motion  was  adopted.

 43.24  hrs,
 CARRIAGE  BY  AIR  BILL*

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN.
 SINGH):  I  beg  to  move  for  leave  to
 imtroduce  a  Bill  to  give  effect  to  the
 Convention  for  the  unification  of  certain
 rales  relating  to  international  carriage  by
 air  signed  at  Warsaw  on  the  I2th  day  of
 October,  929  and  to  the  said  Convention
 as  amended  by  the  Hague  Protocol  on
 the  28th  day  of  September,  955  and  to
 make  provision  for  applying  the  rules
 contained  in  the  said  Convention  in  its
 original  form  and  in  the  amended  form
 (subject  to  exceptions,  adaptations  and
 modifications)  to  non-international  car-
 riage  by  air  and  for  matters  connected
 therewith.

 MR.  SPEAKER:  The  question  is:
 “That  leave  be  granted  to  introduce

 a  Bill  to  give  effect  to  the  Convention
 for  the  unification  of  certain  rules
 relatmg  to  international  carriage  by  air
 signed  at  Warsaw  on  the  12th:  day  of
 October,  929  and  to  the  said  Conven-
 tion  as  amended  by  the  Hague  Pro-
 tocol  on  the  28th  day  of  September,
 955  and  to  make  provision  for  apply-
 ing  the  rules  contained  in  the  said
 Convention  in  its  original  form  and  in
 the  amended  form  (subject  to  excep-
 tions,  adaptations  and  modifications)  .to
 fon-intcrnational  carriage  by  air  and  for
 matters  connected  therewith”.

 The  motion  was  adopte:l.

 KARTIKA  30,  894  (SAKA)  8.C.&  S.T.
 Commissioner's  Rep.  (Moin.)

 DR.  KARAN  SINGH:
 Bill.
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 I  imtroduce  the

 3.25  hrs.  sys

 The  Lok  Sabha  adjourned  for  Lunch  till
 thirty  minutes  past  Fourteen  of  the
 Clock

 The  Lok  Sabha  reassembled  after  Lunch  at
 thirty-five  minutes  past  Fourteen  of  the
 Clock.

 (Mr.  Deputy-SPEAKER  in  the  Chair].

 MOTION  RE.  NINETEENTH  REPORT
 OF  COMMISSIONER  FOR  SCHEDUL-
 ED  CASTES  AND  SCHEDULED
 TRIBES  FOR  969-70—Contd.

 MR.  DEPUTY-SPEAKER:  Mr.  K.
 Marak.

 SHRI  K.  MARAK  (Tura):  Mr.
 Deputy-Speaker,  Sir,  I  shall  start  from
 where  I  left  the  other  day.

 Only  a  few  years  back,  Mr.  Tarlok
 Singh,  the  then  member  of  the  Planning
 Commission,  who  visited  the  Garo  Hills
 and  the  other  hill  districts  in  Assam  de-
 clared  that  the  development  works  in  the
 hill  areas  have  not  even  scratched  the
 surface.

 No  doubt  there  are  admirable  policies
 or  schemes  of  the  Government  for  the
 Scheduled  Castes  and.  Scheduled  Tribes,
 but  also  there  is  a  wide  gap  between  the
 policy  and  the  actual  implementation  as
 there  is  a  big  gap  between  the  backward
 people  and  the  rest  of  the  people  in  the
 country.  We  will  have  to  bring  the
 backward  to  the  forward  with  grim  deter-
 mination,  sincere  understanding,  sympathy
 and  sacrifice.

 Published  in  Gazette  of  India,  Extraordinary,  Part  II,  Section  2,  dated  2I-L-72
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 [Shri  K.  Marak]
 Sir,  in  some  of  the  schemes  or  propos- ed  schemes,  the  policy  of  the  Government

 appears  to  be  somewhat  commercial,  that
 is,  profit  first  and  benefit  second.  As
 such,  we  have  been  asked  such  questions
 as  “Will  the  project  be  productive  or
 remunerative?”  Or,  “have  you  prepared
 the  infra-structures”  and  so  on.  This
 stems  to  be,  in  such  a  case,  that  the
 policy  of  the  Government  is  to  start  a
 plant  or  a  project  on  the  already  prepared
 grounds  only,

 Some  of  the  projects  of  the  Govern-
 ment  are  simply  wasted  for  want  of
 follow-up  measures.  It  is  said  that  to
 wean  away  the  tribal  cultivators  from  the
 traditional  and  wateful  practice  of
 shifting  cultivation  or  jhumming  the
 Government  has  been  giving  them  finan-  a
 cial  and  technical  assistance  to  plant  non-
 perishable  cash  crops  like  coffee,  cashew-
 nuts,  black  pepper,  and  so  on.  Yes;  there
 are  some,  but  with  what  ultimate  results?
 Many  of  the  people  in  Meghalaya,  espe-
 cially  in  the  Garo  Hills,  have  taken  to
 the  cultivation  of  cashewnuts,  black
 Pepper,  etc.  but  when  the  plants  have
 started  producing  fruits  there  is  no  pur-
 chaser  Some  individuals  have  two  or
 three  thousand  trees,  but  the  fruits  are
 all  rotten  on  the  ground.  On_  various
 complaints,  there  was  a  show  of  purchas-
 ing  them  at  the  rate  of  five  or  six  annas
 a  kilogram,  which  cannot  even  cover  the
 expenses  of  labour  and  transport  charges
 from  the  interior  to  motorable  points.
 Almost  all  of  them  have  now  abandoned
 their  gardens,  and  some  have  actually
 rooted  them  out  or  cleaned  them.  off  to
 make  room  for  jhumming  cultivation
 again.

 Sir,  jhumming  is  a  system  of  shifting
 cultivation  and  is  really  wasteful  and
 destructive  of  valuable  forest,  trees,  timber
 and  bamboos.  But  this  system  is  prac-
 tised  ‘by  at  least  82  or  83  per  cent  of  the
 population.  But  the  jhummers  have
 not  '  found  a_  practicable  alternative.
 Nothing  has  been  done  by  the  Govern-
 ment  so  far  for  the  alternative.  In  the
 jhums,  people  grow  rice,  millet,  cotton,

 NOVEMBER  21,  yaw  ९.  TJ.  Commissioncr's
 Rep.  (Motn.)
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 chilly,  ginger,  etc.,  though  at  present
 returns  are  becoming  poorer  and  poorer
 due  to  erosion  of  soil,  etc.  Also,  only
 planting  of  cashewnut,  black  pepper,  etc.
 will  not  supply  the  needs  of  the  people.
 So,  serious  attention  of  the  Government
 may  kindly  be  given  to  this  kind  of  cul-
 tivation  and  sincere  attempts  should  be
 made  to  find  an  alternative  which  will
 at  least  be  less  wasteful  and  destructive.

 Another  feeling  of  the  people  of  my
 State  is  that  we  are  stil]  isolated.  During
 the  British  period  the  Garo  Hills  district
 was  a  closed  area,  or  what  they  called  a
 political  district.  No  outsider  could  enter
 the  district  without  the  permission  of  the
 Government.  For  wider  movement  and
 understanding  leading  to  integration  we
 need  tourist  facilities  such  as  tourist  ban-
 galows,  rest  houses,  etc..  that  is,  impro-
 vement  in  communications.  At  present
 nothing  has  been  done  towards  encoura-
 gement  of  tourism  etc.  in  the  district.
 For  the  same  reason  we  have  demanded
 a  railway  line  on  the  south  of  the
 Brahmaputra  river.  The  line  has  come
 up  to  Jogigoppa  on  the  north  bank  of  the
 river;  opposite  to  this  on  the  south  bank
 there  is  Pancharatna  which  is  about  three
 miles  from  Goalpara  town.  The  line
 will  be  nearer  to  the  northern  border  of
 our  ‘istrict,  about  five  miles  only  and
 people  of  three  districts,  namely  Goalpara,
 Garo  hills  and  Kamrup  will  be  benefited.

 We  also  feel  that  our  existence  is
 known  to  a  very  few  limited  leaders  and
 officials,  and  as  such  there  is  lack  of
 sincere  sympathy  and  understandings  from
 the  people  and  the  leaders  outside  the
 district  and  the  State.  This  may  even
 lead  to  a  feeling  of  neglect,  frustration
 and  distraction.

 Coming  to  the  report  of  the  Commis-
 sioner  for  Scheduled  Castes  and  Schedul-
 ed  Tribes,  on  scrutiny  I  find  that  there
 are  many  good  and  practicable  suggestions
 and  recommendations.  Most  of  these
 suggestions  and  recommendations  have
 not  been  fully  implemented  or  not  imple-
 mented  at  all.  One  of  the  aims  of  tha
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 Constitution  of  India  is  to  protect  the
 weaker  sections  of  our  nation  from  social
 injustice  and  all  forms  of  exploitation.
 But  25  years  of  independene  and  power
 have  not  been  able  to  remove  even  one-
 tenth  of  their  social  injustices.  Inspite  of
 the  fact  that  some  State  Governments  or
 local  Governments  have  passed  laws  to
 prevent  alienation  of  land  of  the  tribals,
 it  has  been  experienced  that  the  relief  that
 should  have  come  to  the  tribals  has  never
 reached  them  and  frustration  and  disi-

 iHusionment  had  been  the  result  instead.

 I  take  this  opportunity  to  pray  for
 setting  up  more.  tribal  blocks,  especially  in
 isolated  hills  and  forest  regions  and  for

 ‘having  some  specific  survey  of  certain
 areas  such  as  Gero  Hills  in  Meghalaya

 .Particularly  with  a  view  to  providing  a
 practicable  alternative  to  the  destructive
 and  wasteful  system  of  cultivation  known

 .as  jhumming.

 Sir,  one  very  important  factor  in  the
 «development  of  Scheduled  Caste  and
 Scheduled  Tribe  areas  is  the  rapid  spread
 of  education.  It  75  no  doubt  one  of  the
 forcmost  requirements  tor  their  progress
 and  development  and  ultimately  their
 assimilation  into  the  mainstream  of  na-
 tional  life  of  India.  Education  is  the
 master  key  to  their  progress  and  deve-
 jopment,  prosperity  and  contentment.
 But  mere  progress  in  general  primary  or
 secondary  education  is  no  solution  to  the
 economic  problems  of  the  tribal  people.
 It  may  produce  only  the  semi-literate  and
 unemployable  mass  of  people  who  will
 create  problems  of  food  and  unemploy-
 ment  and  even  law  and  order.  So,  the
 urgent  need  of  the  day  is  the  employment-
 oriented  education.  Also,  a  special  mea-
 sure  for  the  backward  and  weaker  sections
 of  the  nation  in  the  field  of  education  is
 essential  The  measure  will  include
 effective  supervision  and  inspection  of
 educational  institutions,  particularly  those.
 in  the  inaccessible  areas,  intensive  efforts
 for  greater  enrolment  of  children,  availabi-
 lity  of  trained  teachers,  residential  accom-
 Modation,  provision  for  buildings.  and.

 “hostel  facilities,  especially  for  girls  etc.

 Rep.  (Motn.)
 Sir,  there  has  been  a  suggestion  that

 when  the  persons  belonging  to  the  Sche-
 duled  Castes  or  Scheduled  Tribes

 ~have embraced  Christianity  they  should  *  be
 deprived  of  the  facilities  or  privileges
 offered  to  them  by  the  Government.  In
 other  words,  they  cease  to  be  members
 of  the  Scheduled  Castes  or  Scheduled
 Tribes.  Sir,  it  is  a  strange  and  fantastic
 idea  even  to  think  that  as  soon  as  a  tribal
 embraces  Christianity  he  is  eneveloped
 with  the  requisite  wealth  and  education.
 Such  a  suggestion,  if  implemented,  may even  be  considered  as  a  sort  of  indirect
 religious  persecution.  which  cannot  be
 dreamt  of  in  the  secular  government  of
 our  cduntry.

 MR.  DEPUTY-SPEAKER:  That  point
 was  made  by  another  speaker.  He  can
 just  support  it.

 SHRI  K.  MARAK:  In  spite  of  all
 these,  I  still  venture  to  pray  for  increased
 national  scholarships  and  provision  of
 special  facilities  for  studies  abroad,  in-
 service  training  and  special  provision  for
 coaches  for  IAS,  IFS  and  IPS  examina-
 tions,  for  the  students  of  the  backward
 communities.

 With  these  words  and  with  the  hope
 that  my  prayers  will  not  go  in  vain,  I
 come  to  the  end  of  my  humble  speech.

 SHRI  R.  D.  BHANDARE  (Bombay
 Central):  Mr.  Deputy-Speaker,  having
 gone  through  the  Report  of  the  Commis-
 sioner  for  Scheduled  Castes  and  Tribes,
 the  matters  enlisted  there,  the  suggestions
 and  recommendations  made  by  the
 Commissioner,  I  find  I  have  to  start  with
 the  social  aspect  of  the  problem,  because
 I  find  that  the  institution  of  caste  still
 continues  in  the  country  as  it  is  in  all  its
 strength  and  power.  Along  with  the  insti-
 tutions  of  the  caste  system,  we  have
 ¢reated  two  other  institutions,  namely,
 Parliament  and  Democratic  Decentralisa-
 tion.  Apart  from  the  interests  of  the
 members  belonging  to  the  Scheduled
 Castes  and  Tribes,  it  is  in  the  interests  of
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 [Shri  R.  0.  Bhandare}
 the  counry  itself  to  consider  to  what  extent
 these  institutions  are  helping  the  member3
 ef  the  Scheduled  Castes  and  Tribes  in  their
 upliftment,  development  and  removal  of
 grievances  and  disabilities  from  which  they
 suffer.  While  dealing  with  the  caste
 system,  the  question  arises  to  what  extent
 the  observance  of  untouchability  has  been
 continuing.  Even  though  under  the  Con-
 stitution  we  have  abolished  untouch-
 ability,  it  is  still  continuing  in  al!  its
 aspects,  persecuting  and  pursuing  the  lives
 of  the  members  of  the  Scheduled  Castes
 and  Tribes.

 If  I  try  to  enumerate  the  irstances  of
 harassment  and  atrocities  committed  on
 them,  time  will  not  permit  me  to  complete
 the  list.  I  would  like  to  refer  to  one
 instance  which  was  read  out  by  th2
 Member  belonging  to  DMK  from  8  news-
 paper.  According  to  that  report,  the
 women.  of  a  particular  State  were  so  much
 hersssed  that  they  have  taken  out  a  pro-
 cession,  and  in  front  of  the  procession
 they  carried  a  banner  ssying  “our  sons
 and  husbands  have  become  imbecile  and
 helpless  to  protect  us;  so  help  us.”  Gov-
 ernment  had  shown  callous  disregard  in
 giving  them  necessary  protection.  Then
 where  are  they  to  go?”  That  was  the
 question  posed  by  them,  not  only  to  the
 Collector  to  whom  they  had  gone  in  pro-
 cession  but  also  to  the  whole  country.
 To  what  extent  has  untouchability  been
 removed  ?

 Recently,  a  Bill  was  moved  in  this
 Howe  to  amend  the  Untouchability
 Offences  Act.  I  happened  to  be  the  Chair-
 man  of  that  Joint  Select  Committee.  We
 toured  all  over  the  country  in  connection
 with  that  Bill.  We  invited  suggestions
 from  both  officials  and  non-officials,  It  is
 really  surprising  and  shocking  to  see  the
 attitudes  and  platitudes  of  both  officials
 and  non-officials  who  come  from  the
 genera)  community.  The  officials  sav  that
 there  is  no  question  of  ‘untouchability
 because  it  has  been  abolished  by  law.  We
 started  taking  evidence  and  suggestions
 from  the  I.G.  of  Police,  Home  Secretary,
 Secretary  of  the  Welfare  Department  and
 other  officials.  Invariably,  all  of  them

 S.  T.  Commissioner's
 Rep.  (Motn,)

 tried  to  suppress  the  truth  by  saying  that
 untouchability  has  not  been  Observed  im their  States  at  all.  We  Started  with  Orissa, I  confronted  the  IG,  of  Police  of  that State  with  the  example  of  the  assault  om the  MP.  in  front  of  the  ‘Temple  of  Jagan- nath  in  Puri  to  which  he  had  no  onswer. Wherever  we  went,  we  found  that  there wav  a  deliberate  attempt  to  suppress  the truth  from  the  Committee  and  they  did not  tell  us  to  what  extent  untouchability is  being  observed  in  the  States,

 Oo

 We  also  réceived  suggestions  from  the
 nor-official  agencies  belonging  io  the
 general  community.  They  also  tried  to suppress  the  truth  by  saying  that  uo-
 touchability  as  a  problem  has  bees.
 eliminated  and  abolished  from  the  States.

 Then  we  examined  some  of  the  non. official  agencies  which  are  serving  the:
 members  of  the  Scheduled  Castes  and’
 Tribes.  I  admit  that  to  some  ertert  they tried  to  exaggerate  the  matter,  but  they said  that  uritouchability  is  till  Practised™ in  their  State.

 I  am  simply  dealing  with  the  attitudes
 and  platitudes  of  the  officials  who  are
 the  cog  in  the  administrative  machinery which  implements  the  policies  of  the
 government.  I  am  saying  that  their
 attitude  towards  the  atrocities  conumitted’
 On  the  members  of  the  Scheduled  Castes
 and  Tribes,  their  attitude  about  the  preven-
 tion  of  use  of  public  places  including-
 temples  by  people  belonging  to  these
 communities  continues  to  be  the  same  gs

 in  the  past.  So  long  as  this  Institution
 of  Castes  is,  therefore.  not  demolished  or
 abolished,  or  at  least  shaken  in  its  fonda-
 tions,  there  will  be  no  relief  for  people
 belonging  to  the  Scheduled  Castes  and
 Tribes.

 There  8  one  concrete  suggertion.  You
 know  the  prices  have  gone  high  up.  We
 talk  of  grééf  feVolution.  We  talk  of  more
 and  more  dearness  allowance,  What  is  the
 position  of  scholarship  that  is  granted  to
 etodents  of  the  Scheduled  Castes  anit
 Gchodialed  Tribes?  The  amount  remains
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 static.  The  Government  is  not  prepared
 to  move  an  inch  for  increasing  the
 scholarship  ty  the  students  belonging  to
 the  ‘Scheduled  Castes  and  Scheduled
 Trites.  ,  therefore,  ‘demand  thet  the
 amuynt  of  scholarship  shuuld  be  increased.
 Unless  the  rate  of  scholarship  is  increased
 to  Rs.  एए  per  student,  3  do  not  think  the
 students  will  be  able  to  solve  at  least  their
 own  problems  in  their  own  academic  life.

 My  hon,  friend,  Mr.  8.  V.  Naik,  raised
 the  question  as  to  why  the  Commissioner
 for  Scheduled  Castes  and  Scheduled  Tribes
 has  not  béen  ex:rcising  his  powers  which
 are  given  to  him.  I  need  not  deal  with
 this  question.  He  is  not  here.  I  think,
 he  has  not  gone  through  the  Report.  The
 Commissioner  for  Scheduled  Castes  and

 ‘Scheduled  Tribes  has  been  crying  hoarse,
 has  beer  crying  in  wilderness,  that  his
 powers  have  been  curtailed.

 I  must  bring  to  the  notice  of  the  hon.
 Minister  the  object  of  social  welfare  for
 which  the  Institution  of  the  Commissioner
 for  Scheduled  Castes  and  Scheduled  Tribes
 was  created.  According  to  the  Report  of
 the  Advisory  Committee  on  the  Minorities,
 the  object  was  to  set  up  an  officer  to  look
 into  the  grievances,  to  attend  to  the
 grievances  and  to  solve  the  grievances  of
 the  persons  belonging  to  the  Scheduled
 Castes  and  Scheduled  Tribes.  This  aspect
 has  “ben  totally  forgotten.  To  my  great
 surprise  and  it  will  surprise  you,  Sir,  also
 that  the  Commissioner  for  Scheduled
 Castes  and  Scheduled  Tribes  writes  that
 the  Ministry-of  Home  Affairs,  on  this
 point,  has  also  made  it  clear  that  the
 grievances  placed  before  the  Commissioner
 must  be  looked  into  and  that  the  Commis-
 sioner  must  have  the  powers.  But  the
 Commissioner’s  position  has  been  reduced
 to  that  of  a  c'*rk.  Therefore,  my  appeal
 is  that  the  Cc  missioner’s  position  should
 be  restored  te  the  constitutional  position
 that  has  been  assigned  to  him  under  the
 Constitution.

 What  about  Regional  Commissioners  ?
 What  happened  to  the  provisions  of  the
 Constitution?  Under  the  Constitution,  it

 Rep.  (Motn.)
 has  been  vnvisaged  that  Regional  Commis-
 sioners  should  be  appointed.  The  institu-
 tion  of  Regional  Commissioners  has  veen
 abolished  and  the  Social  Welfare  Direc-
 torate  has  been  established.  Without
 reflecting  on  the  officers,  I  would  narrate
 an  experience  about  the  Regional  Director
 of  Social  Weltare  Department  who
 ‘accompanied  us,  slong  with  our  Com-
 mittee,  to  what  extent  these  officers  were
 useful  to  us  and  to  what  extent  they
 invoked  the  respect  from  the  State  Gov-
 ernment.  This  Directorate  of  Social
 Welfare  has  rot  helped  the  members  of
 the  Scheduled  Castes  and  Scheduled
 Tribes  in  different  States  at  all.  It  is  there-
 fore,  absolutely  necessary  to  restore  the
 offices  of  Regional  Commissioners  in
 different  States.

 Having  dealt  with  the  Institution  of
 Cagte  System.  I  shall  deal  with  the  in-
 stitution  of  democratic  decentralisation.  I
 need  not  take  much  time  of  the  House.  I
 will  simply  read  out  Para  33  of  the  Renort
 which  deals  with  the  institution  of  demo-
 cratic  decentralisation.  When  we  were
 discussing  the  question  of  democratic
 decentralisation  and  Panchayati  Rai  in  the
 House,  a  large  number  of  Members  were
 very  vociferous  in  saying  that  this  institu-
 tion  will  help  in  ameliorating  the  condi-
 tions  of  the  persons  belonging  to  Scheduled
 Castes  and  Scheduled  Tribes.  After  25
 years  “of  independence,  or  rather  in  the
 year  1969-70,  to  which  year  the  Report
 relates,  this  is  the  position.  I  am  talking
 of  democratic  decentralisation.  The  Re-
 port  talks  Of  the  object  of  democratic
 decentralisation  which  was  meant  for
 creating  conditions  for  growth,  of  pro-
 fressive  cooperatives,  rural  economy  and
 diversified  occupatione!  structure  in  which
 the  weaker  sections  of  the  community  are
 brought  up  specily  with  the  rest  of  the
 coaimunity.

 5  bre,  soem

 What  is  the  experience  ?  The  oxperience
 has  shown  that  the  objective  is  merely  on
 paper.  This  is  the  Commissioner’s  report;
 this  is  the  cry  of  the  Commissioner;  this
 is  the  criticism  of  the  Commissioner.  Then
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 the  Commissioner  further  says  this  dealing
 with  education.  I  need”  not  tell  you
 hecause  you  come  from  a  State  where  the
 Percentage  of  literacy  is  very  high.  But
 under  democratic  decentralisation,  what  is
 the  position  of  literacy  and  education  of
 the  members  of  Scheduled  Castes  and
 Schedule|  Tribes?  Without  faking  much
 of  the  tine  of  the  House,  I  will  read  out
 only  one  sentence  frorn  para  34:

 “It  has  been  observed  that,  as  3  result
 of  this,  the  special  measures  ‘necessary
 for  educational  adv.  t  of  the
 weaker  sections  have  not  been  taken
 by  the  Panchayat  Samities.”

 Again  I  will  draw  your  attention  to  para
 30,  4  will  read  out  only  one  line:

 “....the  powerful  vested  interests
 have  tended  to  work  against  the  pro-
 gress  of  theic  educational  advancement.”

 This  is  so  far  as  education  is  concerned.
 What  about  the  Institution  of  Panchayats,
 Zila  Parishad  and  the  Gram  panchayats  ?
 During  our  tours,  we  learnt  that  the
 members  of  Gram  Panchayats,  belonging

 to  Scheduled  Castes  and  Scheduled  Tribes,
 are  not  even  allowed  to  sit  along  with  the
 other  members;  they  are  asked  to  sit  far
 away  from  the  other  members  and  there
 is  not  single  Chairman  of  Zila  Parishad
 who  belongs  to  Scheduled  Caste.  I  shall
 mention  to  you  what  the  Commissioner
 has  said  in  para  40;  there  he  deals  with
 the  factors  which  ought  to  help  the  mem-
 bers  of  Scheduled  Castes  and  Scheduled
 Tribes;  amounts  are  allotted;  but  they  are
 not  utilised  for  they  are  diverted  for  some
 other  purposes.  Therefore,  what  is  the
 conclusion?  If  shall  read  out  the  con-
 clusion  given  in  para  4h:

 “From  these  studies,  it  is  evident  that
 on  account  of  factors  such  as  economic
 dependence  on  higher  castés,  social  dis-
 abilities  such  as  untouchability,  extreme
 poverty  and  low  level  of  literacy  and

 civic  consciousness,  the  interests  of
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 weaker  sections  not  only  tend  to  be
 neglectéd  “but  also  deliberately  ignored,
 in  Panchayat  Raj  institutions,  ‘unless
 programmes  affecting  their  welfare  are
 statutorily  earmarked  with  specific  out-
 lays  clearly  apportioned.”

 This  is  so  far  as  the  Institution  of
 democratic  decentralisation  is  concerned.
 My  own  conclusion  is  that  the  Institution
 of  democratic  decentralisation,  if  not
 totally  failed,  has  not  helped  the  members
 of  Scheduled  Castes  and  Scheduled  Tribes
 at  all.  J  could  deal  with  the  areas  inhabit-
 ed  and  occupied  by  the  members  of
 Scheduled  Tribes.  Since  the  time  will  not
 permit  that,  I  need  not  go  into  that,  I

 need  not  cite  the  illustrations  given  by  the
 Commissioner  himself.

 J  will  touch  two  more  points  and  then
 finish.  Coming  to  Parliamentary  institu-
 tion  which  has  been  created  so  that  social,
 economic  and  political  justice  is  given  to
 the  members  of  Scheduled  Castes  and
 Scheduled  Tribes,  what  is  the  position  so
 far  as  legislatures  are  concerned  ?  You  will
 be  shocked  to  hear—you,  Sir,  have  suffi-
 cient  experience;  and  it  is  also  the  ex-
 perience  of  every  member—that  members
 of  Scheduled  Castes  and  Scheduled  ‘Tribes
 are  elected  only  on  the  reserved  seats.
 Why  is  it  that  different  parties,  including
 my  own  Party,  elect  the  members  of
 Scheduled  Castes  and  Scheduled  Tribes
 only  from  the  reserved  seats?  Why  are
 the  general  seats  not  given  so  that  there
 could  be,  if  not  an  emotional  integration
 achieved,  at  least  a.  nearness  of  relation-
 ship  between  the  caste  Hindus  nd  the
 others  be  .  “*ved?  Here  is  a  time  when
 we  must  give  general  seats  to  the  members
 of  the  Scheduled  Castes  so  that  they  could
 he  elected  to  different  legislatures  includ-
 ing  this  august  House.

 Then  about  Executive,  Has  any  re-
 presentation  been  given  in  the  Executive,
 the  Goveroment  and  the  Ministry,  either
 in  the  States  or  in  the  Centre,  in  pro-
 portion  to  their  population?  We  talk  of
 democracy  and  democracy  is  rule  by
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 consent.  But,  is  that  cofsent  in  accor-
 dance  with  the  population  of  the  Scheduled
 Castes  and  the  Scheduled  Tribes  reflected
 in  the  Executive  and  the  Government  by
 way  of  representation?  What  is  the
 answer?  What  will  be  the  answer?  I
 like  to  know  the  answer  that  will  be  given
 by  the  hon.  Minister  and  the  Govern-
 ment.

 Then  I  take  the  case  of  the  administra
 tive  services.  Throughout  from  4950  the
 reserved  quota  in  services  has  not  been
 filled  at  all.  Therefore,  I  need  not  deal
 with  that  aspect.  My  friends  have  raised
 the  question  that  the  Prime  Minister
 should  head  the  Social  Welfare  Ministry.
 Some  other  Members  said  that  it  should
 be  entrusted  to  the  Home  Ministry.  To
 my  mind....(Interruptions).  Mr,  Basu-
 materi  is  a  very  experienced  and  an  old
 Member  of  this  House.  To  my  mind,  to-
 day,  since  Shrimati  Indira  Gandhi  is  the
 Prime  Minister  of  India  who  is  very
 sensitive  and  who  alone  knows  the  aspira-
 tions  of  the  members  of  the  Scheduled
 Castes  and  the  Scheduled  Tribes,  the
 Social  Welfare  Department  must  be
 entrusted  to  her  and  not  to  any  othei
 person.  This  is  my  suggestion...  .(Inter-
 ruptions).  This  is  my  opinion,  of  course.
 Of  course,  it  is  bound  to  be  considered.

 Again,  I  would  appeal  to  the  Govern-
 ment  and  the  members  of  the  Scheduled
 Castes  and  the  Scheduled  Tribes  that  so
 far  as  the  Government  is  concerned,  it
 should  take  note  of  the  fact  that  the
 aspirations  and  urges  of  the  members  of
 the  Scheduled  Castes  and  the  Scheduled
 Tribes  have  gone  up.  If  the  Government
 does  not  come  forward  to  fulfil  or  to  meet
 at  least  to  some  extent,  their  urges  and
 aspirations,  as  it  is,  there  has  already
 developed  a  sense  of  frustration,  not  only
 a  sense  of  frustration  but  a  sense  of
 cynicism  saying  that  this  Government  will
 do  nothing  for  the  Members  of  the
 Scheduled  Castes  and  the  Scheduled
 Tribes.  Therefore,  the  Government  must
 teke  into  consideration  the  urges  and
 nepirations  of  the  members  of  this  com-
 munity.

 Rep.  (Motn.)
 Then,  I  appeal  to  the  country  as  a

 whole.  How  long  are  the  members  of
 the  Scheduled  Castes  and  the  Scheduled
 Tribes  to  be  kept  away  from  the  rest  of
 the  society  ?  When  we  talk  of  reconcilia-
 tior  or  bringing  about  some  sort  of  an
 uuderstanding  between  the  members  of  the
 Scheduled  Castes  and  the  Scheduled
 Trives  on  the  one  hand  and  the  members
 of  the  general  community  on  the  other
 how  long  will  this  China  wall  continue
 between  the  caste  Hindus  and  the  Sche-
 duled  Castes  and  the  Scheduled  Tribes  7?
 Therefore,  my  appeal  is  that  as  the  sense
 of  reconciliation  must  be  somewhere,
 somehow,  or  conditions  must  be  created
 by  the  general  community.  So  long  at
 these  conditions  are  not  created  that  sense
 of  frustration  and  cynocism  will
 continue  to  haunt  the  minds  of  the  mem-
 bers  of  ‘the  Scheduled  Castes  and  the
 Scheduled  Tribes,

 Then,  I  appeal  to  my  own  brothers  and
 sisters.  We  must  remember  that  so  long
 us  a  democratic  set  up  exists  in  this
 country,  we  would  be  able  to  at  least
 ventilate  our  grievances.  If  we  fight  out
 or  if  we  do  something  whereby  the
 democratic  institutions  collapse,  then,  what
 is  the  method  or  mode  by  which  we  can
 ventilate  or  place  our  grievances  before
 the  country.  Therefore,  at  all  costs
 whatever  may  be  the  frustration,  whatever
 may  be  the  cynicism  and  disappointment
 that  we  may  have  developed  or  we  might
 have  come  to  the  end  of  our  patience—
 but.  at  “all  costs.  we  must  preserve  the
 Parliamentary  Democracy  and  these  in-
 stitutions  whereby  we  can  have  the  means
 of  reflecting  our  own  wishes  and  desires.
 T  appeal  to  all  the  hon.  Members  of  this
 House  who  have  moved  substitute  motions
 or  amendments  to  withdraw  those  substi-
 tute  motions  or  amendments.  With  these
 words  I  close.  Thank  you.

 SHRI  B.  S.  MURTHY  (Amalapuram):
 Mr.  Deputy  Speaker,  Sir,  I  would  like  to

 give  two  quotations  from  the  report.
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 Number  one:

 “There  is  hardly  a  district  in  Rujas-
 than  where  cases  of  rape  of  Hatijan
 women  by  the  people  are  not  reported.
 On  March  13,  at  Todaroy  Singh,  the
 Police  took  away  four  Harijan  women
 and  allegedly  rapett  them  in  the  police
 compound.”

 Number  two:

 “On  July  28,  97i,  in  Tonk  District
 Police  Station,  Ava,  a  Harijan  was
 assaulted  and  in  his  presence,  his  wife
 was  completely  stripped,  with  rones
 and  brutally  assaulted.”....

 SHRI  K.  §.  CHAVDA  (Patan):  This
 is  for  the  Home  Minister  to  take  note  of.
 He  is  not  here.

 DEPUTY-SPEAKER  :  The
 He  will  con-

 MR.
 Minister  in  charge  is  here.

 ‘vey  it  to  the  Home  Minister.

 SHRI  K.  5.  CHAVDA:  Home  Minis-
 ‘try  is  the  policy-making  Ministry  for  the
 welfare  of  fhe  Scheduled  castes  and
 scheduled  tribes.

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE

 {PROF.  $.  NURUL  HASAN):  Policy-mak-
 ing  is  not  done  by  Home  Ministry.

 SHRI  B.  S.  MURTHY:  “When  this
 ‘was  reported  to  the  D.S.P.  Malpura,  he
 ordered  the  complainants  out  of  the
 village.”

 Sir,  this  is  the  state  of  affairs  of  the
 Scheduled  Castes  of  Iudia  twenty-five  years
 8897  our  indépendence,

 ‘Sir,  this  is  the  case  not  only  in  Rajas-
 than.  There  is  no  State  in  India  where
 Harijans  end  Girijans  are  not  subjected

 ‘to  untold  miseries  and  sufferings,

 Sir,  women  are  raped;  their  properties
 are  looted;  their  houses  are  burnt.

 SHRI  K.  S..CHAVDA:  And  they  are
 burnt  alive.

 5.  T.  Commissioner's
 Rep.  (Matn.)

 SHRI  8.  Ss.  MURTHY:  Yes,  they  are
 burnt  alive,  Many  more  things  are  being
 done.
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 Sir,  is  there  no  remeay  ror  such  ghastly
 atrocities  of  these  caste  Hindus?  I  cae
 cite  chapter  and  verse  from  these  reports—
 not  only  from  the  Commissioner  of  Sche-
 duled  Castes  and  Scheduled  Tribes,  but,
 from  the  Elayaperumal  Committee  report
 and  many  other  reports,  from  so  many
 other  committees  appointed  by  the
 Government  itself.

 I  would  like  to  ask  the  Government:
 Is  there  any  remedy?  Can  the  Govern-
 ment  come  to  their  rescue  or  not?  Can
 they  protest  these  unprotected  people?
 Otherwise,  do  you  permit  us  to  take  the
 Jaw  into  our  hands  and  to  retaliate  when
 and  where  we  can?

 SHRI  D.  BASUMATARI  (Kokajhar):
 That  is  the  only  remedy!

 SHRI  B.  S.  MURTHY:  Sir,  we  are  all
 freedom-fighters.

 [  am  one  of  those  persons.  We  fought
 the  British  Government.  I  can  tell  you
 from  this  platform,  if  I  can  use  that
 word,—without  meaning  any  derogatory
 teference  to  Parliament.—I  challenge
 every  caste  Hindu  who  wants  to  fight  the
 Harijans.  I  say,  give  them  weapons;  fix
 up  the  date;  fix  up  the  time  and  come
 with  all  your  strength.  I  tell  you,  there
 will  not  be  a  single  person  who  would  be
 returning  back  if  he  wanted  to  challenge
 the  Harijans.  We  are  not  given  houses.
 we  have  no  food.  we  have  no_  raiment,
 but  we  have  the  courage  of  conviction  that
 God  is  our  protector:  if  Governments  do
 not  come  to  protect  us.  God  is  our  pro-
 tector,  and  we  shall  be  able  to  vanquish
 everyone  of  those  evil-spirited  caste
 Hindus  who  want  to  see  that  we  are
 runied.

 SHRI  JAGANNATHRAO  JOSHI
 (Shajapur):  But  Government  does  not  be-
 Tieve  even  in  God.

 SHRI  B.S.  MURTHY:  My  hon.  friend
 ‘does  ‘not  believe  in  God.
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 SHRI  “JAGANNATHRAO  JOSHI:  1
 Believe.

 “SHRI
 ‘ePatna):

 RAMAVATAR  SHASTRI
 He  believes,  but  I  do  not.

 SHRI  B.  S.  MURTHY:  But  what  has
 his  party  done  to  us?  What  is  the  work
 that  his  party  has  done?  What  is  the  help
 and  succour  that  they  are  bringing  to  us?

 ‘They  are  anxious  about  the  cows,  but  not
 ‘about  the  Harijans.

 DR.  LAXMINARAIN  PANDEYA
 «{Mandsaur);  No,  that  is  not  correct,

 SHRI  8.  S.  MURTHY:  They  bring
 forward  a  resolution  or  a  Bill  here  and
 Might  for  it.  and  try  to  fight  the  Congress

 .feaders.  We  shall  not  tolerate  this  sort  of
 stepmotherly  attitude.  We  are  for  fight-
 ing,  and  we  shall  fight,  and  fight  with  God

 ‘Sbefore  us  leading  our  herdes.  Therefore,
 |  would  like  to  say  that  they  are  our
 throthers.  And  yet  it  is  a  peculiar  thing,
 “which  is  unbelievable,  that  of  all  the
 communities  in  India,  the  caste-Hindu  is

 -our  worst  enemy.  Why  should  he  be  so?
 He  does  not  want  to  call  us  by  our  own

 ymames.

 SHRI  D.  BASUMATARI:
 perpetual  bondage.

 They  want

 SHRI  B.  Ss.  MURTHY:  Once  4  man
 changes  his  réligion  and  becomes  a  Chris-
 tian,  the  caste-Hindu  will  come  to  him
 and  say  ‘Hello,  my  dear  brother’,  but  if

 द  go  end  talk  to  him,  he  says  ‘Don’t
 <come  here,  but  stay  out’.  How  does  the
 ehange  of  religion  make  him  to  treat  the
 other  man  better  than  me  who  was  none
 else  than  himself?  Suppose  he  is  a  Mus-
 lim;  he  comes  and  prestrates  before  <hat
 man.  We  were  called  Panchamas  or  the
 fifth  caste  in  the  days  of  the  Upanishads,

 -or  the  Vedas  or  the  Puranas  or  classics.
 ven  today,  we  are  Panchamas.  How?

 ‘The  caste-Hindu  gets  the  most  coveted
 “place;  then  comes  the  Muslim,  and  then
 the  Sikh  and  then  the  backward  classes

 न्न्कक्त  we  are  the  Panchamas,  and  we  are
 .-4n  the  fifth  place.  Is  there  any  change?
 “For  thousands  of  years,  we  have  been

 Rep.  (Morn.)
 Panchamas,  and  even  today,  in  spite  of
 the  fact  that  Mahatma  Gaadhi  wanted  to
 die  for  us,  and  Nehru  wanted  to  work  for
 us,~“and  our  own  beloved  Prime  Minister
 is  trying  to  do  so  much,  we  are  still  Pan-
 chamas.  Why  should  all  this  be  so?  This
 is  because  of  caste.

 I  have  no  quarrel  with  caste?  I  do  not
 want  to  pass  a  resolution  here  that  caste
 should  be  abolished.  No,  let  caste  re-
 main,  as  it  was  originally  devised,  as  a
 division  of  labour.  But  what  had  hap-
 pened  afterwards?  Caste  has  grabbed  land
 and  economic  prowess  and  _  thereby
 strengthened  _  itself.  Later  on,  it  also
 grabbed  political  power.  Therefore,
 today,  caste  has  become  a  monstrosity
 and  it  is  trying  to  wreak  vengenunce
 against  those  poor  people.  Garibi  Hatao
 was  the  clarion-call  given  to  us  by  the
 Prime  Minister.  We  are  all  garibs.  52
 crores  of  people  in  India  are  garibs.
 Suppose  these  people  rise  in  revolt,  where
 will  these  so-called  entrenched  and  pri-
 vileged  communities  be?  It  was  none
 else  than  Keneedy  who  said  ‘We  must  try
 to  help  the  poor;  if  not,  it  will  be  diffi-
 cult  for  us  to  protect  the  rich’.  [t  was
 not~a  communist  who  said  that.  I  have
 been  anxious  that  the  Scheduled  Castes
 and  Scheduled  Tribes  should  become  a
 part  and  parcel  of  the  major  Indian  com-
 munity,  and  if  necessary,  the  Hindu
 community  as  well.  But  my  hopes  have
 been  belied.  For  forty  years,  T  have
 fought  battles  against  foreign  domination.

 T  have  not  been  an  insignificant  freedom
 fighter.  But  I  am  disappointed  because
 the  Hindu  is  not  changing  his  mind.

 SHRI  D.  BASUMATARI:  The  same
 mentality  is  there.

 ‘SHRI  B.  S.  MURTHY:  Yes  mind  and
 mentality  are  correlated.

 The  crux  of  the  problem  is  this.  We  do
 not  want  anv  more  crumbs  of  bread  that
 fall  from  the  table  where  the  children  of
 the  privileged  are  fed.  We  want  equal
 rights.  You  need  not  give  us  house  sites.
 I  cannot  describe  todav  how  the  State  Go-
 vernments  sre  trying  to  dilly-dallv  in
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 such  a  nation-building  actively  like  the
 uplift  and  development  of  the  Scheduled
 Castes.  Scheduled  Tribes  and  other  back-
 ward  communities.

 I  am  grateful  to  the  Prime  Minister  for
 one  or  two  things.  Many  attempts  have
 been  made  from  time  immemorial  to  re-
 claim,  rehabilitate  and  redeem  -  this
 forlorn  community,  from  Viswamitra  to
 Vasavacharya,  from  Mahatma  Gandhi  to
 Jawaharlal  Nehru.  But  most  of  them
 have  only  been  able  to  focus  attention  on
 the  difficulties  of  these  submerged  com-
 munities.  “I  cannot  say  much  has  been

 done.  But  by  two  devices,  *»=  Prime
 Minister  has  been  able  to  show  us  a  ray of  hope.  The  first  is  land  ceilings.  It  is
 a  very  important  thing.  A  land  ceiling
 and  an  urban  ceiling  will  take  awav  the
 moneybags  out  of  this  communities.
 Once  these  communities  are  deprived  of
 this  money  which  is  af  the  bottom  of  all
 this  mischief,  all  those  atrocities,  tiney  will
 become  more  or  less  60  per  cent  less  mis-
 chieveous  and  less  cruel.

 Another  thing  she  has  done  is  that  in
 the  last  elections  the  Congress  High  Com-
 mand  had  given  instructions  that  60  per
 cent  of  the  people  selected  for  the  Con-
 gress  list  of  candidates  should  be  chosen
 from  the  backward  and  vulnerable  com-
 munities.  Thus  both  the  economic  wea-
 pon  and  the  political  weapon  are  being
 taken  away  from  a  section  of  the  com-
 munity  because  the  Caste  Hindus  have
 always  misused  it  and  teased  and  ter-
 mented  these  poor  classes.

 But  this  is  not  enough.  This  must  he
 implemented  with  ruthless  vigour.  T¥  do
 not  want  to  speak  about  other  things
 which  may  have  been  touched  by  other
 speakers.  But  as  regards  services,  in-
 stances  have  come  to  my  _  notice  of
 attempts  made  to  avoid  inclusion  of  the
 names  of  Scheduled  Castes,  Scheduled
 Tribes  and  other  backward  communities
 in  panels  formed  by  DPCs  for  promo-
 tion.  I  think  Shri  Bhandare  has  alreadv
 referred  to  it.  We  have  been  given  15
 per  cent  of  the  jobs.  but  the  jobs  actually
 given  so  far  to  the  Schéduled  Castes  are
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 just  2  pér  cent,  after  25  years.  The:
 Scheduled  Tribes  have  been  given  5  per:
 cent,  but  the  fulfilment  is  0.07  per  cent.
 Therefore,  why  is  it  being  done?  Be-
 cause  the  appointing  authorities  are  alf-
 caste-Hindus.  In  one  form  or  another,
 they  always  try  to  deprive  the  right  claims
 of  the  Scheduled  Castes.  Nearly  for  25-
 years  age,  I  was  in  the  Assembly,  and  I
 was  telling  them  that  everytime  our  young  :
 men  go,  “Not  qualified,  not  fit”  were  the
 remarks.  What  is  not  fit?  Is  it  the  body
 of  the  men?  It  is  the  mind  of  the  men?”
 Or,  is  it  the  colour  of  the  men,  or  is  it  the
 prejudice  in  the  mind  of  the  person  who
 is  sitting  there  to  select  but  who  does  not
 want  to  select  the  man  because  he  is  not
 a  caste-Hindu?  Therefore,  I  have  asked
 sometime  back  and  that  has  been  repeated.
 and  a  number  of  people  ave  asked  about
 it.  (Interruption).

 One  moré  point,  Sir.  People  say,  “No
 money.”  But  where was  the  mioney  for:
 the  East  Pakistani  refagees  and  Singapore
 Tefugees,  Burma  refugees,  Cylon  refugees
 and  now  the  Ugandan  refugees?  Where
 is  the  money  for  looking  after  nearly  10°
 million  Bangladesh  refugees?  We  fought
 a  war  to  make  them  free.  (Interruption)
 We  fought  a  war  against  the  atrocities  of
 Yahya  Khan,  so  much  so  that  our  mea
 died  and  our  ammunition  was  deposited
 and  we  gave  hundreds  of  crores  of  rupees
 to  them.  Was  there  any  battle,  anywhere
 at  least  by  a  posse  of  fidlice  to  safeguard
 the  interests  of  Harijans  and  Girijans?
 Nothing.  Therefore,  this  has  become  8
 ritual.  T  hope  the  Prime  Minister  and‘
 my  friend  Prof.  Nurual  Hasan  will  take
 good  care  to  see—(Interruption).

 AN  HON.  MEMBER:  He  is  not  there.
 (Interruption).  Nobody  is  taking  notes.

 SHRI  B.  $.  MURTHY:  TI  am  speak-
 ing  to  God  if  nobody  is  taking  notes.  It
 is  God  who  is  hearing  me.

 THE  DEPUTY  MINISTER  IN  THE’
 MINISTRY  OF  EDUCATION  AND’
 SOCIAL  WELFARE  AND  IN  THE™
 DEPARTMENT  OF  CULTURE  (SHRF’
 TD.  P.  YADAV):  I  am  taking  notes.
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 SHRI'B.  S.  MURTHY:  I  believe  in
 God  and  T  believe  in  the  ultimate  hbera-
 tion  of  the  Scheduled  Castes  and  4  also
 believe  that  we  will  have  a  democratic,
 parliamentary  type  of  Government  and
 ‘that  the  Scheduled  Castes  and  Scheduled
 Tribes  will  play  a  very  important  role.

 SHRI  SHAMBHU  NATH  (Saidpur)  :
 Do  you  believe  in  an  upper  class  God  0
 a  Harijan  God?

 SHRI  B.  S.  MURTHY:  There  was
 once  a  Ciod  known  as  Shambunath,  and
 he  was  Shiva.  But  against  him,  the
 Hindus  brought  in  another  God  called
 Vishnu,  and  in  between  this  fight,  we  were
 ‘sft  out.  (Interruption).  Shri  Siddayya
 has  proposed  an  amendment,  a  substitute
 motion,  I  appeal  to  the  Government  and

 to  the  Minister  to  accept  the  spirit  of  this
 substitute  motion  and  see  that  this  heart-
 burning  of  the  Scheduled  Castes,
 Scheduled  Tribes  and  other  backward
 classes  is  once  and  for  ail  removed.
 Oherwise,  the  progress  of  the  country
 the  integration  of  the  country,  will  be  in
 jeopardy.

 SHRI  KARTIK  ORAON  (Lohardaga):
 Mr.  Deputy-Speaker,  I  rise  to  support  the
 wiotion  tnoved  by  Prof.  Nurul  Hasan.
 This  has  become  a  routine  matter,  year
 after  year;  we  narrate  stories  here  and
 describe  the  conditions  of  Scheduled
 Castes  or  Scheduled  Tribes.  Unfortunately
 we  have  not  been  able  to  achieve  the
 goal  that  was  designed  by  the  framers  of
 the  Constitution.  It  was  a  red  letter  day
 when  in  the  wake  of  Independence  our
 country  adopted  a  Constitution  calculated
 to  remove  the  economic  disparities  in  the.
 country  and  uplift  the  weaker  sections  of
 the  society,  particularly  the  Scheduled
 Castes  and  Scheduled  Tribes.  Now,  after
 25  years  we  86  singing  the  same  song  cf

 Scheduled  Castes  and  Scheduled  Tribes;
 nothing  significant  has  been  done.

 So  far  as  the  intake  of  class  I,  all-India
 Services,  is.  concerned  as  against  the  I5
 Per  cent  quota  reserved  for  the  Scheduled
 Castes,  only  two  per  cent  had  been
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 achieved  and  as  against  7}  per  cent  quota
 reserved  for  Scheduled  Tribes  only.  0.57

 per  cent  had  been  achieved.  (Interrup.
 tions).  He  says  0.2  percent;  it  does  pot
 make  much  difference.  This  only  shows  tae
 slow  rate  of  progress  and  I..do  not  keow,
 at  this  rate,  how  long  it  will  take  before
 we  can  think  we  have  really  done  seme-
 thing.  Ali  the  time,  we  are  optimistic
 and  say  sometime  or  the  other,  in  the
 long  run  and  so  on  the  people  of  she
 Scheduled  Castes  and  Scheduled  Tribes
 will  advance  and  merge  with  gur  cowaity’s
 national  life.  How  long  is  this  jong  :n?
 Unless  we  plan  the  instrument  of  -imple-
 mentation  properly  and  say,—for  she  .apxt
 ten  years  only,  nething  mope—,  instead  of
 helping  the  members  of  the  SCOT,  and
 making  them  stronger,  we  .eball  make

 them  weaker.
 5.3  hrs.

 [Suri  K,  N.  Tiwary  in  the  Chair)

 Even  thongh  there  may  be  very  good
 intention  and  in  fact  there  is,  on  the  part

 of  the  Prime  Minister,  sere  is  lack  of
 interest  on  the  part  of  Goverament
 machinery  as  a  whole.  This  is  a  task
 which  needs  the  sympathy  and  understand-
 ing  of  all  sections  of  the  people,  atficers,
 ministers,  everybody  and  without  that
 nothing  is  going  to  happen.

 This  morning  we  discussed
 ew amendments  moved  by  our  ‘hon,  frien

 S.  M.  Siddayya  and  the  hon.  ‘Minister
 appeared  to  agree  with  all  the  amend-

 ments;  there  was.  nothing  to  which  he
 would  not  agree.

 There  is  the  question  of  raising  the
 amount  of  scholarships.  We  fixed  the
 ampunt  -of  scholarships  25  years  ago.  We
 ‘pti:  -want  a  student  of  the  SCST  to  go  to
 a  college  and  get  education  with  the  same
 amount.  That  is  illogical  and  impractical.
 ‘Then  there  is  the  restoration  of  the  affice
 of  the  Assistant  Commissioner  for  SCST
 When  we  are  thinking  of  making  more  and
 more  concested  cfforts,.  it  is  desixable  that

 ‘his  ‘office  is.  stepagthened  with  a  aumber
 ‘of  Assistant  Gonisstoneti;in  all  the  States.
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 When  the  Committee  on  the  Welfare  of

 Scheduled  Castes  and  [ribes  went  on  tour
 im  vuf.ous  parts  of  the  couatry,  we  rece.ved
 complaints  everywhere  that  suitable  candi-
 dates  are  not  available.  I  am  airaid  there
 is  some  Jack  ot  interest  On  the  part  of  the

 Officia.s,  the  organisation  and  the  Ministry
 also.  If  only  you  strecgthen  the  office  of
 the  for  Scheduled  Castes
 and  Tribes  vou  will  get  all  the  neccssary
 students,  even  if  the  qualification  pres-
 cribed  be  B.A.  B.Ss,,  MLA.,  M.Sc.  or
 even  doctorate.  This  organisation  will
 fave  to  see  to  what  extent  they  are

 employed.  The  Scheduled  Tribes  are  living
 in  the  juvgies;  the  Scheduled  Castes  are
 fiving  isolated  from  the  cities  a-d  towns.

 “So,  the  office  of  the  Commissiover,  as
 Str:ngthened  before  ‘1967,  should  be
 fucther  strengthened.

 It  is  not  very  easy  fo  spell  out  in  ry
 to  45  minutes  all  the  problems  and  the

 possible  suggestions.  If  I  am  given  one
 _ucur,  pethaps  I  can  carry  the  whole  Hous:

 xitt.  me  that  there  is  necessity  for  revolu-
 Gorary  thinking,  revolutionary  ideas  ont
 revolut.on  any  action  in  this  matter.
 Otherwise,  mere  routine  work  wil  go  on

 “for  years  and  no:hing.  w:ll  happen.

 Coming  to  the  problems  of  the
 Scheduled  Tribes,  they  are  bing  exploited

 from  the  left.  right  and  the  centre.  So
 long  as  ore  can  produce  a  tribal  certifi-

 catz,  onz  is  deemed  to  be  tribe.  What
 exactly  was  the  intention  of  the  framers

 of  the  Consti:ution  in  defining  a  tribe?  In
 the  950's  thy  laid  down  there  criteria  for
 being  treated  as  a  tribal,  namely,  tribal
 orig:n,  pr:mitive  social  Status  and  hab  ta-
 tion  in  less  accessible  areas  and  general
 backwardness.  Today  people  in  authority
 do  not  seem  to  understand  that  they  are
 departing  from  the  definition  of  Scheduled
 Tr'bes  as  given  in  article  342  of  the  Con-
 stitution  which  speaks  of  “tribes  or  tribal
 communities  parts  of  or  groups  with'n
 stich  tribes  and  tribal  communities,  wh'ch
 shall  for  the  purposes  of  this  Constitution
 be  deemed  to  be  Scheduled  Tribes”.  All

 the  tribes  in  India  are  not  deemed  to  be

 S.  T.  Commissioner's
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 Scheduled  Tribes  but  only  those  which
 are  mentoned  in  the  Schedule.  Therefore,
 in  order  to  decide  whether  a  particular  tr.be
 is  9  Scheduled  Tribe  or  not,  it  is  necessary

 to  look  at  the  public  notification  issued  by
 the  President  under  article  342(i).  It
 should  not  be  open  for  anybody  to  lead
 evidence  to  establish  that  one  is  a  Schedul-
 ed  Tribe  even  though  it  is  not  specifically
 mentioned  in  the  Presidential  Order.
 After  the  President  has  specified  the
 Scheduled  Tribes,  it  should  be  open  only
 to  Parliament  to  amend  the  notification  of
 the  President.
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 Today  the  position  is  that  if  one  can
 produce  a  tribal  ceruticate,  which  it  is
 not  uifucult  to  ontain,  one  can  always  go
 to  a  court  of  law  and  try  to  establish  that
 he  or  sbe  is  a  Scheduled  ‘Iribe;  it  does
 voc  taatter  whether  one  is  really  a  Schedul-
 et  Tribe  or  not.  ‘That  is  why  today
 people  are  becoining  Scheduled  Tribes  by
 proxy.  ()niv  Parliament  is  competent  to
 change  or  modify  the  list  of  Scheduled
 Tribes.  Wherever  any  new  community  is
 added  in  the  list,  it  must  be  incorporated
 in  the  Const.tution  in  the  form  of  an
 amendment,  because  article  342(2)  says:

 “Parliament  may  by  law  include  in  or
 exclude  from  the  list  of  Scheduled
 Tribes  specified  in  a  notification  issmed
 wrder  clause  (l)  any  tbe  or  tribal
 community  or  part  of  or  group  within
 any  tribe  or  tribal  commnn'ty....”

 A ‘
 It  is  most  unfortuna‘e  that  it  has  come  to
 this  position  that  everybody  is  presuineu
 to  be  a  member  of  the  Scheduled  Tribe
 wniess  otherwise  proved.  This  is  a  thing
 that  will  eat  uway  the  tribals  of  India.
 Don't  be  m'sguided  that  Government  are
 doing  enough  for  the  tribals.  I  do  rot
 kngw  whether  the  Government  ie  aware
 as  to  what  is  the  percentage  of  money
 spent  on  the  welfare  of  Scheduled  Castes
 and  Scheduled  Tribes  people  which  really
 goes  to  these  people,  to  the  grass-roots
 very  little.  They  are  becoming  optimistic
 that  They  are’  doing  enough  for  the  welfnre
 of  Scheduled  Castes  and  Scheduled  Trihes
 people.  It  is  not  really  so.
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 Now,  I  want  to  bring  to  your  nolice
 certain  tacts  showing  that  the  Govert.
 ment  is  not  very  active  in  taking  action,
 whether  it
 Commussioner  of  Scheduled  Castes  and
 Scheduled  [Tribes  or  it  is  reported  by
 an  individual  Member  of  Parliament.  I

 gave  one  specific  case  where  a  person  has
 bsea  recruited  in  the  IAS  service.  I
 brought  the  matter  to  the  notice  of  tha
 Home  Ministry.  What  is  the  Home
 Muuastry  doing?  They  merely  verified
 the  tribal  vertificate.  I  wanted  to  sec  the
 authenticity  about  that  particular  person,
 whether  or  not  that  person  was  a  member
 of  the  Scheduled  Tribe.  But  Government
 simply  wrote  back  “She  is  an  Oraon.”  Hut,

 in  fact,  she  is  a  Kumhar.  I  have  got
 information  through  other  means.  That
 is  why  I  can  boldly  say  that  the  Home
 Ministry  has  not  been  able  wo  do  ful:
 justice  to  the  cause  of  Scheduled  Tribes.
 They  do  not  take  notice  of  what  is  actually
 happening.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 {SHRI  K.  C.  PANT):  May  I  print  cut
 that  there  is  a  separate  Department  of
 Personnel  under  the  Home  Ministry?

 SHRI  KARTIK  ORAON:  I  do  not
 know  which  department  of  the  Home
 Ministry.  I  mean  the  Government
 Whichever  may  be  the  branch  of  tbe
 Government,  I  do  not  bother.

 The  Home  Ministry  must  take  note  of
 all  these  things.  The  Home  Ministry  is
 supposed  to  move  like  a  Fire  Brigade
 whenever  there  is  any  such  case  of  in-
 justice  or  misrepresentafion.  But  they
 move  very  slowly  like  a  snail.  That  in
 why  I  say  I  am  shocked  to  see  the  way
 in  which  ibe  Home  Ministry  deals  with
 such  cascs.  I  know  of  a  number  of  such
 cases  in  Bihar  at  least.  I  do  not  krow
 about  other  States.  There  are  a  number
 Of  cases  where  the  persons  have  taken
 tribal  certificates  but  actually  they  do  rot
 belong  to  any  Scheduled  Tribes,  The
 Government  of  India  with  all  the  hig

 C.BI.  and  other  intellingence  agencies  has
 vet  rot  the  means  to  detect  and  find  out
 whether  or  not  they  are  Scheduled  Tribes.

 Rep.  (Main.)
 I  am  very  sorry  that  I  have  to  say  al

 7  this  with  sO  much  of  emouons  because  4
 «  feel  very  strongly  about  the  way  Uovern-
 fi is  a  case  reported  by  the  ment  arc  talking  and  doing.  ‘Theie  ४,  |

 see,  a  lot  of  difference  between  talking
 and  doing.  I  would  again  ask  the  Home
 Mistry  to  take  note  of  these  things.
 Kunari  Suoila  Dayal  and  Kumaii  Susiuna
 Dayal  have  been  taken  in  the  IAS.  I
 made  a  report  and  it  is  On  recurd.  Some-
 how,  this  bungling  is  going  on.  ‘The
 Accountant  and  the  Auditor  is  the  same
 person,  It  is  the  same  person  why  Na
 given  the  tribal  certificate.  Will  he  not
 try  to  save  his  skin?  So,  he  says,  “It  33
 all  right.”  When  there  is  any  report  made
 vy  a  Member  of  Parliament,  they  should
 try  to  find  out  the  veracity  of  the  report.
 After  all,  when  we  feel  sirongly  ४०००  it,
 we  put  it  very  strongly.  At  the  same
 lime  we  expect  the  Government  to  move
 with  dash  and  determination  as  to  what
 the  matter  is.  The  Government  move
 very  slowly,  This  is  unother  .nstaove  thas
 J  bave  brought  to  their  knowledge.

 Today,  even  Anglo-Indians  are  being
 returned  from  reserved  seats.  I  know  ono
 Kumhar  was  returned  to  Bihar  Leg-slative
 Assembly  from  reserved  seat.  H=  was  not
 a  member  of  the  Schedulded  Tribe.  But
 be  was  returned  from  a  reserved  seat.
 That  is  the  trouble.  Who  has  got  the
 means  and  energy  to  go  to  the  cour  to
 fight  it  out?  I  repeat,  we  have  reduced
 the  position  of  Scheduled  Tribes  to  |  level
 that  every  person  is  supposed  to  belong  to
 a  Scheduled  Tribe  unless  otherwise  rreved.
 To  hell  with  it....

 MR.  CHAIRMAN:  You  have  got
 only  five  minutes  at  your  disposal.

 SHRI  KARTIK  ORAON:  Sir,  when
 you  are  there,  I  need  not  worry.

 MR.  CHAIRMAN:  No,  pleasc,  oaly
 five  minutes  more.

 SHRI  KARTIK  ORAON:  Then,  again
 there  are  so  many  specific  tribes,  about
 2  lakh  tribes  which  are  not  included  ia
 the  List  of  Scheduled  Tribes  from  Vidarbha
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 in  Maharashtra.  They  are  being  deprived
 of  the  privileges.  There  are  20  lakhs  in
 Assam;  they  are  not  in  a  position  to  enjoy
 the  privileges  open  to  Scheduled  Tribes. *  When  you  have  said  ‘Scheduied’,  I  agree
 that  particular  community  which  is
 Scheduled  should  be  allowed.  There
 shold  be  na  question  of  interpretation  in
 the  court  of  law.  Government  must  take
 a  note  of  it.  By  an  executive  order,  if
 not  by  a  Constitutional  Amendment
 straightway,  they  must  say  that  tribal
 origin  should  be  the  criterion.  Both
 father  and  mother  should  be  _  tribals.
 Otherwise,  what  happens  is  this.  For
 instance,  Anglo-Indian  means  a_  person
 whose  father  or  any of  whose  other  male
 progenitors  in  the  male  line  is  or  was’  of
 European  descent....”.  But  in  the  case
 of  tribal  Christians,  even  if  the  father  or
 any  male  progenitér  is  or  was  of  ‘a
 European  descent  or  American  descent,
 the  progeny  becomes  a_  tribal.  This
 should  not  be  so,  The  tribals  must  be
 protected.  (Interruption).

 ‘Whatever  Government  does,  one  thing
 is  certain.  There  bas  been  discrimination
 in  the  matter  of  administration  of  tribal
 areas.  You  have  put  the  tribal  people  in
 Assam  under  the  Sixth  Schedule,  with

 Rogional  Councils  and  autonomous  Dis-
 trict  Councils;  they  have  unlimited  powers
 even  to  the  extent  of  epacting  laws.  But
 the  other  set  of  tribal  people  living  in
 parts  of  India,  other  than  Assam,  hzve
 got  Tribes  Advisory  Board;  it  sits  once  io
 three  months;  they  have  no  executive
 power  at  all  (Jnterruption).  Now  Govern-
 ment  have  created  Union  Territory  or
 State  in  Assam.  Government  should  delete
 that  and  put  all  the  tribals,  living  in  other
 parts  of  Assam  under  the  Sixth  Schedule,
 if  they  want  to  protect  and  promote  the
 interests  of  Scheduled  Tribes.  This  is  my
 request.  The  only  means  by.  which  they
 can  promote  the  interests  of  Scheduled
 Tribes  is  by  putting  the  Scheduled  Tribes
 in  other  parts  of  India  also  under  the
 Sixth  Schedule.  That  is  very  very  im-
 portant.

 Another  point  is  to  be  noted.  My  hou.
 friend,  Shri  Sangliana,  spoke  about  the
 Scheduled  Castes  and  ‘Scheduled  Tribes

 S.  T.  Commissioner's
 Rep.  (Motn.)
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 Qrder  (Amendment)  Bill,  1967;  this  .was
 referred  to  u  Joint  Commitice  which
 submitted  its  report  to  the  Lok  Sabha  on
 Novearber  ay,  1969,  Theve  was  one
 amendment  by  which  the  Christians  were
 to  be  excluded  from  the  list  of  Scheduled
 Tribes.  There  was  a  lot  of  substance  in

 it.  How  the  Government  deals  with  it  is
 an  entirely  different  matter.  The  problem
 boils  down  to  this.  In  the  last  25  years,
 what  have  the  Government  been  able  to
 do  for  the  Scheduled  Tribes?  Only  5
 per  cent  of  the  tribals  who  were  advanced,
 who  were  Christians  by  accident,  who  bad
 received  education  before  independence,
 were  capable  of  receiving  the  privileges
 when,  after  independence,  the  Constitution
 gave  these  privileges  to  the  members  of
 Scheduled  Tribes.  Why  I  say  that  this
 Amendment  should  have  been  accepted

 3  because  the  Amendment  had  the  sanc-
 tion  of  about  322  Members  of  this  House
 out  of  520;  that  was  the  consensus.  It
 was  almost  unanimously  accepted  by  the
 Joint  Committee.  It  was  not  as  though
 it  was  directed  against  Christians;  the
 measure  was  intended  to  bring  about  a
 uniform  development  in  the  tribals  regard-
 less  of  any  religion.  That  is  why  I  say
 that  when  we  want  to  say  something,  we
 have  to  face  facts.  One  can  rebut  every-
 thing  that  another  says,  but  one  cannot
 definitely  rebut  the  facts.  The  facts  will
 continue  to  be  there.  If  the  Government
 like  the  facts  to  be  there,  the  conditions  of
 Scheduled  Tribes  are  not  going  to  improve.

 5  per  cent  of  the  Tribal  Christians  are
 taking  80  per  cent  of  tbe  constitutional
 privileges  in  India  and  95  per  cent  of  the
 tribes  for  whom  provisions  have  been
 made  for  constitutional  privileges  are
 hardly  getting  20  per  cent  of  them.  If
 you  talk  in  terms  of  the  money  spent  on
 their  welfare,  the  tribal  Christians  get
 Rts.  250  as  against  Rupee  |  for  the  poor
 tribals.  People  misunderstand  me  as  an
 anti-Christian,  but,  I  am  not.  I  want
 allround  development  so  that  there  can
 ‘e  an  improvement  of:  the  conditions  of
 all  the  tribals  regardless  of  any  religions

 passion.
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 That  is  why  I  say  that  we  should  not
 disregard  facts  and  figures.  There  are
 fiets'  and  figures  in  my  possession  in
 support  of  this  amendment.  But,  usfor-
 tanately,  we  are  misunderstood,  mistinder-
 stood  for  political  reasons,  not  obviously
 for  any  justifiable  rensons.  Finalty,  I  will

 say:  me

 हम  अपने  फ़ेंड्ज  को शोर  करता  चाहते

 हैँ  कि  :

 There  is  no  question  of  creating  any
 friction  on  religions  basis.

 “हम  शाह  भी  भरते  हैं,  तो  हो  जाताहै
 बदनाम,  वे  कत्ल  भी  करते  हैं,  तो  हो  जाता

 हू  उनका  नाम  |

 Shri  Chandra
 Shri  Ram

 MR.  CHAIRMAN:
 Mohan  Sinha—not  here.
 kanwar.

 et  रामचंद्र  (झोंक):  सभापति  महोदय,

 प्रभु सूचित  जातियों  कौर  आदिम  जातियों  के

 कमिश्नर  की  जो  रिपोर्ट  शिक्षा  मंत्री  ने  रखी

 है,  पिछले  खार  रोज  से  माननीय  सदस्य  उसके

 बारे  में  प्र पने  विश्वास  व्यक्त  कर  रहे  हैं।  यह  बड़े
 खेद  का  विषय  है  कि  जब  सदन  में  अनुसूचित
 जातियों  धौर  राक़िम  जातियों  के  सम्बन्ध  में

 कोई  चर्चा  होती  है,  तो सदन  एकदम  खाली  हो
 जाता  है  ।  ऐसा  भा लूस  होता  है  कि  माननीय

 सदस्यों को  यह  विषय  बिल्कुल  ब्प््न्छा  नहीं  लगता

 है।  जब  माननीय  सदस्य  चुनाव  में  खड़े  होते
 हैं,  तो  वे  हरिजनों  और  आदिवासियों  के'  मत

 लेने  के  लिए  उनके  लिए  बड़ा  प्यार  दिखाते  हैं,
 उब  को  लें  लगाते  हैं  जोर  उन  को  तरह  तरह
 के  प्रलोभन  देते  हैं--गरीब  लोग  तो  चार  रुपये
 में  बोध  देने  के  लिए  राजी  हो  जाते  हैं--,  लेकिन

 यह  खेद  का  विषय  है  कि  यहां  पर  चुन  कर  आ्राभे
 के  बाद  थे  उन  लोगों  की  उपेक्षा  करते  हैं  ।

 Rep.  (Motn.)

 प्रनटचेबिलिटी  सम्बन्धी  बिल  की  कमेटी  के
 साथ,  जिस  के  त्तेयरमैत  श्री  आर०  डी०  भंडार
 थे,  हब  लोग  गुजरात  ,  महाराष्ट्र  झान्धक  प्रदेश,
 तामिलनाडू  कौर  मध्य  प्रदेश  गये  शाम

 हरिजनों  के  साथ  जो  व्यवहार  किया  जाता  है,
 बह  तो  हम  ने  देवा  ही  था  ।  लेकिन  हमने  यह  भी
 देखा  कि  ग्राम  पंचायतों  में  हरिजन  पंचों  को
 जाजिम  पर  नहीं  बैठने  दिया  जाता  है  और  उन

 को  चाय  के  लिए  झलग  कप-प्लेट  दिये  जाते  हैं  1
 राजा,  के  पच्चीस  साल  के  बाद  भी  हरिजनों
 कौर  प्रा दि वासियों  की  स्त्रियों  क ेसाथ  बलात्कार
 किया  जाता  है,  उन  के  घरों  को  झाग  लगा  दी
 जाती  है  कौर  उन  के  बच्चों  की  बलि  चढ़ाई
 जाती  है।  इस  तरह  के  कांड  राजस्थान  और
 देश  के  अरन्य  प्रदेशों  में  हो  रहे  हैं।

 कि  गन  सभा  के  चुनावों  के  बाद  हम  रोज
 अखबार  में  पढ़ते  हैं  कि  कांग्रेस  की  मेम्करशिय

 बहुत  ज़ोर  पकड़  रही  है  कौर  हर  एक  मेयर
 अपनी  प्रतिष्ठा  के  [लए  जाली  मेम्बर  बना  रहा
 है  ।  वे  लोग  अपने  आप  को  जिन्दा  रखने  के

 लिए  हरिजनों  की  5कठिनाइयों  की  बात  करते  हैं,
 लेकिन  वे  पहले  प्रधान  मंत्री  को'  धन्यवाद'  देते'  हैं
 और  फिर  अपना  भाषण  शुरू  करते  हैं।  भ्रमर

 प्रधान  मंत्री  जी  के  दिल  में  ईमानदारी  ौर

 हरिजनों  के  लिए  दर्द है,  तो  आज  सब  कुछ  हो
 सकता  है  V

 पिछले  दस  पंद्रह  बरसों  में  अनुसूचित
 जातियों  के  लोगों  को  जमीनें  एलाट  की  गई

 हैं  ।  उन  को  ज़मीन  नहीं  बांटी  गई  हैं,  बल्कि

 गरीबी  बांटी  गई  है  उन  ज़मीनों  में  न  तो  उपज

 हो  सकती  है  कौर  न  वे  उन  को  छोड़  सकते  हूँ
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 [श्री  राम कंवर]
 पटवारी  हमेशा  लगान  वसूल  करने  के  लिए  शा

 जाते  हैं।  उत  लोगों  को  झगड़े  वाली  जमीनें  दी

 गई  हैं  t

 eat  att,  और  विशेषकर  सतारूढ़  दल

 से  सम्बन्धित  लोग,  हरिजन  एम०  पीज०,  एम०

 एल०  एज  >»  सरपंचों  शौर  पंचों  का  चारपाई

 पर  बैठता  सहन  नहीं  करते  हैं  भौर  भ्रमर  कोई

 चारपाई  पर  बैठ  भो  जाये,  तो  वह  जिन्दा

 अपने  घर  नहीं  लौट  सकता  है  ।  लेकिन  हम

 चारपाई  के  लिए  कमी  भी  लड़ाई  नहीं  करेंगे  1

 हम  तो  चाहते  हैं  कि  हमारा  कुछ  वफ़ात  होता

 चाहए  ।

 पिछले  दस  पंद्रह  वर्षो  में  जो  कृषि  सहकारी
 समितियां  बनी  हैं,  उन  से  गरीबों  को  कोई  लाभ

 नहीं  हुसना  है।  बैंकों  के  राष्ट्रीयकरण  से  भी  उन

 को  कोई  लाभ  नहीं  हुजरा  है।  इन  सहकारी
 समितियों  में  कुनबा परस्ती  चल  रही  है  t  बड़े
 आदमियों  को  तो  झूठी  गवाही  के  आधार  पर

 भी  ऋण  मिल  जाता  है,  लेकिन  गरीब  ह  परिजनों
 को  सिलाई  करके  ऋण  देते  के  जिए  कोई  तैयार

 नहीं  होता  है  एप्रोकल्वरल  मशीनरी  के  सम्बन्ध

 में  भी  छोटे  किसानों  ग्रोवर  गरोब  हरिजनों  को  कोई

 लाभ  नहों  हुजरा  है।  जितना  भो  राष्ट्रीयकरण

 हुमा है,  मो  तक  उस  का  लाभ  गरीब  और

 छोटे  किताब  तक  नहीं  पहुंच  पाया  है  ।

 मैंने  देखा  है  दिल्ली  में  देश  के  सब  प्रदेशों

 के  मजार  काफ़ी  तादाद  में  रहते  हैं  वे

 झुगो-झोंवड़िप्रों  में  रहते  हैं  प्रौढ़  सब  शेडयूल
 कास्ट  के  हैं  ।  उत  को  दिल्ली  में  मान्यता  नहीं
 दी  गई  है  ।  उदाहरण  के  लिए  राजस्थान  में  बैरवा

 जाति  के  लोग  बहुत  बड़ी  सख्या  में  हैं।  मैं  भी
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 Rep.  (Motn.)

 बेरवा  जाति  में  जनमा  हूं  लेकिन  उन  को.  दिल्ली
 में  मान्यता  नहीं  दी  गई  है  ।  या  तो  उन  को  भ्र पनी
 जाति  दूसरी  लिखानी  पड़ती  है  ओर  या  उन  के
 बच्चे  छात्रवृत्ति  से  वंचित  रह  जाते  हैं  |  दिल्‍ली
 में  लगभग  दस  लाख  प्रनुसूचित  जातियों  भौर
 ख़ादिम  जातियों  के  लोग  हैं  |  उन  में  स ेजिस  जिस
 जाति  को  देश  के  विभिन्‍न  प्रदेशों  में  मान्यता
 मिली  हुई  है  , उसको  दिल्‍ली  में  भी  मान्यता  दी
 जानी  चाहिए।

 36°00  hrs.

 बंगलादेश  की  समस्या  हल  हो  गई  है

 जितनी  भी  समस्‍यायें  भाती  हैं  व ेहल  हो  जाती

 है  ।  लेकिन  इन  हरिजनों  के  सूर्य  का  बरी  बादल

 बन  रहा है  समझ्  में  नहीं  भ्राता  कि  इस  मे  पक्षों

 रुकावट  पैदा हो  रही  है।  तो  मैं  सरकार  से

 खास  निवेदन  यह  करना  चाहूंगा  कि  इस  के

 लए  एक  अलग  स्पेशल  मंत्रालय  कायम  कर

 दिया  जाय  ताकि  वह  हरिजनों  की  जितनी  भी

 कमजोरियां  हैं  उन  को  दूर  करें  ।  मैं  यह  भी

 निवेदन  करूंगा  कि  शेडयूल  कारण  कौर  शोडयूरड

 ट्राइबल  के  लिए  रिजर्व  स्थान  रखिए  चाहे  न

 रखिये  लेकिन  इन  को  एक  बराबरी  के  दर्जे  पर

 लाइए  ।  मैं  चाहूंगा  कि  रिजर्वेशन  बन्द  करदें

 लेकिन  एक  दूसरे  के  प्रति  प्रेम  की  भावना  लोगों

 के  दिलों  में  हो  ।  राज  भी  कोई  निर्दलीय  प्राचीन

 जाति  का  खड़ा  हो  जाता  हैं  तो उस  को  बोट

 देने  में  लोग  बड़ी  घृणा  करते  हैं,  उस  को  चुनना
 पसन्द  नहीं  करते  हूँ  भौर  यह  भी  मैं  कहूंगा
 कि  भ्रगर  सच्चाई  और  ईमानदारी  से  इन  मेम्बरों

 में  से  पांच  मेम्बर  भी  चुन  जाय॑  तो  बहुत  बड़ी

 तादाद  में  वे  झा  सकते  हैं  ।  किसी  के  भी  दिल

 में  उन  के  प्रति  राज  रहम  नहीं  है।  झगर  पीलिया -
 मेंट  का  मेम्बर  या  मिनिस्टर  उन  के  लिए  कुछ
 काम  करना  चाहे  तो  सब  कुछ  हो  सकता  है



 265  Scheduled  Castes  and  KARTIKA  30,  894  (SAKA)  S.  T.  Commissioner's  256

 परन्तु  25  वर्ष  की  भ्राजादी  के  बाद  भी  सरकार

 कुछ  नहीं  कर  सकी  ।  तो  फिर  मैं  निवेदन  करूंगा

 कि  इनके  लिए  एक  स्पेशल  मंत्रालय  सरकार

 बनाए  जिस  में  कि  इन  की  समस्या प्र ों  का

 हल  निकल  सके  ।

 सभापति  सह  दय  :  श्री  सिद दया  ।

 निमतो  सहोदरा  बाई  राय  (सागर)  :

 सभापति  मोदी1,  मुझे  नहीं  बुलायेंगे  ?

 रमापति  महोदय  :  मैं)  मिस्टर  तिहैया
 को  बुला  लिया  है।

 श्री  परता  लाल  बा इयाल  (गंगानगर):

 मुझे  भी  भाव  बाहर  जाना  है  भ्रमर  मेहरबानी

 सभापति  महोदय  :  हमारे  पास  श्राप  की

 पार्टी  से  जो  लिस्ट  कराई  है  उसके  मुताबिक  एक

 एक  करने  मैं  बुला  रहा  हूं  ।

 श्री  राम जो राम  (प्र कबर पुर)  :  मेरा  नाम

 चोथे  नम्बर  पर  था  a  भ्रम  पता  नहीं  है  भी  या

 आप  लोग  एक  चीज  समझ  लीजिए  ।  यह
 जब  बात  पार्लियामेंट  में  हो  रही  है  जो  मैंने

 दस  वर्ष  अंदर  कभी  नहीं  देखी  ।  इसी

 पार्लियामेंट  में  इस  बीज  को  देख  रहे  हैं  कि

 हमारा  नाम  चौथा  है,  हमारा  नाम  तीसरा

 है,  हम  को  बुला  लीजिये,  उन  को  मत  बुलाइये

 यह  तो  जिस  तरह  से  नाम  मेरे  पास  जाता  है
 उसके  भ्रनुसार  सभी  बुलाए  जा  रहे  हैं।  उस

 तरह  से  काम  चलो  दीजिये  ;  पार्टीआाइज

 Rep.  (Motn.)

 हमें  बुलाना  &  भाप  को  बुलाना  है,  इसके  दाद

 जो  इनके  बाकी  बचे  ६  उनको  बुलाना  है।  भ्रम

 हर  भादमी  मगर  इस  तरह  से  कह)  लगे  कि  इन
 को  छोड़  दीजिए,  हम  को  बुला  लीजिए,  तो

 इस  तरह  से  तो  काम  नहीं  चलेगा  ।  इसलिए
 जरा  मेहरबानी  करके  इस  पद्धति  को  मत

 डालिए।

 SHRI  5.  M.  SIDDAYYA  (Chamaraja-
 nagar):  When  the  discussion  started,  my
 hon.  friend  Shri  Shambunath  had  ruised
 a  point  of  order  to  the  effect  that  th:
 action-taken  report  on  the  recommenda-
 tions  mad:  by  the  commissioner  had  ‘not
 been  laid  on  the  Table  of  the  House.  I
 am  gleg  that  the  hon.  Minister  has  now
 agreed  to  place  the  action-taken  report  on
 the  Table  of  the  House.

 SHRI  K.  S.  CHAVDA  (Patan):  Ths
 hon.  Minister  had  agreed  to  do  so  on  the
 floor  of  the  House  in  ‘1967.  The  only
 point  is  that  it  has  not  been  implemented.

 SHRI  S.  M.  SIDDAYYA:  The  last
 actioi-taken  report  was  given  to  the  House
 by  the  hon.  Minister  in  ‘1965-66.  At  page
 2  of  the  repo:t  he  has  given  an  assurance
 to  the  House  that  so  far  as  service  mat-
 ters  are  concerned,  the  Home  Ministry  or
 the  concerned  Minis'ry  and  now  the  Ca-
 binet  Secreta:  iat,  will  place  a  separate  ac-
 ton-taken  report  on  the  Table  of  the
 House.  But  that  has  not  been  placed  68
 ths  Table  of  the  House.  I  hore  that  ths
 concerned  Minister  will  take  ‘due  notice  of
 it  and  do  so  at  least  hereafter.

 The  problem  of  the  Scheduled  Castes
 and  Scheduled  Tribes  fs  a  very  stupsn-
 dous  and  complicated  one.  The  discus-
 sion  of  the  report  has.  become  8  itual,
 on  which  no  action  seems  to  have  bzen
 taken  by  the  Government  all  these  ycars.

 Taking  into  consideration  the  conditions
 under  which  we  are  living  and  the  atro-.
 cities  that  are  being  committed  through-
 out  India  and  the  callous  ard  indifferent
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 way  in  which  the  Department  of  Social
 Welfare  is  treating  the  recommendations
 made  by  the  Commissioner,  I  feel  that
 this  portfolio  should  no  longer  be  with  a
 Minister  of  State,  but  it  should  be  taken
 over  by  the  Prime  Minister  herself  and
 simffatly  in  the  States  also,  the  Chief  Mi-
 Risters  of  the  States  should.  take  over
 this  particular  portfolio.  This  is  very
 important  from  the  point  of  view  of  co-
 ordinating  the  work  of  various  ministries
 and  departments.

 I  have  a  substitute  Motion  and  I  would
 like  to  confine  myself  to  the  points  raised
 therein.  The  fits  point  is  about  formu-
 lating  and  implementing  a  National  So-
 cial  Policy  Resolution  for  eradicating  un-
 touchabitity  by  abolishing  the  caste  sys-
 tem.  Untouchability  is  only  an  offshoot
 Of  ‘the  caste  system.  Some  people  are
 allergic  to  the  mention  of  the  words  ‘caste
 system’  and  ask  why  this  should  be
 breught  in  at  all.  But  it  is  our  consi-
 dered  opinion  that  it  is  only  an  offshoot
 of  the  caste  system  and  till  that  is  abo-
 lished,  untouchability  cannot  be  eradicated.
 That  is  our  conviction,  Therefore,  we
 want  to  have  2  National  Social  Policy  Re-
 sotttion.  We  want  to  know  how  Govern-
 ment  are  formulating  their  policy  and
 takieg  action.  As  you  know,  there  are  so
 many  policy  resolutions.  We  have  the  In-
 dustriat.  Policy  Resotution;  we  have  an
 Educational  Policy  Resolution;  with  re-
 gard  td  scientific  development,  we  havea
 Scientific  Policy  Resolution.  But  so  far  as
 sovial  policy  matters  are  concerned,  Gov-
 ernment  seem  to  be  very  indifferent.  Per-
 haps  they  feel  they  should  not  touch  this
 problem  of  caste  and  untouchability.
 Therefore,  there  is  great.  need  for  this  and
 we  must  know  how  Government  are  pro-
 ceeding  in  the  direction  of  bringing  about
 an  egolitarian  society  where  there  is  no
 question  of  high  and  low.

 The  second  point  relates  to  the  rates

 post-matric  scholarships.  These  were
 fixed  some  years  ago,  in  1954-55  Since
 then,  the  cost  of  living  has  risen  so  high
 that  a  revision  is  overdue.  This  point  is
 being  raised  not  only  here  but  clsewhere
 also.  The  Elayaperumal  Committee  went
 {nto  it  ‘and  recommended  as  early  88  969
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 that  the  rates  should  be  increased.  “The
 Parliamentary  Committee  for  the  Welfare
 of  the  Scheduled  Castes  and  Scheduled
 Tribes  has  also  recommended  the  same.

 I  may  mention  here  that  in  1969,  the  then
 Minister  in  charge,  Shri  Govinda  Menon,
 told  the  Rajya  Sabha  that  the  rates  must
 be  substantially  raised  and  that  he  had
 recommended  it  to  the  Finance  Ministry.
 At  that  time,  the  Finance  Minister  happen-
 ed  to  be  the  Prime  Minister  herself,  but
 I  am  very  much  pained  to  know  that  it
 was  not  accepted  by  the  Prime  Minister
 and  it  is  still  lingering  on,  even  though
 the  students  of  these  communities  are
 finding  it  very  hard  to  maintain  themselves
 with  the  scholarships  now  given.  Thcre-
 fore,  I  appeal  to  Government  to  «onsider
 this  matter  scriously  and  see  that  the  rates
 are  enhanced  immediately.

 There  is  another  small  point  with  regard
 to  the  scholarship,  that  is  the  means  test
 in  the  case  of  the  Scheduled  Castes,  When
 the  scheme  was  introduced,  there  was  such
 a  test,  that  is,  those  students  whose  parents
 are  earning  above  Rs.  500  per  month
 would  not  get  the  scholarships.  In  1957,
 this  was  withdrawn.  But  again,  we  do
 not  know  for  what  reason,  it  was  reint.o-
 duced  in  1961-62.  The  Elayaperumal
 Committee  as  well  as  the  Parliamentary
 Committee  had  recommended  that  this
 anomaly  should  go.  In  the  case  of  the
 Scheduled  Tribes,  there  is  no  such  means
 test.  It  is  a  good  thing  but  the  same  thing
 should  be  extended  to  the  Scheduled
 Castes  also.  I  think  the  Government  will
 take  immediate  action  in  this  matter.

 My  next  point  will  be  to  restore  the
 Tegional  offices  of  the  Commissioner  for
 Scheduled  Castes  and  Scheduled  Tribes
 to  the  previous  964—67  level.  Sir,  the
 organisation  of  the  |  Commissioner  was
 built  up  from  the  year  1950.

 MR.  CHAIRMAN:  Five  minutes  more.

 SHRI  S.  M.  SIDDAYYA:  I  have
 sent  a  substitute  motion  and  you.  must
 give  me  some  more  time.  From  the
 year  950  to  1967,  the  organisation  was
 built  up  gradualty.  One  fine  morning,
 this  Department  of  Social  Welfare,  even
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 without  consulting  the  Cabinet  or  even
 the  Finance  Mimistry,  took  a  decision  to
 abolish  all  these  offices.  Then  they  were
 called  Deputy  Commissioners.  7  regional
 offices  were  abolished  and  in  the  place
 of  these  offices,  the  money  that  was  saved
 by  abolishing  them  was  utilised  for  the
 creation  of  zonal  offices  for  the  purpose
 of  backward  classes  and  the  officer  was
 designated  Director-General  of  Backward
 Classes.  I  have-no  quarrel  with  the
 Department  of  Social  Welfare  so  far  as
 their  increasing  their  activities  is  concern.
 ed.  Let  them  have  their  own  organisa-
 tion.  But  the  point  fs,  the  Commissioner
 is  a  Constitutional  authority,  who  has
 been  charged  with  ceriain  functions  under
 the  Constitution.  He  has  to  investigate
 and  see  to  the  protection  of  the  safeguards
 provideg  for  these  people  under  the  Cons-
 titution;  my  point  is  that  even  against  the
 will  of  the  Commissioner  for.  Scheduled
 Castes  and  Scheduled  Tribes,  these  offi-
 ces  were  abolished.  Now,  the  Elayaperu-
 mal  Comnuittee,  as  I  mentioned  earlier,
 and  the  Parliamentary  Committee,—I
 think  in  its  first  report—made  a  recom
 mendation  that  all  these  officcs  should  be
 restored  and  said  that’  the  Commissioner
 has  become  helpless.  The  report  has  said
 that  the  eyes  and‘  ears  of  the  Commis-
 sion  have  been  taken  away  and  he  has
 become  ineffective.  Therefore,  they  should
 be  restored.

 Last  year,  in  97l,  Mr.  S.  S.  Ray  who
 was  the  Minister  concerned,  gave  a  pro-
 mise  to  the  House  that  these  can  -be:  res:
 tored  in  consultation  with  the  Commis-
 stoner,  I  do  not:  kiow  whether  the  Com-
 missioner  has  been  consulted.  Hut  ac-
 cording  to  the  ‘report  -of  the  Commission-
 er,  the  Commissioner  has  been  --making
 representations  to  the  Social  Welfare  De-
 partment  to  give:  him  more  staff.  ca  That
 has  not  been  considered  till  now,  and.  I
 do  not  think  that  the  present  Commis-
 sioner  also  will  hestitate  to  ask  the  Gov-
 ernment  ‘to  restore:  to,  him  these.  offices.  so
 that  he  may  be  in  a  better  position.  to
 discharge  his  duties  under.  the  Constitu-
 tion.

 My.  next  point  is,  to  take  Icgislative
 and  executive  measures  to  prohibit  the
 Practice  of  forced  or  bonded  Mabour  in

 Rep.  (Motn.)
 the  country.  According  to  article  23  of
 the  Constitution  forceg  labour  is  prohi-
 bited  .and  according  to  article  35..of  the
 Constitution,  it  is  Parliament  which  has
 to  enact  laws  in  order  to  prohibit  the
 offences  which  are  enumerated  under  the
 Constjtution.  So  far,  it  has  not  been.  done,
 and  in  this  report  the  Commissioner  hes
 pointed  out  that  in  the  following  States
 forced  labour  is  ‘actually  being  practised;
 Andhra  Pradesh,  Gujarat,  Jammu  and
 Kashmir,  Kerala,  Madhya  Pradesh,  Maha-
 rashtra,  Mysore,  Orissa,  Rajasthan,  Tamil
 Nadu  and  Uttar  Pradesh,  and  in  the
 Union  territories  iof  |  Dadra  and  Nagar
 Haveli  and  the  Laccadives.  These  are
 the  States  and  the  Union  territories  where
 this  practice  is  even  today  prevalent,  and
 the.  Government  must  immediately  take
 steps  to.  ‘prevent  it.

 SHRI  D.  BASUMATARI:
 Assam.

 Except  in

 SHRI  S.  .M.  SEDDAYYA:  Assam  is
 not  inchided  here.  My  next  point  will
 be,  the  Commissioner,  under  ‘the  Consti-
 tution  has’  certain  powers  to  look  into
 the  gricvances  ang  individual  complaints
 or  representations  made  by  the  Scheduled
 Castes  and  Scheduleq  Tribes  which  he
 was  performing  till  recently.  Now,  I  00
 not  know  why—these  constitutional  po-
 wers  have  been  taken  away  from  him,
 and  “he  has  become  helpless..  Again,  in
 the:  9th  report,  I  find  that  the  Commis-
 sioner  has  also  felt  that  he  hag  become
 incapable  of  discharging.  his  duties  proper-
 ly  unless  this  power  to  investigate  into  the
 complaints  and-  representationg  of  indivi-
 duals  and  .organisations  is  given  to  him.
 As  a  matter  of  fact,  when  this  question
 was  raised  before  the  Parliamentary  Com-
 mittee,  the  representative  of  the  Social
 Welfare:  Department  and  the  Home  Mi-
 nistry  agreed  that  they  have  no  objection,
 ang.  the  Commissioner  is  entitled,  under
 the  Constitution,  to  call  even  for  the  Fo-
 cords  of  the  concerned  officers  and  make
 his  own  investigations.  Even  after  giving
 an  assurance,  I  understand  that  the  Com-
 missioner  is  not  allowed  to  call  for  the
 records  and  look  into  the  grievances  of
 employees:  or  -  individuals  belonging  to
 SCST.
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 Similarly,  there  is  the  Parliamentary

 Committee  on  the  welfare  of  SCST  and
 Mr.  Basumatari  was  the  chairman  of  the
 first  Committee.  During  two  years  of
 his  chairmanship,  that  Committee  was
 able  to  receive  representations  and  com-
 plaints  from  the  SCST  and  they  were
 able  to  produce  a  very  nice  report,  9th
 report.  After  the  dissolution  of  the
 Lok  Sabha,  I  do  not  know  what  happen-
 ed  in  the  middle.  The  Cabinet  Secreta-
 riat,  Department  of  Personnel  had  in-
 fluenced,  had  written  a  letter  to  the  Spea-
 ker  asking  the  Speaker  to  take  out  the
 power  of  the  Committee  to  look  into  the
 grievances  of  the  SCST.  Under  a_  di-
 rective  given  by  the  Speaker,  this  Com-
 mittee  has  become  helpless.  I  am  a  mem-
 ber  of  that  Committee.  We  are  feeling
 very  difficult  to  do  our  work  and  feel
 strongly  that  if  that  power  is  not  given
 to  the  Committee  it  is  as  good  as  aboli-
 shing  the  Committee  itself.  That  is  the
 crux  of  the  whole  problem.  |  do  not  know
 why  the  Department  of  Personnel  ‘inter-
 feres  with  the  powers  of  the  Committee
 and  why  the  Speaker  interfered  with  the
 Committee's  work  and  issued  the  direc-
 tive.  The  powers  and  functions  of  the
 Committee  have  been  given  by  both  the
 Houseg  of  Parliament.  When  both  the
 Houses  have  given  that  power,  I  do  not
 know;  even  the  Prime  Minister  or  the
 Speaker  cannot  take  it  away  easily.  That
 has  been  done  now.  There  is  a  deadlock
 created  and  the  Committee  finds  it  diffi-
 cult  to  function  properly.

 SHRI  R.  D.  BHANDARE:  You  can
 request  the  Speaker  to  restore  the  original
 powers.

 SHRI  S.  M.  SIDDAYYA:  I  think  the
 Speaker  will  do  it  provided  the  Depart-
 ment  of  Personnel  did  not  interefere  with
 this.

 MR.  CHAIRMAN:  You  are  mention-
 ing  about  the  withdrawal  of  the  powers
 of  the  Committee  by  the  hon.  Speaker.  I
 do  not  know;  I  have  no  information  about
 that.  What  ie  the  basis?

 Scheduled  Castes  and  NOVEMBER  2i,  972  S.  T.  Commissioner's
 Rep.  (Moin.)

 SHRI  S.  M.  SIDDAYYA:  As  3  mem.
 ber  of  the  Committee  I  know  it;  a  direc-
 tion  was  issued  to  the  Committee  not  to
 entertain  applications  of  the  SCST.  I  am
 speaking  with  a  full  sense  of  responsi-
 bility.
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 SHRI  0.  BASUMATARI:  T  was  the
 Chairman.  Actually  the  wording  is  not
 there,  to  give  such  a  power.  Jn  consulta-
 tion  with  the  previous  Speaker  Mr.  Reddy,
 it  was  giver;  we  were  told  if  the  Ministers
 and  the  Chief  Ministers  of  Staies  agree,
 we  had  no  objection.  They  agrecd  and
 every  department  agreed  and  the  Ministry
 also  ogreed.  Later  on,  after  the  dissolu-
 tion  of  Parliament,  what  happened  I  do
 not  know.  He  is  referring  to  thut  now.

 MR.  CHAIRMAN:  Yow  were  the
 Chairman  at  that  time;  you  must  have
 something  on  record;  you  know  the  corres-
 pondence  ‘and  you  have  seen  the  records.

 SHRI  D.  BASUMATARI:  He  is  53
 member  of  the  Committec.

 SHRI  S.  M.  SIDDAYYA:  So  long  as
 he  was  there,  there  was  no  trouble;  they
 produced  their  reports,  It  was  only  after
 he  ceased  To  be  the  Chairman  of  that
 Committee,  trouble  cropped  up.

 SHRI  K.  5  CHAVDA:  The  ruling
 Cofigress  iad  no  absolute  majority  then.

 SHRI  S.  M.  SIDDAYYA:  Many
 Members  have  already  suggested  about
 representation  in  the  Cabinet.  In  appoint-
 ments  as  ambassadors  and  govercors,  the
 representation  of  SCST  is  inadequate,
 almost  nil.  There  are  so  many  corpora-
 tions  Tor  which  the  Government  of  India
 will  be  nominating  chairmen  and  director,

 I  am  very  sorry  to  bring  to  the  notice
 of  the  House  that  in  case  of  these  Cor-
 porations,  not  a  single  Scheduled  Caste
 and  Scheduled  Tribe  person  has  been
 appointed  88  a  Chairman  so  fer.  There
 are  hundreds  of  Corporations.  I!  do  not
 think  any  member  of  the  Scheduled
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 Castes  and  Scheduled  Tribes  has  been
 apneinted  as  a  Director.  This  is  a  very
 serious  matter.  I  reauest  the  Prime
 Minister  to  look  into  the  matter  because

 she  is  at  the  head  of  the  Government,  and,
 I  think,  it  is  her  dutv  ta  look  into  the
 matter  and  see  that  something  is  done.

 MR,  CHAIRMAN:  The  hon.  Member
 has  taken  20  minutes.  He  sliould  env.
 clude  now.

 SHRI  S.  M.  SIDDAYYA:  T  am  con
 cluding.  Before  I  conclude,  I  want  to
 make  a  reference  to  the  assessment  made
 by  the  present  Commissioner  of  Sche-
 duled  Castes  and  Scheduled  Tribes.  In  a
 statement  issued  at  Bhopal,  this  is  what
 he  has  said.  This  is  a  news-item  dated
 October  3l,  reported  in  National  Herald
 of  November  1,  ‘1972.  This  is  what  it
 says:

 “The  Commissioner  for  Sched."
 Castes  and  Scheduled  =  Tribes,  Mr
 Shankar  Rao  Mane,  said  here  yesterday
 that  pretty  little  had  been  done  in  the
 past  25  Years  tr  makes  any  tangible  im.
 provement  in  the  Jot  of  Adivasis  and
 Harijans  in  the  country

 “Mr.  Mane  who  was  talking  ta  re
 porters,  attributed  this  state  of  affairs  to
 Government  apathy  and  an  utter  lack
 of  a  sence  of  commitment  to  the  task  of
 bringing  about  a  social  transformation,
 en  the  part  of  political  parties,  social
 workers  and  organisations  and  others

 “He  said  that  the  process  of  the
 economic  exploitation  of  the  tribals  and
 Horijens  was  continuing.  Moreover,
 little  had  been  done  to  banish  untouch.
 ahility.  While  the  Government  at  the
 Centre  and  in  the  States  were  guilty  of
 indifference,  negligence  and  lack  of
 forsight,  he  thought  the  major  blame
 should  go  to  the  political  aarties  snd
 the  social  workers  for  their  non-pertici-
 pation  in  this  all-iraportant  task  of
 social  transformation  all  thiough  the
 past  25  years,

 Rep.  (Motn.)  कि
 In  reply  to  a  question,  he  conceded
 that  the  Congress  us  the  cuing  party
 shared  the  major  portion  of  blame  for
 this  failure.  .

 Mr.  Mane  was  of  the  view  that  i
 new  approach  was  needed  to  bring  about
 the  social  transformation  quickly.  He
 Stressed  the  need  for  providing  greater
 employment  opportunities  to  Harijans  and
 Adivasis,

 Regretting  that  the  reservation  quota  in
 Government  services  had  remained  far  from
 being  fulfilled,  he  emphasised  that  this
 backlog  should  be  made  good.”

 Thank  you.

 श्री  रामजी शाम  (अ्रकबरपुर):  सभापति

 महोदय,  भ्रनुसूचित  जाति  कौर  अनुसूचित
 जनजातियों  की  11वीं  रिपोर्ट  पर  हम  राज

 विचार  9विमर्श  कर  रहे  हैं।  दो  साल  के  वाद  यह
 रिपोर्ट  पेश  की  गई  है  ।  मैं  नहीं  जानता  इसके

 कया  कारग  है!  जो  भी  कारण  हो  लेकिन  मैं

 आपकी  जानिब  से मन्त्री  महोदय  की  तवज्जह

 चाहता  3  |

 जाहिदे  तंग  नज़र  ने  मुझे  काफिर  जाना

 काफिर  यह  समझते  हैं  मुसलमान  हूं  मैं  1

 मेरे  ख्याल  से  इसी  लिए  एक  गम्भीर  समस्या

 जो  राष्ट्रीय  पैमाने  पर  हल  की  जानी  चाहिए

 उसको  हमारे  सम्मानित  दोस्त,  चाहे  इस  तरफ

 के  या  उस  तरफ  के,  नज़र  श्रमदान  करते  हैं।  दो

 सालों  में  देश  के  सामने,  इन्दर  कौर  बाहर  बहुत
 सी  पेचीदगियां  पैदा  हुई  कौर  उनको  हमारे

 कर्णधार,  हमारे  मुल्क  की  नेता,  श्रीमती  इन्दिरा

 गांधी  ने  हल  किया  ।  देश  के  अ्रन्दर  कांग्रेस  पार्टी

 जो  एक  दलदल  में  फंसी  हुई  थी  ब्रोकर  उसकी

 जो  दुरंगी  चाल  थी  उसको  उन्होंने  दूसरी  किया।
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 साथ  ही'  हमारे  मुल्क  के  बाहर  जो  अ्रमरीका

 कौर.  चीन  की  एक  साखि  थी  दौर  जिसके

 जरिये  बंगला  देश  के  एक  करोड़  विस्थापित

 हमारे  मुल्क  में  जाये  उसकी  समस्या  को  न

 सिर्फ  हमने  हल  किया  बल्कि  उनके  निवास  के

 लिए  बंगला  देश  बनाने  में  हमने  उनको  सहायता

 अदिन  की  ।  परन्तु  श्रफप्ोस  है  कि  हजारों  साल

 से  बसने  वाली  और  हिन्दुस्तान  का  निर्माण

 करने  वाली  यह  अनुसूचित  जाति  और  अनूप-

 चित  जनजातियों  की  समस्‍यायें  जैसी  की  देती  ही

 पड़ी  हुई  हैं  ।  मुझे  उम्मीद  है  कि  अब  जैसा  कि

 हमारी  नेता  प्रदान  मन्त्री  ने  संकल्प  किया

 है  उनकी  जो  गरीबी  हटाया  का  नारा  है  वह

 मुख्यतः  इन्हीं  लोगों  की  समभस्याप्रों  को  दूर

 करने  के  लिए  नारा  है।  हमें  उम्मीद  है  कि  हम

 जल्द  से  जल्द,  चूंकि  उस  तरफ  चल  पड़  हैं.

 उन  समस्या प्र ों  को  हम  हज  कर  लेंगे।

 सभापति  महोदय,  यह  जो  समस्या  है  वह
 सिके  सरकारी  समस्या  नहीं  है  बल्कि  यह  धार्मिक
 श्औौर  सामाजिक  समस्या  मी  है।  पहले  मैं  धार्मिक
 फ्लोर  सामाजिक  समस्या  की  तरफ  अपने  विवार
 व्यक्त  करना  चाहता  हूं  t

 खाती  महोदय  :  समय  कम  है,  आपके

 जो  प्वाइन्ट्स  हैं  उनको  बताइये  ।

 क्रि  रामजी  राम  :  मैं  समझता  था
 बाप  मुझे  5  मिनट  का  समय  जहूर  देंगे।
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 Rep.  (Motn.)

 सभापति  महोदय  :  जी  नहीं  |

 श्री  शम जो  राम  :  मैं  पह  कहना  चाहता'

 हूं  कि  एक  तरफ  हम,  रे  मुल्कों  शंकराचार्य  जैसे.

 धार्मिक  नेता  मौजूद  है  जो  राज  भी  एसाम
 के  साथ  कहते  हैं  कि  अछूत  अछूत  है,  जनम  से

 अछूत  है  कौर  वह  सबूत  नहीं  हो  सकते  t  हिन्दू

 महासभा  के  संगठन  मंत्री  श्री  शर्मा  ने  “हिंदू
 विवेयर”  पुस्तिका  में  साफ  तौर  पर  लिखा
 a. a:

 “The  Hindus  should  understand  that
 ouly  a  Hindu  Government  can  provide
 protection  to  the  Hindu  nation  of
 Hindustan.”

 एक  तरफ  हिन्दू  महासभा  के  नेता  यह  कहते

 हैं  भर  दूसरी  तरफ  इनके  गुरु  शंकराचार्य

 यह  कहते  हैं  कि  अछूत  अछूत  रहेंगे,  बह  सबूत

 नहीं  हो  सकते  हैं  7  इन  बातों  से  सामाजिक

 परिस्थिति  में  पेचीदगी  पैदा  होती  है  मीर

 इसका  समाधान  होना  जरूरी  है  |

 जो  अत्याचार  अछूतों  पर  हो  रहे  हैं  उनके

 बारे  में  मैं  ज्यादा  नहों  कहना  चाहता  केवल

 दो  तीन  उदाहरण  आपके  सामने  रखना।

 चाहता  हूं  ।  1  जुलाई  के  नेशनल  हेराल्ड
 में  छपा  है  :

 “Lucknow:  45  Harfjens  of  Jaitpur
 village  if  Faizabad  district.  have  been
 on  hunger  strie  in  batches  of  four
 since  July  24  before  the  Coucil  House
 here.  They  have  issued  a  _  hand-bill
 making  alllegations  agginst  their  lecal
 MLA,  Mr,  Jagdamba  Prasad  Stigh,
 who  is  a  former  Talukdar.,,,”
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 सभापति  भहोंदय  :  यह  शेड्यूल्ड  कांस्य

 शेइ्यूल्ड  ट्राइबल  रिपोर्ट  है  ?

 शो  रामजी  राख  :  उन्हीं  समस्याओं  पर

 मैं  अप्स  विचार  व्यक्त  करना  चाहता  :हूं  ।

 इसमें  07  सुझाव  पेश  किए  गए  है  |  अमर

 इनके  कुछ  हिस्सों  पर  भी  सही  तौर  पर  अमल

 करने  के  लिए  कदम  उठाये  जायें  ती  ज्यादातर

 समस्याएं  हल  हो  सकती  हैं  ।  जो  भी  हो,  मैं

 बताना  चाहता  हू  कि  छुप्राठृत  की  हालत

 बह  है  :

 (1)  उन्हें  गांव  के  कुएं  से  पानी  भरने

 नहीं  दिया  जाता

 (2)  नाई  हजामत  नहीं  काटता  ।

 (3)  धोबी  कपड़े  नहीं  घोता  ।

 (4)  उनके  मकान,  गांव,  फसल  शौर

 लिहाज  जला  दिये  जाते  हैं  ।

 (5)  उनके  हाथ  काट  दिये  गये  ।  वह
 जिन्दा  जला  दिए  गए  t

 (6)  औरतों  का  नंगा  जलूस  निकाला

 गया  |

 (7)  उनके-बच्चे  कौर  लड़की  गुलामों
 की  तरह  तथा  कभी  कर्ज  के  एवज
 में  खरीद  ली  जाती  हैं  ।

 (8)  उन्हें  साल  में  4  या  5  माह  काम

 मिलता  है  1

 (9)  'मिलियन  बजे  एक्ट  जो  कार-

 खानों  पर  लागू  है  वह  गांवों  में  भ्रमर
 जा  कर  आप  देखें  तो  हरिजनों  पर  उस
 को  लागू'भहीं  किया  गया  है

 Rep.  (Motn.)

 (10)  फोर्ड  लेबर,  उनसे  जबरदस्ती

 बेगम  कराई  जाती  है  जिसकी  सैकड़ों
 मिसालें  मौजूद  हैं  ।

 (11)  जमीदारी  टूटने  के  बाद  उल्टे

 खेत  मज़दूरों  के  खेतों  को  लेखपाल

 शादी  से  मिलकर  कब्ज़ा  शिकनी

 कौर  फिर  सिरदारी  दर्ज  करा  ली

 गई  ।

 (i2)  चकबन्दी  में  उनके  पास  बचे  खेत

 भी  बड़े  लोगों  ने  चकबन्दी  प्रफेसरों

 से  मिलकर  अपने  नाम  करा  लिए  4

 (13)  पुलिस  हरिजनों  की  रिपोर्ट  दर्ज

 नहीं  करती  कौर  उल्टे  प्रिटिंग  केस

 में  फंसा  कर  उनको  मजबूर  करती  है
 कि  वे  बेगार  करें।

 (14)  हरिजनों  को  अपने  घरों  में  भरपाई

 पर  बैठने  नहीं  दिया  जाता  है  ।

 यह  ग्ननटचेबिलिटी  का  खुला  हुसना  स्वरूप  है  ।

 मैं  जमीन  के  बारे  में  स्पष्ट  कहना  चाहता  हूं
 कि  जो  भी  आंकड़े  दिए  जाते  है  वह  भला  होते  हैँ
 उत्तर  प्रदेश  के  बारे  में 11  नवम्बर  के  समाचार

 पत्र  “स्वतन्त्र-भारत  में  लिखा  हा  है  कि

 डड  लाख  के  ऊपर  भूमिहीनों  कों  प्रवास  स्थल

 झ्राबंटित”  ।  मैं  कहना  चाहता  हूं  कि  यह

 आंकड़ा  बिल्कुल  गलत  और  निराधार  है।  मैं  भ्र पने

 जिले  की  भी  एक  मिसाल  बता ला भा  चाहता  हूं

 वहां  पर  काग़ज़ों  पर  तो  भूमिहीनों  को  जमीन

 बांट  दी  गई  लेकिन  मौके  पर  जाने  पर  पता

 चला  कि  कोई  भी  जमीन  भूमिहीनों  को  नहीं
 मिली  है  ।
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 श्री  रामजी  राम]
 इसी  तरह  से  हरिजनों  के  लिए  पानी

 पीने  के  कुएं  खोदे  गए  भर  जो  पहले  से  बने

 हुए  थे  उनकी  मरम्मत  के  लिए  2600  रुपये
 का  खर्च  दिखला  दिया  गया  लेकिन  जहां
 पर  हरिजनों  के  गांव  है  वहा  कोई  भी  कुबरा  नहीं
 खोदा  गया  1  अगर  कोई  कुएं  खुदे  भी

 तो  उन  जगहों  पर  खुदे  जहां  पर  हरिजनों
 की  लबादों  नहों  है  ।  मैं  कहना  चाहता  हूं
 किदृप्तमद  में  बहुत  बैजा  खड़े  के  लिए  रखा  जाता

 है  लेकित  उत  का  इम्प्लनेंडेशन  नहीं  के  बराबर

 है  ।  मैं  प्राय  के माध्यम  से  कहना  चाहता  हू  कि

 सरकार  को  प्लोर  से  काफी  बड़ा  प्रां कड़ा
 दिखता  दिया  जाता  है  फि  इतने  पैसे  खर्च

 किए  गए  ।  लेकिन  जिन  के  लिये  पैसा  खर्चे

 किया  जाता  है  उप्र  का  सहो  इस्तेमाल  उन

 लोगों  के  रास्ते  नहीं  होता  है  ।

 श्री  साथ  राम  (फिल्लौर)  :  सभापति

 महोदय,  मैं  इस  मौके  पर  बहुत  तफसील  के

 साथ  बात  नहीं  करना  चाहता  क्‍योंकि  बहुत
 से  माननीय  सदस्यों  ने  शेड्यूल्ड  काइट्स  कौर

 शेडयूल  ट्राइबल  के  लोगों  की  तकलीफें  बतला

 दी  हैं।  रिजर्वेशन  के  बारे  में  कमिश्नर  की

 रिपोर्ट  में  जो  कुछ  लिखा  गय/  है  सही  है  लेकिन  इस

 के  बारे  में  कोई  भी  काम  नहीं  हो  रहा  है  यहां
 तक  कि  कमिश्नर  ने  जो  प्रगति  रिपोर्ट  में  लिखा

 है  उसको  डिस्कस  करने  के  लिए  भी  यहां  पर

 काफी  समय  नहीं  दिया  जाता  t  कई  दफे

 यह  कहा  गया  है  कि  इस  टाइम  को  ज्यादा

 करना  चाहिए  लेकिन  फिर  भी  हम  को  पूरा
 मौका  अपनी  बात  कहने  का  नहीं  मिलता  |

 शेड्पूल्ड  कास्ट  और  शेड्यूल्ड  ट्राइबल  की

 प्राबलम  हिन्दुस्तान  में  बहुत  बड़ी  है  यहां  की

 S.  TT.  Commissioner's
 Rep.  (Motn.)

 55---60  करोड़,  की  भाबादी  में  5  करोड़
 के  लगभग  शेड्पूल्ड  कारटस  के  लोग  हैं,  7  करोड़
 के  लगभग  शेड्यूल्ड  ट्राइबल  के  लोग  हैं।  इस

 तरह  से  22  करोड़  के  लगभग
 ये  लोग  हो  जाते  हैं  शर  बैंक वर्ड
 क्लासेज  के  लोगों  को  माता  दिया  जाये  तो  कुल
 प्रा बादी  की  भ्राधी  से  प्रति  संख्या  हो  जाती

 है  लेकिन  इन  झ्रादमियों  की  कोई

 सकते  वाला  नहीं  है  ।  शेड्पूल्ड
 कारट्स  कमिश्नर  की  रिपोर्ट  के  पेज  66  पर

 जिला  हुआ  है  कि  --i-5  ?  से  ले  कर  -I-68
 तक  के  सालों  में  सर्विज  के  भ्रन्दर  शेड्यूल
 कास्ट  के  [(प्रेजेन्टेशन  में  क्लास  ]  में  90
 परसेंट  का  इसकी  हुमा  है  और  क्लास  2  में
 0.72  परसेंट  का  इसकी  हुआ  है  1  इसी

 तरह  से  इत  9  सालों  में  शेड्यूल्ड  ट्राइन्श  का

 रिश्रेजेन्टेशन  क्लास  में  0.  4  परसेंट  शर

 क्लास  2  में  (—)  0.06  का  इन्कीज्ज  हुआ
 है  ।  यह  तो  हमारे  रिजर्वेशन  का  हाल  है  ।
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 चरागे  चल  कर  कमिश्नर  की  रिपोर्ट  में

 एक  जगह  लिखा  है  :

 “Incidence  of  landless  agricultural
 labour  in  the  country  ainuoy  =  the
 Scheduled  Castes  and  Scheduled  Tribes
 —According  to  the  96i  census  there
 were  3.5  landless  agricultural  Jabour-

 ers  in  the  Country.”

 इस  का  कोई  भी  हल  नहीं  निकाला  गया

 i969  की  रिपोर्ट  के  मुताबिक  प्राजक  7

 करोड़  के  लगभग  शेड्यूल्ड  कास्ट  लेबर  हैं  ।

 मैं  अज  करना  चाहता  हूं  कि  देश  की  सब  से

 बड़ी  समस्या  राज  भ्रनटयेबिलिटी  है  ।  जो
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 इस  दंश  के  करोड़ों  बाशिंदे  हैं  गे  द्युति  काइट्स
 के  उनके  साथ  बेइन्माफी  हो  रही  है.  लेकिन

 इसकी  तरफ  किसी  का  ध्यान  नहीं  जा  रहा

 है  'जिसकी  बजह  से  उन  लोगों  की  बड़ी  बरी

 हालत  हो  वर्ष  है  1  मैं  चाहता  हूं  कि  इस

 के  मुतल्लिक  कुछ  प्रपोजल  आप  के

 सामने  रखूं  ।

 पहली  बाल  यह  है  कि  जब  तक  देश  के

 प्रकार  जो  प्तैष्ंग  विपिन  है  उस  का  रूप

 नहीं  बारूदी  टब  ठक  गरीबी  हजारो  का  [नारा
 कभी  पूरा  नहों  हो  सकता  ।  प्लैनिंग  कमिशन

 में  शेड्यूल  कारण  और  शेड्यूल्ड  द्राइब्ज़  के

 मेम्बर  हे  ने चाहियें।  इसी  तरह  से  बैकवर्ड

 क्लासेज  और  लेबर  कौर  किसानों  के  मेम्बर

 होने  चाहियें ।  जिस  तरह  से  राज  प्लानिंग

 कमिशन  काम  कर  रहा  है  उससे  देश  के  गरीब

 आदमियों  का  कोई  भला  हो  पाना  नामुमकिन

 है  tv

 दूसरी  बात  मैं  यह  कहना  चाहता  हूं  कि

 राज  देश  भर  में  भ्रमरों  रुपये  खर्च  कर  के  श्राप

 बंगला  देश  के  रिफ्यूजियों  का भला  कर  सकते

 हैं,  पाकिस्तान  से  शाये  हुए  करोड़ों  रिफ्यूजियों
 को  झ्राबाद  कर  सकते  हैं,  लेकिन  जो  हजारों

 सालों  से  यहां  के  रिफ्यूजी  चले  प्रा  रहे  हैं  उन

 की  तरफ  कभी  कोई  ध्यान  नहीं  दिया  जाता

 प्लैनिंग  कमिशन  की  तरफ  से  1,000  करोड़

 रुपये  की  पूंजी  से  एक  फाइनेंस  कारपोरेशन

 बनाया  जाए  जो  कि  विदाउट  इंटरेस्ट  (विना

 सूद,  लोन  से  उन  लोगों  की  मदद  करे  कौर

 स्माल  स्केल  इंडस  ह  बारह  चलाने  में  उन  की

 मदद  करे  y

 Rep.  (Motn.)  2
 तीसरी  बात  मैं  यह  कहना  चाहता  2

 कि  यहां  पर  बार  बार  मांग  की  गई  है  कि

 वजीफा  शादी  से  शंड्यूल्ड  कास्ट

 और  शड्यूल्ड  ट्राइब्ज  के  लोगों  की  जो  मदद

 हो  रही  है,  वह  बहुत  कम  है  ।  इस  के  लिए
 जरूरी  है  कि  इन  लोगों  के  लिये  एक  सेपरेट

 मिनिस्ट्री  कायम  की  जाए  |  एक  आर  प्राइम
 मिनिस्टर  से  बात  की  गई  तो  उन्हों  ने  कहा
 कि  हालत  यह  डिमांड  नहीं  करते  कि  इस  के

 लिए  प्रलग  मिनिस्ट्री  कायम  की  जाये  मैं  कहना

 चाहता  हूं  कि  किसी  बीमार  की  बीमारी  का

 कष्ट  किलो  बीमार  को  ही  पता  चलता  है,  किसी

 तन्दरुस्त  आदमी  को  नहीं  हो  सकता  ।  किसी

 भरमौर  को  गरीबों  को  तकनीक  का  इल्म  नहीं

 हो  सकता  ।  वह  नहीं  जन  सकते  कि  गरीब  लोग

 किस  मुसीबत  में  हैं  ।  इसीलिए  मेरी  तरफ

 से  भर  दूसरे  मेम्बरों  की  तरफ  से  बार  बार

 सेपरेट  मिनिस्ट्री  की  डिमांड  की  गई  ताकि

 वार  फूटी  पर  इस  प्रॉब्लम  को  हल  किया  जा

 सके  |  यह  कोई  बड़ी  बात  नहीं  है  ।

 लड  डिस्ट्रिब्यूशन  के  बारे  में  एक  ढ+

 महात्मा  गांधी  के  चेले  सन्त  विनोवा  भावे  ने

 कहा  था  कि  “रात  अंधेरी  कट  के  रहेगी,  घन

 और  धरती  बंट  के  रहेगी  ra  लेकिन  मैं  पूछना

 चाहता  हूं  कि  आखिर  क्या  इस  के  लिए  कोई

 टाइम  फिक्स  किया  गया  है?  कि  यह  i00

 साल  में  होगा  या  200  साल  में  होगा  ?  प्रभी

 तक  इसकी  कोई  स्कीम  नहीं  बन  पाई  है।  न  तो

 घन  बंटा  है  भौर  न  धरती  बंटी  है।  लैंडिंग

 लोगों  कोदव  तक  जमीन  नहीं  दी  गई  है  ।

 दूसरी  तरक  बड़े  बड़े  पूंजीपति  बनते  जा  रहे

 हैं  7  एक  तरफ  गरीबी  का  ठिकाना  नहीं
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 है  कौर  दूसरी  तरफ  थोड़े  ही  समय  में  लोगों

 के  पास  करोड़ों  बौर  द्रवों  की  पूंजी  हो  गई  ।

 एक  तरफ  आप  ने  राजों,  महाराजों  को  खत्म

 किया  लेकिन  दूसरी  ओर  एक  एक  सेठ  के  पास

 इतना  धन  हो  गया  है  कि  वह  कई  कई  महाराजों
 को  खरीद  सकता  है।  इस  लिये  जमीन  की

 तक़सीम  बहुत  जल्दी  की  जाये  ।

 राज  जो  लैंड  सीलिंग  मुककेरर  की  गई

 है  बह  ठीक  है  लेकिन  प्रापर्टी  पर  भी  सीलिंग

 होनी  बहुत  जहरी  है  1  प्र केले  जमीन  पर

 सीलिंग  लगाने  से  कोई  काम  नहीं  चल  सकता  |

 जब  तक  इनकम  पर  सालिग  न  मुकेश  की

 जायेगी  अरबन  प्रापर्टी  पर  सीलिंग  न  लगाई

 जायेगी,  तब  तक  गरीबों  का  भला  होने  वाला

 नहीं  है  ।

 मैं  यह  भी  कहना  चाहता  हूं  कि  रिलेशन

 को  पूरा  किया  जाना  बहुत  जरूरी  है।  गोया

 तीन  साल  जब  तक  रिजर्वेशन  पूरा  न  हो  जाय

 तब  तक  सेंट्रल  गिनें  मेंट  में  कोई  भी  रिक्रूटमेंट

 नहीं  होना  चाहिए  शौर  जो  जगहें  खाली  हों

 उन  में  शेडेयूल्ड  कास्ट  ब्रोकर  शे इपूल्ड  ट्राइब्ज़

 के  लोगों  को  लिया  जाये  ।

 राज  देश  भर  में  शेड्यूल्ड  काइट्स  और

 शेड्यूल्ड  ट्राइब्ज  पर  जो  जुल्म  व  तमहीद  हो

 रहे  हैं  उन  को  सुनते  हैं  तो  रोगटे  खड़े  हो  जाते

 हैं।  पिछले  दिनों  मुरादाबाद  के  एक  गांव  में

 हुआ,  यू  पी  के  दूसरे  हिस्सों  में  हुआ  दिल्ली  में

 हुआ  राज  लड़कियों  के  साथ'जो  व्यवहार

 हो  रहा  हैं  उक्त  को  सुन  कर  बेचैनी  हो  रही  है  |

 शेड्यूल्ड  काइट्स  और  शैडयूल्ड  ट्राइव्ज  के
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 लोग  अपने  मन  में  सोचने  हैं  कि  अगर  यही

 हाल  रहा  तो  हम  इस  देश  में  कैसे  बसेंगे  ।

 इस  मामले  में  स्टेट  गवर्नमेंट  कुछ  करती  नहीं  है  ।

 सेंट्रल  गवर्नमेंट  स ेकहा  जाए  तो  वह  कहती  है
 कि  यह  स्टेट  सब्जेक्ट  है।  इस  तरह  से  कैसे

 काम  चलेगा  ?  राज  शेड्यूल्ड  काइट्स
 कौर  शेड्यूल्ड  ट्राइबल  के  भ्रमर  जो  बेचैनी

 है  उस  को  देखते  हुए  यह  ज़रूरी  :है  कि  हर

 स्टेट  में  होम  मिनिस्टर  शेड्यूल्ड  काइट्स  या

 शेड्यूल्ड  ट्राइबल  काहो।

 इसके  बाद  यह  मैं  यह्‌  कहना  चाहता  हूं
 कि  आज जो  स्कालरशिप  दिये  जा  रहे  हैं  शेड्ल्यूड
 कास्ट  और  शेड्यूल्ड  ट्राइब्ज़  के  लड़कों  को

 वह  बहुत  कम  है  |  राज  सुबह  मिनिस्टर
 ग्राफ  सोशल  वेलफेयर  से  इस  बारे  में

 बात  हुई  थी  ।  मैं  कहना  चाहता  हूं  कि  उस

 को  बढ़ाना  चाहिये  ।  यह  स्कालरशिप  बहुत
 पहले  मुकेश  किये  गये  थे  ।  उस  में

 गुजारा  भी  नहीं  चल  सकता  है  ।  इसकी

 बजह  से  उनकी  पढ़ाई  का  बड़ा  नुकसान  हो

 रहा  है  ।  कालेज  काले  फीस  मांगते  हैं  लेकिन

 उस  को  स्कालरशिप॑  समय  पर  नहीं  मिलता

 है।  इसको  अपने  स्टेट्स  के  सुपुर्द  कर  दिया  है
 कि  वे  उन्हें  स्कालरशिप  दें  ।  मेरी  डिमांड

 वहाँ  भी  भ्र ौर  यहां  श्राप  से  भी  यही  है  कि  सेंट्रल

 गवर्नमेंट  के  ये  जो  स्कालरशिप  हैं,  सेंट्रल
 गवर्नमेंट  इनको  सीधा  स्वयं  दें,  जैसे  पहले  हा
 करता  था  वैसे  ही  होना  चाहिए,  शर्त  भ्रापकों

 स्कॉलरशिप  देने  के  काम  कौ  अपने  हाथ  में

 ले  लेना  चाहिए  ।
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 कभी  कभी  सवाल  रुपये  का  पैदा  होता  है  |

 यह  कहा  जाता  है  कि  रुपया  इतना  नहीं  है  कौर

 जब  दूसरे  कामों  के  लिए  रुपया  मिलता  है  तो

 हरिजनों  के  लिये  रुपया  क्‍यों  नहीं  मिल  सकता  है
 मेरा  इसके  बारे  में  सजेशन  है  -  हरिजन  कल्याण

 फंड  श्राप  देश,पर  लगाएं  शौर  इस  तरह  से  भाष

 पया  इकट्ठा  करें।  शौर  बाप  कुछ  नहीं
 कर  सकते  हैं  तो  हरिजनों  के  नाम  पर  लाटरी

 सिस्टम  निकाल  दें,  उस  को  आप  चालू  कर  दें

 कौर  इस  तरह  से  श्राप  रुपया  इकट्ठा  उनके

 लिए  कर  सकते  हैं  1  पंजाब  में  सरदार  प्रताप

 सिंह  करों  ने  3  करोड़  86  लाख  रुपया  हरिजन
 कल्याण  फंड  के  लिए  नए  टैक्स  लगाकर  इकट्ठा
 किया  था  ।  इन  गरीबों  की  मदद  करना

 प्राय  का  पहला  फर्ज  होना  चाहिए  |

 यह  जो  कई  क्षेत्रों  में मोनोपली  चल

 रही  है,  यह  भी  टूटनी  चाहिए  |  यह  बहुत

 ही  काबिले  एतराज़  बात  है।  दूसरों  को  कम्पी-

 दर्शन  में  आरा  कर  चीज़  पैदा  करने  की  इज़ाज़त

 नहीं  मिलती  है  ।  कारें  बनाने  की  मौनोपोली,

 ट्रैक्टर  बनाने  की  मोनो पोली  चल  रही  है

 तथा  दूसरों  को  कारख़ाने  लगाने  के  लिए

 लाइसेंस  नहीं  दिये  जाते  हैं  और  व  भी  इनको

 हो  मिल  जाते  हैं  ।  जो  गरीब  लोग  हैं  उनको

 कम्पीटीशन  में  बाने  नहीं  दिया  जाता  है.।
 ग्रवनेमेंट  को  इसका  भी  कुछ  रास्ता  निकालना

 चाहिए।  सरमाए दारी  खत्म  होनी  चाहिये

 छापने  हमारे  लिए  रिजर्वेशन  कर  रखा

 है  लेकिन  वह  पूरा  नहीं  होता  है  ।  मैं  एक

 सुझाव  देना  चाहता  हूं  ।  जो  अफसर

 इस  काम को  देखते  हैं  कि  रिजर्वेशन  पूरा
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 हो  भ्रमर  वे  इसको  पूरा  न  करेंतो  उनके

 वास्ते  आप  सजा  मुकर  करें  |

 प्रनटचेबिलिंटी  को  दूर  करना  भी  बहुत
 जरूरी  है  ।  हमारे  शास्त्रों  में  चाहे  सही  हो
 या  गलत  वर्ण  व्यवस्था  का  ज़िक्र  है  भ्र ौर  वर्ण

 व्यवस्था  पेदा  की  गई  है।  जब  तक  यह
 वर्ण  व्यवस्था  खत्म  नहीं  हो  जाती  तब  तक

 मैं  चाहता  हूं  कि  जिन  शास्त्रों  में इसकी  व्यवस्था

 है  ,उनको  बैन  कर  दिया  जाए  ।  इसके
 बिना  यह  हट  नहीं  सकती  है  ।  शंकर चाय
 का  जिक्र  भी  पाया  है  7  उनकी  बड़ी

 नुकताचीनी  भी  होती  है।  लेकिन  जिस  वक्‍त

 वह  पंजाब  गए  तो  अमृतसर  में  जनसंघ

 वालों  ने  उनका  बड़ा  भारी  स्वागत  किया।  मैं

 समझता  हूं  कि  यह  जो  देश  के  माथे  पर  एक  कलंक

 का  टीका  है,  अ्रस्पृश्यता  का  यह  तब॒  तक  नहीं
 मिट  सकता  है  जब  तक  कि  जो,  इसका  समर्थन

 करने  वाले  लोग  हैं  या  जो  किताबें  हैं  घार्मिक  कौर

 जिन  में  इसका  बखान  किया  गया  है,  उनको

 बैन  नहीं  कर  दिया  जाता।  तुलसीदास  जी

 की  देश  भर  में  चतुश्शती  मनाई  गई  है  t

 मैं  ने  यह  सुना  है  कि  टापने  उसके  लिये  रस्सी

 लाख  रुपया  दिया  है  1  मैं  जानना  चाहता

 हूँ  कि  क्‍या  प्रा पने  कभी  यह  भी  खरोचा  है  कि

 सड्यूल्ड  कास्ट  और  ट्राइबल  जो  करोड़ों  की

 तादाद  में  हैं  शौर  जो  उनके  पूर्वे  हुए  हैं,
 रविदास,  कबीरदास  भारी  या  ऋषि  बाल्मीकी,

 उन  के  लिए  दो  पाने  श्राप  खर्च  करें।  उसके  लिए
 भी  आप  तयार  नहीं  हुए  ।  तुलसी  'रामाबण्र

 में  कया  लिखा  है  :

 ढोल  गंवार  शुद्र  पशु  नारी,

 ये  सब  ताड़न  के  भ्रमणकारी  |
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 चारों  को  ताड़  कर,  दबा  कर  रखना  चाहिए  1

 जिन्होंने  यह  उपदेश  दिया  मगर  उनकी  चतुश्शती
 मनाने  के  लिये  हमारे  सेंट्रल  गवर्नमेंट  क ेमिनिस्टर

 जाते  हैं  शौर  उन  समारोहों  में  भाग  लेते  हैं,
 उसको  एन करेज मेंट  देते  हैं  तो  मैं  नहीं  समझता

 हूं  कि  शेड्यूल्ड  कास्ट  झोर  शेड्यूल  ट्राइबल
 के  लोग  कभी  ऊपर  उठ  सकते  हैं  |

 एक  बात  मुझे  याद  जाती  है  ।  दो  दिन

 पहले  हमारे  एक  साथी  मेम्बर  बोल  रहे  थे।

 वहू  कह  रहे  थे,  हम  को  उठा भो,  हम  को

 उठाधों  v  तब  मैंने  कहा कि  उठान ेके  लिए

 करोड़ों  प्राप्ति  हैं  ।  यह  गवर्नमेंट  इतनी  कम-

 जोर  साबित  हो  रही  है  ।  कि  ये  उन  नहीं
 सकती  है  श्राप  को  परमात्मा  से  ही  प्रार्थना

 करनी  हे  कौर  वही  हमको  उठा  सकता

 है,  शौ  कोई  नहीं  उठा  सकता  है  |

 मुझे  एक  बात  और  याद  जाती  है।  हमारी

 हालत  क्‍या  है,  इससे  मुझे  यह  बात  याद

 शादी  है  ।  एक  गरीब  आदमी  किसी  के

 यहां  नौकरी  करता  था  ।  उसने  अपने

 मालिक  से  कहा  कि  मेरी  तनख्वाह  बढ़ा  दो,

 वर्ना  ?  मालिक  ने  कहा  बनों  क्या?

 उसने  बहा  कि  इसी  तनख्वाह  पर  काम  करता

 रहूंगा  ।  हम  जो  मेम्बर  हैं  उनकी  भी  यही

 हालत  है  ।  पालियामेंट  में  हम  77  मेम्बर

 शेड्यूल्ड  कास्ट  के  हैं श्रौर  39  शेड्यूल्ड  ट्राइबल
 के  हैं।  हम  सारे  रोते  रहते  हैं,  बोलते  रहते

 हैं  लेकिन  कोई  सुनता  नहीं  है  जब  कोई  सुनता

 महीं  है  कौर हम  कुछ  कर  नहीं  सकते  हैं  तो

 हम  यदि कह कह  कर  तीसरी कर  लेते  हैं  कि  बहुत
 बरा  प्रो  गया  ।  बातें  बना  कर  प्राय  लोगों  को
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 बहुत  देर  तक  धक्का  नहीं  सकते  हैं  7  दोनों

 में  जागृति  पैदा  हो  गई  है  -  देश  में  हम  लोग

 बहुत  दुम्बा  हैं  ।  गरीबों  रखों  को  दूर
 करने  के  लिए  प्राइम  मिनिस्टर  ने  एक  प्रतिज्ञा

 की  है  और  एक  नारा  दिया  है  भौर  वह  नारा

 गरीबी  हटाया  का  नारा  है।  गरीबी  हटाने  की

 उन्होंने  प्रतिज्ञा की  है  मेँ समझता  हूं  कि  इस

 प्रतिज्ञा  पर  अगर  सक्रिय  सली  कमल  किया  जाए
 कौर  वही  नहीं  बल्कि  जो  सरकारी  मशीनरी

 है  वह  भी  भ्रमण  करे  और  गरीबों  की  गरीबी

 को  दूर  करने  के  लिए  जो  जो  दुखी  हैं  उनके

 दुखों  का  निवारण  करने  के  लिए  वार  शूटिंग
 पर  काम  हो  तभी  यह  काम  हो  सकेगा  ।

 प्राचीन  में,  मैं  एक  शेर  रज़  करना  चाहता

 हूं  जो  कि  प्राइम  मिनिस्टर  के  मुताल्लिक

 है  ।  जसे  ही  यह  शेर  मेरे  ध्यान  में

 पाया.  इस  को  मैंने  लिख  लिया।  जो

 लड़ाई  कभी  दुई  है  उसमें  प्राइम  मिनिस्टर

 से  कुछ  लोग  कहते  हैं  कि  चंडी  का  रूप  धारण

 किया,  कुछ'  कहते  हैं  कि  दुर्गा  माता  ,का
 किया  ।  लेकिन मैं  यह  कहता हूं  :

 उठो,  उठो  चंडी  या  दुर्गा  माता

 इस  वक्‍त  भारत  की  निर्माण  विधाता
 चोर  बाजारी  भ्रफसरशाही  राज  बदल

 दो

 पूंजीपतियों..  का  तख्ता ताज  बदल  दो

 हरिजन  किसान  गरीबों.  की  अरब  (शान
 बना  दे

 चक्र  सुदर्शन  तेरे  हाथ  में  भ्रम  ठीक  चलाने

 हट  जाये  गरीबी  देश  से  यह  नारा  लाया

 आऔधरी-गरीब  ने  यह  आपको  भेद  बताया।
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 बी  पन्नालाल  बाॉसपाल  (गंगानगर)  :

 मेरे  साथियों  ने  बहुत  से  सुझाव  दिये  हैं

 साधूराम  जी  ने  भी  दिये  हैं।  पच्चीस  साल

 हमें  भ्रमजाल  हुए  हो  गये  हैं  ।  बीस  साल  से

 मैं  यहां  बोलता  श्र  रहा  हूं  मैं  ज्यादा  उलाहना

 किसी  की  देना  नहीं  चाहता  हूं  ।  एक  ही  बात

 मैं  कहता  हूं  ।  हम  सदियों  से  भारतवासियों  की

 मेघा  करते  करा  रहे  हैं,  मृक  सेवा  में  हम  लगे

 रहे  हैं,

 कौर  इसका  इनाम  हमें  यह  मिला  है
 कि  हम  पददलित  हो  गए  हैं,  शोषित  हो  गए

 हैं मैं  शर  इस  सेवा  के  बदले  में  हमें  जो

 पुरस्कार  मिलता  रहा  है  उसको  बतलाना

 शुरु  कर  दूं  तो  शायद  मेरा  सारा  समय  ही

 इसमें  चला  जाएगा  शौर  उससे  भी  ज्यादा  समय

 मुझे  दरकार  होगा  7  कोई  ऑ्रादमी  नौकरी  करता

 है  कौर  वह  सिपाही  होता  है  तो  उसको

 तरक्की  मिलती  है  अच्छी  सेवा  के  लिए

 वह  लांस  नायक  बनता  है,  मेजर  बनता  है,
 उसको  पद्म  भूषण  मिलता  है,  भारत  रत्न

 मिलता  है,  पद्म  श्री  मिलता  है  किसी  को

 बोनस  मिलता  है,  पेंशन  मिलती  है,  इन्क्रीमेंट

 मिलती  है  लेकिन  हम  लोगों  को  हिन्दु  समाज

 की  सेवा  करते  रहने  का  इनाम  पद्म  श्री

 या  दूसरे  पों  में  इस  हमें  मिला  हैकि  हम

 अछूत  हैं,  ह्म  नीच  हैं,  हम  चांडाल  हैं,  हमसे
 अगर  कोई  छू  जायगा  तो  वह  भ्रष्ट  हो  जायेगा

 इस  चीज  पर  हमें  शर्म  बानी  चाहिये  लज्जा

 होना  चाहिये  ।  जिस  समाज  की  हम  सेवा
 करते  प्रा  रहे  हैं  उससे  हम  कुक  नहीं  चाहते
 हैं,  हम  यही  चाहते  हैं  कि  आप  हमें  थोड़ा
 स्वाभिमान  के  साथ  जीने  लायक  बना  दें,

 Rep.  (Motn.)

 हमें  प्रयोग  पैरों  पर  खड़े  होते  लायक  बनायें

 लेकिन  राज  हम  क्या  देखते  हैं  ।

 हमारे  साथ  बैठा  ही  व्यवहार  होता  है  जैसा

 भैंस  और  बैल  के  बछड़े  इरादी  के  साथ  होता

 है।  उनकी  भूल  मिटाने  के  लिए  जिस  तरह
 से  भूसा  दिया  जाता  है  वैसा  ही  हमारे  साथ

 होता  है
 [Mr.  Deputy  Speaker  in  the  Chair).

 उपायतः  महोदय,  हमारे  भाइयों

 को  मानें  एलाट  हुई।  राज  उनको  पांच

 शौर  छः:  छः  हजार  रुपये  के  नोटिस  श्र  गए

 हैं  ।  शैड्पूल्ड  कास्ट  के  लोगों  को  नोटिस

 दे  दिए  गए  हैं  कि  तुम्हारी  जमीन  कौंसल  हो

 गई  है  क्‍योंकि  तुम  ने  पैसा  जमा  नहीं  कराया

 है  ।  मेरे  पास  कम  से  कम  इस  तरह  के  दो

 दर्जन  नोटिस  हैं  ।  राजस्थान  उपनिवेश

 डिपार्टमैंट  ने  ये  दिए  हैं।  मगर  श्राप  सही
 मानों  में  समाजवाद  लाना  चाहते  हैं,  गरीबी

 मिटाना  चाहते  हैं,  ऊंच  नीच  का  भेद  दूर
 करना  चाहते  हैं,  तो  मैं  ग्राहको  विश्वास

 दिलाना  चाहता  हूं  कि  हम  लक्षपति  कौर

 करोड़पति  बनना  नहीं  चाहते  हैं,  हमें  श्राप

 दस  बारह  एकड़  कृषि  योग्य  भूमि  दे  दें

 प्रौढ़  उसके  साथ  साय  कृषि  साधन दे  दें,

 एक  छोटा  सा  मकान  दो  कमरे  वाला दे  दें

 शौर  हम  अपने  पैरों  पर  खड़े  हों  जायेंगे।

 घर  मुक्त  बता  कर  श्राप  हमें  दें।

 हरिजन  और  आदिवासी  कैसा  देने  की  स्थिति

 में  नहीं  हैं।  जमीन  श्राप  देते  हैं  लेकिन

 जमीन  की  किश्त  सदा  करने  के  लिए  उनको

 बनिये  का  मुह  देखता  पड़ता  है,  मोट  चौधरी

 का  मुंह  देखना  पड़ता  है  शौर  वह  उसकी

 कीमत  नहीं  दे  सकता  है  ।
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 [aft  पन्कषताल  बा  रुपाल]
 राज  हमारी  हालत  यह  है  कि  स्कूलों

 में  पढ़ने  हमारे  बच्चे  जाते  हैं  और  पढ़ने  के

 बाद  जब  वे  मैट्रिक  के  भागे  नहीं  पढ़  सकते

 हैं  तो  उनको  सर्विस  नहीं  मिलती  है  ।

 बहुत  से  माननीय  सदस्यों  ने  बताया  है  कि

 जो  कौड़ी  के  थे,  धोती  और  कमीज  के  इन्दर

 पाकिस्तान  बनने  के  बाद  रिफ्यूजी  बन

 कर  आए  थे  वे  राज  लखपति  और  करोड़पति
 बन  गए  हैं,  आज  कनाट प्लेस  के  भ्रन्दर,

 बम्बई  में  तथा  बड़े  बड़े  नगरों  में  उनकी

 झालीशान  दुकानें  चल  रही  हैं,  कारखाने

 चल  रहे  हैं  ,  उनके  लिए  अलग  से  मिनिस्ट्री
 चल  रद्दी  है,  उनके  लिए  आपने  सब  कुछ
 किया  है  ।  लेकिन  आज  जो  हम  नीचे  इतने  गिरे

 हुए  हैं,  इनको  आप  देव  नहीं  पा  रहे  हैं  t

 हमारी  स्थिति  को  आप  देखें  |  हमें  खुशी

 है  कि  पश्चिमी  पाकिस्तान  के  चंगुल  से

 झापने  पूर्वी  पाकिस्तान  को  आजाद  होने
 में  मदद  दी  और  छः:  करोड़  वहां  के  मूसल-
 मानों.  को  मुदित  .  दिलायी  कौर  मुक्ति
 दिलाने  के  लिए  उनको  स्वावलम्बी  बना

 दिया  और  राज  भी  भारत  सरकार  उनको

 हर  प्रकार  का  सहयोग  दे  रही  है  उनके

 आर्थिक  उत्थान  के  लिए  पांच  पैसे  का  टिकट

 भी  एक्सट्रा  लगाना  पड़ा  है  शौर  यह  टैक्स

 गरीब  से  लेकर  भ्र मीर  सब  पर  लगता  है।

 मैं  कांग्रेसी  रहा  हूं  और  शायद  कांग्रेसी

 ही  महंगा  |  कांग्रेस  में  ही  मेरी  जिन्दगी

 “जाएगी  a  प्राइम  मिनिस्टर  ने  बहुत  अच्छा

 कॉम  किया  है  शौर  इतनी  बड़ी  प्राबलम्ज  हल
 की  हैं।  तो  क्‍या  वह  प्रभारी  करोड़  शिड्यूल्ड
 कास्ट  शौर  शिड्यल्ड  ट्राइव्ज  की  समस्या

 Rep.  (Motn.)

 को  हल  नहीं  कर  सकती  ?  लेकिन  हिन्दू  समाज

 ने  एक  गलत  मैंतदेलिटी  अपना  रखी  है  भौर

 नौकरशाही  हमारी  समस्याओं  का  समाधान

 ईमानदारी  से  नहीं  करना  चाहती  है  a  मैंने

 एक  अफ़सर  को  कहा  कि  यह  एक  गरीब

 झांदमी  है,  खेती-पेशा  है,  इसको  जमीन  दे

 दीजिए  ।  उस  ने  पूछा  कि  इस  वक्‍त  यह
 क्या  करता  है  ।  मैंने  बताया  कि  वह  मेरी

 सीरी  है।  तब  उस  अफ़सर  ने  कहा  कि  आप

 एक  एम०  प्री०  हो  कर  पागलपन  की  बात

 करते  हैं,  अगर  हम  इसको  जमीन दे  देंगे,  तो

 श्राप  की  नौकरी  कौन  करेगा  1  मैंने  कहा
 कि  उस  की  समस्या  का  समाधान  हो  जाये,

 मेरे  घर  कोन  नौकरी  करेगा,  इस  की  चिन्ता

 करने  की  क्या  ग्रा वश्य कता  है  कर्म फूटे
 को  कोई  भाग फूटा  मिल  जायेगा।

 मैं  प्रधान  मंत्री  से  कहना  चाहता  हूं
 कि  उन्होने  मुल्क  में  बहुत  बड़े  काम  किये

 हैं।  उन  का  सही  दिमाग  है।  वह  दिल  से

 चाहती  हैं  कि  ग़रीबी  मिटे  और  समाजवाद

 बाये  मैं  उन  से  कहना-चाहता  हुं  कि  अगर

 ग़रीबों  को  रोज़ी -  रोटी  दी  जाये,  मुफ्त
 जमीन  मुफ्त  मकान  दिया  जाये  और

 उन  को  स्वावलम्बी  बनाया  जाये,  तो  इस

 से  कोई  घाटा  नहीं  होने  वाला  है  ।

 हिन्दुओं  नगर  बेहूदा  न  होती,
 तो  यह  कोम  प्यारे  ईसाई  न  होती

 न  कटा  करके  चोटी  न  बनते  बेधर्मी,

 मस्जिद  में  सुरती  लगाई  न  होती

 are  पाठ  गीता  काइन  कौ  पढ़ती,,
 तो  कुरां  बाइबिल  की  पढ़ाई  न  होती  t
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 मैं  तो  समझता  हूं  कि  हिन्दू,  मुसलमान
 शौर  ईसाई  सब  मेरे  भाई  हैं।  मैं  इन्सानियत

 में  विश्वास  करता  हूं।  कुछ  भाई  कहते  हें
 कि  शिडयूल्ड  कास्ट  और  शिडयूल्ड  ट्राइबल
 के  लोग  हिन्दु  'घर्म  को  छोड़  रहे  हैं।
 उन  को  चिन्ता  करने  की  ज़रूरत  नहीं  है बीस
 बरस  बाद  उन  को  हिन्दु  समाज  नहीं  मिलेगा  |

 ये  अठारह  करोड़  शिडयूल्ड  काइट्स  और

 शिडयूल्ड  ट्राइव्ज़  न  हिन्दु  हैंगर  न  मुसलमान  |

 हरिजनों  ने  हिन्दुओं,  मुसलमानों,  सिखों

 झोर  जैनों  सब  की  टट्टी  उठाई,  उन के  मुर्दा
 मवेशी  उठाये,  उन  के  जूते  गांठे  कौर  उन  की

 अनेक  प्रकार  की  सेवा  की।  लेकिन  फिर

 भी  हम  उन  सब  के  लिए  चूहड़े,  चमार  और

 श्रुत  हें  ;  हमारे  साथ  किसी  नेगी  इन् सा-

 नियत  का  सलूक  नहीं  किया ।  राज  हमारे

 स्टूडेंट  और  चिप्पियों  को  देख  लीजिए
 न  उन  का  धर्म  ह ैऔर  न  ईमान  ।  जो  पुराने
 घाघ  हैं,  जिन  के  दिमाग़  में  धर्म  की  बात  भरी

 हुई  है  ,  उन  का  तो  राम  नाम  सत  होने  वाला

 है।  अगली  पीढ़ी  भागने  श्राप  कोन  हिन्दु
 समझेगी  कौर  न  मुसलमान  ।  कुछ  लोग

 दुखी  होकर  धर्म-परिवर्तन  करना  चाहते  हैं  t

 हिन्दु  समाज  को  समझना  चाहिए  कि  इसका
 कारण  क्‍या  है

 प्रधान  मंत्री  जी  ने  बहुत  कुछ  किया  है
 कौर  उन  के  दिल  में  करने  की  भावना  है  ।
 इस  मंत्रालय  को  उन  के  भ्र धीन  करने  की  बात
 की  जाती  है।  वैसे  तो  वह  सब  कुछ  हैं।
 हाथी  के  पैर  में  सब  का  पैर।  वह  कर्ता-
 धर्ता  हैं।  “एवमेव  माता  पिता  एवमेव,
 त्वमेव  बन्धु  सखा  त्वमेव,  त्वमेव  विद्या  च
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 Rep.  (Motn.)

 द्रविड़े  त्वमेव,  त्वमेव  सर्व  हि  मम  देव  देवा  al

 हमारे लिए  तो  सब  कुछ  वही  हैं।  इस  लिए
 मैं  कहना  चाहता  हूं  कि  बह  कोई  सही  रास्ता

 ढढ  कर  शिड्यूल  कास्ट  और  शिड्यूल्ड

 ट्राइन्ज  की  प्राबलम्म  को  हल  कर  दें  ।

 मेरे  दिल  में  उनके  लिए  बहुत  बड़ी  जगह  है।
 पंडित  जी  ने  बड़े  बड़े  काम  किंये,  लेकिन

 प्रधान  मंत्री  जी  ने  जो  कुछ  किया  है,  वह  किसी

 ने  नहीं  किया  ।  मैं  चापलूसी  नहीं  करता  हूं,
 लेकिन  खरी  खरी  बात  मैं  सुना  [दिया  करता

 हूं  *  उन से  यही  उम्मीद है  कि  वह  इस
 समस्या  का  समाधान  करेंगी  |  समाज  के

 माथे  पर  कलंक  के  इस  टीके  को  वही  मिटा

 सकती  हैं  कुछ  लोग  हमको  खत्म  करना

 चाहते  हैं,  लेकिन  भ्रमर  हम  नहीं  होंगे,  तो  वे

 लोग  क्या  करेंगे  मैं  प्रधान  मंत्री  थीं  से

 कहना  चाहता  हूं  कि  यही  ग़रीबों  का  टोला

 है,  जो  उन  की  जय  बोलता  हेजाज  काम  करने

 वाला  भूखों  मरता  है,  और  निकम्मा  प्राप्ति

 ऐश  करता  है।  जी  दूसरों  का  धर  बनाता

 है,  उस  का  भ्र पना  घर  नहीं  है।  दूसरों  के

 चर  में  दीया  जलाने  वाले के  धर  में  दीया  नहीं
 जलता  है  |  यह  कितनी  विडम्बना  है
 राज  आवश्यकता  इस  बात  की  है  कि

 ब्राजील,  सामाजिक  शौर  नाभिक  क्रान्ति

 कर  के  इन्सानियत  पर  आधारित  समाज

 बनाया  जाये  ।  जब  तक  जातिवाद  रहेगा,
 तब  तक  कल्याण  नहीं  होने  वाला  है।

 प्रधान  मंत्री,  प्रमाण  र्था  मंत्री,  चले-

 क्ट्रानिक्स  मंत्री,  गृह  मंत्रों,  सूचना  और

 प्रसारण  मंत्री  तथा  प्रंतरिक्ष  मंत्री  (औसती

 इंदिरा  गाँधी):  दो  एक  दिन  से  यह  चर्चा

 यहां  चल  रही  है  कौर  कई  भाषण  मैंने  भी
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 [निमतो  हमारा  गाँधी]
 झपते  कमरे  से  सुने  हैं।  मानवीय  सदस्यों  ने

 झ्र धो रता  प्रकट  की  है  कि  शिड्युल्ड  काइट्स
 और  शिड्पूल्ड  ट्राइब्ज  के  जो  कार्यक्रम  हैं,
 वे  बड़ी  घीमी  रफतार  से  चल  रहे  हैं  ।  यह

 नहीं  है  कि  कुछ  नहीं  हुआ  है,  काफी  कुछ

 हुआ  है  |  लेकिन  इस  में  जरा  भी  सन्देह  नहीं

 है  कि  जो  होता  चाहिए,  जो  हम  करना  चाहते

 हैं,  उस  के  मुकाबले  में  रफतार  बहुत  ही घीमी

 रही  है  ।

 यहां  पर  कुछ  कठोर  शब्द  भी  कहे  गये

 हैं।  मैं  माननीय  सदस्यों  की  भावना  समझ

 सकती  हूं  ।  उनकी  चिन्ता  और  दुख  में  भी

 महसूस  करती  हूं  ।  यह  प्रश्न  कोई  नया  प्रश्न  |

 नहीं  है।  एक  बहुत  पुराना  प्रश्न  है,  पुरानी
 समस्या  है,.  गम्भीर  समस्या  है  जटिल

 समस्या  है  और  विशाल  समस्या  है।
 माननीय  सदस्य  ने  प्रेम  कौर  बरादर  [से  कहा
 कि  मैं  कर  दूं  या  कोई  शोर  कर  दे  ।  यह

 कहने  की  बात  है  ।  इस  में  सन्देह  नहीं  है  कि

 बहुत  कुछ  सरकार  कर  सकती  है  ।  लेकिन :
 लोगों  की  भावना  में  परिवर्तित  लाने  का  काम

 सरकार  नहीं  कर  सकती  है  ,  और  कोई  व्यक्ति

 नहीं  कर  सकता  है  ।  किस  तरह  से  हम  इस

 स्थिति  का  सामना  करें,  किस  तरह  यह  परिवर्तन

 लायें,  यह  एक  राष्ट्रीय  समस्या  है  1  यह  कोई

 एक  तरफा  प्रश्न  नहीं  है।  यह  एक  पार्टी

 या.  सरकार  का  प्रश्न  नहीं  है।  यह  एक

 राष्ट्रीय  समस्या  है  ।

 हम  ने  भ्र भी एक  भाषण  सुना.।  मानवीय

 सदस्य  ने  बताया.  ॥; उ  समाज  की  आना  कैसी

 है.  कौर  उस.  का  नया  प्रभाव  बहुत  से  लोगो ं|
 पर  पड़  रहा  है,  धर्म  का  विरोध  या  धर्म

 S.  T.  Commistiqnar's
 Rep.  (Motn.)

 wert  कौ  भावना  और  इस  प्रकार  की  बातें  1

 सब  इस  को  एक  राष्ट्रीय  समस्या  भान  कर

 सोचें  कि  कसे  मिल  कर  उस  का  समाधान]
 हो  सकता  है,  तब  जा  कर  कुछ  हीरा  ।

 इसकी  कोशिश  राज  से  नहीं  है।  काग्रेस |
 तो  शरू  से  ही  इस  कोशिश  में  लगी  रही  है
 लेकिन  इस  के  बावजूद  लोगों  की  भावना  में

 परिवर्तन  नहीं  पाया,  तो  इसके  मानें  हैं  कि

 हमारी  कोशिश  काफी  नहीं  थी  जौर  हमारे
 काम  में  कमी  रही  होगी  श्रतएुव  हम  सब  को

 मिलकर  बहुत  ज्यादा  कोशिश  करनी  हैकि
 गांवों  में,  शहरों  में  ,  दफतरों  में,  सारे  समाज

 में  इस  भावना  में  परिवर्तन  आय  ।

 सब  से  दर्दनाक  बात  तो  यह  है,  जो  थोड़े

 बोड़े  दिन  बाद  समाचार-पत्रों  में,  या  दूसरी
 तरह,  ग्रत्याचार  की  खबरें  जाती  हैं  ।

 कभी  घर  जलाने  और  कभी  दूसरे  न्याय

 कौर  भ्रत्यचार  की  खबरें  कराती  हैं।  कोई  शब्द

 नहीं  मिलते  हैं  कि किस  तरह  उन  की  निन्दा

 की  जाये  ।  पिछली  दफा.  एक  घटना  पर  यहां
 चर्चा  हुई  थी.।  उसके  बाद  मैंने  सब  मुख्य
 मंत्रियों  को लिखा  था  कि  इस  मामले  में  उन

 को  विशेष  रुप  से  जागरूक  कौर  होशियार

 रहता  है  और  यह्‌  कोशिश  करनी  है  कि

 ऐसी  बात  रहो  पर  भगर  हो.  जामे,  तो  उसपर

 तुरन्त  कुछ  न  कुछ  कार्यवाही  प्रारम्भ  करनी

 चाहिए  झोर  किसी  ऊंचे  दफतर  को.  जांच

 के  लिय  भेजना  चाहिए  ।  मैंने  यह  भी  कहा
 कि  मुख्य  मंत्रियों  को  स्वयं  इस  में  रुचि  लेनी

 चाहिये  +  :
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 मैश  इरादा  है  कि  मैं  .फिर  से  मुख्य
 मंत्रियों  से  इस  बारें  में  चर्चा  करूं  कि  कैसे  हम
 इस  को  रोक  सकते  हैं  चाहे  कितनी  भी  पुलिस

 हो,  कितनी  भी  हम.  देखभाल  करें॥  जब  तक

 पड़ोसियों  के  मन  में  यह  भावना नहीं  होगी  कि
 हम  ऐसी  घटना  न होने  दें  तबतक  हमारे  शिया पड
 कास्ट  व  ट्राइबल  भाइयों  को  तसल्ली  नहीं

 होगी  ।  माननीय  सदस्य  ने  ठीक  कहा  कि

 ऐसी  घटनाएं  भारत  के  समाज  पर  केलक  है
 जब  तक  यह  भावना  हर  जगह  नहीं  होगी"
 तबतक  एकाएक  काम  को  देखना  किसी  भी

 सरकार  के  लिए  यदि  असम्भव  नहीं  तो  बहुत
 ही  मुश्किल  है।

 इसीलिए  मैं  यह  कहती  हूं'  कि  यह
 कोई  एक  पार्टी  का  प्रश्न  नहीं  है।  यह  काम

 सब  को  मिलकर  करना  है  कौर  यह  भी  देखता

 है  कि  ऐसे  भ्रष्टाचार  कहीं  भी  न  हो  ।

 हमारे  जो  हरिजन  भाई  प्रौढ़  बहन  हैं  या  /ट्राइबल
 भाई  हैं  उन  को  खुद  भी  इस  तरह  की  कुछ
 झ्र पनी  विजिलेंस  रखती  चाहिए  जिससे  कि

 जब  भी  उन्हें  लगे  कि  उनके  विरुद्ध  भावना

 फैल  रही  है  तो  तुरन्त  उस  की  इत्तिला

 संबंधित  अ्रधिकारियों  को  दे  दें।  कभी-

 कभी  तो  ऐसी  घटनाएं  एकदम  से  हो  जाती

 हैं.  कोई  झगड़ा  हुआ  ,  गुस्सा  चढ़ा  कौर_
 बात  बढ़  गई  पर  कभी|कभी  कुप्रचार  पहले

 से होता है;  कुछ  न  ॥0-2.. |  गलतफहमी  फैल

 जाती  है  जिससे  कि  मत भेदू या पा  गुस्सा  बढ़ता

 जाता  है  सम।ज  में  और  एक  दिन  जैसे  फोड़ा
 सा  फटता  है  उसी  तरह  से  घटना  हो  जाती  है।
 तो  अगर  यह  आहिस्ता  भ्राहिसता  लुभा  है  तो

 जरूर  इसकी  जानकारी  वहां  के  रहने  वालों  को

 Rep.  (Motn.)

 मिल  सकती  है  दौर  उसकी  तुरंत  इत्तिला
 दे  सकते  हैं  1

 शब  हमारी  सब  की
 यह

 भी  एक

 राष्ट्रीय  जिम्मेदारी  है  कि  जो  प्रगति  होनी

 चाहिए वह  कैसे  तीव्र  गति  से  हो?  कौन  कौन

 कार्यक्रम  हैं  ?  कभी  इधर  हाल  में  शायद

 कोई  कान्फ्रेंस  हुई  थी  ।  उस  में  उन्होंने  दो

 बात  बताई  थीं  ।  भौर  हां,  एक  यह  भी  बात

 है  कि  करीब  करीब  जितनी  रिपोर्ट  शड्यूल्ड
 कास्ट  और  शेड्यूल  ट्राइव्ज़  कमिशनर  की

 भाई  है  उन्होंने  उन  में  इस  बात  पर  ध्यान

 दिलाया  है  कि  कोई  कार्यक्रम  जो  होता  भी

 ती  सब  से  गरीब  हैं  या जिन  की  सब  से  ज्यादा

 जरूरत  है  उन  तक  लाभ  नहीं  पहुंचता  है

 चाहे  हरिजन  का  भी  हो  चाहे  राइवल्स  का  हो
 इस  योजना पर  हम  इस  पर  खास  तौर  से

 ध्यान  देना  चाहते  हैं  कि  जो  ज्यादा  बैकवर्ड

 हैं  उन  तक  यह  कार्यक्रम  पहुच  सके  कौर  उन

 के  लिए  सुझाव  खोज  निकाला  जाय  ।

 इ7  hrs,

 श्रीमती  सहोदरा  बाई  राय  (सागर)

 एक  तो  बहन  जी"  कानून  बनाया  जाय  क्योंकि

 गांवों  में  जो  झगड़ा  शेड्यूल्ड  कास्ट  का  होता

 है,  वह  इस  बात  को  लेकर  होता  है  कि  जो

 मवेशी  मरते  हैं  उन  को  हरिजन  उठाते  हैं  भौर  वे

 नही  उठाते  हैं  तो  गांवों  में  मार  पीट  शौर

 कत्ल  होती  हैं।  एक  कानून  बनादिया  जाए
 कि  उस  के  लिए  अलग  से  ठेका  होगा  कौर

 हरिजन  नहीं  उठाएंगे  क्‍योंकि  मवेशियों  के

 बारे  में  रोज  मारपीट  होती  है  प्रौढ़  झगड़ा

 होता  है।
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 गोमती  इन्दिरा  गांधी:  यह  हमारी  बहन  ठीक

 बात  कह  रही  हैं ये  सब  काम  जो  हैं
 ये  मालूम  नहीं  क्‍यों  गन्दे  काम  समझ  जाते  हैं  ये

 सब  काम  आवश्यक  काम  हैं।  लेकिन  यह  कोई

 कारण  नहीं  है  कि  एक  ही  वर्ग  उसको  करे।

 अगर  काम  समाज  के  लिये  करना  है  तो  कोई

 भी  उसको  कर  सकता  है  1  जैसा  बहन  ने  कहा,

 पह  हमारे  उत्तर  प्रदेश  में  एकाध  जगह  हुआ
 है  कि  वहां  के  हरिजनों  ने  कहा  कि  हम  यह  काम

 नहीं  करेंगे  और  उसके  बाद  वह  ठेके  पर  गया  ।

 लेकिन  अब  उसमें  एक  कठिनाई  और  है  कि

 जिस  समय  बेरोजगारी  है  उस  समय  प्रखर  ठेके

 पर  दूसरे  लोगकरें  तो  वहोंके,  एक  गांव  के  बारे  में

 मुन्नी  मालूम  है  कि  कहीं  के  हरिजनों  को  उससे
 तकलीफ  हुई  और  उन्हीं  से  फिर  हल्ला  मचाया
 कि  यह  दूसरे  को  ठेके  पर  क्‍यों  दे  दिया ?

 व्यवधान)  सहोदरा  बाई  जी,  श्राप  की
 बात  तो  मैं  समझ  गई  ।  यही  हम  कह  रहें  हैं  कि
 समाज  की  विचारधारा  को  जब  तक  हम
 पलटेगा  नहीं  तब  तक  यह  नहीं  होगा  गांधी

 जी  की  यही  कोशिश  थी  कि  कोई  काम  गन्दा

 नहीं  है  ।  उनके  आश्रम  में  जो  रहता  या  उस

 को  सब  काम  करने  होते  थे  ।  यह  नहीं  था  कि

 हरिजन  एक  काम  करे  झ्र ौर  दूसरा  दूसरा  काम

 करे  ।  यही  हमारी  कोशिश  होनी  चाहिये  कि

 चाहे  स्कूल  हो,  कालेज  हो,  कोई  संस्था  हो,
 सब  लोग  मिल  कर  कुछ  भी  काम  हो  तो  उस
 काम  को  करें  ।  इस  तरह  की  भावना  बनाएं

 कि  किसी  तरह  यह  काम  गन्दा  नहीं  है  ।  समाज
 के  लिये  बहुत  भ्रावश्यक  काम  है  लेकिन  जैसा

 मति  कहा  कि  कोई  कारण  नहीं  है  कि  जैसे  हमारे

 यहां  जातिवाद  में  अलग  लग  था  कि
 फलां  जाति  न्यू  काम  करे  भौर  दूसरी  जाति

 Rep.  (Motn.)

 दूसरा  काम  करे  यह  जो  चीज  है  यह  समाज

 के  लिये  बुरी  चीज  है  1  सब  को  मौका  मिलना

 चाहिये  कि  जो  काम  कर  सके  और  करना  चाहें

 वह  करे  और  जो  आवश्यक  काम  है  उसके

 लिये  कुछ  न  कुछ  प्रबन्ध  होता  चाहिए  कि  वह
 मिल  कर  हो  ।  यह  न  हो  कि  एक  ही  जाति  के

 लोग  करें  ।  इससे  तो  मैं  पूरी  तरह  से  आप  से

 सहमत  हूं।  लेकिन  इस  सब  के  लिये  पूरे  जोरों

 से  एक  प्रचार  की  ग्रा वश्य कता  है  श्र  शिक्षा

 की  आवश्यकता  है  यानी  स्कूल  की  और

 किताब  की  शिक्षा  नहीं  बल्कि  राजनीतिक

 सामाजिक  शिक्षा  की  आवश्यकता  है  ताकि

 लोग  इन  बातों  को  समझें  ।  जैसा  मैंने  कहा

 यह  हमारी  जो  दूसरी  शिक्षा  होती  है  उसी  के

 द्वारा  हम  यह  नई  विचारधारा  फैलाने  की

 कोशिश  कर  सकते  हैं  कौर  ग्रावश्यक  कदम

 उठा  सकते  हैं  ।

 शब  जो  हमारे  पिछड़े  हुए  भाईयों  के

 हक  हैं,  प्राधिकार  हैं  उनके  प्रति  तो  उनको

 जागरुक  होगा  चाहिए,  उनको  कांशसनस  होनी

 चाहिए  कि  ये  हमारे  भ्रधिकार  हैं,  हमें  मिलने

 चाहिए  लेकिन  संग  संग  में

 समझती  हूं  कि  कुछ  हमें  रचनात्मक
 /  प्रकार  से  कोई  रास्ते  ढूंढने  चाहिए  कि  किस

 तरह  से  ये  भ्र धि कार  मिले  जित  में  झगडे

 न  हों  लेकिन  तेजी  से  बागे  भी  बढ़  सकें  कौर

 खाली  यह  जिम्मेदारी  जो  हरिजन  है  उसी  पर

 ही  न  हों  हरिजन  पर  ही  यह  जिम्मेदारी  नहीं

 रख  सकते  हैं  यह  तो  समाज  के  जितने  बंगे

 हैं  उनको  उस  जिम्मेदारी  को  भोगना  है,

 इंस  काम  में  रुचि  लेनी  है भौर  हमको  इस



 ३0  Scheduled  Castes  ant  KARTIKA  30,  894  (SAKA)  8.  T.  Commissioner's  3  02

 काम  में  उनको  सम्बन्धित  करना  है

 क्योंकि  ये  जितने  भारतीय  नागरिक  हैं  उन

 सभी  का  यह  कत्तव्य  है  कि  यह  बात  हमारे

 समाज  से  हटे  ।  कभी  जो  भी  कारण  रहे  हों

 जातिवाद  के  ,लेकिन  इस  समय  वह  कारण

 नहीं  हैं  समाज  बदला  है,  भारत  बदला  है,

 दुनिया  बदली  है  और  जोरों  से

 बदल  रही  है  तो  हम  एक  ऐसी  पुरानी
 चीज  को  क्यों  पकड़  रहें  जिस  ने  हमें  हमेशा

 कमजोर  किया  एक  तो  वह  बुरी  है  क्योंकि

 इससे  लोगों  को  दुख  होता  है  ,  कष्ट  होता  है,

 यह  भी  एक  बहुत  बड़ा  कारण  है  इसके  बुरे

 होने  का,

 देश  को  इस  जातिवाद  ने  जकड़  कर  पीछे

 परखा  है,  इस  कारण  भी  यह  एक  बहुत  बुरी
 कीज  है  इस  में  जरा  भी  सन्देह  नहीं  है  कि  यदि

 हमें  इससे  जोरों  से  लड़ेंगे  नहीं  तो  यह  देश

 कभी  भी  महान  नहीं  हो  सकता  ।  चाहें  हम

 थोड़ी  बहुत  गरीबी  कम  कर  सके,  दूसरे  हमें
 जो  लोगों  के  कष्ट  दिखते  हैं,  चाहे  घर  का  कष्ट

 लेकिन  इसके  आलावा  भी  इस

 हो,  चाहे  झ्र नाज़  का,  चाहे  मंहगाई  का,  ये  चीजे

 दूर  भी  हो  जाएं  शौर  नगर  जातिवाद  रहता

 है,  कोई  भी.  अपने  को  दूसरे  से  ऊंचा  समझता

 या  कोई  दूसरे  को  नीचा  सकता  है,  क्योंकि

 नीचा  समझना  भी  उतना  ही  बुरा  है  जितना

 ऊंचा  समक्षना  बुरा  है,  जब  तक  यह  भावना

 रहती  है  तब  तक  यह  देश  कभी  भी  महान  नहीं

 हो  सकता  है।  कभी  भी  यह  उतना  शक्ति-

 शाली  नहीं  हो  सकता  जितना  हम  इसे  बनाना

 चाहते  हैं,  बह  एकता  और  मजबूती  की  शक्ति

 इसमें  नहीं  जा  सकती  है  इसलिए  यह

 बहुत  ही  जरूरी  बात  है  जिस  पर  हम  सब
 को  ध्यान  देना  हैं

 Rep.  (Motn.)

 हमको  इन  प्रश्नों  को,  इन  समस्यायें  को

 एक  दृष्टिकोण  से  देखना  है  जिस  में  खाली

 हम  दंड  की  बात  न  देखें  कि  क्या  सज़ा  मिले,
 क्या  दंग  मिले,  झगर  दंड  की  आवश्यकता  हो
 उससे  शिझ्ककना  नहीं  चाहिए,  वह  दंड  भी

 देना  चाहिए  ।  बहन  ने  कहा  कि  कानून
 बनियों  ।  नगर  कानून  की  झ्रावश्यकता  तो

 हमें  उससे  डरना  नहीं  चाहिए,  जरूर  कानून
 बनाना  चाहिए  लेकिन  यह  समस्या  कानून
 बनाने  से  हल  नहों  हो  सकती  ।

 क्रि  क०  एस०  चावड़ा  :  दिक्कत  तो
 यह  है  कि  इस्प्लेमेंटेशन  नहीं  होता  है  ।

 श्रीमती  इन्दिरा  गांधी  :  यह  सच  है  कि

 इम्प्लेमेंटेशन  पूरी  तरह  से  नहीं  होता

 है  लेकिन  अगर  इम्प्लीमेंटेशन  हो  भी  तब

 भी  कानून  से  यह  समस्या  दूर  नहीं  होने  की

 है  7  इस  के  लिए  तो  वातावरण  विचारधारा

 सब  के  रहन  सहन  के  तरीके,  इत  सब  चीजों

 में  परिवर्तन  जाना  चाहिए  |  ग्रह  कानून
 तो  कई  हैं  कौर  शायद  दूसरे  भी  बनाने  पड़ें,
 ओर  बनाने  पड़ेंगे  तो  जरूर  बनाये  जाएंगे,
 पर  हमको  पॉजिटिव  ,  सकारात्मक  तरीके

 पढने  चाहिए  न  कि  नेगेटिव  t  एक  सक्रिय

 काम,  सब  को  मिल  कर  करता  है  क्योंकि

 हिसा  या  धर्म  या  जाति  के  नाम  से  जो  पक्षपात

 होता  है  वह  कहीं  भी  बुरा  है,  भारत  में  हो,
 हमारे  समाज  में  हो,  तो  बुरा  है,  कौर  दूसरे
 देशों  में  जो  होता  है,  वह  भी  उतना  ही  बुरा  है
 ध्रौर  हम  हमेशा  उससे  लड़ते  जाये  हैं।  किसी

 भी  कारण  ऐसा  वरताब  किसी  के  प्रति  नहीं
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 [street  इन्दिरा  गांधी]

 होता  चाहिए  ।  इस  में  हमारा  जो  मास

 मीडिया  है  चाहे  प्रकार  हो,  रेडियो  हो  या

 दूसरे  हों,  यह  बहुत  इसमें  काम  कर  सकते  हैं
 कौर  इनको  इस  तरफ  ध्यान  देना  चाहिए
 मैंने  जैसा  अभी  कहा  कि  अरब  हमारी  कोशिश

 यह  है  कि  जो  कार्यक्रम  बने  वह  सीमित  नहीं

 रहें  ।  कभी  ऐसा  होता  है  कि  कोई  कार्यक्रम  बनता

 है  तो  उसी  वर्ग  के  जिन  लोगों  की  जरा  ज्यादा

 शक्ति  होती  है,  ज्यादा  जानकारी  होती  है,
 बे  उस  कार्यक्रम  से  ज्यादा  लाभ  उठा  सकते

 हैं  तो  हमको  विशेष  रूप  से  यह  देखना  है  कि

 यह  न  हो  पाये  भौर  सबसे  जिन  की  जरूरत

 ज्यादा  है,  उनकी  ही  ज्यादा  मदद  हो  सके।

 यहां  पर  जो  हमारे  समाज  कल्याण  के

 मंत्री  हैं,  उन्होंने  बाप  सब  से  ठोस  सुझाव  मांगे

 हैं,  जिस  से  कि  पंचवर्षीय  योजना  में  वें  उन  को

 शामिल  कर  सकें  |  कुछ  बात  तो  कही  गई

 हैं,  पहले  भी  उन  बातों  का  सुझाया  गया  है

 जैसे  पीने  के  पानी  का  प्रबन्ध  नहीं  है,  मकान

 बनाते  के  लिए  जमीन  का  प्रश्न  है,  शिक्षा  का

 प्रश्न  है,  पौष्टिक  झा हार  के  विस्तार  का

 कार्यक्रम  है;  शुग्गी-झोंपड़ियों  का  प्रश्न  है,

 उनमें  सुधार  होना  चाहिए  शौर  यदि  हो

 सके  तो  उनको  हटा  कर  अच्छे  घर  देने  चाहिएं--

 ये  सब  तो  कार्यक्रम  हैं  ही, लेकिन  जैसा  मैंने

 कहा  कुछ  महत्वपूर्ण  प्रगति  तो  इन  वर्षों

 में  हुई  है,  चाहे  नौकरी  के  सम्बन्ध  में  हो,  शिक्षा

 के  सम्बन्ध  में  हो  ।  शिक्षा  क ेलिए  जितना

 रुपया  पहले  रखा  जाता  था,  वह  हर  साल  बढ़ता

 बला  गया  हैं  कौर  भ्रम  i0  करोड़  रुपये  तक

 पहुंच  गया है  re

 Rep.  (Motn.)
 थी  के  एस चावड़ा:  सेंटर मे  प्री  यह  मामला
 स्टेट  पर  डाल  दिया  है  पोस्ट-मैट्रिक  स्कालर
 टिप्स  i968—69  तक  सेंटर  देता  था,  लेकिन
 श्रबन  यह  मामला  स्टेट  को  दे  दिया  गया  है,
 सेंटर  ने  देना  बन्द  कर  दिया  है,  इसको  श्राप

 फिर  से  देना  शुरू  कीजिये  ।

 श्रीमती  हरि विरा  गांधी  :  इस  बारे  में  मैं

 चाहूंगी  कि  विरोधी  दलों  के  साथ  बात  की

 जाये,  क्योंकि  बहुत  से  प्रश्न  ऐसे  हैं  जो  राज्य

 सरकारों  की  जिम्मेदारी  है,  इसलिये
 उनमें  देखना  होगा  कि  हम  कितना  दखल  दे

 सकते  हैं,  सब  पार्टियां  राजी  हों  तब  यह  हो
 बकता  है

 SHRI  K.  S.  CHAVDA:  NDC  decided
 against  the  will  of  Chief  Ministers  on  this.

 शी  सारा  rf  सेंटर  पहले  देता  था,
 लेकिन  बाद  में  स्टेटों  पर  छोड़  दिया  गया।

 श्रीमती  इंदिरा  गांधी  :  मुझे  ठीक  याद

 नहीं  है,  जब  तक  मुझे  याद  है,  राष्ट्रीय  विकास

 परिषद्‌  में  यह  निर्णय  हा  या,  जिसके  सदस्य

 सब  प्रांतों  के  मुख्य  मंत्री  होते  हैं।  इसका  कोई

 कारण  होगा,  उनका  हमेशा  यह  कहना  होता  है
 कि  इसमें  काम  तो  हमको  करना  होता  है,  भाप

 वहां  से  क्‍यों  देख-रेख  करते  हैं

 श्री  शाम्भू  माथ:  रुपया  सेंटर  से  जाता  है,
 लेकिन  पूरा  प्रयोग  नहीं  होता  है,  बल्कि

 मिसयूज  होता  है  ।

 ओरी सती  इस्तीफा  गांधी :  इसी  लिये  मैं

 कहू  रही  हूं  कि  मगर  सब  चिकोटती  दल  हू  मारा

 साथ  दें  तो  यह  हो  सकता है  I  बरता  को
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 मी  स्टेट  कह  पंक्ति  है  कि  दखल  है  रहै  हैं  ।

 राज  कई  जगहों  पर  हमारी  सरकारें  हैं,
 लेकिन  हर  वक्‍त  ऐसा  नहीं  होता  है।  यह  चीज़

 उस  वक्‍त  उठी  थी  जब  राज्यों  में  दूसरी  रकारें

 थीं,  मैं  इसको  बाद  में  देखेगी  ।  लेकिन  यह
 बात  माननी  होगी  कि  रकम  बढ़ी  है  शौर

 संग-संग  जिनको  इसका  लाभ  मिलता  है,
 उनकी  संख्या  भी  बहुत  ज्यादा  बढ़ी  है-।

 इसी  वजह  से  यह  पूरा  नहीं  पड़  रहा  है,  उनको

 पूरा  नहीं  हो  पाता  है,  |जिन  को  मिलता

 है।

 हां  जो  बहस  हुई  है  उसमें  यह  मांग  उठी

 है  कि  स  रकम  को  बढ़ाया  जाना  चाहिये
 झौर  हम  समझते  हैं  कि  यह  ठीक  मांग  है
 मैं  इस  वक्‍त  तो  नहीं  कह  सकती  कि  कितना

 बढ़ेगा,  क्योंकि  इसके  लिये  कई  मंत्रालयों  से

 बात  करनी  होती  है,  लेकिन  इसको  हम
 प्रवीण  बढ़ायेंगे  ।  यह  जो  चर्चा  यहां  पर  हो

 रही  है,  ठीक  समय  पर  हो  रही  है,  क्योंकि

 इती  समग्र  हमारी  पं  विवि  4  योजना  विचारा-

 गीत  है,  इस  वक्त  इस  चीज़  को  करने  में  प्रा सानी

 होगी  |

 कुछ  प्रश्न  प्र तु सूचित  जातियों  कौर

 प्रनुयूचित  ख़ादिम  जातियों  के  हैं,  दूसरों  के

 भी  हैं,  लेकिन  कुछ  ,विशेष  प्रश्न  हैं--जैसे
 शिक्षा  का  प्रश्न  है।  शिक्षा  का  प्रश्न  इस  वक्‍त

 ऐसा  है  जो  सभी  के  लिये  चिन्ताजनक

 प्रश्न  है  ।  सब  तरफ  से  ।  विद्यार्थियों  की

 मांग  है  कि  शिक्षा  में  परिवर्तित  होना  चाहिये,

 ऐसी  शिक्षा  होनी  चाहिये  जिसमें  नौकरी

 आसानी”  से  बिल  सके,  देश  के  प्रति  देश-प्रेम

 बढ़े,  सर  में  राष्ट्रीय  भावना  भाये,  एकता  की,

 बराबरी  की  भावना  शिक्षा  के  द्वारा  फैले--

 Rep.  (Motn.)

 इस  सब  चौकों  पर  हमारे  मिनिस्टर  साहब
 विचार  कर  रहे  हैं।  इसमें  मुश्किल  यह  है--
 कई  देशों  का  हमारा  'भ्रनुभव  है  भौर  कुछ
 ऐसा  विचार  बढ़  रहा  है  कि  सबको  यूनिवर्सिटी
 में  जाने  की  झ्रावश्यकता  नहीं  है  ।  दूसरे
 देशों  में  केवल  वे  लोग  जो  भ्रनुसन्धान  करना

 चाहते  हैं,  या  खुद  शिक्षक  बनना  चाहते  हैं  या

 ऐसा  कछ  काम  करना  चाहते  हैं,
 वे  ऊंची  शिक्षा  लेते  हैं।  दूसरे  लोग  तो

 जो  काम  करना  चाहते  हैं,  स्कूल  के  बाद

 सीधे  उसकी  ट्रेनिंग  में  चले  जाते  हैं  कौर  जब

 वहां  से  निकल  कर  जाते  हैं  तो  जो काम  उनको

 करना  होता  है,  उस  के  लिये  तैयार  हो  कर

 जाते  हैं।  यहां  पर  जो  श्राम  शिक्षा  मिलती  है,
 उससे  बेरोजगारी  भी  बढ़ी  है  कौर  सबको

 नौकरी  भी  नहीं  मिल  पाती  है  ।  लेकिन  कब

 इसमें  एक  समस्‍या  कौर  है--जिन  को  ये

 सुविधायें  श्रमी  तक  मिल  नहीं  सकी  हैं,  बे

 लोग  कहते  हैं  कि  कभी  तक  तो  डिग्री  सिल

 नहीं  सकी  क्योंकि  शिक्षा  का  मौका  नहीं  मिला,

 धव  जब  मौका  मिलने लगा  है  तो  कहते  हैं  कि
 डिग्री  न  लो  ।  इन  सम  चीज़ों  पर  प्राय  सब

 से  बात  कर  के  रास्ता  निकालना  होगा
 कि  क्या  करें  7  कोई  भी  परिवर्तन  हम  करना

 चाह  तो  समाज  के  लिये  लाभदायक  है,  लेकिन

 अगर  उससे  इस  तरह  की  भावना  बने  कि

 पक्षपात  हो  रहा  है,  तब  बहू  चीड़  लाभदायक

 नहीं  रहेगी,  क्योंकि  उससे  उल्टी  भावना

 पैदा  होगी  और  उसका  उल्टा  असर  होगा  |

 इस  लिये  जो  नये  विचार  इन  सब  चीज़ों  के

 बारे  में  भा  रहे  हैं,  उन  पर  सब  से  मिल  कर

 बातचीत  करके  रास्ता  निकालना  है  जिससे

 किसी  के  मन  में  यह  भावना  पैदा  न  हो  कि
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 [मति  इन्दिरा  गांधी]
 उनके  विरुद्ध  कोई  चीज़  की  था  रही  है,
 क्योंकि  यह  हमारी  मंशा  बिल्कुल  नहीं  है  ।

 हम  तो  दुनिया  के  दूसरे  देशों  को  जो  अनु भव
 हुमा  है,  उसका  लाभ  उठाते  हुए  कौर  हमारे
 जो  प्रभुत्व  हैं  उन  के  श्रा्ार  पर  परिवर्तन

 करना  चाहते  हैं  ।  मैंने  बहुत
 बार  कहा  है  कि  स्वतन्त्रता  के  बाद  एक  भूल

 हुई  है  कि  हम  ने  अपनी  शिक्षा  का  ढांचा  नहीं
 बदला  ।  मुझे  मालम  है  कि  उस  समय  इतने

 झंझट  थे  कि  हम  इस  में  पड़  नहीं  सकते  थे,

 देश  की  ग्रा जादी  को  बनाये  रखने  का  प्रश्न  था।

 हम  इस  को  दोष  तो  नहीं  कह  सकते,  लेकिन

 इसमें  संदेह  नहीं  है  कि  उस  समय  नगर

 इस  को  बदल  देते  ती  हमारी  राज  की  बहुत
 सी  कठिनाइयां  और  समस्‍यायें  इतनी  जटिल

 नहीं  होतीं  ।  लेकिन  प्रश्न  यह  है  कि  शब  हम

 इस  को  कर  सकते  हैं  या  नहीं  ?  जहां  भी  मैं

 जाती  हूं  शरीर  देखती  हूं,  विद्यार्थी  जाते  हैं

 कौर  मांस  करते  हैं  कि  इस  के  लिए  कुछ  त

 कुछ  कीजिए,  लेकिन  फिर  भी  यह  चीज  तभी

 हो  सकती  है  जब  सब  मिल  कर  अपने  विचार

 दें  और  इसको  एक  राजनीतिक  झगड़ा  या

 आ्रान्दोलन  का  प्रश्न  न  बनायें।

 मुझे  कुछ  विशेष  तो  नहीं  कहना  है
 पिह  यही  कहना  चाहती  हूं  कि  इन  प्रश्नों

 के  साथ  हमारी  पूरी  हमदर्दी  है और  जैसा

 मैप  कहा  है  बहुत  कुछ  होना  चाहिए  था,

 वहं  इस  वर्षों  में  नहीं  हुआ  लेकिन  एक  बड़ी
 बात  यह  हुई  है  कि  एक  जागृति  फैली  है,
 क्योंकि  मैं  खुद  जानती  हूं  कि  थोड़े  ही  वर्ष

 पहले  जब  बात  करते  थे  तो  जो  लोग  शहर
 में  रहते  थे,  उनके  इन्दर  ही'  जागृति  थीं,  वे

 S.  T.  Commissioner's  268
 Rep.  (Motn.)

 लोग  ही  जानते  थे  कि  उन  के  क्‍या  भ्रधिकार
 हैं  1  भ्रादिम  जाति  क्षेत्रों  में राज  भी  बहुत  से
 लोग  हैं  जिन  को  राज  भी  यह  नहीं  मालूम
 कि  उनके  क्‍या  हक़  हैं  शौर  क्या  भ्र धि कार

 होने  चाहिये  7  जब  यह  जागृति  फैली  है
 यह  एक  भ्रच्छी  चीज  है,  पहला  कदम  है
 जिस  से  यह  कार्यक्रम  कौर  तेजी  से  फैलेंगी।
 लेकिन  एक  बात  हमें  देखनी  है  यहां  ड्राप

 लोगों  में  जागृति  तो  है,  श्राप  जागरुक  हैं,
 लेकिन  श्राप  एक  बहस  के  लिए  क्‍यों  ठहरे

 रहते  हैं।  ये  ऐसी  बातें  हैं  कि  प्रतिदिन  जब
 भी  कोई  चीज  ध्यान  में  जाये,  कोई  सुझाव
 सामने  जाये  तो  प्रतिदिन  बताना  चाहिए
 कि  यह  बात  ऐसे  हो  सकती  है  या  नहीं,  हेम
 समझते  हैं  कि  हो  सकती  है  तो  इसको  कीजिए  |

 फौरन  चीज  को  सामने  लाने  में  मैं  समझती

 हूँ  कि  'परमल  ज्यादा  अच्छा  होगा  ।  रिपोर्ट

 जाती  है,  जागे  भी  भ्रायेगी,  बहस  होती  है,
 आगे  शी  होगी,  लेकिन  जो  बात  भ्रापको

 मालूम  है  या  आप  के  जिले  में  क्या  होता  है,
 अ्रपने  भ्रपने  चुनाव  क्षेत्र  में  जा कर  देखें  भौर

 बतायें  कि  क्या  क्‍या  सुधार  हो  सकते  हैं
 केसर  सरकार  हो  या  राज्य  सरकार  हो,  उन  से

 हमें  क्या  सहायता  मिल  सकती  है  भर  क्‍या

 हम  स्वयं  कर  सकते  हैं,  इस  दृष्टिकोण  से  श्राप

 इस  प्रश्न  को  देखें  तो  मैं  समझती  हूं  कि  बहुत
 सी  छोटी  छोटी  ब्यीजें  जो  भ्रटकाव  डालती

 हैं  वे ठीक  हो  सकती  हैं।  जैसा  भाष  ने  कहा
 कि  कार्यक्रम  होता  है,  लेकिन  रुपये  का  हीक

 से  इस्तेमाल  नहीं  होता  है,  इस  चीज को  शाप

 अपनें  चुनाव  क्षेत्र  में  तुरन्त  देख  सकते  हैं

 जिस  कार्यक्रम  का  एलान  हुआ  है,  वह  श्राप  के

 क्षेत्र  में  आरम्भ  हुआ  है  यी  नहीं,  ठोस  तरह  से
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 चल॑  रहा  है  या  नहीं  --यह  जिम्मेदारी  भ्रमर

 सब  मिल  कर  उठायेंगे,  तब  मैं  समझती  हूं  कि

 यह  काम  श्र  तेजी  से  बढ़  सकता  है  t

 श्रीमती  सहोदरा बाई  राय  :  गवर्नमेंट

 सर्विस  समय  पर  रुपये  का  इस्तेमाल  नहीं

 करने  देते,  रुपया  समय  पर  नहीं  देते  हैं  in

 श्रीमती  इन्दिय  गांधी  :  जिस  समय  कोई

 अ्रटकाये,  उसी  समय  श्र  कर  बतलाइये  |

 6  महीने  बाद  बतलायेंगे  तो  उस  से  लाभ  नहीं

 होगा  ।  उसी  समय  बतलाइये  कि  हम  यह

 काम  कर  रहे  थे,  लेकिन  फलां  आदमी  ने  भ्रटका

 दिया,  हम  उसको  तुरन्त  देख  सकते  हैं  |

 सारे  हिन्दुस्तान  की  जिम्मेदारी  आप  नहीं

 ले  सकते  हैं।  लेकिन  अपने  चुनाव  क्षेत्र

 की  जिम्मेदारी  ले  सकते  हैं

 को fo  असल  चावडा  :  लेकिन  क्‍या

 पार्लियामेंट  यह  काम  करेगी  ।

 श्रीमती  इन्दिरा  गांधी  :  पालियामेंट

 को  नहीं  करना  है,  लेकिन  आप  पार्लियामेंट

 के  मेम्बर  है,  बाप  की  जिम्मेदारी  भ्र पने  चुनाव

 क्षेत्र  के  लोगों  के  प्रति  है  या नहीं  ?  आप  की

 कांस्टीचूएन्सीज  में  हरिजन  या  ट्राइ बल्ज

 हैं या  नहीं  इस  लिए  ग्रुप  उस  को  देखें।

 मैं  यह  नहीं  कर  रही  हूं  कि  हमारी  जिम्मेदारी

 नहीं  है  या  राज्य.  सरकार  की  जिम्मेदारी  नहीं

 है-  मैं  यह  नहीं  कर  रही  हूं।

 Rep.  (Motn.)
 मैं  कह  रही  ह्  उनकी  बहुत  सईद  सिलेगी

 इसको  करने  में  उनको  बहुत  आसानी  होगी  भ्रमर

 प्रत्येक  प/लियामेन्ट  के  सदस्य  भी  इस  जि+मे३  1

 की  समझे  ग्र  बतायें  कि  क्‍या  ब्या  कभी-

 ताइफ'  हैं।  कमी  कभी  एक  जगह  पर  जो

 का  क्रम  चलता  है  बह  ठीक  से  चलत।  है
 लेकिन  हो  सकता  है  कि  दूसरे  चुनाव  क्षेत्र  में

 वैसा  कार्यक्रम  नहीं  चाहिए,  उसमें  कुछ
 परिवर्तन  होना  चाहिए  ।  जो  लोग  उसको

 देखते  हैं  वही  उसको  बसा  सकते  हैं  ।

 श्री  हुकम  चन्द  कछवाय  (मुरैना)  :

 विरोधी  दल  के  सदस्य  जहां  पर  जीत  गए  हैं

 वहां  पर  कोई  काम  ही  नहीं  होता  है  ।  मैं

 प्र पने  क्षेत्र  की  बात  यहां  पर  बता  रहा  हूं  1

 श्रीमती  अल्ट्रा  गांधी  :  नहीं  नहीं,

 ऐसी  बात  नहीं  है  ।  जो  भी  कार्यक्रम  है  बह
 सभी  जगह  के  लिए  होते  हैं  लेकिन  एक  साथ

 सभी  जगह  शुरू  नहीं  हो  सकते  हैं।  लेकिन

 यह  सही  नहीं  है  कि  विरोधी  दलों  के  सदस्यों

 के  क्षेत्रों  मे ंकाम  नहीं  होता  है।  (ब्यवधात्)

 श्री  हुकम कस्  कछवाय  :  मैं  आपको

 बिल्कुल  सच  बता  रहा  हैँ  7  वहां  पर  काम

 होता  ही  नहीं  है  ।  एक  पंचवर्षीय  योजना  में

 यदि  वहां  पर  काम  शुरू  हुजरा  ब्रोकर  बाद  में

 वहां  पर  विरोधी  दल  का  सदस्य  जीत  गया  तो

 वहां  पर  काम  बन्द  कर  दिया  जाता  है  !

 गोमती  इस्तीफा  गांधी  :  नहीं  यह  बात

 नहीं  है  ।
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 [श्रीमती  इंदिरा  गांधी]
 लो  हमको  सभी  को  मिलकर  देखना  है

 कि  यह  काम  तेजी  से  हो  ।  यह  जो  दुखभरी
 कहानियां  हम  सुनते  हैं,  हम  ऐसा  वातावरण

 बनायें,  ऐसी  हालत  बनायें  भौर  ऐसी  तेजी  से

 काम  करें  कि  ऐसी  घटनायें  न  घटें  श्र  यह
 काम  शौर  भी  तेज़ी.  स ेचले  शौर  जैता  मैंने

 कभी  कहा  कि  उसमें  जो  रुकावटें  हैं  उनके

 लिए  श्राप  हमसे  मिलें  तो  हम  देखें  कि  वह
 रुकावटें  कसे  दूर  हो  सकती  हैं  ।

 श्री  इमाम  लम् दस  मिथ  (बेगूसराय)  :

 क्या  सरकार  कोई  ऐसा  माडल  नहीं  बना

 सकती  जिससे  चुतर्मुछी  विकास  इत  ग्रनुसूचित
 कौर  पिछडी  जातियों  का  और  हरिजन
 भाइयों  का  हो,  उस.  माडल  को  हम  नेशनल

 कौनसेन्सस  के  आधार  पर  कुछ  प्रबन्धों  में

 इम्प्लीमेंट  करें  ?  भाप एक  माडल  बनाकर

 दीजिए  जिसमें  शिक्षा  के  क्षेत्र  में  जो  करना  है,
 उद्योग  के  यत्न  में  जो  करना  है,  भूमि  वितरण

 के  क्षेत्र  में  जो करना  है-सभी  चीजों  को  मिला-

 कर  एक  तस्वीर  हो  ।  ऐसा  माडल  बनायें  और

 उसपर  अमल  करें  ।  a

 श्रीमती  इंदिरा  गांधी  :  विचार  प्रिया

 है  श्याम नन्दन  जी  का  ।.  (व्यवधान)
 शिक्षा  के  क्षेत्र  में  कुछ  माडल  स्कूल  बनाए

 लेकिन  कितना  ही  छोटा  प्रश्न  हो  वह  इस

 देश  में  एक  विशाल  प्रश्न  बन  जाता  है  क्योंकि

 इतनी  बड़ी  जनसंख्या  यहां  की  है  ।  बड़ी

 मुश्किल  है  कहना  कि  इस  जगह  काम  हो
 ब्रोकर  दूसरी  जगह  न  हो  ।
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 थोपती  गंगा  देवी  (मोहनलाल  नेजे:
 ह

 मैं  यह  जानना  चाहती  हूं  कि  रिजर्वेशन
 गवर्नेमेन्ट  के  है  डिपार्टमेन्ट  में  है  या  कुछ
 डिपार्टमेंट्स  में  हो  है  ।

 श्रीमती  इन् विश  गांधी  :  मेरा  तो  खयाल

 है  हर  डिपार्टमेन्ट  में  है

 SHRI  SUBODH  HANSDA  (Midnapore):
 Mr.  Deputy-Speaker,  Sir,  I  think,  this  is
 the  first  time  the  Prime  Minister  has
 intervened  in  this  debate.

 SHRIMATI  INDIRA  GANDHI:  I
 interveneg  every  time  there  was  this
 debate.

 PROF.  MADHU  DANDAVATE  (Raja-
 pur):  First  time  he  was  present  in  the
 House  !

 SHRI  SUBODH  HANSDA:  The  Prime
 Minister  said  number  of  points  in  regard
 to  the  implementation  of  the  various
 Programmes  under  the  Five-year  Plan  by
 which  members  of  the  Scheduled  Tribes
 and  Scheduled  Castes  will  be  benefited.

 One  thing  |  could  not  but  point  out
 and  it  is  this.  Today,  while  we  are  dis-
 cussing  the  Report  of  the  Commissioner
 for  Scheduled  Castes  and  Scheduled  Tribes
 on  the  floor  of  the  House,  the  Prime
 Minister  has  been  frank  enough  to  admit
 that  the  pace  of  progress  made  in  this
 direction,  for  the  welfare  of  these  people,
 has  been  very  slow.  It  is  true,  and  this
 has  been  pointed  out  by  us  on  the  floor  of
 the  House  a  number  of  times  that  the  pace
 of  progress  is  very  slow.  But  the  most  dis-
 appointing  feature  of  this  report  is,  as  my
 hon,  friend  Shri  R.  D.  Bhandare  has  point-
 ed  out,  that  the  post  of  the  commissioner
 has  been  reduced  to  that  of  a  mere  clerk.
 He  has  no  powers  to  go  through  all  the
 complaints  of  injustice  made  by  the  Schedu-
 led  Castes  and  Scheduled  Tribes  people,  but
 he  ‘has  to  depend  upon  the  report  of  the
 officers  or  the  Government  Departments.
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 He  hase  pointed  out  in  chapter  9  of  his  re-
 port  how  shabbily  he  has.  been  treated  by
 the  various  State  Governments  as  well  as
 the  Government  Departments.  He  has
 said:

 “As  pointed  out  in  the  previous
 reports,  the  States  and  Union
 Territory  Governments,  Adminis-
 trations  an!  the  Ministries  and
 other  Central  Government  offi-
 cers  concerned  continue  to  take
 a  long  time  in  furnishing  facts
 referred  to  them.  A  number  of
 files  had  to  be  closed  as  no
 replies  were  received  from  the
 concerned  authorities  in  spite:  of
 protracted  correspondence.”.

 This  is  the  attitude  of  the  State  Govern-
 ments.  If  that  is  so,  |  think  that  it  is
 better  that  the  post  of  this  commissioner
 should  be  abolished.  Or  if  he  has  to  func-
 tion  under  article  338  of  the  Constitution,
 ]  think  that  he  should  be  given  manda-
 tory  powers  to  go  through  all  the  depart-
 mental  files  of  the  Government.  Even  the
 parliamentary  committee  on  the  welfare
 of  Scheduled  Castes  and  Scheduled  Tribes
 has  suggested  that  the  commissioner  has
 to  act  in  various  circumstances  and  under
 various  obligations,  and,  therefore,  he  has
 to  be  given  more  powers  so  that  he  can
 give  a  detailed  report.

 The  report  under  discussion  today  does
 not  contain  full  facts.  Even  the  report
 submitted  for  1969-70  does  not  contain
 the  full  facts.  Even  the  earlier  years’
 reports  do  not  contain  full  facts.  There-
 fore,  I  would  request  the  hon.  Minister
 lo  see  that  the  commissioner  is  given  full
 powers  to  act  or  to  go  into  the  grievances
 of  the  Scheduled  Castes  and  Scheduled
 Tribes,

 This  year.  we  are  observing  the  Silver
 Jubilee  celebrations  of  our  Independence.
 But  I  am  sorry  to  say  that  the  Scheduled
 Castes  and  Scheduled  Tribes  people  are
 very  much  pained  to  sec  and  they  also
 feel  it  very.much  today  that  they  are  very
 much  oppressed  and  they  are  very  much
 depressed  even  after  25  years  of  {ndepen-
 dence.

 Rep.  (Motn.)
 We  talk  of  very  big  things  like  the

 economic,  development  of  these  people
 We  talk  of  tribal  development  blocks.
 But  I  am  sure  that  if  the  hon.  Minister
 would  have  seen  the  report  of  the  Evalua-
 tion  Committee  as  well  as  the  Verrier
 Elwin  Committee,  he  would  have  seen
 that  the  Triba]  Developments  Blocks  had
 been  a  complete  failure.  They  have  given
 sufficient  warning  to  the  Government  that
 most  of  the  benefits  have  gone  to  the
 vocal  sections  of  the  society.  I  am  glad
 to  know  that  the  programme  has  been
 changed  a  little  and  some  area  develop-
 ment  schemes  have  been  taken  up  instead
 of  the  tribal  development  blocks.  I  feel
 that  if  these  area  development  schemes
 are  implemented  properly,  there  would  be
 some  sort  of  economic  development  in
 these  areas.

 Many  hon.  Members  have  talked  about
 the  stipends  to  Scheduled  Caste  and  Sche-
 duled  Tribe  students.  The  quantum  of
 stipends  was  fixed  some  20  or  25  years
 back.  The  question  of  increasing  the
 quantum  has  been  raised  here  a  number
 of  times.  I  would  not  like  to  go  into  the
 details  of  it.  But  it  is  true  that  the  cost
 of  living  index  has  gone  up,  and  Govern-
 ment  have  set  up  two  pay  commissions
 for  the  Government  employees,  but  when
 it  comes  to  a  question  of  increasing  the
 quantum  of  stipends,  Government  say
 that  they  have  no  money.  I  am  yet  to
 understand  whether  the  cost  of  living
 index  has  not  gone  up  for  the  Scheduled
 Castes  and  Scheduled  Tribes  only  while
 it  has  gone  up  for  everybody  else.  There-
 fore,  I  hope  Government  will  take  note
 of  this.

 A  number  of  “members  have  spoken
 about  education.  If  we  test  it  with  the
 amount  spent  for  the  welfare  of  the
 people,  if  this  is  the  yardstick.  I  am
 afraid  it  would  be  a  wrong  approach.  The
 population  of  these  communities  is  also
 growing.  If  we  compare  the  population
 figure  with  the  amount  spent  today  for
 the  welfare  of  these  people  is  not  more
 than  what  we  have  been  spending  in  the
 last  Plans.  Therefore,  I  suggest  the
 amount  spent  should  not  be  the  yardstick.
 We  should  see  what  practical  benefits
 these  people  have  got.
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 Take  primary  education.  They  are

 lagging  behind  in  this.  There  is  a  gap  of
 5—20  per  cent  between  the  general
 population  and  the  Scheduled  Castes  and
 Scheduled  Tribes.  Only  a  few  who  are
 highly  educated  get  into  the  services.  As
 Shri  Kartik  Oran  said,  only  5  per  cent  of
 the.  total  population  is  taking  the  entire
 benefit.  What  about  the  95  per  cent?  If
 the  benefit  is  to  reach  these  people,  there
 should  be  arrangements  for  supplying
 them  books,  meals  etc.  For  that  funds
 are  necessary.  I  hope  in  the  next  Plan
 Government  will  allot  more  money.  Iam
 happy  to  hear  from  the  Minister  that  the’
 allotment  in  the  next  Plan  would  be
 increased.  हि

 As  regards  the  services,  there  are  reseiva-
 tions.  But  though  the  policy  is  there
 and  the  Home  Ministry  has  issued  orders
 to  different  Ministries  and  Departments
 and  cells  are  also  there,  these  cells  are
 not  so  active  to  fulfil  these  obligations.  I
 have  seen  that  a  number  of  cells  and  a
 number  of  State  Governments  have  not
 even  filed  returns.  Even  the  Home  Minis-
 try  has  not  done  so  for  969  or  1970.  If
 this  is  the  position,  who  will  care  for  the
 order  issued  by  the  Home  Ministry?  It  is
 no  use  setting  up  cells  when  the  people
 concerned  are  so  inactive.  Therefore,  if
 the  posts  reserved  for  these  people  are  to
 be  filled  up,  strict  measures  should  be
 taken  by  Government.

 For  promotions,  there  are  rosters  kept.
 But  who  is  following  them?  I  have  got
 thousands  of  cases,  particularly  in  the
 Railways,  where  the  rosters  are  not
 followed.

 SHRI  C.  T.  DHANDAPANI  (Dharapu-
 ram):  In  all  departments.

 SHRI  SUBODH  HANSDA:  Yes.  The
 Railways  are  the  biggest  employers;  there-
 fore  I  cited  it.  Otherwise,  in  all  depart.
 ments,  this  roster  is  not  followed.  We
 must  change  the  pattern  of  the  roster.  If
 that  is  not  done,  the  Scheduled  Tribes
 will  never  get  the  benefit  intended  for
 them.

 8.  4.  Commissioner's
 Rep.  (Motn.)

 SHRI  D.  BASUMATARI:  Rosters  are
 not  examined,
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 SHRI  SUBODH  HANSDA:  Correct.

 I  come  to  another  point  which  Shri
 Kartik  Oraon  has  made.  Regarding  revi-
 Sion  of  the  list  of  Scheduled  Custes  and
 Scheduled  Tribes,  it  is  most  unfoitunate
 that  millions  of  people  have  been  iett  out.
 Some  restriction  has  been  placed;  there  is
 area  restriction.  There  is  the  Sixth  Sche-
 dule.  I  do  not  know  why  these  restric-
 tions  are  placed.  As  Shri  Kartik  Uraon
 has  said  everybody  has  become  a  tribal.
 Anybody  can  get  a  tribal  certificate.
 There  aie  hundreds  of  such  cases.  i  know
 that  in  the  railways,  a  number  ot  peopie
 have  taken  the  tribal  certificate  and  they
 are  now  employed  today.  So,  it  is  very
 easy  to  get  a  tribal  certificate.  Therefore,
 the  Bill  is  there,  and  I  think  it  was  in-
 troduced  on  the  floor  of  the  House  in
 967  or  round  about  that  period.  But  I
 do  not  know,  why  it  is  put  in  the  cold
 storage.  I  think  that  Bill  should  be  dis-
 cussed  in  this  House  and  a  uniform  list
 should  be  prepared  for  all  the  Scheduled
 Castes  and  Scheduled  Tribes.  I  jcel  that
 if  a  uniform  list  is  prepared,  millions  of
 people  will  be  benefiting  by  it;  tiiuse  who
 have  now  been  left  out.  As  Mr.  Basu-
 matari  knows  very  well,  nearly  a  inillion
 Santhal  tribals  are  in  Assam  working  in
 the  tea  gardens.  It  is  very  strange  that
 they  are  not  tribals  there,  whereas  in  the
 place  from  they  have  migrated,  they  are
 tribals.  But  if  they  go  back  to  Assam,
 they  are  not  tribals.  It  is  a  very  strange
 thing.  So,  I  request  the  Minister  to  see
 that  uniform  lists  are  prepared.  I  am
 very  sure  that  there  is  a  political  motive
 in  this,  and  that  is  why  they  are  not
 recognised  as  Scheduled  Tribes.  There-
 fore,  a  uniform  list  should  be  prepared.
 Once  a  tribal  is  recognised  in  any  one
 part  of  the  country,  where  ever  hig  place
 of  residence  lies  and’  which  ever  is  his
 place  of  activities,  he  remains  a  tribal  and
 he  should  be  recognised  os  a  tribal;  a
 uniform  list  should  be  prepared  by  the
 Ministry,
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 Lastly,  I  make  one  more  point.  Pre-
 viously,  there  was  a  Central  Advisory
 Council.  I  do  not  hear  of  the  Central
 Advisory  Council  today.  Previously,  in
 the  Central  Advisory  Council,  all  these
 things  were  discussed,  and  the  Minister  io
 charge  used  to  preside  over  these  meetings,
 and  everything  was  freely  and  frankly
 discussed  and  the  problems  were  analysed.
 Today,  the  Council  is  not  there.  }  do  not
 know  why  it  has  been  abolished.  I  hope
 the  Council  will  be  restored.

 Finally,  I  think  the  depeartment  concern-
 ing  the  Scheduled  Castes  and  Scheduled
 Tribes  is  a  parentless  department.  Today,
 Mr.  Nurul  Hasan  is  in  charge.  This
 department  is  like  an  orphan.  Now,  it  is
 in  charge  of  Mr.  Nurul  Hasan,  the
 Minister  of  Education,  Social  Welfare  and
 Culture.  Sometimes,  it  was  under  the
 Law  Ministry,  and  for  sometime  it  was
 under  the  Home  Ministry.  Today,  it  is
 under  the  Education  Ministry.  This  is  an
 orphan.  I  think  there  should  be  an
 independent  Ministry  to  deal  with  all  the
 problems  of  the  Scheduled  Castes  and
 Scheduled  Tribes.

 With  these  words,  I  thank  you  very
 much  for  giving  me  the  opportunity  to
 speak.

 SHRI  PAOKAI  HAOKIP  (Outer  Mani-
 pur):  Mr.  Deputy-Speaker,  Sir,  I  con-
 Bratulate  the  Minister  for  this  motion  to
 discuss  the  report  of  the  Commissioner
 for  Scheduled  Castes  and  Scheduled  Tribes
 for  the  year  1969-70.  Sir,  so  far  as  the-

 freshness  of  the  report  is  concerned,  it  vhas
 lost  its  freshness,  but  as  regards  the  pro-
 blems  and  the  difficulties  that  the  Schedul-
 ed  Castes  and  Scheduled  Tribes  have  been
 facing  for  the  last  25  years,  they  are  still
 fresh  in  our  thinking  and  in  our  hearts
 all  ‘the  time.

 I  am  very  happy  that  I  got  this  oppor
 tunity  after  listeni  speeches  of
 ntieiyhok!  Meitibets  छह  tf
 the  Prime  ‘Minister  who  just  now™spoke
 about  these  problems  and  said  how  these

 the  speech  of,

 Rep.  (Motn.)

 problems  could  be  tackled  properly  and
 effectively.  The  House  has  seen  how  our
 beloved  Prime  Minister  has  been  al-.
 ways....

 श्री  हुकम  चन्द  कछवाय  :  उपाध्यक्ष
 महोदय,  में  आपकी  व्यव॑स्था  चाहता  हूं
 गणपूर्ती  नहीं  है  1

 MR.  DEPUTY-SPEAKER  :
 quorum  bell  be  rung.

 Let  the

 Now  there  is  quorum.  The  hon.  Mem-
 ber  may  resume  his  speech.

 SHRI  PAOKAI  HAOKIP:  I  was  say-
 ing  that  the  House  has  scen  how  dedicated
 our  beloved  Prime  Minister  is  to  the  cause
 of  uplift  of  the  Scheduled  Castes  and
 Scheduled  Tribes  and  to  the  problems  of

 the  downtrodden  people,  in  side  and  outside
 the  country.

 The  contents  of  the  report  have  been
 discussed  by  hon.  Members  in  detail.  If  ]
 try  to  go  into  them  again,  it  would  be
 useless;  most  of  them  have  already  been
 discussed.  Apart  from  the  contents  of  that
 report  concerning  the  welfare  of  the  down-
 trodden  people  as  we  call  them,  I  should’
 say  that  something  positive  has  not  been
 done.  The  problem  is  not  one  which  is
 beyond  the  control  of  the  Government  and

 a  dynamic  leadership  like  Indraji.  .  What
 should  have  done  has  not  ‘been  done.
 That  is  to  say,  for  the  welfare  of  these.
 people  from  the  very  beginning,  there
 should  have  been  a  separate  Ministry.
 That  Ministry  should  have  been  dealing
 constantly  with  the  day-to-day  problems  of
 these  two  communities.  In  that  case,  the
 situation  would  have  been  quite  different
 from  what  it  is  today.  That  has  not  been
 done  and  that  jis  the  main,  cause  of  the
 problem  facing  not  only  the  members  of

 the  Scheduled  Castes  and  Scheduled  Tribes
 but  the  entire  nation  also.  I  may  bg
 wrong  in  this  view,  but  it  is  my  humble
 view  on  the  problem  of  SCST.

 शट  talk  of  Welfare,  socialism,  ‘democracy’
 and  other  things.  vefdphient  of  the

 SCST  is  not  confined  to  only  bringing  them
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 up  economically  at  par  with  other  affluent
 sections  of  Indian  society.  No  develop-
 ment,  no  solution  which  is  given  in  isola-
 tion  will  benefit  the  development  of  these
 two  communities.  By  this  I  mean  to  say
 that  there  are  so  many  barriers  which  have
 to  be  crossed—linguistic  barrier,  geogra-
 Phical  barrier,  social  barrier,  etc.  These
 are  the  things  which  have  to  be  tackled.
 Today  there  is  no  proper  communication
 between  one  State  and  another  and  we
 cannot  constantly  exchange  our  views;
 we  do  not  have  the  opportunity)  of
 mingling  with  one  another;  we  ure  not
 blended,  so  to  say.  All  these  constitute  a
 great  barrier  which  today  contributes  to
 the  backwardness  of  the  communities.
 No  doubt  hon.  Members  have  pointed  out
 that  there  is  casteism,  etc.;  all  these  things
 ate  there.  We  condemn  these  things.  I
 join  the  House  in  condemning  it  in  its  en-
 tirety.  I  do  not  want  to  dilate  on  those
 points  which  have  been  touched.  I  will  not
 take  much  time.  I  will  conclude  in  five
 minutes.

 In  order  to  remove  this  backwardness  of
 these  tribes,  Government  has  to  fight  the
 problem  on  a  war  footing.  More  than
 once  the  country  had  to  face  aggrarian
 from  Pakistan  and  defeated  her.  After
 the  last  fight,  we  gave  sovereignty  to  the
 people  in  Bangladesh.  If  we  fight  this
 problem  also  on  a  war  footing  it  can  be
 tackled  in  a  year’s  time.  During  the  con-
 flict  between  India  and  Pakistan,  more
 than  0  million  people  came  to  our  coun-
 try  88  refugees.  Government  provided  them
 shelter,  food  and  clothing.

 MR.  DEPUTY-SPEAKER  :  That
 point  has  been  made  by  other  speakers.

 SHRI  PAOKAI  HAOKIP:  The  huge
 expenditure  for  them  has  aot  fold  on  the
 economy  of  the  nation.

 In  the  end  I  will  say  that  instead  of
 merely  talking  here,  shouting  against  the
 government  or  against  each  other,  if
 every  Member  of  the  House  works  in
 the  field  with  the  people  and  serve  the

 members  belonging  to  the  Scheduled  Castes
 and  Tribes,  this  problem  of  backwardness
 can  be  solved  very  easily.

 NOVEMBER  7  4972  S.  T.  Commissioner's
 Rep.  (Motn.)

 SHRI  PLLOO  MODY  (Godhra):  Mr.
 Deputy-Speaker,  Sir,  we  have  been  living
 with  this  problem  of  Scheduled  Castes  and
 Tribes  now  for  many  many  centuries,  but
 after  947  it  was  expected  that  in  a  very
 short  period  of  time  we  will  bring  these
 sections  of  the  people  to  the  general  level
 of  the  masses.  Unfortunately,  although  we
 have  said  everything  about  what  needs  to
 be  done,  we  have  done  very  little.  The
 thing  that  comes  to  my  mind  immediately
 today  is  that  whereas  the  general  lot  of
 the  Scheduled  Castes  and  Tribes  over  the
 last  25  years  has  been  steadily  deteriorat-
 ing  much  faster  than  the  general  deteriora-
 tion  amongst  the  people,  the  lot  of  the
 leaders  of  the  Scheduled  Castes  and
 Tribes  has  been  improving  constantly,  also
 at  a  much  faster  rate  than  the  general
 condition  of  the  country.  There  are  quite
 a  few  of  the  representatives  of  this  latter
 section  in  this  House.  Therefore,  I  say
 that  there  are  certain  vested  interesis
 being  developed  in  keeping  these  people
 backward,  in  keeping  them  economically
 depressed  and  the  government,  which
 derives  benefit  out  of  it,  has  been  playing
 alongwith  this  game.
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 SHRI  K.  S.  CHAVDA  :
 wrongly  briefed.

 You  are

 SHRI  PILOO  MODY:  Are  you  plead-
 ing  guilty  to  my  charge?  Then,  please
 keep  quiet.

 This  is  very  evident  if  you  were  to  lock
 into  the  figures.  If  you  look  at  the  statis-
 tics,  you  will  find  that  the  difference
 between  the  rich  and  the  poor  within  the
 Scheduled  Castes  and  Tribes  is  increasing
 taster  than  the  gap  between  the  rich  and
 the  poor  over  the  general  population.

 SHRI  R.  D.  BHANDARE:  I  rise  on
 a  point  of  order,  or  a  point  of  information,
 if  necessary.  There  is  reservation.  Per-
 haps,  he  is  not  yielding.  So,  I  will  resume
 my  seat.

 MR.  DEPUTY-SPEAKER:  He
 er
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 SHR)  R.  D.  BHANDARE:  He  is
 yielding.  Since  there  is  reservation  both

 in  the  services  and  in  the  educational  ficld,
 these  persons  are  bound  to  go  up  and,
 therefore,  it  cannot  be  argued  that  the
 gap  is  increasing  between  the  Scheduled
 Castes  aiid  Scheduled  Tribes  educated  and
 the  peoy  le  also.

 SHRI  PILOO  MODY:  I  have  heard
 the  argument  for  25  years.  I  was  coming
 to  this  point.  I  have  my  own  ideas  about
 it.  You  listen  to  them.  It  is  for  you  to
 adopt  them  or  to  throw  them  out.  You
 do  not  want  to  listen.  That  is  why  the
 conditions  in  the  country  go  on  deteriorat.
 ing.

 What  substantially  has  to  be  done  is
 that  for  a  specific  period  of  time,  we  have
 fo  inject  into  the  population  vast  resources
 in  the  form  of  facilities  and  things  that
 can  be  made  available  to  them.  For
 instance,  the  per  capita  number  of  schools
 in  such  areas  must  be  at  least  twice  of
 what  it  is  in  general  areas.  Then,  in  these
 Scheduled  Castes  and  Scheduled  Tribes
 areas,  it  should  be  incumbent  upon  the
 Government  to  give  all  those  going  to
 schools  proper  well-balanced  hot  meals  80
 that,  physically,  they  can  improve  their
 lot  and  come  upto  the  general  standard
 outside.  These  are  only  two  suggestions
 J  have  made  about  the  number  of  schools
 and  about  hot  meals  given  to  students  who
 are  in  these  areas  by  which  they  can  be
 brought  up  to  the  general  standard.

 The  constant  refrain  that  I  make  is  that
 they  must  be  brought  up  to  the  general
 standard  and,  thereafter,  all  reservations
 of  seats  must  20.  Unless  reservations
 cease,  you  will  never  get  rid  of  the  pro-
 blem,  you  will  never  cet  rid  of  discrimina-
 tion,  you  will  never  get  rid  of  social
 ostracisation  and  social  odium.  Therefore.
 if  you  continue  with  this  for  another
 hundred  years,  this  problem  will  continue
 to  remain.

 Certain  social  fegisiation  is  also  very
 Secemary.  To  give  you  astother  example,  7
 when  students  are  being  interviewed,  when
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 the  people  are  being  interviewed  for  jobs, posts,  etc.,  it  should  be  incumbent  and
 against  the  law  for  any  authority  of  Gov-
 ernment  or  private  authority  to  ask  a
 man’s  name  or  his  community  or  his  caste
 or  his  creed  or  his  religion.  The  interview
 should  take  place  on  the  basis  or  a  numeri-
 cal  system,  if  necessary,  or  any  other
 system  which  will  safeguard  the  identity  of
 the  people  applying  and  getting  jobs  so
 that  they  compete  on  merit,  the  merit
 being  made  available  by  the  special  dis-
 pensations  |  have  mentioned  earlier.  It
 should  be  a  social  offence  for  me  to  ask
 my  colleague  as  to  what  caste  he  oelongs
 to,  Unless  we  introduce  such  restraints
 of  social  beNaviour,  we  will  never  get  rid
 of  this  problem  of  having  a  two-tier
 society  in  which  certain  sections  of  society
 are  at  a  different  level  from  other  sections
 of  society.  Therefore  I  earnestly  plead  with
 the  House.  with  the  Government  and  with
 you  that  when  we  discuss  these  things  for
 hours,  let  us  have  a  purposeful  discussiun
 and  say,  within  5  years,  we  will  eredicate
 all  vestiges  of  any  social  or  other  ostracisa-
 tion  or  any  sort  of  stigma  attached  to  a
 certain  section  of  the  people,  which  form
 a  very  large  percentage  of  peopic,  and
 bring  them  up  so  that  there  is  no  difference
 between  you  and  me  or  my  hon.  triend,
 Shri  Atal  Bihari  Vajpayee,  or  even  the
 Prime  Minister  for  that  matter.

 It  is  very  necessary  that  we  throw  out
 of  the  people’s  mind  this  idea  of  thinking
 of  people  in  terms  of  Bania,  Brahmin,
 Harijan,  Adivasi,  etc.  etc.  Today,  this
 has  become  a  matter  of  normal  course.
 We  refer  to  each  other  in  this  way.  How
 are  we  ever  going  to  get  rid  of  this  sort
 of  stigma  unless  we  stop  the  practice  of
 educated  people  referring  to  each  other
 by  caste?  How  often  I  have  heard,  “Oh;
 he  is  a  Brahmin;”  or,  “he  is  a  Harijan”
 or.  “that  fellow  is  an  Adivasi.”  This  sort
 of  conversation  has  become  norma!
 practice  in  India  today.  Unless  through
 education,  through  social  education....

 PROF.  MADHU  DANDAVATE:  Fer-
 tunately,  you  are  net  a  born  Hiss.
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 SHRI]  PILOO  MODY:  Must  I  confess
 it  in  this  House  ?  There  is  no  doubt  about
 it.  Having  deen  forumate  enough,  as  my
 iriend,  ‘tr.  Dandavate,  says,  it  is  possible
 for  mc  ०  unulyse  the  probiem  somewhat
 More  dispiussionately  than  he  is  capable  of
 analysing  it.

 Therefore,  4  recommend  that  this  House
 must  make  a  concerted  eftort  to  set  ६  time-
 ‘iiimit  on  the  eradication  of  all  differences,
 diiterences  connected  with  religion,  casts,
 creed,  sect,  ‘amd  all  social  ostractisation
 which  has  been  with  us  for  2,009  years.
 You  cannot  eradicate  the  habit  of  thous-
 unds  of  years  by  merely  passing  a  law
 today.  We  wiil  have  to  live  from  day  to
 day,  from  moment  to  moment,  with  «an
 attitude  of  mind  which  is  determined  10.
 eliminate  these  differences.  Unless  we  can
 do  that,  I  cannot  see  how  we  can  ever
 solve  the  problem.

 I  thank  you  fon  giving  me  the  oppor-
 tunity  to  speak.  I  do  not  know  how
 controversial  it  has  been,  what  have  said
 «...(Interruption).  Let  this  not  grow  into
 a  vested  interest.  Let  us  make  a  con-
 scientious  effort  to  solve  this  for  ull  time
 to  come,

 SHRI  GIRIDHAR  >  GOMANGO
 (Koraput):  Mr.  Deputy-Speaker,  Sir,  I
 am  grateful  to  you  for  this  opportunity
 given  to  me  to  speak.

 At  is  my  duty  to  pay  tribute  to  late
 Prof.  N.  K.  Bose  who  has  given  voice  to
 the  voiceless.  He  was  a  great  Gandhian,
 It  fs  disturbing  to  find  that  even  he  had
 lost  hope  in  governmental  and  constitu-
 tionaf  measures.  He  advocated  the
 Gandhian  method  for  asserting  the  rights.
 He  has  noted  with  regret  that  as  roads
 open  up,  mines  are  exploited,  tribals  are
 pushed  back.  Exploitation  has  increased.
 My  own  people.  sawaras,  have  lost  their
 lands.  They  roam  in  forests  and  live  on
 below-subsistence  level.  LEven  this  is  not
 guaranteed.  Our  rights  are  not  written.
 The  Commissioner  has  observed  that  the
 forest!  potty. of  I952  ‘had’  Badly’  affected

 gh
 ु  ment  #  Gan  2०३ fe

 MGIPND-  2497  LS—

 NOVEMBER  21,  972

 Hiving

 ०१८०७  ४११

 S.  T.  Commissioner's  324
 Rep.  (Motn.)

 the  tribals.  Forests  are  our  homes.  They
 give  us  our  living.  Forest  Policy  of  the
 British  sail  that  our  requirements  must
 be  considered  first.  Now  tribals’  interests
 have  been  adversely  affected.

 Take  the  new  industries.
 thrown  out  of  our  Jands.  We  got  com-
 pensation.  That  money  is  snatched  away
 by  some  others.  T.and  goes,  money  gocs,
 then  our  girls  go,  we  run  back  into  the
 forests.  money-lenders  follow  us.

 We  are

 We  eet  payment  for  rights  which  are
 recorded.  Who  pays  for  unwritten  rizlits?
 My  peorle  do  not  know  this  ditzrence.
 Our  forests  go.  on  which  we  have  been

 Constitution  guarantees  comoca-
 sation.  Maharajas  get  compensation.
 What  do  Adivasis  get.  when  their  un-
 written  rights  over  land  and  forests  are
 taken  away,  when  our  means  of  livclihood
 are  taken  away?  Who  pays  for  polluting
 our  water  which  we  need  to  drink?  What
 is  done  to  see  that  our  life  is  not  dis-
 rupted?  Industries  look  after  their  labour
 who  are  poor.  But  who  looks  after  the
 people  who  are  trampled  upon  by  the
 industry,  on  whose  bodies  the  labour
 stands  ?

 Will  this  august  body  direct  that  our
 rights  should  be  honoured,  written  or  un.
 written,  and  that  Constitutional  guarantees
 should  be  provided  to  the  voiceless  also
 as  for  the  Princes  7

 We  are  told  that  much  has  been  done
 for  our  development.  But  how  much  ?

 MR.  DEPUTY-SPEAKER:  The  hon.’
 Member  may  please  continue  tomorrow.

 The  House  stands  adjourned  till  !.00°
 a.m,  tomorrow.

 8  hrs,

 The  Lok  Sabha  then  adjourned  till  Eleven

 of.  the  Clock  ‘on  Wednesday,  November
 22!.992/agvahayana  t:  "4894  (Saka)--¢
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